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LOK SABHA DEBATES 

LOKSABHA 

Wednesday, August 29, 1990IBhadra 7, 
1912 (Saka) 

The Lok Sabha met at 

Eleven of the Clock 

[MR. SPEAKER in the Chair] 

l Translationl 

PROF. YADU NATH PANDEY: Mr. 
Speaker, Sir, ..... , (Interruptions) 

MR. SPEAKER: Yadu Nathji, Please sit 
down. I am not allowing you. You should not 
raise other maners during Question Hour. 
Please sit down. 

ORAL ANSWERS TO QUESTIONS 

[English 1 \ _ I \ 
LIft Study on Export of Silk 

283. SHRI ANBARASU ERA: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the Indian Institute of 
Foreign Trade had made any study regard-
ing export of silk; 

(b) if so, whether India's silk exports are 

poised for a major exports break through in 
international markets; and 

(c) if so, the details thereof? 

[Translation] 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to 
(c). A statement is laid on the Table of the 
House. 

STATEMENT 

(a) The Indian Institute of Foreign Trade 
has not conducted any study regarding export 
of silk. However an article titled "Silk Exports 
-Poised for a Quantum Jump" appeared in" 
Foreign Trade Review" in July/ September, 
1989. 

(b) and (c). The year wise export of silk 
goods during the Seventh Plan period was 
as under: 

Year Export (in Rs.! Crore) 

1985-86 159.21 

1986-87 200.00 

1987-88 251.79 

1988-89 327.92 

1989-90 392.48 

The above increasing trend of exports 
of silk goods is expected to continue and the 
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year wise export projections of the Indian 
Silk Export Promotion Council forthe Eighth 
Plan period are as under: 

Year Export (in Rs.l Crore) 

1990-91 480.00 

1991-92 580.00 

1992-93 700.00 

1993-94 845.00 

1994-95 1025.00 

[English] 

SHRI ANBARASU ERA: As par the 
statement laid on the Table, the export of silk 
IS aimed at from Rs. 480 crores to Rs. 1025 
crores for the Eighth Plan period. When so 
much IS the potential for earning foreign 
exchange In the silk sector, it is surprising 
that no survey has bean done in thiS field. 
Without conducting such a survey, how did 
the Government come to the conclusion that 
so much is the export potential in silk goods? 
Will the hon. Minister at least now initiate 
action to conduct a survey? 

[Translation] 

SHRI SHARAD YADAV: Mr. Speaker, 
Sir, in this connecrion I would hi<e to say that 
about a year back, an article was published 
in a Magazine in which Prof. Jai Kumarof the 
Minister of Commerce had expressed !-is 
views on the export of silk. The busifless of 
the people engaged in silk sector cal" be 
expanded. Though a number of things 
mentioned in the article are not based on any 
survey yet they are correct. The han. Mem-
ber has said that there is a lot of employment 
potential in this industry. As per ourtargets, 
our silk export has increased from Rs. 5.2. 
crores to Rs. 400 crores during the last 
decade. And during the next five year plan. 
we intend to increase our export 2.5 times. 
Our Government have well planned strat-
egy to achieve that end and for this purpose 

we have also received assistance from the 
World Bank. We have been fully concentrat-
ing on the development of sericulture in 
traciitional silk producing States like Andhra 
Pradesh, Tamil Nadu, Karnataka, Bengal 
and Kashmir. We have also formulated-
schemes for the expansion of silk industry in 
Bihar, Uttar Pradesh and other States which 
the hon. Members have referred to. We 
know that we are lagging behind in the field 
of technology particularly for reeling and for 
this purpose our Research Centre at Mysore 
is working on the development of new tech-
nology. I hope that with the helpof Japan and 
with the cooperation of our own people we 
would be able to achieve the target laid down 
In this regard whether It is in respect of our 
domestic requirements or our export per-
formance. At present nothing can be said 
about the detailed plan but I would like to 
assurethehon. Memberthatwewellplanned 
strategy for that. It is true as has been said by 
Prof. Jai Kumar that no survey has been 
conducted in this regald but I believe that 
such a survey hardly makes any difference. 
We know that we have traditional expertise 
in the field of silk and tusser production but 
we would also like to introduce the modern 
technology particularly to deal with the prob-
lem of reeling. 

[English 1 

SHRI ANBARASU ERA: Sir, as you are 
aware, the people of Tamil Nadu as well as 
Karnataka are engaged in silk manufactur-
ing trade. And there is a gold thread, the 
manufacture of which requires a special 
expertise. Sir, this expertise is not available 
through out the country except Gujarat. The 
people of GUJarat are the monopolists in this 
manufacture of gold thread. Because of nOrl-
availability of this expertise to other silk 
weavers, they are put to a lot of inconven-
ience and are handicapped. Therefore, the 
people of Gujarat who are engaged in manu-
facturing the gold thread are exploiting the 
situation. Therefore, taking into considera-
tion the above facts. will the hon. Minister 
initiate any step to set up such training insti-
tutes wherever these industries are pre-
dominantly available in India? 
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[Translation] 

SHRI SHARAD YADAV Mr Speaker, 
Sir, the hon Mem"'er has brought a new 
problem to our notice but there are many 
other related problems In It I would certainly 
look Into the problems of GUJarat and the 
difficulties faced by the wavers In Tamil 
Nadu and Karnataka as pOinted out by the 
han Member 

SHRI BJ11..JAN LAL Mr Speaker, Sir, I 
would Irke to take Irberty to ask an Identical 
question This year the cotton production In 
the country has been more than 200 lakh 
bales whereas th6 domestic consumptron of 
cotton IS 110 lakh bales Due to non-export 
of cotton, farmers are not getting remunera-
tive prrces of their produce Therefore, I 
would like to ask the han Minister as to how 
much bales of cotton the Government pro-
pose to export durrng the current year so that 
the cotton growers may know that dunng the 
next season they are gOing to get this much 
rate of cotton 

SHRI SHARAD YADAV Mr Speaker, 
Sir, In this connection I would hketo say that, 
at present I do not have upto date figures 
about It but It IS true as has been stated by 
Shn BhaJan Lal that this year we have had 
more production than our estimate but even 
then we did not allow any fall In the price of 
cotton We have gone In for commercial 
purchase and I think we have also a record 
export performance of cotton to our credit 
this year Our export of cotton has never 
touched that mark In the past According to 
the latest report 135 lakhs bales of cotton 
have been produced In our country and In 
view of this level of production we can tn-
crease It further after meetIng out domestIc 
requIrements Asyou knowthatourTextlles 
form one fourth of our export periormance 
and It IS for that reason that value added 
rtems are supplied, so we have to take pre-
cautionary measures In that regard But I 
admrt as you have said that thiS time our 
cotton production has been more than our 
target According to the latest report that we 
have receIVed, our cotton production dUring 

the current year has been qUIte hIgh and 
takIng rt Into conSideration we are consIder-
Ing whether we can Increase our level of 
export oJ cotton 

S~I JANARADAN YADAV Mr 
Speaker, Sir, I would lIke to Teinne han 
Minister through you that Bihar has been 
proJitclng Silk and tusserfrom ancIent times 
The fIrst serrculture college In ASia IS being 
run at Bhagalpur Silk and tusser IS being 
produced In Nathnagar area of Bhagalpur, 
Katonya, Santhal Pargana etc and weavers 
of these areas are prodUCing silk cloth W,ll 
the han MinIster take steps to set up an 
export agency there to faCilitate the weavers 
to export their products? 

SHRI SHARAD YADAV Mr Speaker, 
Sir, the han Member has told about 
Bhagalpur I know that Bhagalpur has been 
a very bIg SIlk prodUCIng centre from even 
ancient times BeSides Bhagalpur, there are 
such centres even In Varanasl Chanden 
and Champa There IS a tusser Research 
Centre at Ranchl I admit that the decline In 
tusser production has also affected thetusser 
export We are looking Into the reasons as to 
why the tusser production has been declin-
Ing We have certain problems concerning 
the Department of forest and for that we are 
taking up the matter WIth the Department of 
Forest and EnVironment also We are also 
monltonng Its Research Centre Regarding 
the problem stated by the han Member, I do 
not think that there IS any problem In respect 
of export of Silk and tusser from Bhagalpur 

SHRI JANARDAN YADAV A research 
centre should be set up for weavers 

SHRI SHARAD YADAV The han 
Member can d,scuss the matter WIth me 
separately as to which kind of Research 
Centre he wants there The Export Promo-
tion CouncIl IS there As It IS not related to the 
main questIon, the relevant information IS 
not readily available With me to indicate 
whether any Research Centre IS already 
working there or not Therefore, the han 
Member can talk to me on thiS subject sepa-
rately 
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SHBl _ .KASHJR~M CHHABILDAS 
RANA: Mr. Speaker, Sir, just now an han. 
Member alleged that silk is used for manu-
facturing in Gujarat but through you I would 
like to draw the attention of the hon. Minister 
to the fact that in Gujarat silk is used in 
brocade industry only. Raw material is avail-
able in Andhra Pradesh, Karnataka and Tamil 
Nadu and silk manufacturing units have &aen 
set up in Gujarat. Our silk export has now 
increased from Rs. 50 crores to Rs. 400 
crores but in temptation of export and foreign 
exchange earning, price of silk is going up 
and that is resulting in the closure of the 
manufacturing units. In this context I would, 
therefore, like to know whether only export 
will be promoted or any policy will also be 
formulated to make the silk available to meet 
our domestic requirements? 

SHRI SHARAD YADAV: I have already 
stated that some other hon. Member might 
have complained about it. At least I have not 
said anything about it. I have said only thiS 
that both Gujarat and Tamil Nadu are the 
part of this country and there is no difference 
between the two. " the people of Gujarat 
help the people of Tamil Nadu or Karnataka, 
that would boost the trade of both the States. 
The hon. Member has said that in temptation 
of better export performance, we. are not 
paying any attention to our domestic market. 
But that is not the fact. However we would 
maintain a balance between the two. Our 
export performance has not been that much, 
though we have raised our targets and silk 
has a rich export potential. As at present, in 
the matter of production of silk China stands 
at the top. Japan and other countries are 
also producing silk. but now ours is number 
two. We don't produce the best quality of silk 
know as mulberry silk. However, efforts are 
on to develop thiS quality of silk also. As I 
have said, maximum attention will be paid to 
silk research d unng the current five year plan 
period and there are World Bank aided 
schemes also for that purpose. In the entire 
country wherever the traditional silk grows, 
we shall have to concentrate on the en-
hancement of our production and new fields 
are also to be explored. The apprehension of 
the Hon'ble Member that we will be doing 

something by avoiding the domestic market, 
is unfounded. Moreover, I would like to 
emphasise that we intend to strike a balance 
between the two. 
/"I. 
\.... 

" SHRI RAJMANGAL PANDE: Sir, Iwould 
like to ask a sup-pf9mentary--question in 
connection with the reply given by the Minis-
ter. Hon'ble Minister has himself admitted 
that China is at the top in respect of silk 
export. Japan comes next. Just now, he has 
stated that our country is trying to take the 
second place. It is obvious that in spite of 
having so many research centres India has 
not been able to take the second position. Is 
it not a fact that it is just because of non-
production of quality goods that some of our 
export consignments have been rejected 
and returned by the countries to whom they 
had been sent? So, will the han. Minister 
look into it that only quality goods are pro-
duced and only that brand is exported which 
is not returned by the importing countries, 
because it brings a bad name to the country? 
So, as per the existing poSition, our country 
in spite of a large number of its research 
centres, occupies only a third or fourth posi-
tion. I would like to know whether research 
centres and agencies would be set up to 
keep a constant watch on the quality of 
products and certify the quality of consign-
ments meant for ex:port so that this country 
does not earn a bad name on that account 
and our exported items are not returned by 
the importing countries. 

SHRI SHARAD YADAV: Mr. Speaker, I 
have already said that there is a big research 
centre in Mysore which is know as C.S. T.R.I. 
I agree with Mr. Pande that China is much 
ahead of us, both in respect of production 
and export of value-added items as well. As 
at present, our silk production stands at the 
level of 200 metric tonnes against our re-
quirement of one thousand tonnes. Best 
quality sarees are produced in Benaras 
(Varanasi) and Chanderi. We prepare these 
sarees with the fine quality i.e. "A" grade 
quality of silk imported from China. I know 
that attention should have been paid to the 
same 40-45 years back, since it is a tradition-
ally skilled craft and our workers have ex-
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celled In It I admit that ours IS an extremely 
primitive system of reeling, right from the 
stage of production affine quality silk Hence 
we should evolve such a technique as may 
replace the old one and may not create 
unemployment After minimising the reeling 
problems, we should modernise It In a fine 
manner to give a boost to this Industry 
Moreover, no stone Will be left unturned to 
overcome, the eXisting difficulties For the 
next five years, we have laid down a target 
which IS two and a half times of our present 
export performance because we Intend to 
expand and streamline our programmes 
That IS all I want to say 

[English] 

SHRI HANNAN MOLLAH Sir, In West 
Beng-arM-urshldabaddlstrICt IS one of the 
oldest centres of Silk production There are 
also other dlstncts like Nadia, Purulla and 
Bankura where Silk IS produced So, I would 
like to know from the han MinIster whether 
the Government Will take appropnate action 
so that SIlk productIon Increases In West 
Bengal as also quality SIlk IS also produced 
from export purposes Secondly, Sir, a 
Research Centre needs to be established In 
the new areas In the Eastern Region also so 
that production of quality Silk can be In-
creased and exported to foreign countries 

[ Trans/atlon ] 

SHRI SHARAD YADAV Mr Speaker, I 
agree with Shrl Hannan Mollah We have 
proVided lump sum amount for West Bengal 
dunng the current Five Year Plan The 
Hon'ble Member has made a mention of 
Morshldabad, which IS situated In the allu-
vium of the Ganges, and IS known for ItS high 
quality Silk We have focussed our attention 
on Bengal for Its expansion dUring the cur-
rent five year plan You have said that there 
IS no research centre In your region but you 
have one I don't remember the name of that 
centre We have an attractive scheme for the 
expansion of thiS Research Centre already 
functioning there and expansIOn of thiS 
Research Centre already functioning there 
and expansion of senculture which remained 

confined to Murshldabad We have envIs-
aged the development of Bengal on the hnes 
of Karnataka We propose to undertake It 
during the next plan In thiS connection, I Will 
myself go to Bengal to have a detailed diS-
cussion on Its with the State Government 
and to take all poSSible steps for the expan-
sion of thIS programme 

[Eng/Ish] 

PROF N G RANGA Mr Speaker, Sir, 
Mr Pandey has already put the question and 
It has not ben answered properly The most 
Important thing also IS the Improvement In 
the quality of the raw matenal, cocoon and 
the worm behind It Now, what arrange-
ments are being made In addition to what IS 
gOing on there In Mysore.In orderto Improve 
the research In that regard? Not one Insti-
tute, but a number of Institutes are needed 
OtherWise what happens IS, the manufac-
turers of Silk yarn and silk cloth are adVised 
to go to Jammu In order to purchase the Silk 
cocoon because their quality IS much better 
Now what efforts are being made? 

[T rans/atlon ] 

SHRI SHARAD YADAV Mr Speaker, 
Sir, as regards all that esteemed Shn Ranga, 
has said here, I have already stated that It IS 
not correct that the seed development by the 
Mysore Research Centre has been a mar-
vellous achievement of that Centre In fact, 
thiS seed has not proved a success In the 
entire country However, we Intend to carry 
It toourviliages However the problem IS not 
that much and we have to overcome all the 
difficulties that come our way We Will take 
follow up actIon In respect of all that what has 
been said and suggested here We Will not 
be lagglOg behind In making the optimum 
utilization of our capacity to develop and 
expand these things 

[English] 

DR THAMBI DURAl Mr Speaker, Sir, 
therels no doubt In what the Minister said 
We want good quality of Silk In order to 
promote J1'1ore exports and get good revenue 
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also. For that, we have to establish many 
research Institutes. I wanttoknow. Whether 
these Institutes are concentrating in rural 
areas also to promote silk production. For 
exampie, you take Tamil Nadu. My district is 
a very backward district, Dharmapuri Dis-
trict, but it has a good climate to produce 
more silk. For that, some efforts are going 
on. But what they are doing is not sufficient. 
I want to know f rom the Ministe r whether this 
kind of Research Institute which is located in 
Mysore is making any efforts: otherwise, 
whether the Minister is interested to set up 
such an Institute In Dharmapuri District which 
can promote production of good silk and also 
earn more foreign exchange. I want to know 
this from the Mrnister. 

[Translation I 

SHRI SHARAD YADAV: Mr. Speaker, 
Sir, regarding all that the honourable mem-
ber has said, I would like to say that Jammu 
and KasMlH had expertise in this and 
Kashmir was the largest silk producing and 
consuming State. Karnataka Government 
and Karnataka farmers and reeling workers 
and hand loom weavers have excelled in that 
field. Karnataka and Andhra Pradesh have 
done hard work to under-take the expansion 
of production of mulberry silk, they deserve 
our congratulations for the same. You have 
made a mention of it. It can be mentioned 
time and again. We have sufficient funds 
from the World Bank to go ahead with the 
expansion of this scheme during the current 
five-year plan. We intend to go ahead with it. 
I have no information regarding the district 
you have mentioned here. However, I will 
take into account all that what you have said 
and explore the possibilities of further ex-
panSion. 

[English I 

Family Planning In Maharashtra 

·284. DR. DAULA TRAO SONUJI 
AHER: Will the- Minister of HEALTH AND 
FAMily WELFARE be pleased to state: 

(a) whether the number of persons 

practising family planning is on the increase 
in Maharashtra and showed an upward trend 
during the year 1989-90 as compared to 
1988-89; 

(b) if so, the percentage fail in birth rate 
during the above period in the State; and 

(c) the birth rate noticed during the last 
three years in the State? 

[Translation] 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) to (c). A Statement IS laid on the Table of 
the Sabha. 

STATEMENT 

The estimated number and percentage 
of eligible couples protected by vario us fam ily 
planning methods have shown an upward 
trend in Maharashtra except for the year 
1987-88 when there was a marginal fall. The 
estimates of Birth Rate, according to Sample 
Registration System of Registrar General 
India, for 1989 and 1990 are likely to be 
available towards the end (\f 1990 and 1991 
respectively. However, the estimates of Birth 
Rate for Maharashtra for the latest available 
three years are as follows: 

Year Birth rate 
(per 1000 population) 

1986 30.1 

1987 28.9 

1988 29.4 

[English] 

DR. DAULATRAO SONUJI AHER: Mr. 
Speaker, Sir, I want to know what is our 
target of birth rate control by the end of 2000 
and how we are going to achieve. 
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{Translation] 

SHRI RASHEED MASOOD Mr 
Speaker, Sir, the rate of birth control by the 
end of this century IS likely to come down to 
21 per 1000 populatton The State Govern-
ments have been directed to Involve more 
and more people Into It by educating them 

[Engftsh] 

DR DAULATRAO SONUJI AHER Sir, 
t want to know from the Minister as to what 
Nas the target of tubectomy and vasectomy 
dunng the last three years and whether we 
have achieved that target I also want to 
know as to whether he IS satisfied with the 
work done In family planning 

SHRI RASHEED MASOOD Sir, the 
question IS related to Maharashtra So, I can 
prOVide the figures regarding Maharashtra 
only (InterruptIons) 

[ Translation] 

MR SPEAKER Did he ask In regard to 
the whole country? If It IS In regard to Mahar-
ashtra, you should have said so 

SHRI RASHEED MASOOD I furnish 
the statistical figures of the last three years 
In respect of Maharashtra In 1986 It was 
30 1, In 1 987 It was 28 9 and In 1988 It was 
29 4 per thousand 

\ ~ 
~M NAIK It has been stated In 

the statement that the Information of birth 
rate of the year 1989 and 1990, according to 
Sample Registration System of Registrar 
General of India IS likely to be available 
towards the end of the year 1990 and 1991 
respectively What are the reasons for delay 
In obtaining Information In respect of birth 
rate even m thiS electrOniC age? I would like 
to know the steps being taken by the Gov-
ernment to obtam thiS Information as qUIckly 
as poSSible? 

SHRt RASHEED MASOOD Informa-
tion IS delayed because It has to be collected 
from varIOus states because the records of 

sample registration system conducted are 
kept by the Registrar General of India from 
where the information IS gathered by the 
Government However, correct Information 
IS obtained after the census only The Reg-
Istrar General of India IS requested to furnish 
the Information at the earhest Even then we 
do not get necessary Information by them In 
time The Government have no other source 
from where we can get information qUickly 

SHPIMATI JAYAWANTI NAVINCHAN-
DRA MEH1A In order fopromate family 
prannlng, the G"overnment of hdla had con-
stituted a National Award Committee to 
select state for award Which state has been 
selected from national award thiS year and 
what IS the birth rate In that State? 

SHRI RASHEED MASOOD ThiS ques-
tion IS not related to the main question 

Ii SHRI RAM GANESH KAPSE In regard 
to Maharashtra, It has peenstated that the 
birth rate has shown upward trend except for 
the year' 987 when there was a marginal fall 
In It Since long Maharashtra has been atthe 
top In regard to family planning I would like 
to know that If thiS IS the situation prevailing 
In Maharashtra, what IS then the poSition In 
Bihar? 

SHRI RASHEED MASOOD A sepa-
rate notice IS required for answenng thiS 
question The Chief MInister of that State 
has been remmed several times In thiS re-
gard 

SHRI MADAN LAL KHURANA To what 
extent the Chief Minister of Bihar has fol-
lowed Ii? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV) Mr 
Speaker, Sir, the Central Government have 
adVised the Chief M,nister of Bihar to adopt 
family planning 

\ '-kHRI UTTAM RATHOQ Sir, I would 
hke to know whether the performance of 
family planning IS assessed on the basiS of 
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birth rate or on the number of family planning 
operations done because it has been eM> 
served that generally women in the age 
group of 40 years undergo family planning 
operation and doctors say that this is not so 
effective in oontrolling the birth rate. Of course, 
numbers increased but what is the actual 
result? 

(b) I would also like to know the propos-
als under consideration of the Government 
in regard to incentives and disincentives? 

SHRI RASHEED MAS<X>D: As regard 
the submission of the han. Member that 
women in the age group of 40 years undergo 
family planing operation, there may be truth 
in it. Women in the age group of 44 years are 
considered as eligible couples who are 
operated for family planning. As it has been 
submitted by the hon. Memberthat a number 
of fake cases are also there, I would like to 
say that the Government get such cases 
enquired by the Evaluation Cell. 

[English] 

stiR I KADAMBUf!.~.8; ~~NARDHA:.. 
NAN: ~ YOU. I want to know trom 
fFlenew Government. Now in the family 
planning. we are having the slogan--We 
Two, Ours Two. Will the National Front 
Government know that In China, the slogan 
is. "One or none". Will they come out with a 
new slogan which suits our Indian condi-
tions--One and Win? 

Further. I would like to know from the 
Minister Will they bring a legislation in Parlia-
ment so that only the conditions who have 
planned their families can stand forthe elec-
tions of M.P. or M.L.A.? 

[T rans/arion 1 

SHRI RASHEED MASOOD: The Par-
liament is a Supreme body. if it is desires to 
make the family planning norms compulsory 
for all the elected posts in the country, noth-
ing would be better than this. We have no 
objection in it. 

[Eng/ish] 

SHRI BALGOPAL MISHRA: I would like 
to know from·the han. Minister, during the 
last 3 years, how many people have under-
gone family planning operations in Mahar-
ashtra and how many of them have received 
Green cards after undergoing operations? 
What is the tenure of Green cards and after 
receiving Green cards, how many 01 them 
have got the minimum benefits which come 
out of the Green cards? For example. lan-
dless persons were supposed to get four 
decimals of land etc.? How many of them 
have got the benefit? 

[Translation 1 

SHRI RASHEED MASOOD: Sir. last 
year about seventy lakh seventy nine thou-
sand persons were operated upon forfamily 
planning as against sixty eight lakh and 
twenty thousand persons during the pro-
ceeding year. Incentives were given to all 
eligible persons. 

SHRI YUVRAJ: Mr. Speaker. Sir. I would 
like to-know the-amount the Government 01 
India have received for the family planning 
purpose from the foreign sources .... 

MR. SPEAKER: Yuvraj ji. the question 
relates to Maharashtra. 

SHRI YUVRAJ: Mr. Speaker, Sir. you 
will also agree that there has been a lot of 
corruption in family planning, so much so 
that bogus names were shown in the regis-
ters. Therefore, I would like to know the 
amount received from foreign sources as 
grants and loans for thiS purpose? I would 
also like to know the number of persons 
involved in family planning? 

SHRI RASHEED MASOOD: Sir. this 
question is not related to the main question. 

I 
\ ~ _eBOF-.Y~QU NATH PANDEY: Mr. 
Speaker. Sir. only people of a particular 
community adopt family family adopt plan-
ning. I would like to know the percentages of 
adopting family planning by different com-
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munities and the country as a whole as also 
the rate of growth of population and death 
rate community wise. 

MR. SPEAKER: Pandey ji, the original 
question is related to Maharashtra. 

SHRI RASHEED MASOOD: Mr. 
Speaker, Sir, though the question asked by 
the hon. Member does not relate to the 
original question which is related to Mahar-
ashtra, however, I would like to tell him that 
by and large the growth rate is almost the 
same in every community. Certainly in some 
districts and in some particular com munities 
the growth rate is a little higher but by and 
large the growth rate in Maharashtra is same 
as in ather parts of the country. 

[English 1 

SHRI K.S. RAO: Farnll} ,)lanning is a 
very important matter. We should have Half-
an-Hour Discussion on it. 

1 ~R. SPEAKER: Itris/oted. 
I -). '1 \--t (__C-~< ,-,1,",-

Inquiry Into Affairs of Yoga Institutes 

*285. DR. ASIM BALA: Will the Minister 
of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether Union Government had in 
1987 appointed two commissions to enquire 
into alleged mismanagement and misuse of 
funds mismanagement and misuse of funds 
to three Government funded Yoga Institutes 
in the country; 

(b) if so, the findings of these enquiries; 
and 

(c) the follow-up action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) No such commissions were appointed in 
the year 1987. However, two Enquiry Offi-
cers were appointed in the year 1986 to 
enquire into the alleged mis-management 

and mis-use of funds by Shri Dhirendra 
Brahmchari in the three yoga institutions 
funded by the Government. 

(b) and (c). A statement is laid on the 
Table of the Sabha. 

STATEMENT 

The findings of the Enquiry Officer who 
was appointed to look into the various irregu-
larities in appointments and promotions in 
the Central Research Institute for Yoga 
(CRIY), Central Council and Research in 
Yoga and Naturopathy (CCRYN) and Vish-
wayatan Yogashram (VY) and the action 
taken thereon are as follows: 

CCRYN: 

The main findings of the Enquiry Officer 
related to non-compliance of instructions 
regarding reservations of vacancies for SCsI 
STs and irregularities in the appointment of 
two Class-I Officers and certain persons at 
lower posts including two daily wage-work-
ers. In consultation with the Governing Body 
of the Institute, the Director was advised to 
advertise the senior posts and as a result 
one senior officer has already been ap-
pointed. The Director was also authorised to 
regularise the services of Jr. Officers. 

CRIY: 

The Major findings of the Enquiry Offi-
cer related to filing up of certain posts without 
obtaining particulars from Employment 
Exchange, non-compliance of instructions 
for reservation of post for SCs/STs, irregular 
promotions and appointments of certain staff 
members without iollowing the proper pro-
cedure. The Governing Body regularisedthe 
appointments/promotions/upgradation of 
various groups oi posts. It was decided that 
the vacancies reserved for SCs/STs may be 
carried forward in accordance with the in-
structions. 

V.Y. 

The major findings of the Enquiry Offi-



19 Oral Answers AUGUST 29, 1 990 Oral AnswefS 20 

cer were that appointments to certain posts 
were made without consulting the Employ-
ment Exchange and reservation orders for 
SCs/STs were not strictly complied with. 

The Ministry of Labour and Department 
of Personnel and Training who were con-
sulted in the matter opined that it is not 
obligatory on the part of a private istitution 
like V.Y. to followthe provisions relating to 
reservations of vacancies for SCs/ST sand 
also to consult the Employment Exchange in 
the matter of apPOintment. 

2. The position regarding findings of the 
Enquiry OHlcer appointment to look into the 
financial irregularities and accounts and the 
action taken thereon is as follows: 

CCRYN: 

The EnqUIrY Officer did not POint out any 
major irregulartty excepting that one officer 
was alleged to have charged commiSSion 
from the Yoga and Naturopathy institution to 
which grants were released by this Institu-
tion. The Director of the Council looked deeply 
Into this complaints and reported to the 
Ministry that there was no truth in the com-
plaint. 

CRIY: 

The Enquiry Officer pointed out certain 
irregularities in purchase of certain equip-
ments and articles e.g. Generating Set, and 
Camera including photographic articles. H.;I 
also pointed out avoidable expenditure on 
account of Travelling Allowances paid to the 
staff and irregular drawal of loans and their 
re-payments. The Government Body ap-
pointed a Comr.,ittee to look into these ir-
regularities. The Committee agree to ex-
post facto regularisation of the purchases 
and payment of T.A. etc. However, since a 
number of financial irregularities were in-
volved, the Finance Ministry were also con-
sulted. The Finance Ministry are of the view 
that the Managing Trustee and the Director 
should be held responsible for these irregu-
larities and the Management of CRIY should 
be delinked from V. Y. To sort outthe issues, 

the Director was advised to call a meeting oi 
the Governingt Body but he has not done so 
despite repeated requests. 

V.Y. 

The irregularities mainly pertained to 
unauthorised diversion of funds, procedural 
lapses, irregular creation of posts and ir-

regular and infructuous expenditure. The 
Managing Trustee of V.Y. was requested to 
place this report before the Board of Trus-
tees ill a meeting. The compliance has not 
been received so far. 

From the above, It may be seen that out 
of the SIX reports, four have already been 
duly examined and settled, while the remain-
ing two are awaiting final consideration by 
their respective Governing Body/Board of 
Trustees. 

DR. ASIM BALA: When the Govern-
ment Enquiry OHicers pointed out some fi-
nancial Irregularities in the purchase of cer-
tain equlpments and articles and other ir-
regularities, why the Government has not 
taken any serious penal measure against 
the persons involved in the irregularities and 
malpractices? 

[Translation) 

SHRI RASHEED MASOOD: Sir, the 
committee, which was appointed by the 
Governing Body had two aspects before it, to 
look into. First of all, it had to inqL:ire into the 
wide spread mismanagement that was pre-
vailing in these institutions and secondly, it 
had to look into the financial irregularities 
and other related issues. So far as adminis-
trative mismanagement was concerned, the 
committee did not find al1ything substantial 
against them. This committee was entrusted 
with the task of looking into the irregularities 
prevailing in three institutions viz: the Cen-
tral Research Ins!;tute for Yoga. Central 
Council for Research in Yoga and Naturopa-
thy and Vishwayatan Yogashram. H you 
permit, I shall present before the House the 
findings of the Committee on these three 
institutions. 
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MR SPEAKER Mr MInister, you kindly 
Inform the House of the actIOn taken against 
the gUilty 

[EnglIsh] 

SHRI RASHEED MASOOD I am com-
Ing to that because It has not been recom-
mended by the Enquiring 
Officer (InterruptIOns) 

DR ASIM BALA Now-a-days Yoga .s 
very useful for keepmg good health and It IS 
having world-wIde acceptance Why not 
Government expand Its centres In different 
parts of the country and Introduce Yoga 
espeCially In the rural areas 

[Translation] 

SHRI RASHEED MASOOD Mr 
Speaker, Sir, as I said earher, thiS question 
IS regarding certain inStItutions hkethe Central 
Council for Research 10 Yoga and Naturopa-
thy whICh IS wholly financed by Government 
Government also provide financial assIs-
tance to It We are providing financIal assIs-
tance to Yoga InstitutIons all over the coun-
try and thiS assistance IS not limited to Deihl 
based Instrtutlons only The Central Research 
Institute for Yoga which IS based In Deihl, too 
IS a fully funded institution The problem With 
thiS institution IS that It has been prOVided In 
rts rules that the Managing Trustee of the 
Vlshwayatan Yogashram Shall be the ex-
OffICIO Director of the institute We won't be 
able to do anything In thiS regard, unless and 
until. thiS prOVISion IS changed 

[EnglIsh] 

DR ASIM BALA Have Government 
any plans to Introduce Yoga centres In the 
rural areas? 

r Trans/atlon J 

SHRI RASHEED MASOOD We want 
to populanse yoga, but at present, we don't 
have any plans to Introduce rt In the rural 
areas 

[English] ~ "" 
;-- I.~ 

SHRI P K THUNGON From the an-
swer given by fhe ho;--Mimster, It appears 
that these are non-offiCial organisatIOns which 
are given grants by the Government of India 
The EnqUiry OffIcers who have made the 
recommendatIon have said that out of SIX 
recommendatIons. four have been already 
Implemented I would like to know from the 
hon Minister whether he has looked Into any 
other non-offICIal organisatIons to find out 
such Irregularities which have been men-
tioned In the report before If so, what action 
he IS gOing to take In thiS regard? The hon 
MInister was very kind and active when 
asked to go with a broom to All India Institute 
of MedIcal SCiences I would like to know 
from the hon Minister, With the same SPIrit 
whether he IS prepared to encourage the 
Yoga system of health-care In thiS country 
In that case, In such enquires, whatever 
matters are enqUIred Into and whatever 
lapses are found, are they gOing to be elimi-
nated? Are the other Yoga organisations 
gOing to be encouraged? 

[TranslatIon] 

SHRI RASHEED MASOOD I have al-
ready said that we prOVide assistance to the 
Central Council for Research In Yoga and 
Naturopathy Hence, no questIon of discour-
agement arises Our encouragement IS al-
ready there In the form of finanCial assIs-
tance which we prOVide to such Institutions 
Regarding the hon Member'S reference to 
the complaints against these institutions, I 
would like to say that we have not received 
such complaints As It IS fully funded by the 
Government, there IS no scope for such 
things 

[English 1 1--- V 

SHRI NANI BHATTACHARYA W,ll the 
hon MinIster R"ully statewhetFi'e7Yoga-as 
phYSiotherapy or psychotherapy, by what-
ever name It may be called In the MedIcal 
Institutes-has been recognised by the 
Government as such and has It been got 
approved by the leMR? 
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[Translation] 

SHRI RASHEED MASOOD We pro-
vide funds 

SHRI MADAN LAL tSHURANA Mr 
Speaker, Sir, through you, I would like to 
know from the hon Minister the amount of 
financial assistance provided to the three 
Institutions VIZ -The Central Research In-
stitute for Yoga, Central Counctl tor Re-
search In Yoga and Naturopathy and Vlsh-
wayatan Yogashram from 1980 to 1985-
1986, whether these funds were miSUsed 
and dIVerted to set up gun factory, and If so, 
the details In thiS regard I would also like to 
know from the hon Minister, the arrange-
ments being made by the Government to 
safeguard the servICe Interests of the em-
ployees of these InstitutIOns and also to 
ensure that yoga training would continue to 
be Imparted 

SHRI RASHEED MASOOD A sepa-
rate notICe IS required for the queries raised 
by the hon Member, for It relates to the 
Inquiry Secondly I am In possessIOn of the 
Information regarding the amount of assIs-
tance prOVided to these InstitutIOns, but at 
present It IS not With me It shall be sent to the 
han Member later on So far as the question 
of the utilisatIOn of funds IS concerned, I 
would hke to say that I am not aware whether 
the funds have been diverted towards set-
ting up of Gun Factory or not 

SHRI MADAN LAl KHURANA Is It 
thera In the terms of reference of the InqUiry 
committee? 

SHR' RASHEED MASOOO , am not 
aware of It 

So far as the question of the servICes of 
the employees of the Central Research Insti-
tute for Yoga IS concerned, It IS pending In 
the court The problem we face IS that the 
Director of thiS Institute IS Dhlrendra Brah-

machan, who was patronISed by you and If 
we gIVe him money, there are chances of hiS 
misusing It Therefore, we asked to convene 
a meeting of the Governing Body, but he IS 
not dOing so We filed an affidavit In the court, 
requesting It to appoint an Administrator to 
look after the affairs of thIS InstitutIOn, be-
cause Government IS not prepared to pro-
vide any financial assistance to Dhlrendra 
Brahmacharl ThiS IS a new Government and 
It doesn't Intend to follow the footsteps of the 
prevIOus Government In thiS regard We 
have requested the court to appoint an 
Administrator We Will prOVide money to the 
Administrator so that he may distribute sala-
nes to the employees (InterruptIOns) 

MR SPEAKER Please sit down I am 
not alloWing you 

t-.'-"-
SHRI MANDHATA SINGH The hon 

MInister referred to two commktees In hiS 
answer, one to look Into the administrative 
aspects and other to look Into the financial 
aspects They did not thrnk It necessary to 
take any action on the administrative side 
but one was surprised to know that the 
Government does not propose to take any 
steps regarding the financial aspect Just 
because the EnqUiry Committee did not take 
any actIOn or make any recommendatIOn 
despite the fact that serious flnanCiallrregu-
lantles In these InstitutIOn have been POinted 
out In the enquiry report Why Government IS 
heSitating take effective steps, Just because 
the committee did not make any recommen-
datIOn I would hke to know the reasons for 
thiS In actIOn on the part of the Government 

SHRI RASHEED MASOOO The Gov-
ernment IS not hesitating, but as I have told 
earlier, that the managing trustee of the 
Vlshwayatan Yogashram IS the ex-offlClO 
Olredor ot the institute On\y he IS empow-
ered to convene a meeting The Govern-
ment has written to him In thiS regard, but he 
seems to be In no mood to convene a meet-
Ing Therefore. we are thinking of calling a 
meetmg, after appomtlng a new managIng 
committee 
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[English] 
"-'0 

'I..- > .,.,.. '" Sugar Subsidy 
+ 

*286. SHRI SHANTARAM 
- POTDUKH-g:--

SHRI M"ANJ'AY tAL 

Will the MInister of FOOD AND CIVil 
SUPPLIES be pleased to state 

(a) whether Government are contem-
plating to subsidise the sale of levy sugar 
through the PublIC Distribution SystGm. 

(b) If so, the estimated amount hkely to 
be spent durtng the current hnanclal year, 
and 

(c) how far this subsidy Will add to the 
budget deficit this year? 

[Translation] 

THE MINISTER OF STATE IN THE 
MINISTRYOF FOOD AND CIVil SUPPLIES 
(SHRIRAMPUJANPATEl) (a)to(c) DUring 
the current sugar season (October, 89 to 
September, 90) the retail Issue pnce of levy 
sugar sold through Pubhc DistributIOn Sys-
tem has not yet been revised though the ex-
factory prICes of levy sugar have been re-
Vised wrth effect from 27th January, 1990 
ThiS entailed additIOnal burden on the sugar 
factories upto the date of reVISIOn of ex-
factory prlC9s and on the State Government 
agencies after the date of reVISIOn The total 
additional expenditure IS estimated to be 
about Rs 207 crores upto September, 1990 
and IS presently being reimbursed to the 
sugar factoneslState agenCies through the 
Food CorporatIOn 01 India from the Sugar 
Pnce EqualisatIOn Fund 

SHRI MANJAY LAL Mr Speaker, Sir. 
the Govemmem's rep\y to my questIOn IS not 
straight one As In the part 'B' of my questIOn 
I have clearly asked about the estImated 
amount likely to be spent dunng the current 
financial year but the Government has stated 
only about the additIOnal expendrture of 
N~S 207 crores upto September, 1990 

This amount IS to be reimbursed to the Sugar 
Factones and the State agencies from the 
Sugar price-Equalisation Fund through the 
Food Corporation of India I would like to 
know about the total estimated amount for 
the whole of the financial year I e from 
October to March, but he has stated upto 
September only 

SHRI RAM PUJAN PATEL Mr 
Speaker, Sir, the financial year for sugar IS 
counted from the month of October to Sep-
tember, so I have stated about the expendi-
ture we Incur durrng thiS penod If he wants 
to know about the expenditure for a particu-
lar month I may tell him 

SHRI MANJAY lAl My question Itself 
IS about the whole of the finanCial year, so I 
do not need asking further about It 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA) 
W,th a monthly loss of Rs 25 crores, there IS 
a loss of Rs 300 crores approxImately per 
annum because we are seiling levy sugar at 
the rate of Rs 5 25 per kg whereas we are 
paYing @ Rs 600 per qUintal for It to the 
factones Due to thiS difference of 75 paise 
between Its seiling prrce and purchaSing 
prrce, I e 5 25 and 6 00 respectively, we are 
Increasing a loss of As 300 
crores (Interruptions) F C I could With thiS 
difference get levy sugar 

SHRI MANJA Y LAl The Government 
has stated In Its reply that the Increased 
prrces of sugar with effect from 27th January, 
Will be paid Mr Speaker, Sir, Will the Gov-
ernment compel the Mill Owners who are 
getting subsidIes from the Government from 
the productIon of sugar. to pay the Increased 
prices to the farmers who had sold their 
crops of sugarcane to the Mills at old rates? 
(InterruptIons) 

SHRI NATHU RAM MIRDHA As far as 
the hon. Member means to 
say. (InterruptIOns) The earher prICe of 
sugarcane was Rs 20 per qUintal thiS 
year. 
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[Fngltsh J 

MR SPEAKER. Mr. Merdha. please 
add,e.s the Chair. 

[TranslatIOn J 

SHAI NATHU AAM MIADHA. Thereaf-
ter, It was raIsed to As 22 (IntemlprlOns ). I 
am talkIng of S M.P. pnce ... (InterruprlOns) 
on that prtce the MIll did not get adequate 
amount for levy sugar (InterruptIOns). 

MR SPEAKER Order please. 

SHRI NATHU RAM MIRDHA: Because 
the MIlls could not supply the levy sugar the 
subsIdy was enhanced 

) 

PROF K V THOMA~_ The Govern-
ment ti68a~an-8ddluonal expenditure of 
Rs 207 crores dunng this sugar season. 
This IS the subsidy gIVen for the ex-factory 
prtce 0' levy sugar that will be distributed 
through the publIC dlstnbutlon system There 
are two angles for th,s problem-4he first IS 
the sugar that has been sold by the factories 
In the open market where the Government 
do.s not have much control and the second 
Is the levy sugar whICh IS being distributed 
through the publIC dIStributIOn system Even 
atter Incurring an addItIOnal expenditure of 
Rs 207 crores It IS felt that the consumers 
are not gettIng the reqUIred quantltl8S through 
the publIC dlstnbutlOn system Some other 
Sta.e. like Keral. have asked for additional 
quantity of sugar for Onam On the baSIS of 
thIS what ooncrete steps the Government 
propose to take In consultatIOn with the State 
Government so that the people get the sugar 
whICh IS alloned for them through the public 
d!Stribulton system? 

SHRI NA THU RAM MIRDHA The levy 
sugar IS • ftxed qUOCa of the total productIOn 
Out of the total productIOn of sugar, 45"", we 
take from sugar factones for levy quota. 45% 
of the lotal productIOn IS a bmtted quantity. 
The distributIOn base 01 the sugar to the 
Stet_IS tuced ac:c:ording to a critenan. that IS 

on the basIS of populatIOn of October, 1986 
and the units which were given to us by the 
States. Each unit accordIng to us IS gIven 
425 grams of levy sugar. This is what makes 
the total of what we get from the sugar 
factorl8s_ Therefore. larger quantity of levy 
sugar IS not available_ The populatIOn has 
also Increased and the States demand more 
levy sugar quota_ But we don't have more 
levy sugar tIll the percentage of levy sugar IS 
45 and the percentage of tree-sale sugar is 
55. The pnce of levy sugar IS less than even 
the oost of productIOn of sugar In the facto-
fles. On each qUintal the difference between 
the actual prIce and the levy quota pnce IS 
about Rs. 125 to Rs_ 150 Therefore we have 
got no more levy quota of sugar. We cannot 
Increase the quantity to the States according 
to their wants or needs. 
J 1 

J ~RI NIRMAl KANn CHATTERJEE: 
There are two ways Of lhiervention-rrnrre 
market In respect of sugar. One way IS to 
release more to the private sector and the 
other way IS to release more for the publIC 
dIstribUtion system. I nI"ally , the proportIOn 
of dIstributIon of the levy sugar through the 
publIC distributIOn system was 70 per cent 
For unknown reasons, it was lelt that the 
InterventIOn should be more via the market 
releasIng It to the prrvate traders rather than 
through the publIC dlstnbutlOn system. It is 
koown that the InterventIOn through the public 
dIStribution vIa levy sugar IS much more 
dIrect and has ImmedIate effect. While you 
release more to the traders. if they are In a 
po~tlOn to stock it. they are in a position to 
hoard It. the Impact wili be nearly zero. 

My questIOn, therefore, is: Why does 
not the Government reverse its polICY. Else-
where whenever there IS a shortage. the 
market Intervention is through the public 
dlStflbuttOn system. Why should not the 
Government take a ITlOflt commonsense 
approac:h and tnereasethe amount? Alleast 
restore It to the previous level of 75 per cent 
through levy dastribubon_ • that adds to a 
subsidy. let It be added. That can come as a 
rehet. 
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SHRI NATHU RAM MIADHA The 
Govemment has ItS own limitations In gIVIng 
Subsidy (/ntfmlJPllOns) Suppose we re-
lease the quota of levy sugar (InterruptIOns 
) The cost of productIOn of sugar by the mills 
will come to about As 7 50 (InterruptIOns) 
We ar selling at As 5 25 The more we 
release the quota of levy sugar, the more will 
be the subsidy (InterruptIOns \ 

MA SPEAKER Mr Chatterjee, let the 
Mmlster reply 

(InterruptIOns) 

SHRI NATHU RAM MIADHA More 
release of quota IS there to regulate the 
market Free sale sugar IS released 
(InterruptIOns) 

SHRI BASUDEB ACHARIA What IS 
the percentage? 

SHRI NATHU RAM MIRDHA 45 per 
centis levy sugar and 55 per cent IS free sale 
sugar We release tree sale sugar so that the 
prices vary between Rs 8 and 9 
(InterruptIOns) That IS what we feel 
(JnterruptlOns) Even the sugarmills Will not 
be able to sell that sugar (InterruptIOns) 

( T fans/atlon] 7. '1 
SHAI RAJVEER SINGH Mr Speaker, 

the hon MInister has stated that the levy 
sugar IS being supplied to the consumers at 
the rate of 425 gms per unit In the country I 
belong to U P and know very well about the 
adminIStration of Uttar Pradesh I would hke 
to state that despite the Government's or-
ders, the consumers are getting only 250 
gms sugar per unit there Secondly, the 
~vemment has repeatedly been dalmlng 
Ita! It has plenty of sugar but It IS not avall-
IPt»e In Villages while illS openly avallabfe In 
~~et In the towns, sugar IS beIng 
I supplied at the rale of 1 kg per unit while In 
villages. IS being supplaed at the rate of 50 
gms per uNt. So, I woutd Ilke to know from 
the hon MinISter about the reason of such 
CISCrtmlnatJOn wdh the villagers? SIr, through 

you, I would like to ask him further as to why 
thiS control system IS not being brought to an 
end so that the people may get It easily 
because the Government has been claiming 
that It has a surplus stock of 
sugar (InterruptIOns) 

SHRI NATHU RAM MIRDHA Mr 
Speaker, Sir, distribution of sugar at the rate 
of 250 gms per Unit In Uttar Pradesh IS purely 
State's Internate matter As per the provI-
sions of the rules relating to levy quota 
Issued In October 1986, we are supplying 
the levy sugar at the rate of 425 gms per unit 
to all the States No It IS for the States to see 
asto how they should supply It to the Villages 
because It IS their Internal 
matter (InterruptIOns) 

MR SPEAKER MrrdhaJl, please do not 
address them 

SHRI NA THU RAM MIRDHA It IS 425 
gms per unit In Uttar Pradesh 
also (InterruptIOns) 

[English] 
".,~ 

Goitre Incidence 

·287 SHRI RAM LAL RAHI WI1I1he 
Minister of HEALTH AND FAMILy WEL-
F ARE be pleased to state 

(a) whether Government are aware that 
Madhya Pradesh and other parts of the 
country are under the grip of endemiC goitre, 
If so the details regarding total number af· 
fected, State-wIse tor the last three years, 

(b) the different diseases caused by 
IOdine defICiency and how are these diS-
eases beIng controlled, 

(c) the details of lnadence of goitre 
among chIldren and adults separately, and 

(d) the measures taken/proposed by 
Government to make awareness among 
people about the above dISeases and the 
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medical facilities available to these people? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (SHRI RASHEED MASOOD): 
(a) to (d). A Statement is laid on the Table of 
the Sabha. 

STATEMENT 

The endemicity of goitre is assessed on 
the basis of sample surveys. So, far sample 
surveys have been conducted in 204 dis-
tricts out of which 182 districts were found to 
be endemic in goitre. A statement showing 
the number of districts surveyed in different 
States, and number of districts found to be 
endemic in goitre is given below as (Annex-
ure) 

Iodine deficiency disorders (IDD) are 
caused primarily by lack of iodine and can 
range from goitre, mental retardation, Physi-
cal sub-normality to cretinism. Iodine defi-
ciency during pregnancy can cause abor-
tions, still births, and infant mortality. 

All the iodine deficiency disorders are 
preventible through iodine supplementation. 
The most onost effective method for iodine 
supplementation is through iodation of salt. 
The Indian Council of Medical Research 

conducted a multi-centric study covering 14 
districts having diverse geographical, me-
teriological and geo-chemical characteris-
tics, covering a sample population of 
4,58,192. The study has revealed that the 
prevalence of goitre of different grades in the 
age groups 5-19 was about 32%. In respect 
of adults, in the age groups 20 and above, 
the prevalence was about 17%. 

The Government have taken steps to 
enhance the awareness of the iodine defi-
ciency disorders among the people. These 
steps include shop posters and leaflets print-
ing of posters used in Primary Health Centres 
and sub-centres and production of health 
education material for doctors and para-
medical personnel. Production of TV and 
radio spots has also been undertaken. Fur-
ther funds are being provided to State gov-
ernments/UT administrations for production 
and distribution of health education material 
in regional languages. 

Most of the iodine deficiency disorders 
are preventable by regular consumption of 
iodised salt. A very small proportion of pa-
tients suffering from goitre require surgical 
intervention. Facilities for surgical interven-
tion are generally available in major hospi-
tals and hospitals attached to medical col-
leges. 

ANNEXURE 

List of Districts Surveyed and Districts Found Endemic 

SI. No. StatelUT No.of district surveyed No. of Districts found 
endemic 

1 2 3 4 

1. Andhra Pradesh 7 7 

2. Arunachal Pradesh 10 10 

3. Assam 17 17 

4. Bihar 22 22 

5. Goa 
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1 2 3 4 

6. Gujarat 7 4 

7. Haryana 2 

8. Himachal Pradesh 10 10 

9. Jammu and Kashmir 13 13 

10. Karnataka 10 6 

11. Kerala 

12. Madhya Pradesh 16 16 

13. Maharashtra 12 7 

14. Manipur 8 8 

15. M~ghalaya 5 5 

16. Mizoram 3 3 

17. Nagaland 7 7 

18. Orissa 3 3 

19. Punjab 3 3 

20. Rajasthan 3 3 

21. Sikkim 4 4 

22. Tamil Nadu 2 

23. Tripura 3 3 

24. Uttar Pradesh 32 26 

25. West Bengal 5 5 

26. U.T. of Chandigarh Endemic 

27. U.T. of Daman and Diu Endemic 

28. U.T. of Delhi Endemic 

29. U.T. of Dadra and Nagar 
Haveili Endemic 

Total number of districts surveyed 204 

Number of Endemic districts 182 

MR. SPEAKER: The Question Hour is over. 
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WRITTEN ANSWERS TO QUESTIONS 

Government accommodation with 
persons on oepUtation 

*288. SHRf A. JEEVARATHINAM: Will 
the MinistefOf URBAN DEVELOPMENT be 
pleased to state: 

(a) whether persons going on deputa-
tion to other departments/Ministries in public 
interest have to surrender their Government 
accommodation in case their Department is 
having a separate pool of residential accom-
modation thereby causing lot of inconven-
ience to them when they return back and 
have to surrender once again the quarter 
they got while on deputation from that de-
partment; and 

(b) if so, how this problem is proposed to 
be solved? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
and (b). An officer who does not remain 
eligible for Government accommodation in a 
particular pool is ordinarily required to va-
cate the same. However, the following con-
cessions are granted to them in the General 
Pool in order to minimise their problem:-

(i) An officer occupying accommoda-
tionfromadepartmentalpool, which 
is not earmarked or deSignated as 
essential staff accommodation, 
when posted to an office eligible tor 
General Pool accommodation, is 
provided alternative accommoda-
tion in the next below category. 

(ii) In case an officer occupying Gen-
eral pool accommodation is posted 
to an office having department pool 
and becomes ineligible for General 
pool accommodation, he is required 
to vacate General Pool accommo-
dation. It is for the concerned de-

partments to provide him accom-
modation from their pool. In case 
department agrees to exchange 
equivalent accommodation with 
General Pool, the officer is consid-
ered for retention in General Pool 
accommodation on exchange ba-
sis-the arrangement being re-
versed when the office returns to 
an office eligible for General Pool. 

[ Translation] 
--I 
-,~) 

Pending cases In Labour Courts -
*289. SHRI HUKUMDEO NARAYAN 

YADAV: WiliTtie Minister of LABOUR be 
pleased to state: 

(a) the number of cases pending in 
various labour murts in the country, State-
wise; 

(b) since when these cases are pending 
and the reasons therefor; and 

(c) the action taken against such man-
agements who do not extend timely legal aid 
to the labourers? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). As on 30.06.1990, the number of 
industrial disputes and applications pending 
in the Central Government Industrial Tribu-
nals-cum-Labour Courts was 11,795. State-
ments showing the pendency of industrial 
disputes and applications and their year-
wise break-up are given in Annexures I & II 
respectively. 

The number of industrial disputes and 
applications pending in the Industrial Tribu-
nals and Labour Courts set up by the State 
Governments and the Adm inistrations of 
Union Territories was, according to informa-
tion available from them, 2,24,322 as on 
31.12.1989. Statements showing the State-
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wise pendency of industrial disputes and 
applications and their year-wise break-up 
are given in Annexures III & IV respectively. 

The reasons identified for the delay in 
disposal of these cases include. inter-alia, 
heavy work-load. occasional delay in filling 
vacancies of Presiding Officers. procedural 
imped iments such as absence of Advocate!>. 

adjournmentsforfurnishing information, stay 
order by Superior Courts. or efforts towards 
out-of-court settlements. etc. 

(c) There is no provision under the In-
dustrial Disputes Act. 1947 which provide for 
legal aid by the management to the labour-
ers. 
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[Eng/ish] 

I 
ILL Management of Gynae hospital in 

R.K. Puram 

*290. SHRI RAM SAGAR (Saidpur): 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether Government have received 
complaints about ill management of Gynae 
hospital in R.K. Puram, New Delhi; and 

(b) if so, the remedial steps taken or 
proposed to be taken by Union Government 
in this regard? 

THE MIN ISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) Yes, Sir. 

(b) The complaint relates to the method 
of testing of urine samples and the unsatis-
factory hygenic conditions. The Director, 
Central Government Health Scheme has 
been directed to conduct a detailed enquiry. 
51 

Technical Training Systems and Syllabi 
with world Bank Assistance 

*291. SHRI SUQAM DESHMUKH 
DA IT ATRYA: Will the Minister ~ LABOUR 
6e pleased to state: 

(a) whether the syllabi and systems of 
technical training drawn up with the World 
Bank assistance is to be overhauled and re-
designed; and 

(b) if so, what new changes are being 
made in the State of Maharashtra and from 
which year? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). The Ministry of Labour is imple-
menting the Vocational Training Project with 

financial assistance from the World Bank. It 
is a comprehensive project designed forthe 
improvement of quality and efficiency of 
vocational training in the country. It is being 
implemented in 28 States and Union Territo-
ries in which ITls are located and covers 
inter-alia schemes for modernisation of 
equipment, establishment of maintenance 
system, provision of audio visual aids and 
introduction of new trades. In addition, the 
Project also envisages provision of training 
in advanced skills and high-tech areas by 
establishing facilities for training in identified 
skills is selected centres located at highly 
industrialised areas. 

2. The Vocational Training Project is being 
implemented in Maharashtra for which an 
outlay of Rs. 896.73 lakhs has been made 
during the year 1990-91. The State Govern-
ment proposes to implement the schemes 
relating to modernisation of equipment, es-
tablishment of equipment maintenance sys-
tem, provision of instructional aids, introduc-
tion of new trades in ITls, introduction of self-
employment training courses in ITls, estab-
lishment of basic training and related in-
struction centres under Apprenticeship Train-
ing Scheme, expansion of Advanced Voca-
tional Training System Programme, estab-
lishment of new ITIs!Wings for womens' 
training, introduction of new trades in women 
ITls and establishment of project manage-
ment units. 

3. The project ;s being implemented from 
last year and has a sp~n of 6 years. 

~ ... Tey:t+i-e_ f' , 

,\ Wool Production 

*292. SHRI RAMASHRAY PRASAD 
SINGH:WiII the Minist~r of I EX 11r:ts-be 
pleased to state: 

(a) the percentage of wool being pro-
duced in Punjab, Haryana and Jammu & 
Kashm ir, out of the total production of wool in 
country; and 
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(b) the steps taken for the development 
of wool industry and the assistance given to 
the State Government of Punjab, Haryana 
and Jammu & Kashmir? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
According to Ministry of Agriculture esti-
mates for the year 1987-88, the percentage 
of wool produced in Punjab, Haryana and 
Jammu & Kashmir was 13.5% 

(b) Some of the steps taken for develop-
ment of the woollen industry are as fol-
lows:-

(i) Wool Development Board has 
been set up. 

(ii) Woollen units have been allowed 
full flexibility in the use of cotton! 
syntheticfibres to enable them to 
manufacture cotton/synthetic 
items also. 

(iii) Imports of raw material (raw wool 
and woollen rags) continues to 
be under OGL. With a view to 
augment the supply of raw wool 
to the decentralised sector, its 
import has also been permitted 
for stock and sale along with 
actual users. 

(iv) Woollen units are eligible for 
assistance under Textile Mod-
ernisation Fund Scheme. 

(v) Complete exemption of additional 
duty of excise leviable on proc-
essed woollen fabrics woven on 
handlooms and processed in 
process houses set up by State 
Handloom Development Corpo-
ration and Ape)( handloom coop-
erative sociell(;:s. 

(vi) Complete exemption from cus-

toms duty leviable on raw wool 
imported into India by a regis-
tered apex handloom coopera-
tive society or a State Handloom 
Development Corporation. 

No financial assistance was provided to 
the State of Punjab and Haryana during the 
Seventh Five Year Plan. The State Govern-
ment of Jammu and Kashmir was released 
financial assistance for Rs. 24.60 lakhs for 
J&K Sheep and Sheep Products Develop-
ment Board during the Seventh Five ye3r 
Plan. 

[Translation] 6 0 
Unemployment allowance to Registered 

Unemployed 

*293. SHRI R.L.P. VERMA: 
SHRIKHUSHAtPARASHRAM 
--B6PCHE:~------

Will the Ministerof LABOUR be pleased 
to state: 

(a) whether there is a proposal for pro-
viding unemployment allowance to the un-
employed registered with the employment 
exchanges orto provide them some employ-
ment guar~ntee; 

(b) if so, the details thereof; and 

(c) when the proposal is like!y to be 
finalised? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) to (c). A proposal to provide some kind of 
an employment guarantee to all citizens is 
under consideration. ....C _ I ) bD ~ e:x,:}~-}..~ \ J 
Relief to HandJooms and Powerlooms 

-294. SHRI HARI SHANKAR MA-
~ 

SHRI N. DENNIS: 
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Willthe MinisterofTEXTILES be pleased 
to state: 

(a) whether Government propose to 
reconsider the textils policy in regard to 
handlooms, powerlooms and the mills; 

(b) if so, the details in this regard; and 

(c) the nature of relief contemplated for 
handlooms and powerlooms? 

THE MINISTER OF TEXTILE AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
and (b). The Government had appointed a 
Committee under the Chairmanship of Shri 
Abid Hussain to review the progress of 
implementation of the Textile Policy, 1985 to 
assess as to how it has affected the various 
sectors of the Textile Industry. The Commit-
tee has submitted its report to the Govern-
ment which is under consideration. 

(c) Introduction of a more stringent Hank 
yarn obligations scheme for spinning mills, 
setting-up of a Committee of Handlooms 
Ministers for evolving a long term National 
Hank Yarn production, distribution and pric-
ing policy, stepping up of the operations of 
the National Handloom Development Cor-
poration for supply of yarn and raw-materials 
and introduction of a legislation in the current 
session of Parliament to include the Hand-
looms (Reservation of Articles for Produc-
tion} Act, 1985 in the Ninth Schedule of the 
Constitution are some of the measures taken 
recently to help the hand looms sector. 

As regards the powerlooms sector, the need 
for any major intervention has not been felt at 
present. However, powerlooms service 
centres would continue to support this sec-
tor. 

(English]? .'_ 
f_) . i...-. 

D~,\ 

Allotment of plots In Rohlnl Scheme 

·295. SHRI TEJ NARAYAN SINGH 
Will the Minister of URBAN DEVELOPMEN-, 
be pleased to state: 

(a) whether Government have changed 
the policy about allotment of land in Rohini 
Scheme to registrants as per the priority list 
drawn earlier; 

(b) if so, the particulars of the new 
policy; 

(c) if not, whether Government are aware 
that the land is being allotted by DDA disre-
garding the priority list; and 

(d) the measures contemplated by 
Government to ensure that allotment of the 
land is done according to the priority list 
drawn earlier? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
No. Sir. 

(b) Does not arise. 

(c) No allotments disregarding the prior-
ity list are being made. 

(d) Does not arise. 

~Zr 
Plots/Flats to Members of Parliament 

*296. PR_QLPREM._~_l}M_AB_.J2~
MAL: Will the Minister of URBAN DEVEL-
L>I"fJ~T be pleased to state: 

(a) whether Government propose to allot 
land or DDA flats to the Members of Parlia-
ment on priority basis; 

(b) if so, the details thereof; and 
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(c) if not, the reasons therefor? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). Allotment of plotslflats is made by the 
DDA, only to persons already registered 
under the various schemes floated from the 
to time, However, Lt. Governor, DelhiNice 
Chairman, DDA are competent to allot upto 
2 112% of the plotslflats allotted during the 
year on out-of-turn basis in accordance with 
the approved policy on the subject. There is 
no proposal for giving priority exclusively to 
the Members of Parliament. 

[ Trans/ation] 

Supply of Essential Commodities to 
Rajasthan 

*297. SHAI GULABCHAND KATARIA: 
Will the MinTst"e"rof FOOD AND CIVIL SUP-

Month Rice 

1 2 

January, 90 3200 

February, 90 3200 

March. 90 3200 

May, 90 3200 

June, 90 3200 

July,90 3200 

* Includes 100 tonnes for flood relief. 

(i) Controlled cloth scheme is no 
longer statutory but some quan-
tity of controlled cloth continues 
to be distributed through Na-

PLIES be pleased to state: 

(a) the quantity of wheat. sugar. edible 
oils, rice, maida and cloth allocated to Ra-
jasthan for public distribution from January, 
1990 to 31 July, 1990; 

(b) whether Rajasthan Government have 
received allocations as per their demand 
and if not, the reasons therefor; and 

(c) whether in view of the increasing 
prices of edible oils, Government propose to 
more allocation and if so, when? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) The quantity of rice. wheat and levy sugar 
allocated to Rajasthan from January to July, 
1990 is as under: 

Wheat 

3 

70000 

70000 

70000 

70000 

70000 

70100· 

(in tonnes) 

Levy Sugar 

4 

16914 

16914 

16914 

16914 

16914 

16914 

tional Textile Corporation's own 
retail outlets and authorised 
d9alers. 
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(ii) Maida is not allocated under 
PDS. 

(b) Various factors are taken into con-
sideration including demand, while allocat-
ing essential commodities to StateslUTs like 

availability in the Central Pool, offtake by the 
State Government during the previous 
months etc. PDS allocations are supple-
mentary in nature. 

(c) The allotment and lifting of imported 
edible oils to Rajasthan are as follows:-

(In tonnes) 

Allotment Lifting 

1 2 3 

Jan., 1990 200 

Feb., 1990 100 

March, 1990 200 84 

April,1990 300 55 

May, 1990 350 184 

June, 1990 ?50 240 

July. 1990 750 345 

August, 1990 1750 151 
(upto 14.8.90) 

September, 1990 1900 

As can be seen, the allocations have been substantially increased and are in excess of lifting. 

[En(Sh] 

1UPPlY of Aids-free Blood from 
Blood Banks 

*298. S.!jRI AMAL DATTA: 
SHRIMAT!_~,E;J;J A MlJ.KHE-B-

JEE: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the number of blood banks operating 

in the country; 

(b) how many of them are equipped to 
screen for the AIDS virus; 

(c) whether the testing facilities avail-
able in the blood banks are capable of sup-
plying AIDS-free blood; if not, the measures 
to check such situation effectively; 

(d) whether Government propose to take 
any measures to ensure that blood banks 
not having such facilities are brought under 
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surveillance; what arrangement has been 
made in this regard so far and what is the 
affectiveness of such arrangement; and 

(e) whether any statutory measures have 
been taken or are contemplated to ensure 
that the blood does not become a source of 
AIDS infection? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFAAE (SHAI RASHEED MASOOD): 
(a) to (d). There are 1018 Blood Banks in the 
country. 

It is not immediately practicable to pro-
vide testing facilities for detecting HIV anti-
bodies in all the Blood Banks because of the 
short shelf life of the kits and lack of trained 
technicians to conduct the test. Therefore, 
the government is establishing testing facili-
ties on a Zonal basis, where Blood Banks 
would be linked to Zonal blood testing centres. 

So far 32 Zonal blood testing centres 
have been established in the Cities of Delhi. 
Bombay, Calcutta and Madras. The testing 
of blood in 27 other important cities is, at 
present, being done by the surveillance 
centres established by Indian Council of 
Medical Research in consultation with States/ 
UTs Governments. It is proposed to increase 
in phases the number of Zonal blood testing 
.:entres, so that all blood banks could be 
attached to zonal centres. 

The Government have issued a notifi-
cation on 11th July 1989 under the Drugs 
and Cosmetics Act, which provides that the 
Licences of the blood banks should ensure 
that every unit of blood is tested for freedom 
from HtV Antibodies. The Government has 
also notified draft ru les on 17th Oct.. 1989 for 
improving the functioning of blood banks in 
th9 areas of collection, storage, testing and 
distribution. 

Support Price for Agro-based Indus-
tries 

*299. SHAI KAILASH MEGHWAL: Will 
the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) whether steep hike in support prices 
of Agro-based industries is likely to have 
adverse effect on food processing indus-
tries; 

(b) whether it is likely to make the prod-
ucts of the food processing industries less 
competitive in international market; and 

(c) if so, the steps taken by the Govern-
ment to make it more competitive? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUS.TRIES (SHRI SHARAD YADAV): The 
price of processed food products depends 
on several factors like. costs of raw-materi-
als, processing, packaging. distribution. etc. 
While it is difficult to pin point th~ impact of 
rise in anyone of toose costs on the ultimate 
price of processed products, it car. generally 
be said that increase in raw-material prices 
would affect the price of finished products. 
which may also affect the competitiveness of 
these products in the international markets. 
With a view to support exports, Government 
has schemes for providing fiscal reliefs and 
incentives like cash compensatory support, 
duty draw back etc. 

Special Fund for Irrigation Projects 

*300. S~ERM~I3~SU: 
~l:Lf3_L_ • MAN~-LAN 

BHAKATA: .-------
Will the Minister of WATER RE-

SOURCES be pleased 10 state: 

(a) whether there is any special fund for 
executing irrigation projects of national im-
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portance in various States; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRYOFWA TER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) and (b). No, Sir. 
However, there has been a proposal to es-
tablish an Irrigation Fiance Corporation to 
provide funds in the form of loans to -the 
nationally important large irrigation projects 
for their e~ped.itious comple~i~n. , 

(_'T-~'~'-E._,' 12 -~r-{'_>'~ 
Semlri'ar on the Girl-Child 

*301. SHRIMATI SUBHASHINI ALI: 
Will the Minister of WELFARE be pleased to 
state: 

(a) whether Government are aware of 
the recent Seminar held on 5 July, 1990 on 
the Girl-child organised by the Andhra 
Pradesh Voluntary Health Association at 
Hyderabad; 

(b) if so, the recommendations made at 
the Seminar; and 

(c) the action proposed in this regard? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). The recommendations made in 
the Seminar held on 5.7.90 by Andhra 
Pradesh Voluntary Health Association, 
Hyderabad include the need for immunisa-
tion. Health care, awareness generation, 
banning of amniocentesis, educating the 
drop-outs, non-formal education, adult edu-
cation, Change in dowry laws, educating the 
parents, setting up creches close to schools, 
improvement in the economic status of 
women, mid-day meals in schools, training 
in vocational education, Sex education and 
stricter enforcement of child marriage laws. 

(c) Information is being collected and 
will be laid on the Table of the House. 

[ Translation] 

10 
Nursing College In Uttar Pradesh Hilly 

Areas 

*302. SHRI HARISH RAWAT: Will the 
Minister of HEALTH ANDFAM'iI Y WEL-
FARE be pleased to state: 

(a) whether there is an acute shortage 
of nurses in the hospitals in hill areas in the 
country; 

(b) if so, whether Government propose 
to open a Nursing College in the hill areas of 
Uttar Pradesh during Eighth Five Year Plan 
to meet the shortage thereof; and 

(c) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) Yes, there is an over-all shortage of 
Nurses in the country. 

(b) and (c). Central Government has no 
proposal to open a College of Nursing in the 
Hilly areas in Uttar Pradesh during the 8th 
Plan. It is for the State Government to con-
sider the matter keeping in view their re-
quirements of nursing personnel. 

'70 
, Central Assistance for the Welfare of 

SCs/STs in Madhya Pradesh 

*303. SHRI PYARELAL KHANDEl---- ~~~ 

WAL: 
SHRI PHOOL CHAND VERMA: 

Will the Minister of WELFARE be 
pleased to state: 

(a) whether Government ('If Madhya 
Pradesh utilised fully the amount of assis-
tance provided by Union Government for the 
welfare of the Scheduled Castes and Sched-
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uled Tribes in the State during the last three 
years; 

(b) if not, the reasons therefor; 

(c) the amount of assistance provided 
and utilised, year-wise; and 

(d) the steps proposed to be takan to 
ensure that the money allotted for the wel-

I. Special Central Assistance (SCA): 

Years Amount released 
Govemment of India 

1 2 

1987-88 5735.34 

1988-89 6201.27 

1989-90 6930.89 

fare of SCs/sTs is fully utilised? 

THE MIN1STER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) to (d). The amount of assistance provided 
by the Central Government to the Madhya 
Pradesh Government during the last three 
years tor the weHare of Scheduled Castes 
and Scheduled Tribes and the expenditure 
incurred as reported by the Government of 
Madhya Pradesh, are given below: 

(Rs. in Lakhs) 

Expenditure as reported by 
Madhya Pradesh Govemment 

3 

5387.00 

6051.00 

8170.00 

II. Assistance provided by the Central Govemment in other Centrally sponsored Schemes: 

Year 

1 

1987-88 

Amount released by 
Govemment of India 

2 

986.75 

The Government of India have requested 
Madhya Pradesh Govt. to furnish informa-
tion regarding utilisation of central assis-
tance provided for various centrally spon-
sored schemes forthe welfare of Scheduled 
Castes and Scheduled Tribes. Appropriate 
steps. if necessary. will be taken after receipt 
of the information. 

Expenditure 

3 

Information is being collected 
from Govt. of Madhya Pradesh. 

Separate Administration for Fifth and 
Sixth Scheduled Areas 

.___--
3287. SHRI GIRID.HAR GOMANGO: 

Will the Minister of WELFARE be pleased to 
state: 

(a) whether Union Government and the 
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State Governments having Fifth and Sixth Refund of deposits by Scooters' 
Scheduled Areas had formulated the poJicy Companies 
for good administration in these areas; 

(b) if so, the details thereof; State-wise; 
and 

(c) if not, the reasons for not having 
separate administration for these Sched-
uled Areas? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). Yes, Sir. The Fifth Scheduled 
Areas have been covered under the Tribal 
Sub-Plan. The development machinery ere-
atedforTribal Sub-Plan, I.e. Integrated TribaJ 
Development Projects (JTDPs) subserves 
the Scheduled Areas. The pattern of ITDP 
machinery is almost same in aU the Tribal 
Sub-Plan StateslUTs. In Sixth Schedule " 
Areas Autonomous District Councils have 
been establish6d for development admini-
stration. 

(c) Does not arise . ..., 
Enha1c.~ent of Loan Limit of Deihl 

Co-Operatlve Housing Finance--
Society 

3288. SHRI BALGOPAL MISHRA: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether there is any proposal to 
enhance the loan limit by the Delhi Co-
operative Housing Finance Society; and 

(b) if so, how much and when the final 
decision is likely to be taken in the matter? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
Yes, Sir. 

(b) The modalities are being finalised by 
the Society. 

3289. SHRI RAM NAIK: Will the Minis-
ter of FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) whether Government are aware that 
complaints have been lodged with the Na-
tional Consumers; Disputes Redressal 
Commission against certain manufacturers 
of scooters for non-refunding of deposits 
with interest; 

(b) if so, the details thereof; 

(c) the total amount and the particulars 
of parties involved in these complaints; and 

(d) the steps taken by the Commission 
on these complaints? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHAI RAM PUJAN PATEL): (a) Yes, Sir. 

(b) to (d). Five petitions involving 2728 
persons and for claims of As. 13,64,000/-
have been filed by various consumer organi-
sations in the National Consumer Disputes 
Redressal Commission. The following are 
the details: 

1. A petition was filed by Common Cause, 
New Delhi against Mls.lohia Machines. The 
petition was withdrawn on 3.5.90 as the 
petitioner could not give details of the con-
sumers to whom refund ;s to be made. 

2. A petition was filed by Consumer Pro-
tection Council, Kerala against MIs. Lohia 
Machines. The company informed the Na-
tional Commission on 3.5.90 that out of 201 
consumers mentioned in the petition, 157 
have been given the refund and the remain-
ing 44 could not be given the ,efund since the 
particulars furnished by them were not suffi-
cient. The company promised to refund the 
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deposit amount with interest to them also on 
receiving full particulars. 

3. A petition was filed by Mumbai Grahak 
Panchayat on behalf of 790 consumers. The 
petition is listed for hearing in the National 
Commission on 12.9.1990. 

4. A petition was filed by Consumer Pro-
tection Council, Rourkela against Mis. Lohia 
Machines. The petition is on behalf of 1510 
consumers. As the petition was filed only on 
10.8.90, the National Commission is issuing 
a notice to the company. 

5. A petition was also filed by Consumer 
Protection Council, Rourkela against Mis. 
Andhra Pradesh Scooters Ltd. The petition 
is on behalf on 227 consumers. Since the 
petition was filed only on 10.8.1990, the 
National Commission IS issuing notice to the 
Company. 

/ 

'-, '7 
Sick Textile Mills in Karnataka 

3290. ~1iB.! JANARDHANA POOJABY: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) the number of sick textile mills in 
Karnataka at present; 

(b) since when these have remained 
sick and the number of workers rendered 
unemployed as a result thereof; 

(c) whether any fund has been allocated 
for their revival, if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
Reserve Bank of India has classified 12 
textile mills in Karnataka as sick at the end of 
June, 1988. 

(b) Out of these, only two mills employ-
ing 1714 workers were closed as on 
30.6.1990. 

(c) and (d). lOBI have sanctioned Rs. 
8.45 crares for four sick mills in Karnataka, 
including the two closed mills. 

[T rans/ation] 

1t 
Out of turn allotment of Government 

Accommodation 

3291. SHRI M.S. PAL: Will the Minister 
of URBAN DEVELOPMENT be pleased to 
state: 

(a) whether out of turn allotment of 
Government accommodation is made to 
Central Government employees in Delhi on 
the recommendation of Members of Parlia-
ment; 

(b) if so, the details in this regard; 

(c) the number of recommendation 
received from Members of Parliament from 
January, 1990 to June 1990; 

(d) the number of cases where the rec-
ommendations of the Members of Parlia-
ment have been accepted; 

(e) whether these were placed before 
the Committee set up by the Ministry; and 

(f) if not, the reasons therefor? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOll MARAN): (a), 
~e) and (f). Out of turn allotments of Govern-
ment accommodation are made after con-
sidering each case on merits. Recommen-
dations from M.P.s and others if any, are 
also examined on merit while considering a 
case for out of turn allotment. 

(b) to (d). There is no such committee as 
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mentioned in (e) and no separate record of 
cases, in which recommendation by an M.P. 
has buen made, is maintained. It is therefore 
not possible to give specific information on 
(b), (c) & (d). 

[English] 

I 
Papers Missing from Government Files 

3292. SHRI M.V. CHANDRASHEKARA 
MURTHY: Will the Minister of TEXTILES be 
pleased to state: 

(a) whether some papers from the 
Government file concerning selection and 
appointment of Director in B.I.C Ltd., Kanpur 
have been missing; 

(b) if so, efforts made to locate those 
missing papers; 

(c) the outcome thereof; and 

(d) the steps taken to check recurrence 
of such incidents? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
Yes, Sir. Three pages were found missing 
from a file in April, 1988. 

(b) and (c). Inspite of efforts made to 
locate the missing papers, the same could 
not be located. 

(d) Safeguards have been taken to 
avoid recurrence of such incidents. 
,1 

Report of National Commission on 
RuraITabour ----

3293. SHRI SANA! Kl JMARMANDAL: 
Will the Minister of LABOUR be ple~s6d to 
state: 

(a) whether Government have received 

the report of National Commission on Rural 
Labour; 

(b) if so, the details of its recommenda-
tions; and 

(c) Government's reaction thereto? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRJ RAM VILAS PASWAN): 
(a) No, Sir. 

(b) and (c). Does not arise. 
7;: 

Training to Women of Weaker Section 

3294. SHRI BALVANT MANVAR: Will 
the Minister" ofW-ELFARE be pleased to 
s1ate: 

(a) the number of schemes launched so 
far in Gujarat to impart training to women of 
weaker sections of society in order to pro-
vide them jobs on long-term basis; and 

(b) the number of women provided jobs 
after the training so far? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
WELFARE (SHRIMATI USHA SINHA): (a) 
and (b). Under the NORAD Scheme (Nor-
weign Agency for International Develop-
ment), 6 projects have been launched in 
Gujarat involving 450 women as beneficiar-
ies since the inception of the scheme in 
1982-83. 

Under the Scheme of setting up of train-
ing centres for rehabilitation of women in 
distress 5 centres to benefit 380 women 
have been sanctioned in last five years. 

In respect of other schemes information 
is being collected and will be placed on the 
table at the House, as also concerning the 
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number of women who have received jobs 
after training. 
,.\(\ 
Proposal from Kerala to Start Anganwa-

dis Under Int~d Child Develop-
ment Services Projects 

3295. SHRI V. VIJAY-?-RAGH~~: 
Will the Minister of WELFARE be pleased to 
state: 

(a) whether Government of Kerala has 
forwarded any proposal to start Anganwadis 
under the Integrated Child Development 
Services projects in Patambi and Trithala 
blocks in Palghat district; and 

(b) if so, the details thereof and the 
decision taken by Union Government 
thereon? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
WELFARE (SHRIMATI USHA SINHA): (a) 
The Government of Kerala had forwarded a 
proposal, in August, 1989, to introduce ICDS 
projects in six blocks during the year 1989-
90 and Trithala block in Palghat District was 
one of them. However, Patambi did not fig-
ure in the State Government's proposal. 

(b) The Government of India sanc-
tioned an ICDS project in Trithala block in 
April 1990. ,q 

Import of Medicines ---3296. SHRI RAVI NARAYAN PANI: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the details of medicines which are 
being imported and also contravening the 
provisions of Rule 30--6 of the Drug and 
Cosmetics Rules, 1945; and 

(b) the reaction of Governmentthereto? 

THE MINISTER OF STATE OF THE 
MINiSTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) and (b). No drug.!. contravening the pro-
visions of Rule 30--6 of the Drugs and Cos-
metics Rules, has been permitted for import. 

[Translation] 

"'0 D Supply of essential commodities to 
Delhi 

3297. SHRI RAM SINGH SHAKYA: 
Will the Minister-of FooD AND CIVIL SUP-
PLIES be pleased to state: 

(a) whether Government have reduced 
thq quota of Palmoleine, suji and maida and 
other essential commodities to the ration 
shops of the Capital since January, 1990; 

(b) if not, whether Government are 
aware that supply at Palmoleine to consum-
ers in the above period has not been made; 
and 

(c) the steps being taken by Govern-
ment to ensure that irregularities being 
committed by shopkeepers in ration distribu-
tion system is stopped forthwith? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) and (b). 
Government allots Palmolein to Delhi Ad-
ministration. The allotments have not been 
reduced since January, 1990. Delhi Admini-
stration has been regularly allotting Palmolein 
to fair price shops, and also making it avail-
able through nominated agencies like Super 
6azar, Kendriya Bhandar etc. Supplies 
through fair price shops were affected, in 
April, 1990, due to transportation problems. 
Palmolein allocation to Delhi Administration 
has been increased in recent months. Suji 
and Maida are not stlpplied through PDS. 
There has been no reduction in other PDS 
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commodities too 

(c) In otherto check Irregularities by fair 
pnce shopkeepers, the Deihl Administration 
takes the following steps -

(a) Delivery IS made through Deihl 
State CIvil Supplies Corpora-
tion to check diversion, 

(b) Area Inspectors conduct fre-
quent inspections of faIr prtce 
shops, and 

(c) SpeCifiC complaints from card-
holders are looked Into on prior-
Ity basIs, 1-1 (' ( ,/\ ). 

Staff to Indian System of Medicine and 
Homoeopathy Units 

329B SHRI GANGA CHARAN LODHI 
Will the MInister of HEALTH AND FAMILY 
WELFARE be pleased to state 

(a) the Criteria staff Unit norms adopted 
for prOViding Medical and Para Medical staff 
In vanous C G H S Dlspensanes/Unlts/Store 
Depots of IndIan System of MedicIne and 
Homoeopathy, 

(b) whether different criteria are adopted 
for Indian System of MedICine and Homoe-
opathy and Allopathy System of Medicine, 

(c) If so, the reasons therefor, and 

(d) the steps taken to remove this 
disparity? 

THE MINISTER OF STATE OF fHE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD) 
(a) The norms preSCribed by the Staff In-
spection Unrt for prOVIdIng Medical and Para 
Medical staff In CGHS dIspensaries In the 
allopathIc as well as ISM and Homoeopathy 
dispensaries may be seen at the Statement 
given below No norms have been prescribed 
by staff Inspection Unit for ISM and Homoeo-
pathlc Units and Store Depots where staff 15 

prOVided on the baSIS of functional require-
ment However. norms have been prescribed 
forthe dispensaries under Indian systems of 
MediCine and Homoeopathy 

(b) to (d) Yes, Sir Different norms have 
been prescnbed by the staff Inspection Unrt 
for dispensaries of different system of medi-
cine keeping In view the needs of eac.h 
system 

STATEMENT 

Report of Staff-InspectIon Umt-1977 

Staffmg Norms for C G H S AllopathIC DIspensaries 

MedICal Officers 

DIspensary With benefiCIaries 

a) upto 6,000 2 MOs 

b) from 7,000 to 9,000 3 

C) from 10,000 to 12,000 4 

d) from 13,000 to 15,000 5 
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e) from 16,000 to 18,000 6 

f) from 19,000 to 21,000 7 

g) from 22,000 to 24,000 B 

h) from 25,000 to 27,000 9 

i) from 28,000 to 30,000 10 

2. Ph::lrmacists 

Dispensary with beneficiaries 

i) upto 12,000 2 Pharmacists 

ii) from 13,000 to 17,000 3 

iii) from 18,000 to 22,000 4 

iv) from 23,000 to 27,000 5 

v) from 28,000 to 32,000 6 

3. Dressers 

Dispensary with beneficiaries 

i) upto 13,000 Dresser 

ii) from 14,000 to 25,000 2 

iii) from 26,000 and over 3 

4. Clerks 

Dispensary with beneficiaries 

i} upto 25,000 2 Clerks 

ii} 26,000 and above 3 

5. Staff Nurse 1 for each dispensary 

6. Medical Store Keeper 1 for each dispensary 

7. Female Attendant 
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Dispensary with beneficiaries 

i) upto 17,000 Female Attendant 

ii) 18,000 and over 2 

8. Peon 

i) upto 13,000 1 Peon 

ii) 14,000 and over 2 Peons 

9. Nursing Orderly 1 for each dispensary 

, O. Sweepers 

Dispensary with beneficiaries 

i) upto 13 000 1 Sweeper 

ii) 14,000 and over 2 Sweepers 

11 . Chowkidar 1 for each dispensary 

N.B. 1. For 'Functioning' dispensaries, the following additional strength will be justified: 

i) Medical Officer ........ . 

ii) Class IV employees ..... . 

2 1 for night duty and 1 for emergency 
duty during the day. 

For assisting the Medical Officer in 
emergency duty during the day. 

2. The staff strength for each of the existing Regional Clinical Laboratories will be as 
under:-

i) Lab. Technician 

ii) Lab. Attendant 

iii) Sweeper 

Revised, staffing norms, linked to the 'number of benaficiaries' in a Dispensary, are 
indicated in the Annexure for the purpose of application of these norms the number of 
beneficiaries in a Dispensary may be rounded off to the nearest thousand figure-the number 
of beneficiaries below 500 being ignored and 500 and above being rounded off to the next 
higher thousand-figure. 



87 Written Answers AUGUST 29. 1990 Written Answers 88 

Norms for staffing of the CGH5 Ayurvedic and Homoeopathic Dispensaries (5.I.U. 1974) 

I. Medical Officers 

51. No. Range of daily average attendance Staffing Norms 

1 2 3 

1. Upto 243 2 

2. From 344 to 351 3 

3. From 352 to 459 4 

4. From 460 to 567 5 

5. From 568 to 675 6 

II. Pharmacists· 

1. Upto 161 1 The norms for the 
2. From 162 to 286 2 Pharmacists take 
3. From 2B7 to 411 3 into account the 
4. From 412 to 536 4 jobs which are 
5. From 536 to 661 5 required to be performed 

at present e.g. weighing 
the ingredients 
separately, making 
individual doses of the 
medicine. 

(6) Writing the name of the 
medicines on the covers 
etc. and include the 
element of leave 
reserve 

III. L.D.C. 

1. Upto 346 

2. From 367 to 613 2 

3. From 614 to B80 3 

4. From 881 to 1147 4 



89 Written Answers BHADRA 7,1912 (SAKA) Written Answers 90 

IV. Pharmac;sts/Store-keeper-cum-clerlc 

One for each dispensary 

v. Class IV Staff 

No. of medical 
Officer 

lJpto 3 

4 

5 

6 

Female 
Attendant 

2 

1 

2 

2 

Peon 

3 

2 

2 

2 

Nursing 
Orderly 

4 

2 

Sweeper 

5 

2 

2 

2 

Chowkidar· 

6 

1 

1 

• Where an Ayurvedic/Homoeopathic dispensary is housed in the same/adjacent building 
in which allopathic dispensary is located the chowkidar of the Allopathic dispensary will 
also look after the Ayurvedic/Homoeopathic dispensary. sq 

Survey Regarding ~ Getting 
Addicted to Drugs 

3300. SHRI HARISH PAL: Will the 
Minister of WELFARE be pleased to state: 

(a) whether ladies and women students 
are getting addicted to heroine, liquor and 
intoxicating pills; 

(b) whether any survey has been con-
ducted by Government in this regard; 

(c) if so, the details thereof; 

(d) the steps taken to check the trend; 

(e) whether Government propose to 
bring any legislation to curb the trend; and 

(f) if so, when? 

THE MINISTER OF lABOUR AND 
WELFARE (SHRI RAM VIlAS PASWAN): 
(a) to (f). As per the information available 

with us, the number of ladies and women 
students who are addicted to drugs is ex-
tremely small. However, a centrefortreating 
women has been exclusively set up in Cal-
cutta. The Narcotic and Psychotropic Sub-
stances Act, 1985 to control trafficking, 
peddling and consumption of drugs already 
exists. 

[ Trans/ation] 
~ '" -- { ,_..' 

Essential Commodities to Madhya 
Pradesh 

3301. SHRI S.C. VARMA: Will the 
Minister of Fc5C5i57\N6cIvIL-StJPPLIES be 
pleased to state: 

(a) whether Madhya Pradesh is being 
allotted sugar quota on the basis of 1986 
popu~ation figure whereas the estimated 
population of State in 1989 is more than 6 
crores; 

(b) if 60. whether Government propose 
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to revise the norms; 

(c) if not, the reasons therefor; 

(d) the requirement of other essential 
commodities of State and the present supply 
position thereof forthe last six months, month-
wise; and 

(e) whether Government propose to 
enhance the supply and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) Yes, Sir. 

(b) and (c). Levy sugar quota to various 
State Governments including Madhya 
Pradesh Government, is being allotted on 
uniform normsof425gms per capita monthly 
availability forthe projected population as on 
1.10.86. This monthly levy sugar quota is 
effective from 1 st February, 1987. Duetothe 
limited availability of levy sugar, it is not of 
levy sugar to State Governments. 

(d) and (e). The allocationsoffoodgrains 
(wheat and rice) from Central Pool for public 
distributions system are made on month to 
month basis taking into account the stock 
position in the Central Pool, market availabil-
ity, past off-take and other related factors. 

Kerosene oil requirements are assessed 
by allowing a suitable growth rate over the 
allocations made for the corresponding pe-
riod of the previous year, and not on the 
basis of population etc. 

The allocations of edible oil depend 
upon the total availability with the Govern-
ment. However, the allocation of edible oil to 
Madhya Pradesh ~as been increased to 
5,000 metrictonnes in August, 1990 and this 
increased allocation is likely to continue for a 
couple of months to meet the enhanced 
demand of festival months. 

The details of allotment and off-take of 
wheat, rice, kerosene and edible oil to 
Madhya Pradesh from January, 1990toJune, 
1990 are indicated in the Statement below. 
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[English] 

Pending Cases In Labour Courts! 
Tribunals -

3302. SHRIMATI GEET A M!)!S.!:IER-
JEE:.WilltheMinisterofLABOURbepleased 

-to state: 

(a) whether there are a number of cases 
pending before Labour CourtslTribunals at 
Delhi and elsewhere which are more than 
twenty years old; 

(b) whether instructions have been 
issued for day-to-day hearing of all labour 
cases which are more than 15 years old; and 

(c) if not, the reasons therefor? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) to (c). The figures relating to pendency 
of industrial disputes and applications in the 

Central Government Industrial Tribunal-cum-
Labour Courts (CGIT -cum-LC) are not bro-
ken down for periods beyond 10 years. There 
are no cases pending beyond 10 years in the 
CGIT -cum-LCs at Delhi. The number of such 
cases pending in other CGIT -cum-LCs be-
yond ten years as on 30.06.1990 is 165 of 
which 148 cases cannot be proceeded with 
on account of orders of injunction issued by 
Superior Courts. 

So far as the Industrial Tribunals and 
Labour Courts set up by the State Govern-
ments and Administrations of the Union 
Territories are concerned, the figures of 
pendency are broken down for periods upto 
and beyond 3 years. A statement showing 
the pendency is attached. 

The CGIT-cum-LCs as well as the State 
Governments and the Union Territory Ad-
ministrations have been advised, from time 
to time to make special efforts for quick 
disposal of long pending cases. 
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Amount Collected and Released 10r 
Welfare of Beedl workers 

3303. SHRI B.N. REDDY: Will the 
Minister of LABOUR be pleased to state: 

(a) the amount collected from various 
States forthe welfare of beedi workers under 
Beedi Workers Welfare scheme during the 
last three years; 

(b) the amount released for the welfare 
of beedi workers from the said fund for the 
last three years, State·wise; and 

(c) the schemes taken up by each State 
for utilising the said amount and amount 
spent by them so far? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) The State-wise details of the amount 
collected by way of cess on manufactured 
Beedis, under Beedi Workers Welfare Cess 
Act, 1976 during the last three years viz., 
1987-88, 1988-89 & 1989·90 are given in 
Statement-I below. 

(b) & (c). The Fund is utilised to extend 
housing, health, educational, recreational 
and family welfare facilities to beedi workers 
and their families. State-wise details of the 
amount released are not maintained. Details 
of expenditure incurred in each region which 
include one or more States/Union Territories 
are given in Statement-II below. 
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Civics Amenities In Rein Baseras In 11. Turkman Gate, Asaf Ali Raod. 
Deihl -

3304. SHRI J.P. AGARWAL: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the particulars of Rein Baseras in 
Delhi; 

(b) whether Government are aware of 
insanitary conditions and lack of proper basic 
facilities of sewerage, drinking water, and 
cleanliness in some of these Rein Baseras; 

(c) if so, whether Government propose 
to initiate an inquiry to look into the working 
of these Rein Baseras; and 

(d) the time by which basic amenities 
are likely to be provided there? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
There are 13 night Shelters in different areas 
of Delhi as per details given below:-

1. Delhi Gate 

2. Andha Mughal. Peer Baghichi. 

3. Katra Maula Bix. 

4. G. T. Road Shahadara. 

5. Jahangirpu ri, Sarai Peeps) Thala, 
G.T. Karnal Road. 

6. Mukherji Market, Jhandewalan. 

7. Shahzada Bagh, Industrial Area. 

8. Railway Station, Fathepuri. 

9. Nizamuddin, Near Dargah. 

10. Jama Maspd, Meana Bazar. 

12. Boulward Road, Tees Hazari. 

13. Ajmal Khan Park, Karol Bagh. 

Night Shelters at SI. No.1 0 to 13 are in 
temporary structures made of bamboo and 
tin sheets/wood. 

(b) and (d). Water and light facilities are 
available in all the Night Shelters. Attached 
toilet facilities are available in 11 Shelters. 
Existing community toilets in the neighbour-
hood serve the 2 temporary Night Shelters at 
S.Nos. 12 and 13. Regular arrangements of 
cleaning exists in all the 13 Night Shelters. 

(c) Does not arise, in view of the reply 
above. 

\ I 6 I • 

Payment of Ground Rent to DDA by 
Housing Societies -

3305. SHRI KAMAL NATH: Will the 
Mmister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Union Government have 
received representations from co-operative 
housing societies requesting for conversion 
of lease-hold plots in Delhi into free-hold 
plots on payment of ten times the ground 
rent at present payable to Delhi Develop-
ment Authority; and 

(b) if so, the reaction of Government in 
regard thereto? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
and (b). Some representations have been 
received suggesting various alternatives 
regarding conversion of lease-hold system 
into free-hold. These are under considera-
tion. 
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3306. SHRI KALP NATH RAI: Will the 
Minister of "REAL TH AND #FAMlt Y WEL-
FARE be pleased to state: 

(a) the names of the Government Hos-
pitals in the capital where the freedom-fight-
ers are eligible to get admissions and free 
treatment; and 

(b) if so, what status of admission and 
treatment is accorded to them? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) and (b). Freedom Fighters and their 
dependents are eligible to get free indoor 
and outdoor medical facilities in the Hospi-
tals of Central Government, namely 
Safdarjang Hospital, Dr. Ram ManoharLohia 
Hospital, Lady Hardinge Medical College 
and Smt. S.K. Hospital and All India Institute 
of Medical Sciences and Hospitals under the 
control of Delhi Administration on the same 
scale as Grade 'A' Central Government 
Officers. 

If} 
Assistance to Rajasthan for HeaHh and 

Family Welfare Programmes 

3307. ~RI MAH~NpRA SlNGH 
MEWAR: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the names of the agencies, national 
and international, providing assistance Health 
and Family Welfare Programmes for the 
benefit of people in the State of Rajasthan. 

(b) what are the details regarding these 
programmes in size of outlay, period of 
operation. the manpower involved and the 
number of beneficiaries; and 

(c) the steps Government have taken to 
ensure optimum utilisation and reduce wast-

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) to (c). Information is being collected and 
will be laid on the Table of the Sabha. 
I ! -6 }-I.J. ...; ) ti :. 0 .. ~ 

Ayurvedlc Medicine for the Treatment 
of AIDS 

3308. SHRI P.C. THOMAS: Will the 
Minister of HEALTH AND FAM1lY WEL-
FARE be pleased to state: 

(a) number of full blown case of 'AIDS' 
detected so far; 

(b) out of them how many are from 
Kerala; 

(c) whether there is any positive results 
in our researches to fight the spread of AIDS; 
and 

(d) whether the Ayurvedic medicines 
and treatment been suggested and found 
successful; to fight AIDS; if so, the details in 
this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) 48 Full blown AIDS cases have been 
reported in the country till 30.6.90 out of 
which only one case is from Kerala. 

(c) No. 

(d). So far no Ayurvedic medicine is 
available to fight AIDS. 

[ Translation] 
() 

\ \ b Medical College In Bihar 
3309. SHRISIMONMARANDI:Willthe 

Minister ontEAL TH AND FA""MiL Y WEL-
FARE be pleased to state: 
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(a) whether Government propose to 
oPen a Medical College in Bihar; and 

(b) if so, when it is likely to be opened 
and the details in regard thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOO): 
(a) There is no such proposal with the Cen-
tral Government. 

(b) Does not arise. 

[English] 
\\ '\ 

ICDS Projects In Karnataka 

3310. SHRI SAIKANTHA DATTA 
NARAS1MHA rowA W~rfAR: Will the 
f4rniSte-r olWELFAFfE-be=pleased to state: 

(a) the number of Integrated Child 
Development Services projects allocated to 
Karnataka during the last three years; 

(b) whether Government of Karnataka 
had selected some more Taluks and re-
quested Union Government for sanctioning 
more Integrated Child Development Serv-
ices projects to State; and 

(c) if so, the steps taken by Union 
Government thereon? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
WELFARE (SHRIMATI USHA SINHA): (a) 
During last 3 years (1987-88 to 1989-90), 42 
Centrally Sponsored ICDS projects were 
sanctioned in Karnataka State. 

(b) No, Sir. 

(c) Question does not arise. 

[Ttanslation] 

-vO 
\ Raids In F.P.S. In Deihl 

3311. DR BENGAli SINGH: Wit! the 
Minister of Ft50b AND CiViL §OpfsuEs be 
pleased to state: 

(a) the numberoftair price shops raided 
during the period from 1st January, 1990to 
31st Ju1y, 1990 in the CapITal; 

(b) the number of shop-keepers, who 
were found having sold Palmolein, maida-
suji in the black market and not supplying 
these items to ration card holders; and 

(c) the action taken by Government 
against the accused? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CML SUPPUES 
(SHRI RAM PWAN PATEL): (a) 105 fair 
price shops were checked during the period 
from 1 st January to 31 5t July. 1990 by Delhi 
Administration. 

(b) No case of palmolein being sold in 
the black market in the FPS came to its 
notice during the checks. Maida and suji are 
not sold under PDS. 

(c) Does not arise. 

~ ,A~ 
[English],. ~ ~ (L (')'1'1"'"" ( '" 

o 6i 0 ~'-'"' "' ...... 
\ Y Retaining of Government Bungalows 

3312. SHBIV.SREENIVASAPRASAD: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to refer to the reply given on 14 
March, 1990 to Unstarred Question No. 337 
regarding retaining of Government bunga-
lows and state: 

(a) whether the requisite information 
has since been collected; 
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(b) if so, the details thereof; 

(c) whether any consideration has been 
given to these officials who retained such 
bungalows after superannuation only 10 
render Government duties on specific jobs; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (d). No, Sir, the information is being 
collected and will be laid on the table of the 
Sabha. 

[Translation] I). ( 
Cotton Bales -3313. SHRI SHOPAT SINGH 

MAKKASAR: W;IIthe MinisterofTEXTILES 
be pleased to state: 

(a) the total number of cotton bales 
produced in the country during the year 
1989-90; 

(b) the State-wise number of cotton 
bales purchased by the Cotton Corporation 

of India in the year 1989-90 and the per 
quintal price paid therefor; 

(c) the number of cotton bales in lakh 
exported and the rate in term of rupees at 
which they were sold; and 

(d) the extent of loss/profit to the Cotton 
Corporation of India during the last three 
years? 

THE MINISTER OF TEXTilES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) A 
quantity of 130.0 lakh bales of Kapas is 
estimated to have been produced in the 
country during the 1989-90 ootton season. 

(b) A statement is given below. 

(c) Till 8.8.90 CCI has exported at 
varying rates for different varieties 5.38 lakh 
cotton bales valued at Rs. 242crores against 
total exports of 10.95 lakh bales valued at 
Rs. 50S crores. 

(d) Cotton Corporation of India incurred 
a loss of Rs. 3. 06 crores after taxes in 1 987-
88, a profit of Rs. 8.56 crores after taxes in 
1988-89 and an estimated profit (provisional) 
of Rs. 10.43 crores in 1989-90. 
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[English] 
\ 1./ > 

Allocation to Kersls by HUDCO -
3314. SHRI MULLAPPALLY RAMA-

CHANDRAN: Will the Minister of URBAN 
DEVELOPMENT be pleased to state the 
total allocation made by HUDCO this year to 
the State of Kerala for construction of houses? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): 
HUDCO has made a total loan allocation of 
Rs. 16.96 crores to the Government of Ker-
ala during 1990-91 for housin!l, s,che,mes. 

t. -> Jl-.e-lA.-1 Drln~i!!9~r Supply In Cooperative 
Group Housing Societies In Mayur 

Vihar 

3315. SHRI P.A. ANTONY: Will the 
Minister of lJRT3A"frDEvELOPMENT be 
pleased to state: 

(a) whether many new group housing 
societies have come up along the NOIDA 
road in Mayur Vihar area of Delhi; 

(b) whether the Municipal Corporation 
of Delhi has not provided drinking water 
supply to these societies even though thou-
sands of families have moved into that area; 
and 

(c) if so, the action proposed to be taken 
to provide water to these colonies? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
Yes, Sir. 

(b) and (c). Municipal filtered/potable 
water has already being supplied in the 
Mayur Vihar area. Such of the Cooperative 
Group Housing Societies as apply for water 
connections through DDA are being sup-
plied water from the water supply network of 

the area. Potable water has already been 
supplied to 16 Cooperative Group Housing 
Societies in Phase I and 1 society in Phase 
" in Mayur Vihar area consequent upon their 
request for th~ sam~. (' . 0 / 

. (. £- c:\._,: b-.~ I -t._ 
I ') ~ Production of Rice Bran Oil 

3316. SHRIA.K.ROY: Will the Minister 
of FOOD AND CIVIL SUPPLIES be pleased 
to refer to the reply given on 23 May 1990 to 
Unstarred Question No. 10128 regarding 
rice bran oil and state: 

(a) the production of rice bran oil in 
West Bengal and Bihar in 1989-90; and 

(b) whether State Governments are 
provided special assistance-cum-incentive 
to promote rice bran oil extraction, if so, the 
details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) The pro-
duction of rice bran oil in West Bengal and 
Bihar In 1989-90 (November, 1989 to June, 
1990) is estimated to be about 10983 MT 
and 1124 MT respectively. 

(b) The Department at Civil Supplies 
has a plan scheme for providing assistance 
to the State Governments for modification/ 
modernisation of huller rice mills. Thescheme 
provides assistance at the rate of Rs. 5,000 
for modernisation of a huller mill. 

The scheme is currently operational in 
the States of West Bengal, Tamil Nadu and 
Kerala. A sum of Rs. 5 lakh has been re-
leased to Government of Tamil Nadu for 
modification of 100 huller rice mills and an 
amount of Rs. 2.4lakh to the Government of 
West Bengal for modification of 48 huller rice 
mills. In the State of Kerala financial assis-
tance of Rs. 7lak" has been provided through 
CSIR for modernisation of 100 huller rice 
mills including demonstration. 
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\ j, Research I~ ISeADOR Therapy 

3317. SHRI MANORANJAN SUR: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Central Council for 
Research in Homoeopathy has been con-
ducting research in ISCADOR Therapy; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRl RASHEED MASOOD): 
(a) Yes, Sir. 

(b) 270 cases of different types of 
Cancer have been studied by the Central 
Council for Research in Homoeopathy 
(CCRH) till March, 1990 to determine the 
efficacy of indicated drugs and ISCADOR 
Therapy in malignant diseases. From these 
studies, the Council has claimed that the 
ISCADOR Therapy combined with indicated 
Homoeopathic medicine has shown some 
positive response in the treatment of malig-
nant diseases. . f,.i 

"\ \~ ...... /... '- ,,_ 

Instruction Issued Regarding Darnla 
Plant 

3318. SHRI SURYA NARAYAN SINGH: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to refer to the reply 
given on 25th April, 1990 to Unstarred 
Question No. 6460 regarding import of Dar-
nia and state: 

(a) whether any guidelines/instructions 
regarding Darnia plant have been issued by 
the Drug Controller of India since 15th April. 
1990; 

(b) if so, the details thereof; and 

(c) the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) to (c). No guidelines or instructions 
regarding Damia Plant have been issued 
after 15.4.1990. 

Price of Raw Jute 

3319. SHRIGOPI NATHGAJAPATHI: 
Will the MiniSter 6i I EX I ICES os pleased to 
state: 

(a) whetherthere is a need to determine 
the price and other modalities for purchase 
of raw jute on a commercial basis; to protect 
the interest of the jute growers; 

(b) if so, the steps taken by Government 
in that direction; and 

(c) whether necessary instructions have 
been given to Jute Corporation of India in 
this regard? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES{SHRI SHARAD YADAV): (a) to 
(c). Government have given the policy direc-
tive to Jute Corporation of India to procure 
raw jute at the Minimum Support Price and in 
terms of this open ended commitment raw 
jute offered by the jute growing farmers will 
be procured by JCI at the Minimum Support 
Price. Any price offered by Jute Corporation 
of India above the Minimum Support Price 
for meeting the requirements of National 
Jute Manufactures Corporation and B. Twill 
orders for DGS&D is a commercial decision 
of Jute Corporation of India. 

\' Y-I eomplalnts against Commercial 
Builders In Deihl --3320. ~HRI RAM PAS SINGH: Will the 

Minister of URBAN DEVELOPMENT be 
pleased to state: 
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(a) whether Government have received 
any compraints against Commercial Build-
ers in Delhi for violating the building by-laws 
as prescribed by the Delhi Development 
Authority; 

(b) if so, details thereof; and 

(c) the action taken or proposed by 
Government in this regard? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). The New Delhi Municipal Committee 
has reported that there are no such com-
plaints in its jurisdiction. The Municipal Cor-
poration of Delhi and the Delhi Development 
Authority have reported that there are com-
plaints of unauthorised have construction in 
violation of the Building Bye-laws in its area, 
but no separate record of violation of the 
Bye-laws by the commercial builders is 
maintained. However, action is taken against 
any such cases under the provisions of the 
Delhi Municipal Corporation Act, 1957 and 
the Delhi Development Act, 1957 respec-
tively. , ),.~ 

Setting up of ESI Hospital at Haldla 

3321. SHRI SATYAGOPAL MISRA: 
Will the Minister of L:ABbOR be pleased to 
state: 

(a) whether Government propose to set 
up an ESI Hospital at Haldia; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) No, Sir. 

(b) Does not arise. 

(c) There are at present about 2850 
insured persons in Haldia area. The con-
struction of a separate hospital for this small 
number is not considered justified. The State 
Government have, therefore, reserved twelve 
beds in the State Government hospital at 
Haldia for the use of ESI beneficiaries. 

\ .-,, U 
\ '::> Rice to Andhra Pradesh 

3322. Sl-iR1MATI..L JAMUNA: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) the quantum of [ice supplied to 
Andhra Pradesh for public distribution dur-
ing the last six months; 

(b) whether the quota was sufficient to 
meet the requirements of the State; 

(c) whether Government propose to 
increase the quota in near future; and 

(d) if so, the details thereof? 

THE MiNISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) A State-
ment giving the required information is given 
below. 

(b) to (d). The monthly allocation of rice 
to Andhra Pradesh for PDS is being made on 
the basis of the month-wise demand pro-
jected by the State Government, the stocks 
in the Central Pool, relative needs of other 
States, level of procurement in Andhra 
Pradesh etc. However, supplies from the 
Central Pool are supplemental in nature and 
are not meant to meet the entire demand of 
the State for PDS. 
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STATEMENT 

The Allotment and offtake of Rice under PDS in respect of Andhra Pradesh from February 
to July, 1990 

Month Allotment 

1 2 

February 80.0 

March 85.0 

April 85.0 

May 135.0 

June 135.0 

July 135.0 

r:l < ) (\: ~ J 0 ~ ( 5 \> _,\ Central Assistance for Scheduled 
Castes Welfare Programmes 

3323. SHRI KODIKKUNNIL SURESH: 
Will the Minister of WELFARE be pleased to 
state: 

(a) whether Union Government have 
given any special financial assistance forthe 
implementation of Scheduled Castes Wel-

(In 'ODD tonnes) 

Offtake 

3 

91.4 

91.0 

81.3 

96.7 

155.0 

145.9 

fare Schemes in various States during this 
year; and 

(b) if so, the details thereof, State-wise? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) Yes, Sir. 

(b) A statement is laid on the table of the 
House. 

STATEMENT 

State-wise details of 1st instalment of Special Central Assistance to Special Component 
Plan for Scheduled Castes released this year to 24 StateslUTs. out of the total allocation 

of Rs. 215 crores 

(Rs. in lakh) 

51. No. StateslUTs Amount 'released 

1 2 3 

1. Andhra Pradesh 740.03 
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1 2 3 

2. Assam 117.18 

3. Bihar 1293.22 

4. Gujarat 222.31 

5. Goa 1.93 

6. Haryana 212.64 

7. Himachal Pradesh 97.18 

8. Jammu & Kashmir 56.98 

9. Karnataka 505.68 

10. Kerala 243.81 

11. Madhya Pradesh 847.10 

12. Maharashtra 739.81 

13. Manipur 1.93 

14. Orissa 473.43 

15. Punjab 384.42 

16. Rajasthan 547.18 

17. Sikkim 1.93 

18. Tamil Nadu 817.22 

19. Tripura 29.67 

20. Uttar Pradesh 2213.21 

21. West Bengal 1093.49 

22. Chandigarh 6.23 

23. Delhi 95.03 

24. Pondicherry 8.39 

Total 10750.00 
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Unemployed Registered with Jullander, 
Amrltsar and Chandlgarh Employment 

Exchanges 

3324. SHRI KIRPAL SINGH: Will the 
Minister of LABOUR be pleased to state: 

(a) the number of unemployed persons 
registered in Jullander, Amritsar and Chan-
digarh Employment Exchanges forthe posts 
of CierksffypistslStenographer during the 
last three years; and 

(b) the steps being taken to provide 
employment to them? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) Available information on job-seekers 
registered with Jallander, Amritsar and 
Chandigarh (Union Territory) Employment 
Exchanges, not all of whom are necessarily 
unemployed for the posts of Clerks (Gen-
eral), Typist and Stenographers is given in 
enclosed Statement. 

(b) Various sectoral development pro-
grammes would generate employment op-
portunities for the unemployed including 
those registered with employment ex-
changes. 



137 Written Answers BHADRA 7,1912 (SAKA) 

CD 
OJ 
LO 

o ..-
C"') 
C\I 

CD m 
C"') 
C\I 

m 
to 
C\I 

CD 
CD m 

00 
LO 
CD 

CD 
CD 
CJ) 

Written Answers 138 



139 Written Answers AUGUST 29, 1990 Written Answers 140 

[ Translation] 

Sterilisation Operations 

3325. ~HBI BAGHAVJI: Will the Minis-
terot HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) the State-wise number of tubectomy 
and vasectomy operations performed in the 
year 1989-90 and their percentage with 
regard to total population; 

(b) whether the present progress in 
Family Planning is satisfactory; 

(c) if not, the measures contemplated to 
accelerate the progress thereof; and 

(d) the incentives given to States achiev-
ing the highest percentage of family plan-
ning? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) As per latest available information from 
the states, Statement-I giving State-wise 
number of tubectomy and vasectomy opera-
tions performed during 1989-90 and their 
percentage to total estimated population is 
given below. 

(b) A Statement-II showing latest state-
wise estimated percentage of couples pro-
tected by Family Planning methods as on 
31 st March, 1 990 is given below. 

(c) To achieve the targets Sl:!t under the 
Family Welfare Programme, a well defined 
strategy has been evolved which lays em-
phasis on improving quality of health serv-
ices, strengthening health infrastructure, 
enhancing child survival rates through Uni-
versallmmunisation Programme, intensify-
ing population education, enhancing com-
munity participation, adopting improved 
communication approaches and involving 
voluntary organisations. Besides, schemes 
of reinforcement of training and retraining of 
personnel at the grass-root level, establish-
ing and strengthening linkages with related 
development programmes like female liter-
acy and improvement of women's status and 
adoption of area intensive approach are 
being implemented and will be further 
strengthened. 

(d) Incentives by way of cash awards 
which were being given to the States/Union 
Territories forthe best performance in Family 
Planning have been discontinued from 1988-
89 on wards. 
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STATEMENT-II 

State-wise Estimated percentage of Couple Protection Rates as on 31.3.1990 

StatelUT Couple Protection Rates (%) 

Above AI/India Below AI/India 

2 3 

1. Andhra Pradesh 45.2 

2. Assam 25.2 

3. Bihar 26.3 

4. Gujarat 56.6 

5. Haryana 58.3 

6. Karnataka 45.4 

7. Kerala 51.9 

8. Madhya Pradesh 40.2 

9. Maharashtra 56.4 

10. Orissa 40.7 

11. Punjab 74.2 

12. Rajasthan 29.6 

13. Tamil Nadu 56.2 

14. Uttar Pradesh 33.8 

15. West Bengal 33.9 

16. Himachal Pradesh 50.0 

17. Jammu & Kashmir 21.7 

18. Manipur 26.2 

19. Meghalaya 5.2 
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1 2 

20. Nagaland 

21. Sikkim 

22. Tripura 

23. A & N Islands 

24. ArunachalPradash 

25. Chandigarh 

26. 0& N Haveli 50.2 

27. Delhi 

28. Goa 

29. Daman & Diu 

30. Lakshadweep 

31. Mizoram 

32. Pondicherry 63.2 

All India 

[English] 
,~ ) 

Implementation of Burney Report on 
Wakf Properties in Delhi -

3326. SHRI A.K.A. ABDUL SAMAD: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) the progress made in the implemen-
tation of the B.urney Report on Wakf proper-
ties in Delhi; and 

(b) the present status on the Wakf 
properties which were to be handed over by 
the DDAILDO to the Delhi Wakf Board? 

3 

4.8 

18.0 

17.5 

38.2 

10.0 

36.8 

42.1 

30.9 

30.6 

9.8 

37.7 

42.7 

THE MINISTER OF URBAN DEVELOP-
MENT (SHRI MURASOLI MARAN): (a) 

and (b). Orders in pursuance of the 
Burney Committee Report were issued in 
March. 1984 but these could not be imple-
mented on account of stay order passed by 
the High Court. The matter is subjudice at 
prdsent. 

[ Translation] 

'~ ..,. Incentives to Sugar Mills 
~ 

3327. SHRI HARSH VARDH ill 
the Minister a AND CIVIL SUPPLIES 
be pleased to state: 
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(a) the details of the concessions given 
by Government to the sugar mills in Novem-
ber and December, 1989 and January, 1990, 
crushing season of 1989-90; 

(b) whether the concessions given to 

Subject:- Grant of Additional free-sale 
quota on excess production of 
sugar during the period 1 st Octo-
ber, 1989 to 15th November, 
1989. 

the sugar mills in this crushing season are Sirs, 
not given in the month of crushing season; 
and 

(c) the rationale on which concessions 
were given? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) Circulars 
dated 29.8.1989 and 1.3.1990, giving the 
details of the incentives provided during the 
months of November and December, 1989 
and January 1990 for the crushing season 
1989.90 are at Statements I and II below. 

(b) and (c). In order to augment sugar 
production, excise duty concessions were 
given in the past. Considering the past expe-
rience and also the need for further aug-
menting sugar production and to ensure that 
the entire sugarcane cultivated is crushed 
during the season, incentives during current 
season were given in the form of higherrree-
sale quota. 

STATEMENT-. 

No. 1/1 0/89-SPY(D-II) 
Government of India 

Ministry of Food & Civil Supplies 
(Department of Food) 

New Delhi, Dated the 29th Aug. 1989. 

To 

All Sugar Factories, 

As you are aware during the sugar 
season 1988-89 sugar factories were al-
lowed free-sale quota to the extent of 55% of 
their production. While the quantum of iree-
sale quota to be allowed to sugar factories 
during 1989-90 sugar season is still under 
consideration, in order to encourage the 
sugar facrtories to undertake early sugar 
production during the forthcoming sugar 
season (1989-90) the.Central Government 
has approved a scheme for grant of addi-
tional free sale quota on excess production 
of sugar during the period from 1 st October, 
1989 to 15th November, 1989. Under this 
scheme, it has been decided that free-sale 
quota on excess production achieved during 
the period from 1 st October, 1989 to 15th 
November, 1989 over the average produc-
tion achieved by a sugar mill during the 
corresponding period in the preceding three 
'years may be allowed at 80 per cent as 
against the normal free-sale entitlement of 
55 per cent. 

2. You are requested to commence 
sugar production in the forthcoming sugar 
season as early as possible and ensure 
augmentation of sugar availability especially 
during the early parts of next crushing sea-
son 1989-90. 

Yours faithfully, 
Sd/-

(U.R. Kurlekar) 
Director (Sugar) 
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To 

STATEMENT-II 

No. 6-9/90-CC 
Government of India 

Ministry of Food & Civil Supplies 
Department of Food 
Directorate of Sugar 

Krishi Bhavan 

New Delhi, the 1 st March, 1990. 

All Sugar Factories, 

SUbject:- Grant of Additional Free-sale 
quota on excess production dur-
ing the periods (i) 16th Novem-
ber, 1989 to 30th April, 1990 and 
(ii) 1st May, 1990 to 31st July, 
1990. 

Sirs, 

All the major sugar producing State 
Governments have reported abundant availa-
bility of sugarcane this year and requested 
for incentives to the sugar factories for crush-
ing the entire available cane this year. Keep-
ing in view the representations received from 
the Industry, as also the views expressed by 
various sugar producing State Govern m ents 
and also to maximise sugar production and 
to help the cane growers in areas where 
there is surplus cane to get better price for 
their cane by enabling them to supply it to 
sugar mills, the Government have formu-
lated the following Incentive Scheme for the 
season 1989-90: 

I. Grant of additional free-sale quota 
an excess production of sugar 
during the period from 16th No-
vember, 1989 to 30th April, 1990 

over the production achieved dur-
ing the corresponding period last 
year. 

The sugar factories which trans-
port sugarcane, as per the orders 
of the State Government, from the 
areas beyond their normal cane 
reserved areas, shall be entitled for 
higher free-sale quota @ 80% in 
respect of the sugar produced by 
them out of the cane so transported 
between 16th November, 1989 to 
30th April, 1990, subject to the lim it 
of excess production during this 
period overthe production achieved 
during the cotresponding period in 
the last year, i.e. 1988-89. Please 
see illustrations in Annexure-I. 

All the sugar factories which would 
be eligible for the above higher 
free-sale quota shall be required to 
furnish a certificate from thecencer-
ned State Govt. indicating the 
quantity of sugarcane transported 
by them, on State Government 
orders, from the area outside their 
reserved area during the period 
16th Nov., 89 to 30th April, 1990. 

II. Grant of additional free sale quota 
on excess production of sugar 
during the period from 1 st May, 
1990 to 31 st July, 1990 over the 
production during the correspond-
ing period last year. 

The sugarfactories which would be 
achieving excess production dur-
ing the period from 1 st May, 1990 
to 31 st July, 1990 over the produc-
tion achieved by them during the 
corresponding period of last sugar 
season Le. 1988-89. shall be en-
titled for higher free sale quota @ 



159 Written Answers AUGUST 29, 1990 Written Answers 160 

80% as against the normal free 
sale quota of 55% in respect of 
excess production so achieved by 
them. The illustrations are given in 
Annexure-II. 

In the light of the above, all the sugar 
factories are advised to take appropriate 

measures for achieving higher sugar pro-
duction during the current 1989-90 
season. 

Yours faithfully, 
Sd/-

(A.B. NAGRARE) 
Chief Director (Sugar) 
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[English] ~~~ ... ;;~k/~ ) ,,,) ~Io , 
~ Committee on Augmenting the Re-

sources of Local Bodies 

3328. SHB! A K. PATEL: 
SHRLEYABEI Al ..KHANDEL· 
---~ ----WAb: 
~-~ 

Will the Minister of URBAN DEVELOP· 
ME NT be pleased to state: 

(a) whether the report of the Committee 
constituted to go into the question of argu-
menting the resources of local bodies in the 
event of abolition of octroi has since been 
sent to the State Governments; 

(b) if so, what are the salient features of 
the report; and 

(c) the response of the States thereto? 

THE MINISTER OF URBAN DEVEL· 
OPMENT (SHRI MURASOLI MARAN): (a) 
Yes, Sir. 

(b) A summary of the recommenda-
tions is given in Statement-I. 

(c) Response so far received is given in 
Statement·l!. 

The following are the recommendations 
of the Co mm ittee set up to exam ine the issue 
of abolition of Octroi:-

(a) The committee recommend partial 
abolition of octroi. Octroi might be retained in 
municipal corporations covering a popula-
tion of three lakhs or more. It could be 
abolished il'l the smaller local bodies. 

(b) The existing procedure for the col-
lection of octroi might be rationalised and 
simplified to include a self assessment ap-
proach. Payment should be made in banks 
and fmancial transactions should be avoided 

at the check posts. Computerisation and 
other model techniques might be introduced 
between the banks and he check posts; the 
check posts and the municipal headquar-
ters; and the municipal headquarters and 
the banks. The revised procedure will re-
duce the number of check-posts, wastage of 
the time of the transporters, and the corrup-
tion, harassment and malpractices at he 
check-posts; 

(c) Octroi should be replaced with taxes 
the incidence of which will be on the trans-
port sector, in the case of smaller municipali-
ties; e.g. surcharge of sales tax, entry tax, 
terminal tax, road tax, tax on motor vehicles, 
etc. If the revenue realised on account of 
the3e taxes is in adequate; augmentation of 
taxes such as property tax, entertainment 
tax professional tax, etc. might be consid-
ered. Even after the imposition of these tax 
if the revenue is still inadequate only then 
special grants-in-aid should be considered. 
The Committee strongly recommends that 
grants-in-aid should not be considered in is 
isolation without augmenting the tax base as 
this would take away the initiative and auton-
omy of the local bodies. 

(d) The procedure for payment of grants 
to the municipalities should be revised in so 
far as it relates to the loss of octroi revenue. 
It should be paid as a direct advance to the 
municipalities by the Planning Commission 
at the time of plan allocation and should be 
recovered from the revenues due to the 
State Governments. 

(e) The alternative sources of revenue 
to the local bodies in lieu of octroi should not 
only yield revenue equivalent to the amount 
lost as a result ot its abolition bUt should be 
elastic enough to ensure future revenue for 
the local bodies. Due regard should be paid 
to the potential octroi revenue while deciding 
the quantum of the compensation. 

PUNJAB GOVERNMENT: They have 
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intimated that they are considering replace-
ment of Odroi with a surcharge on Sales 
Tax. 

JAMMU & KASHMIR GOVERNMENT: 
They have intimated that they had abolished 
Octroi in 1987 and set p a State Finance 
Commission to suggest ways for augment-
ing the resources of Local Bodies and to 
devise formula for sharing the resources 
between the State Govemment and the Local 
Bodies. The Commission has submitted its 
report which is under examination. 

HARYANA GOVERNMENT: The State 
Government is not in a position to abolish the 
Octroi at this stage. 

PONDICHERRYGOVERNMENT: They 
have intimated that as no alternative source 
for raising the revenue to compensate the 
loss once the octroi is abolished has been 
sighted, it is too premature to think of aboli-
tion of octroi. 

[Translation] 1 £ ~ 
Recruiting Agents for Man-Power 

Export --3329. SHRI DAULAT ~M ~~N. 
SHRI SANIC1illh JruMP.R 

- GANGWAR: _-
Will the Ministerof LABOUR be pleased 

to state: 

(a) the particulars of recruiting agents 
registered with Government for man-power 
export; 

(b) whether Government have re-
ceived complaints regarding cheating ot job-
seekers, mostly Indian labour going to Gulf 
countries for employment; 

(c) if so, the nature of complaints re-
ceived and action taken by Government 

against these agents; and 

(d) the steps Government have taken or 
propose to take to save the Indian labour 
from exploitation in Gulf countries? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) 1490 recruiting agents are registered 
under the Emigration ad, 1983 for the pur-
poses of manpower export. 

(b) Yes, Sir. 

(c) Complaints against recruiting agents 
are received regarding cheating, substitu-
tion of employment contract, premature ter-
mination of contract, unsatisfactory working 
and living conditions etc. and are enquired 
into with the helpof police and the concerned 
Indian Missions abroad depending upon the 
nature of complaint. Action against defaul-
ters is taken whene\'er they are fund violat-
ing the provisions of the Emigration Act, 
1983. So far, Registration Certificates of 11 
recruiting agents have been suspended 
during the year 1990. 

(d) The Emigration Act, 1983 and he 
Rules framed there under are intended to 
protect the emigrant workers against exploi-
tation. The India Missions also take appro-
priate action to redress their grievances 

t l~enever thes(~e!-r~ght to their notice. 

Inspection of Medicines in C.G.H.S., 
Dispensaries 

3330. SHRI KALPNATH SONKAR: Will 
the Minister of HEALTH AND FJtMIL Y 
WELFARE be pleased to state: 

(a) the number ot Central Government 
Health Scheme dispensaries where check-
ing/surprise checking of stocks of medicines 
was conducted dUring the last two years: 

(b) the outcome thereof; and 
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(c) the stops being take by Government 
to conduct surprise checking of medicines in 
each dispensary of Delhi? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) Dispensaries/Units/Stores checked dur-
ing 

1989-90 128 

1989-90 120 

Surprise check 17 

(b) Major discrepancy noticed in 4 dis-
pensaries. Follow up action under progress. 

(c) Standing instructions already exist 
authorising Deputy Director of Zones to 
conduct surprise checks. 

[~np{iSr] 

lnsurance against Pre-Mature Termina-
tion of OVerseas Job of Indian Migrant 

Workers 

3331. PROF. P.J. KURIEN: 
-~ - ... -~~-
SHRI S. KRISHNA KUMAR: 

Will the Ministerof LABOUR bepleased 
to state: 

(a) whether there is any proposal for 
formulation a scheme of insurance against 
pre-mature termination of overseas jobs of 
Indian migrant workers; and 

(b) if so, the details thereof and when 
it is likely toe finalised? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) There are no firm proposals in this 
regard. 

(b) Does not arise. 

\ ' '1--- Election In Super Bazar 

3332. SHRI MADHAVRAO SCINDIA: 
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a) whether the Super Bazar, Co-op-
erative Stores Ltd., Delhi has been function-
ing as a cooperative venture under the 
Cooperative Societies laws; 

(b) whether members of the said coop-
erative store are in no way involved in the 
democratic process of either directly elect-
ing an Executive Committee of the coopera-
tive stores, nor in electing a representative 
general body which is turn is authorised to 
elect the executive; 

(c) if so, the reasons therefor; and 

(d) in what way the members enjoy the 
benefits of the cooperative venture as share 
holders? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) Yes, Sir. 

(b) and (c). As per the bye-laws, the 
members of the Cooperative Store Ltd. 
(Super Bazar), Delhi elect six members to 
the Managing Committee comprising of a 
total of 15 members. The rest of the 9 
members are nominated by the Govern-
ment. There is also a provision in the bye-
laws ior constitution of a small representa-
tive general body which exercises all powers 
of the General Body and is composed of 
members of Managing Committee and of 
delegates elected from amongst members. 

With a view to constitute a smaller rep-
resentative general body, the Managing 
Committee constituted a sub-committee on 
30.8.84 to delimit the constituencies for hold-
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ing elections to the representative general 
body. The sub-committee after scrutiny of 
record and discussions recommended for 
delimitation of 40 constituencies which was 
approved by managing Committee on 
16.8.85. The decision of the Managing 
Committee was conveyed to Registrar, 
Cooperative Societies, Delhi to hold elec-
tions. While issuing public notice regarding 
elections, the Registrars office notified 42 
constituencies instead of 40 (as proposed by 
Super Bazar), the 41 st and 42nd constituen-
cies pertain to members not residing in Delhi 
and those with incomplete addresses re-
spectively. The election of delegates to the 
representative general body were held on 
15.6.86 in which 38 delegates were declared 
elected. Since the subsidiary rules made in 
this regard provided for atleast 40 members, 
the representative general body remained 
incomplete. The election of 4 unrepresented 
constituencies were, therefore, held again 
by Registrar, Cooperative Societies, Delhi 
on 11.9.88. Out of 4 constituencies, one 
delegate was declared elected. This brought 
the total number of delegates to 39, still one 
short of the minimum required number of 40 
delegates. Consequently, the smaller repre-
sentative general body could not function 
although it has been elected quite some time 
ago. 

The matter was taken up with the Reg-
istrar, CooperatIve Societies, Delhi, who 
asked the Super Bazar authorities to merge 
members of 42nd constituency with the 
remaining constituencies and amend rule 13 
of subsidiary rules so as of reduce minimum 
required strength of smaller representative 
general body to 28. The Managing Commit-
tee of Super Bazar approved amendment to 
rule 13 of the subsidiary rules on 24.4.90. 
The matter is being proces~ed or convening 
a meeting of smaller representative general 
body and election of 6 members to the 
Managing Committee. 

(d) The share-holders of Super Bazar 

are entitled to a rebate of 25% on the pur-
chases made by them except in the case of 
groceries and toiletries, drugs, fruits and 
vegetables, H.M.T. products etc. In times of 
shortages and scareness, the share-holders 
of Super Bazar get preference for such 
commodities. Besides, share-holders are 
also entitled to get dividend as declared by 
Super Bazar from time to time. 

I 1 '"{ ::D _.e.JJ,-~~ 
, House Collapse In Rohini 

3333. SHRIINDRAJIT~~UP!e-,:, Will the 
Minister oi URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the causes of the house 
collapse in Rohini-8, New Delhi on 17 July, 
1990 have been found out; 

(b) the number of persons killed and 
injured in the house collapse; 

(c) whether owner and building con-
tractor have been arrested/prosecuted on 
charges of using substandard material; and 

(d) what safeguards exist in Delhi against 
construction of unsound and dangerous 
residential houses? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN); (a) 
The house collapsed due to construction of 
an additional floor in violation of the sanc-
tioned building plan presumably with a view 
to converting the residential house ~nto 

commercial premises; 

(b) Two persons were killed and 5 
injured. 

(c) A case under Sections 288/304 A 
I. P. C. was registered by the Delhi Police and 
the owner of the building was arrested on 
10th August, 1990. The contractor died in 
the collapse of the building. 
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(d) Building activity in the Union Terri-
tory can be carried out only in accordance 
with the Building Bye-laws which interalia 
requires supervision by qualified Engineerl 
Architect. This is aimed, inter alia, at ensur-
ing structural safety of the building. How-
ever, buildings, constructed unauthorisedly 
could be unsafe. Unauthorised construction 
is a cognizable offence under the Delhi 
Municipal Corporation Act, the Delhi Devel-
opment Act and the Punjab Municipal Act to 
the extent these are applicable to the areas 
falling under the jurisdiction of the Municipal 
corporation, the DDA and the N.D.M.C., 
respectively. 1"' 1'\ ( 1 • 
r y-<..~ 
> 

Government Premises used for Com-
mercial Purposes at Minto Road 

3334. PROF. YADUNATH PANDEY: 
Willthe Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) whether Government are aware that 
the allotters of Minto Road Complex quar-
ters are using Government premises espe-
cially on ground floor, for commercial pur-
poses; 

(b) if so, the details thereof; and 

(c) the action proposed to be taken by 
Government in this regard? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
No Such complaint has been received. 

(b) and (c). Question do not arise. 
; E.~FO 
Computerlsation 1n E.P.F. Organisation 

3335. SHRI LARANG SAl: Will the 
Minister of LABOUR be pleaseato state: 

(a) whether computers are being in-
stalled in the Regional/Central Offices of the 
Employees Provident Fund Organisation; 

(b) whether installation of computers 
has been objected to by the Workers Fed-
eration of the EPF employees; and 

(c) if so, the details in this regard and he 
Government Policy on computerisation? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) Yes, Sir. 

(b) and (c). The All India Employees' 
Provident Fund staff Federation (Recog-
nised) New Delhi had earlier some misgiving 
about computerisation in regard to promo-
tional prospects. work noms etc. Ministryl 
Central Provident Fund Commissioner in a 
number at meetings assured the Federation 
that there will be no adverse effect on the 
conditions of service and promotional pros-
pects of the workers of the E.P.F. Organisa-
tion as per the Government Policy on com-
puterisation which also includes that there 
would be no retrenchment; there would be 
nos loss of earnings or wages; and there 
would be adequate safeguards to protect the 
workers' interests. The matter was also dis-
cussed at a meeting of the representatives of 
the Federation with the Labour Minister and 
Chairman Central Board of Trustees on 
21.5.90 where it was explained to them that 
computers would be used in the organisa-
tion to improve the quality of service to the 
subscribers and on this there is not clash of 
interest between the management of the 
organisation and the employees. The Fed-
eration has not made any further submission 
since them. 

[ Translation] 

\ 'l ~urChase of Blankets by Super Bazar 

3336. SHRI JANARDAN TIWARI: Will 
the Ministerof FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) whether Super Bazar Limited, New 
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Delhi purchased blankets forthe earth-quake 
affected people of Iran at exorbitation prices 
from a black listed firm; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) No, Sir. 
Super Bazar Delhi, did not purchase blan-
kets from any black-listed firm or at exorbi-
tant rates. 

(b) Does not arise. 
{"\ / 
Investment of HDFC In Rajasthan 

3337. SHRI GIRDHARI LAL BH~R
GAVA: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state: 

(a) whether Rajasthan is receiving only 
two per cent of total investment from Hous-
ing Development Finance Corporation; 

(b) whether the requirement of Rajast-
han with regard to construction of dwelling 
units is less than ohther States; and 

(c) the time by which Rajasthan would 
get adequate contribution from financial 
institutions in this field? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
and (b). As reported by HDFC the housing 
loan assistance sanctioned to the borrowers 
in Rajasthan aggregate to Rs. 31.06 crores 
out of the total loan assistance of Rs. 2089.35 
crores advanced by the Corporation upto 
31-3-90 working out to a little over 1.5%. It 
has been emphasised by HDPC that no 
viable housing scheme of any institution, 
agency or Government or the needs of indi-
vidual borrowers in the State of Rajasthan 
has ben declined by HDFC. HDFC has also 
offered loan assistance to Government of 
Rajasthan and Bureau of Public enterprises 

for construction of staff quarters. 

(c) Apart form HDFC, Rajasthan is also 
getting substantial allocation from other fi-
nancial institutions like Housing & Urban 
Development Corporation (HUDCO), LlC 
GIG and Commercial Banks. Since incep-
tion and upto 30-6-90, HUDCO has sanc-
tioned 506 housing projects in Rajasthan 
with total loan commitment of Rs. 273.33 
crores. During the year 1990-91, HUDeO 
has allocated a sum of Rs. 36.87 crores for 
housing projects in Rajasthan. 

Apart from this, a provision of As. 407 
lakhs from LlC and Rs. 141 lakhs from GIC 
has been made for housing schemes in 
Rajasthan for the year 1990-91. NHB will 
also extend refinance facilities to financial 
institutions for housing schemes under its 
programmes. 

[English] I J z: 
Meeting to Review Problems of Beedl 

Workers 

3338. KUMARI UMA BHARATI: Will 
the Minister 01 tABOUFfbe··pleased t~ state: 

(a) whether Government convened a 
meeting on 3 July. 1990 to review the prob-
lems of beedi workers and enforcement of 
laws for their welfare; 

(b) if so, the salient points discussed 
and the decisions taken at the meeting; and 

(c) the steps take to implement the· 
decisions take in the meeting? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a)to(c). A meeting was held onthe 3rdJuly, 
1990 under the Chairmanship of Union 
Labour Minister to discuss and review vari-
ous issues concerning beed; workers. The 
meeting was attended by the representa-
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tives of employers, employees and the State 
Governments. Apart from certain sugges-
tions fro further examination of existing laws 
concerning Beedi workers, the other salient 
points that emerged for further action were 
as follows:-

(1) State Governmentsto undertake 
a special drive to cover all iden-
tified beedi workers in their States 
through local bodies such as 
Gram Panchayats, Pranchayat 
Samities. MUnicipalities, etc., and 
issue identity cards; 

(2) Tripartite Committees to be con-
stitued by State Governments to 
standardise the quantity of raw 
material to be issued to beedi 
workers a given numberofbeedis 
01 different sizes; 

(3) State Governments to suitably 
amend the Beedi & Cigar Work-
ers (Conditions of Employment) 
Rules to make provisions for the 
return of rejected beedis free of 
cost of beedi workers; 

(4) All provident fund arrears on 
account of employers contribu-
tors should be paid by 31 st 
December, 1990, failing which 
cases should be launch ell 
against employers for depositing 
not only their ow contribution but 
also the share of employees. 

Concerned agencies have been re-
quested suitably to take necessary action. 

(Trans/ation] f.,. ~~V" 
\,~ ~ 

Foreign Applicants for M.B.B.S. Course 

3339. DR. MAHADEEPAK SINGH 
SHAKY A: Will the Minister of HEALTH AND 
FAMiIYwELFARE be pleased to state: 

(a) the number of foreign applicants for 
admission in M.B.B.S. Course in year 1989-
90; 

(b) the numberof applicants scrutinised 
out of them and the criteria adopted for their 
selection; and 

(c) the number of students selected for 
the said course? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) to (c). The Government of India in the 
Ministry of Health and Family Welfare do not 
make any direct admission/nomination ot 
any student including foreign students, to 
MBBS Course in any medical college in the 
country. 

2. During 1989-90, the the Ministry of 
External Affairs were allotted 52 MBBS seats 
for self-financing foreign students, Ministry 
of Human Resource Development (Deptt. of 
Education)-15 MBBS seats (including 2 
seats for Tibetan refugees) for General 
Cultural Scholars etc. and the Ministry of 
Finance (Department of Economic Affairs)-
3 MBBS seats for Colombio Plan Scholars. 
The selection and nomination against these 
seats were done by the respective Ministries 
to whom the seats were allotted from the 
Central Pool during 1989-90. o \ S Sugarcane Arrears in Uttar Pradesh 

3340. SHRI CHAND RAM: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) the sugarcane arrears outstanding 
against sugar mills in Uttar Pradesh, mill-
wise, during the CUrr91lt year; 

(b) whether interest will be paid to them 
for the delay in payment; 
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(c) the details of an nual profit/loss of the 
'. sugar mills and the capacity cf sugar mills in 

the State; and 

(d) the quantity of sugarcane crushed 
and remained uncrushed, year-wise during 
the current year in the State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) and (c). 
The mill-wise position ot cane price arrears 
and their installed capacities as on 15.6.190 
is give in the Statement below. The informa-
tion regarding annual profit/loss of the sugar 
mills, is not maintained. 

(b) There is a provision in the sugar 
Cane (control order, 1966 which provides for 
payment of interest at 15% per annum on 
cane price delayed beyond 14 days of the 
ate of delivery. The provision is primarily to 
be enforced by the State Governments who 

have the necessary powers and field organi-
sations. The central Government has been 
writing to State Governments from time to 
time for enforcement of this provision. 

(d) Besides curishing of sugarcane by 
sugar mills, the sugarcane in U.P. is largely 
utilised by Our and Khandsari manufactur-
ers as also for chewing and seed purposes 
etc. The quantity of sugarcane crushed by 
mills during the last three years was as 
under:-

(figures in lakh tonnes) 

Sugar year Sugarcane crushed 

1987-88 299.67 

1988-89 242.94 

1989-90 316.39· (Prov.) 

(figure upto 15.7.90) 
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j, ~ • 
(English] ~j ~~ I oJ.,.o.. .,.;...", ',OJ (a) whether Govemment are aware that 

..0 > ,C~ - \.. , L there is not price marked on butter packs. 
P.fan 10 Control Floods and Water sold my Amul as required under the law; 

Logging 

3341. SHelP. NARSAREDDY: 
SHRI UANORANUAN 

BHAKATA: 
~'-""~_'_--~ 

Win the Mintster of WATER RE-
SOURCES be pleased to state: 

(a) whether Government have drawn 
any plan to permanently control floods and 
Water-logging; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) a.'!d (b). The 
National Water Policy adopted in Septem-
ber, 1987 lays down the requirements of the 
flood magagement also. It specifies that 
there should be a master plan for flood 
magagement for each flood prone basin. It 
further, states that while physical flood pro-
tection works, like, flood control resovoi.rs, 
embankments and dikes will continue to to 
be necessary, emphasis should be on non-
structural measures, like, establishment of 
flood forecasting network and flood plain 
zoning to regulate settlements and economic 
activity so as to minimise loss of life and 
property. A suitable mix of these measures is 
to be adopted according to the requirements 
of the individual basin. The Central Govern-
ment have already established Ganga Flood 
Controlcommission and Brahmaputra Board 
to prepare masterplans for the Ganga and 
the Brahmaputra River Basins respectively. 

J,OS M\~o.~,.}J~(Q~ ~ 
Price Labels on Butter Packs 

3342. SHRI P.R KUMARAMANGA-
LAM: Wilt the Minister of FOOD AND ervlc-
SlJi5l5I.IES be pleas&d to state: 

(b) if so, the reasons therefor; and 

(c) the steps taken 10 rectify the sttu-
ation? 

THE MINISTER OF STATE IN THE 
MJNISTRYOF FOOD AND CIVil SUPPliES 
(SHRI RAM PUJAN PATEL): (a) to (c). Under 
the Standards of Weights & Measures 
(Packaged Commodities) Rules, 1977 no 
declaration as to the sale price is required to 
be made on uncanned packages of butter. 
'1-06 
Construction of Sea Walls In Kamataka 

~ ~--------

3343. SHRI H.C. SRIKANTAIAH: Will 
the Minister of WATER-RESOURCES be 
pleased to state: 

(a) whether Kamataka Government 
has submitted for clearance a Rs. 45 crore 
new scheme for constructing sea walls in 
Uttar Kannada and Dakshina Kannada dis-
tricts; 

(b) if so, whether Government have 
given clearance to the above project; and 

(c) if not, the steps proposed to be taken 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) An outline pro-
posal assessed to cost Rs. 40 cror~ was 
submitted by the State Government in the 
form of prioritiesed items of a Master Plan for 
coastal erosion in Karnataka. 

(b) and (c). The State Government is 
required to submit specific and detailed 
project report. 
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[ Translation] 
') 1° Proposal to Enhance Amount of Loan 

to Members of Hous~ Cooperatives 

3344. SHRI BALESHWAR YADAV: 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether Government propose to 
enhance the amount of loan admissible to 
members of Housing Cooperatives; 

(b) whether any decision has since 
been taken in this regard; and 

curred by Government for beautification and 
maintenance 01 flats and bungalows allotted 
to Members of Parliament; 

(b) the average expenditure Govern-
ment incurs for beautification and mainte-
nance of accommodationlbungalows of 
Ministers; and 

(c) the details of norms observed in this 
regard? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). The information is being collected and 
will be laid on the Table of the Sabha. 

(c) if so, the details thereof and if not. 
the time by which a decision is likely to be ") 6 b 
taken in the matter? 

[~;if.{ (\( 
Vanaspati Trade 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
The decision regarding loan amount admis-
sible to members of Housing Cooperatives 
is to be taken by the Apex Bodies of the 
Cooperative Housing Societies at the State 
level keeping in view the lending norms of 
Reserve Bank of India and other financing 
and specialised institutions like Life Insur-
ance Corporation, Housing Development 
Finance Corporation, Housing and Urban 
Development Corporation. 

(b) and (c). Does not arise in view of 
reply to (a) above. 

.-/:;9\Sh1 Mew-'vc" t.:{ ~~~~)-
Maintenance of Fiats/Bungalows of 

MPs and MInIsters 

3345. SHRI VIDYAQHAB GOKHALE: 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the average expenditure being in-

3346 SHRI BHABANI SHANKAR 
HOT A: Will the Minister of FOOD AND CIVIL 
~LlES be pleased to state: 

(a) whether Government are aware that 
the Vanaspat Trade has been concentrated 
in the hands of a few firms/individuals only; 
if so, the corrective steps proposed to be 
taken; 

(b) the number of vanaspati units, their 
installed capacity and actual production, 
State-wise; 

(c) the production of oilseeds, State-
wise; and 

(d) the population and consumption of 
vanaspati State-wise 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PWAN PATEL): (a) No, Sir. 

(b) to (d). A statement is annexed. 
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J.,.-\~ 
Unauthorised Markets In Kashmlrl 

Gate, Deihl 

3347. SHRI SOMJIBHAI DAMO.B.;_Wili 
the MinisterOf URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Government are aware of 
the construction of unauthorised motor parts 
markets in the residential areas of Kashmiri 
Gate and Mori Gate, Delhi; 

(b) if so, the reasons for allowing the 
unauthorised markets to be constructed in 
said residential areas; and 

(c) the action Government propose to 
take against those who constructed such 
unauthorised markets? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
Yes, Sir. 

(b) and (c). Municipal Corporation of 
Delhi have reported that ownerslbuilders 
sometim es carry out unauthorised construc-
tions in their residential buildings and in 
many cases residential buildings have ben 
converted into commercial ones by erecting 
partition walls and fixing shutters thereon. 
As and when such building activities come to 
the notice of the field staff deputed for the 
purpose by the Municipal Corporation of 
Delhi, action under the D.M.C. Act is initi-
ated. Besides, Delhi Electric Supply Under-
taking is also approached for disconnection 
of the electric supply so that unauthorisedly 
constructed structures could not be put to 
use. Such persons, however, also manage 
to get stay orders/status-quo orders from the 
courts restraining the MCD from proceeding 
with demolition of suoh unauthorised struc-

~~e~. ~ 
Residential Schools for Mentally 

Handicapped Children 

3348. SHRI R.N. RAKES.!:t. 

SHRI MAN IKARAO HODL YA 
_. --"G'AVIT: .-.. -- - ------_ 

Will the Minister of WELFARE be 
pleased to state: 

(a) whether Government propose to set 
up residential schools for mentally handi-
capped children from lower income groups 
in Delhi, Allahabad and Maharashtra; 

(b) if so, the details thereof and the 
funds allocated for this purpose; 

(c) the time by which these are likely to 
start functioning; and 

(d) the number of such schools being 
run at present in the country, State-wise? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) to (d). The information is being collected 
and will be laid on the table of the House. 

7- \!' :D-i _C_j......(. 
Allotment of Land to NDMe for Re-
moval of Auto Workshop at Mandir 

Marg 

3349. SHRI D.O. KHANORIA: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the New Delhi Municipal 
Committee had requested Union Govern-
ment to allot some land for construction of a 
new and removal of the existing Auto Work-
shop at Mandir Marg, New Delhi which is 
adjacent to the historical Vafmiki temple; 

(b) whether an alternative site has been 
allotted to the NDMC for this purpose; 

(c) if not, the reasons therefor and when 
it is likely to be allotted; and 

(d) the steps taken for beautification 
and development the temple area for the 
present? 
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THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOU MARAN): (a) 
to (c). The suggestion for shifting of NOMe 
Auto Workshop was examined in consulta-
tion with NDMe. It was seen that shifting of 
the author workshop would involve a CQSt of . 
AS. 93 lakhs towards construction of bJ,Ji.ld-
ings besides the cost of about 1-1/2 acres of 
alternative land which will be requireo In a 
Central locality in order to minimIse the leat-
time for vehicles. 

In view of the above sllifting of the 
workshop is considered not teasible. 

(d) NOMC have already undertaken to 
provide a Parkikarma for the temple at an 
estimated cost of AS. 3lakhs. Government 
have advised NDMC to ensure that the area 
is maintained properly and is beautified to 
the extent possible. 

').. \ C\. 
Remuneration to Dally Wage Workers 

and Casual Labour 

3350. SHRI DHARMESH PRASAD 
VARMA: Will the Minister of LABOUR be 
pleased t6 state: 

(a) whether Government have fixed 
any remuneration for daily wage workers 
and casual labours; 

(b) if so, the details thereof; 

(c) whether these remunerations are in 
consonance with rising prices of the essen-
tial commodities; and 

(d) if so, the details thereof and if not, 
the ri~asons therefor? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). The daily wages of the Casual 
workers working in Central Government of-
fices are regulated by the following guide-
lines; 

(j) where the nature of work en-
trusted to th&casual workers and 
regular employees is the same, 
the casual workers are to be paid 
at the rate of 1130th of the pay at 
the minimum of relevant pay 
scale plus dearness allowance 
for work otB hours a day. 

(ii) In cases where the work done 
by a casual worker in different 
from the work done by a regular 
employee, the casual workers 
are to be paid the minimum 

'wages notified by the StatE! 
Government/Union Territory 
Administration in which the Unit 
is located. 

(c) and (d). The Central and State 
Governments take Into account a number of 
factors including, price rise, while fixing/re-
vising minimum wages. The Mini~um Wages 
Act 1 948, also provides for a special allow-
ance to be linked to cost of living index in 
addition to the minimum wages. The Central 
Government have been urging the State to 
revise minimllm rates of wages every two 
years or on a rise of 50 points in the Con-
sumer Price Index, whichever is earlier. 
'"1- ").c (.;) 

Marine Exports 

3351. SHRI P.M. SAYEED: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) whether Government have decided 
to provide some facilities in orderto promote 
and boost marine exports; and 

{b) if so, the details thereof? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
and (b). Ministry of Food Processing Indus-
tries have formulated several plan schemes 
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for 1990-91 for the development of deep sea regional minimum wages for the workers of 
fishing. Marine Products Export Oevelop- Cashew, Beedi Tiles and Handloom Indus-
ment Authority (MPEDA) under the Ministry tries. The report of the Committee was sent 
of Commerce provides financial assistance to all Southern States for taking action on the 
to processing industries by way of subsidy to recommendations contained in the report. 
modernise and update technology and as- The Government does not feel it necessary 
sists export oriented production of shrimp to amend the existing Minimum wages Act, 
through.farmin~.MPEDAals~part~cipat~sin 1948 in~his reg:rd. \y< -.. ,_jii 
the equity capital of compantes With pl'Oject '"} ~!- .... _ ~~ <) rE - ,p- .~-"-- v·l r ~ ->. ~ " ... ~ ?'G 
for production of value-added marine prod- ~ Expenditure on Renovation/Repairs of 
ucts. \ Accommodation Allotted to Political 
t-1. \ Lc ... jr'_-o-;", Parties 

Uniform Minimum Wage Scales for 
Workers of Cashew, Beedi, Tiles and 

Handloom Industries 

3352. SHRI K. MURALEEDHARAN: 
Will the Minister of LABOUR be pleased t'O 
state: 

(a) whether Union Government have 
received a unanimous request of Kerala 
Legislative Assembly for introducing uni-
form minimum wages scales for the workers 
of Cashew, Beedi, Tiles and Handloom In-
dustries; 

(b) if so, the reaction of Union Govern-
ment thereto and the decision take., in the 
matter; and 

(c) whether it is necessary to amend the 
existing Minimum Wages Act for implement-
ing uniform minimum wages in the above 
said hereditary industries? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) Yes, sir. 

(b) and (c). The Minimum Wages Act, 
1948 restrict the power of the Central Gov-
ernmenttofix uniform minimum wages inthe 
scheduled employments under the state 
sphere. The Central Government had con-
vened a meeting of Regional Minimum 
Wages Advisory Committee for the South-
ern Region to go into the question of fixing 

3353. SHB_I SI1AN_KERSINH 
VAGHELA: 

SHRf A.K: PATEL: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) the amount a spent by Government 
on renovation/repairs/upkeep and alterna-
tions of accommodation allotted to various 
political parties and their front organisations 
dunng the period 1985-89 and thereafter, 
separately; 

(b) the outstanding dues against each 
such property as on 3' July, 1990; 

(c) whether any guidelines have been 
issued in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (d). The information is being collected and 
will be laid on the Table of the Sabha. 

.., "... -t.- • 
Evaluation of Population Growth 

3354. SHRIMATI VASUNDHARA 
RAJE: Will theMiniSier' of HEAlTt:iANi5-~
FAMiLy WELFARE be pleased to state: 

(a) whether Government had under-
taken State-wise evaluation of population 
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growth; 

(b) if so, when was the last evaluation 
made; and 

(c) the extent of growth in population in 
different States since that date and in the 
year 1990? 

THE MINISTER OF STATE OF 'HE 
MINISTRY OF HEALTH AND FAMilY 

WELFARE (SHRI RASHEED MASOOD): 
(a) to (c). The Growth Rate of population is 
available through decennial censuses and 
annual estimates of natural growth rate ob-
tained as difference between birth and death 
rates, is available through sample registra-
tion System of Registrar General, India. The 
State-wise annual exponential growth rate 
for the decade 1971-81 based on 1981 
census and the natural growth rate for the 
latest available year Le. 1988 are given in the 
Statement below. 
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[ Translation} 

'j_...-? 3Chlld Labour from Bihar 

3355. SHRI DASAI CHOWDHARY: 
Will the Minister of LABOUR be pleased 10 
state: 

(a) whether a large number of child 
labourers are sent to other States from Bihar 
and exploited there; 

(b) if so, the details in this regard; 

(c) the steps take or proposed to be 
taken to check it? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) to (c). Information is being collected from 
the State Government of Bihar and will be 
laid on the Table of the House. 

[English] Co 0'0-~ ~C\r 
~1_ ~ , 

~;:- /?nqulry Into Affairs to CCRYN 

3356. SHRI MANDHATA SINGH: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether any probe has been made 
C in the financial and administrative malprac-

tices in the Central Council for Research in 
Yoga and N""aturopathy; 

(b) if so, the salient features of the 
probe; and 

(c) the follow-up action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) Yes, Sir. This Ministry appointed two 
Inquiry Officers in 1 986 to go into the alleged 
administrative and financial irregularities in 
CCRYN. 

(b) and (c). The Inquiry Officers submit-
ted two reports in 1987 one each on the 
alleged administrative and financial irregu-
larities committed by the Director, CCRYN. 
The administrative irregularities mainly per-
tained to certain appointments made. After 
approval by the Governing Body, the Direc-
tor CCRYN was advised to advertise the 
senior posts while the appiontments in Group 
'0' posts were regularised. The Inquiry Offi-
cers have not pointed out any major financial 
irregularities except an allegation relating to 
charging of commission by an officer of the 
Institute before releasing grants to grantee 
institutions. The Director CCRYN made fur-
ther detailed enquiries and reported to the 
Ministry that there was no truth in the com-
plaint. 

). -; ~ 
Wage Structure on Tea Garden Workers 

3357. S..t!B!~: CHOKK~~ Will the 
Minister of LABOUR be pleased to state: 

(a) the number of workers employed in 
tea gardens in India, region-wise; 

(b) the wage structure of the tea garden 
workers and other incentives being given to 
them; 

(c) whether any minimum wages have 
been fixed for these workers; if so, details 
thereof, Statewise; and 

(d) if not, the reasons therefor and the 
specific steps being taken to safeguard the 
interest of workers of tea gardens? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) to (d). Information is being collected and 
will be laid on the Table of the House. 

)-."?y 
~Idnal Commission for Rural LaboU[ 

3358. SHR) PRAKASH KOKO 
BRAHMBI-!~Tf.:_ Wilitt;-MinTsterof LABOUR 
a;; pleased to state: 
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Sugarcane Production In Maharashtra 

3362. SHR. ARVlND TULSHIRAM 
KAUBLE: Will the Mmister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) how much sugar was produced in 
Maharashtra during 1989-90; 

(b) whether it was sufficient to meet the 
requirement of the state; 

(c) how many tonnes of sugarcane 
produced in the State remianed uncrushed 
during the year and what were the reasons 
thereof; and 

(d) what facilities Government are pro-
viding to producers of uncrushed sugar-
cane? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PWAN PATEL): (a) The sugar 
production in Maharashtra during the cur-
rent season 1989-90, ason 7.8.90, has been 
39.05 lakh tonnes (Provisional). 

(b) Maharashtra is a sugar surplus 
State. 

(c) and (d). Besides crushing by sugar 
mills, the sugarcane is also utilised for Gur, 
chewing, seed purpose etc. The Central 
Government has given incentive to sugar 
mills so that maxim urn quantity of sugarcane 
is crushed by them. As a result, larger quan-
tity of sugarcane has been crushed during 
the current seasons 1989-90, as compared 
to last season. 

[Translation] t.-- ~ C; 

NTC Showroom In Madhya Pradesh 

3363. SHRI KANKAR MUNJARE: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) total number of showrooms of Na-
tional Textile Corporation in Madhya Pradesh; 

(b) whether the showrooms in rural 
areas always face the shortage of controlled 
cloth; and 

(c) if so, the steps taken by Government 
to provide controlled cloth in sufficient quan-
tity in rural areas? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) At 
present, there are 11 showrooms under NTC 
(M.P.) Ltd., Indore. 

(b) There is no showroom under the 
contra! of NTC (M.P.) situated in rural areas. 

(c) Authorised retail dealers have been 
appointed to provide controlled cloth in suf-
ficient quantities to the consumers in rural 
areas. 

J__L" 6 
Shifting of Jhuggl Dwellers from Motia 

khan, De'hi 

3364. SHRI ARVIND NETAM: Will the 
Minister of URBAN OEvt(5PMENT be 
pleased to state: 

(a) whether Government propose to 
shift jhuggi dwellers rediding near D.D.A. 
colony, Motia Khan to some other place: 

(b) if so, the time by which they are 
lokely to be shifted; and 

(c) if not, the reasons therefor? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). Yes, Sir. Shifting of these jhuggi 
dwellers is linked with finalisation of a plan 
for their rehabilitation and availability of al-
ternative developed sites, for which no spe-
cific time-limited can be given. 
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[English] T> t\~' 
,-~.-) ~ "-" 

Implementation of National Capital 
Region 

3365. SHRI MADAN LAL KHURANA: 
Willthe Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) whether any headway has been 
made in the implementation of National 
Capital Region plan to reduce congestion in 
De!hi', and 

(b) if not, the details of steps take to 
expedite the impiementation of the national 
Capital Region plan together with reasons 
for the delay in Its implementation? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
and (b). Yes, Sir. 

A sum of Rs. ~ 28.00 crores has been 
spent by the participating states and the 
Central agencies viz. Ministry of Urban 
Development NCR Planning Board on ap-
proved Urban Deve!opment schemes in the 
Region during the period 1974 to March '90. 

[~a~slatiOn] 

Employment in LIEU of Acquisition of 
---- ._ Land in Deihl 

3366. S..!;:!B.LJ..AB.iF.. . .s.I~ Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Delhi Administration had 
been following a policy of providing employ-
ment to one person from each family in case 
of acquisition of the cultivable land of the 
farmers; 

(b) if so, the number of boys and girls of 
the farmers provided employment by the 

Delhi Administration/Delhi Development 
Authority so far; 

(c) whether said policy has now been 
discontinued by Delhi Administration/Delhi 
Development Authority; and 

(d) if so, the reason therefor? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (d). A decision was taken by the DDA in 
1973 to provide employment to a dependent 
of each family whose land had been ac-
quired. This was, however not found to be 
feasible and was subsequently modified in 
1978 when 1t was decided to give weightage 
to such persons in competitive tests for re-
cruitment to the posts of L.D.C. 

A total of 77 persons have been pro-
vided employment so far under both these 
decisions. 

[English] 
'). '"'\ ~ 
Action taken under Essential Commodi-

ties Act -
3367. SHRI BABANRAO DHAKNE: 

Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state the details of 
action taken under Essential Commodities 
Act, 1955, such as the number of raids 
made, the number of persons arrested the 
numberofperson prosecuted, the numberof 
persons convicted and the value of goods 
confiscated since January, 1988, State-wise? 

lHE MINISTER OF STATE IN THE 
MIN ISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): Statement I to 
III indicating action taken by the State Gov-
ernments/Union Territory Administrations 
under the Essential commodities Act, 1955 
during the years 1988, 1989 and 1990 are 
given below. 



249 Written Answers BHADRA 7,1912 (SAKA) Written Answers 250 

"8 'l:) Ul 
-'== 0 ~ 1d 0> 0 to C") C") C\J ~ <tI to CO ..:- 0> ..:- "! ..... U -.J ....... C") N to cO ci 0 :!g .5;: 0 

ell I'- Ii) C\J c:: C\J ~ 8 0) 

~ ~ 

~ 11) 
'l:) ..... ~ ~ 0 c:: 

0 .~ (C 0 co C\J I'-.._ 
~ ~ Ii) C\J ..:-<tI Q) c:: 

~ 0.. 8 
Q) 

-£ .._ 
J2 
~ 'l:) 

..... 11) ~ (J) 0 c:: C\J ..:- r-- ..::( C") to N q q ..... 0 u I.e) 0 ...,. to N 0 ...... ~ ~ ell Z to U Q) 11) 

"" 0.. l2 
11) 0.. 

;:I .~ 

~ z 0 w E ~ E 11) "0 LIJ a I- (3 c:: Q) to co C") N ...,. C"? N ct 0 1ii "'? to I'- to ..:-ci ~ ~ C") 0 I-
~ (J) c:: Q) 
c:: 0.. <tI 
Q) 
11) 

U3 
Q) 

"€ 
Q) a ell 00 0> -g 11) Ii) q r-- 0 ...... "0 oq L.() M C") ~ CY) 0 C") 

to ~ ci ~ 
m ('") C") C") 

c:: c:: E Ii) C"? Ii) 
QJ 

~ 
c:: 
~ 
<t: 

.s::. .s::. .... 
'" '" °E .s::. Q) Q) .s::. If) -0 -0 If) Ql C1l 

~ ro -0 0::: Q.. ::.:::: 
~ ell a: co et:l (ij 00 

~ .s::. ro c .s::. :::J 
~ E (.) ro (.) E ro ro ro ell 0) C\I .s::. ro c ~ E ro E N -0 If) :::J .s::. 03" ro 0 11:1 C If) .a: i::i5 l? :r: I (.9 """") U) <t: <t: 

~ ,...: N cr1 -.i t.ri c.O r....: oci O"i 
(i) 



251 Written Answers 

~ -. 
"b (J) 

0 ..c:: 
0 ~ ~ 0) ~ ..... (.) -.J r-.... 0 ~ S Q) c:. 
~ 0 iii 
~ 

(.) l£ 

(J) 1::1 ..... <l> 
0 c:. 

.~ 0 (.C 

~ ~ <l> c:. 
Q. 8 

1:1 

'0 
t:I) ~ c:. ::J 0 (.) 

~ e? <l> 1.0 
<l> t:I) 

0.. e 
0.. 

..... (J) 1:1 
0 c:. Q) 

0 "tii 
~ ~ -.::t <l> 

<l> t::. 
0.. C\1 

~ 
~ 
~ C\I 
~ 
C/.) 

~ 
-= C/.) 

0 .q-
r....: 
N 

M 
LO 
ooo;t 

0 
I'-co 

LO .q-
c.c 
N 

m 
.x-co 
(ii 
c: 
[ij 

:x::: 

0 

C') 
.q-
C',j 

I'-
0) 

0 
ooo;t 

Ol 
LO c.c 
""" 

!U 
m 
~ :x::: 

.,....; 

AUGUST 29, 1990 

en 
LO 
0 

I'-
LO 

M ..-
C') 

I'-
I'-

0) 
c.c 
LO 
C') 

~ 
VJ 
Q) 
-0 m a: 
co 
>-...t:: 

""0 
C\1 
:i: 

C\i 

00 
~ 
LO 
LO 

N 

I'- N en 

M 
N c.c 

Ol 

~ 
1: 

V> co .5 
[ij .s. 

..c c: 
C1:I m 
~ ~ 

M -.:i 

LO o 
C") 

m 
~ 

(tj 
~ 
C) 
Q) 

:i: 

Lri 

Written Answers 

...... 
CO 
0 

0 .q-

0 

""" 

E co 
0 
N 

~ 

u:i 

z 

-0 c: co 
m 
C) 
C1:I z 

......: 

CO ...... 
r...: 

'<:t co 

en 

N o 
00 

co 
VJ 

.!!1 
(5 

cO 

.q-
LO 
oi 
N 

C') 

.,.... .,.... 
Ol o 

.0 m 'c 
::J 

0.. 

ai 

252 



253 Written Answers 

-§ -1::) til 
0 ..r:: 
0 ~ ..;:,:: 

C') Ol qj qj 
C\! '0 u -.J "-:!: CO oS; 

Q) c: 
..2 8 (Ij 

~ ~ 

til 
1::) 

'0 Q) c: 
,~ 0 (0 ctJ C ~ ::.. 

<: Q) c: 
Cl.. 8 

1::) 
til Q) ._ c: ::i 0 -.;;t 0 U lO 

,..._ 
~ ~ Q) ..q 

Q) til 
Cl.. e 

Cl.. 

- tI) 1::) 
c: Q) <D 0 0 iii cr) 0 ~ Q) ~ 

~ Q) t:: 
0.. ctI 

~ C 

~ ccr ..c 
iii CI) 

~ C\j ro 
~ 'iii' 
(J) c:r: 

~ 0 
<is N 

BHADRA 7, 1912 (SAKA) 

L() 

E :.;;:: 
.:£ en 

..... 
C\l 

lO 
I'-: ..... 
r-

N ..... 

N 
a; 

co ..... 
-.::t 

co en 
to 
co 

:::I 
-0 ro 
Z 
'E 
(lj 
t-

N 
C\l 

C') 
0 
cO 

.co 

lO 

C\l 
-.;;t 

LO .q-
o 

as ::; 
,9-
t!= 

c<) 
C\J 

m ..-
N 
l[) 
lO 

C') ,..._ 

C') 
to 
-.::t 

r-

..r::::. en 
Q) 
'0 
~ 

Q.. 

m :s:: => 

..; 
C\I 

m m 
,....: 
C\l 

-.;;t 
l[) 
co 

en 
co 
to 

o 
co co 
C\I 

~ en 
C 
Q) 

CD 
(i; 
Q) 

~ 

Lri 
N 

Written Answers 254 

10 
<D ..; 

N 
C') 

• m en Z en .q-

-.::t C') 
~ 

w > ccr 
I: 

en m en -0 ..c ccr c m z ro 
~ en 00 '0 

~ z c :.c: ro '0 00 ..c ccr Qj 
.c;t 0 0 0 

to ,....: cx:i oj 
N C\I N N 



255 Written Answers 

~ -... 
"0 til 

0 ..c 
0 Q) 

~ t:l) 'iii .._ 0 -J r-.... 0 
~ .S: Q) 

~ 8 ui 
~ ~ 

til "t:l - Q) 
0 c:: 

.~ 0 
~ ti ~ <: Q) c:: 

Q.. 8 

"t:l .._ Ul Q) 

0 c:: :s 0 0 ;g ~ Q) \t) 
Q) Ul 
Q.. e 

Q.. 

.._ Ul "t:l 
0 c:: Q) 

0 iii ;g ~ ~ 
~ Q) to;: 

Q.. ~ 

~ 
~ 
~ 
~ 
C/) 

~ 
-.: 
C/) 

z z 

~ Q. 

is Q) 
Q) 

oi:) ~ -c c: ~ 
!tl ..c: 
E (/) 

...lIC !tl !tl C ....J 

c:) ...-
C') C') 

AUGUST 29.1990 

-.r -.r 
c:i 

co 
C\I 

,..... 
t"\I 

to 
to 

~ 
(i) 

..r:: u 
'i5 c: 
0 a.. 

C\i 
C') 

C"l 
0 
-<i ,..... 
I/) 

m ,..... 
-.r 

,..... 
co co 
I/) 

C\I 
0 
I/) 
co 

co 
I/) 
C\I o 

(ij 

;§ 

Written Answers 256 



257 Written Answers BHADRA 7,1912 (SAKA) Written Answers 258 

.9 (ij (ij CD ..... (ij (D (D i» g. <II 
.0 .0 ..c ..c ..c ..0 ..0 ..0 

"I:::l Q) E E E E E E E E ,g Q) Q) Q) Q) Q) Q) Q) Q) u u u u u u u > 
Q) Q) Q) Q) Q) Q) Q) Q) 0 

CL a a a a a a a z 

"C (i) ..... ~ .c:: 
0 
~ 

..lC 0) L() 0 0) 
Q) ~ .£i! I'- CY) ~ ..-
~ 0 ;1g oS: " 0 cci 0 0 
~ t::I) r;::: co ..-

8 ui C') ..... 
~ 

0) 
Q) 
Ol ..... 

Vl "C ._ .._ r;::: ,~ !13 0 0 Q) (0 -.:t -.:t :::... ~ !!! 
Q) Q) r;::: 

.s Q.. 8 ._ 
-2 
I.r) 

~ 
~ '"0 ..... Q) 

tf ..... Vl ~ t 
0 r;::: ;:, 0 oq: 0 (.) 1.0 I'- t-- Q. t- L() It) 

~ !!! Q) I'- C\I ~ C\I 0 

~ 
Vl Q) Vl 
,~ Cl.. e (5 

z 'i5 Cl.. z 
w r;::: 
:5 0 
w E: 
to- E: 
~ 8 '0 Vl "I:::l 
en ~ 

r;::: Q) 0) 0) 0 co t-o iii -.:t -.:t W m 
~ !!! Q) "':j-

CY) C\I 
~ Q) :::: 
Vl Q.. !13 

J'J ._ 
Q) 

1:) 
r;::: 
;:, 
r;::: '0 Q) 0) co t-Q) 

~ 0 -.:t Ol 0 -.:t 
..lC 1:) C') L() to C\J (0 0 co 0) N ~ 0 !13 C\J It) w 

2: ~ E: r:::. N -.:t C') r;::: 

'~ 
c:r:: 

..r::: .s::::. (/) (/) 'E .s::::. Q) Q) 
'"0 .r::. (/) co '"0 (/) Q) ct ~ co -0 a.. ::.::: co 

I- a: tii co Cii at:S .r::. 
~ co u iii c .s::::. ::l 

E E co ii:i iii ro ~ E .!!! (\j co c co ~ E E .s -0 (/) ::l ..r:. '5" 0 ro c: (/) .a: CD (!) (!) :J: :r co 
(/) « « -, 

~ .,..:. N M o:i Lt) w r--= ex) ai 
-.: 
(/) 



259 Written Answers 

~ g-
-0 Q;) 
.@ 
Q) a.. 

"'tl Vi' - ~ ~ 0 
~ 

~ 

~ J!! Q) 
~ 0 

~ .5: "-0 
~ 0) t:: 

0 ui 
(.J ~ 

C/) -0 ._ 
t:: Q) 

0 0 .~ 
~ t? 

Q) t:: 
Q.. a 

(.J 

-0 

'0 
C/) ~ t:: ;:, 0 (.J lC) ;g t? Q) 
Q) C/) 

Q... e 
Q... 

- C/) "'tl 
0 t:: ~ 0 
0 t? ~'l 

~ ~ Q) "'" Q.. !1l 

..... 
~ 
~ C\J 
~ 
V) 

I 
~ 

I 
-..: 
V) 

(i) 
oO 
E 
CD 
0 
Q) 

0 

0 
C"") 

cD 
ex) 

(\I 
0 

M 
to 
t-

m 
.->t:. rn co 
C ro 
~ 

I 
0 

AUGUST 29, 1990 

(i) 
00 
E 
Q) 
0 
Q) 

0 

t--
co 
c) 

LO 
N 

ct! 
(ij 
Q) 
~ 

(i) 
00 
E· 
Q) 
0 
Q) 

0 

to 
to 
c) 
'<;j" 
U") 

C"") 
'o;t 

M co 
N 

co 
'o;t 

..c 
II) 
Q) 
-0 rn tt 
m 
>-..r:::. 

""0 rn 
~ 

N 

(i) 
00 
E 
CD 
0 
<ll 

0 

CD 
co 
cD 
CD 

N 
LO 

LO 
CD 
N .. 

LO 
;::: 

~ 
E 
(/) 
ro ro ..r:::. ro 
~ 

ri 

(i) 
..0 
E 
Q) 
0 
Q) 

0 

Z 

:; 
a.. 'c 
ct! 

:::E 

...t 

(i) 
00 
E 
Q) 
> a 

Z 

C\J 
o 
C') 

C'CI 
>.. ro 
<ii 
.r; 
0) 
Q) 

:E 

u; 

Written Answers 

(i) Os 
00 00 
E E 
Q) Q) 
0 0 
Q) CD 

0 0 

Z 

""0 
E c rn m 
(5 (ij 

OJ N ct! 
~ z 

cD ,...: 

(i) 
00 
E 
CD 
0 
Q) 

0 

N 
'<;j" 

d 

0 

CD 
C") 

LO 
C\J 

en a 
-.;t 

m 
(/) 
I/) a 

ex) 

260 

(i) 
00 
E 
CD 
0 
Q) 

0 

N 
'o;t 
c:) 

en 
~ a 

.D 
ctl 'c 
::l a.. 

m 



261 Written Answers BHADRA 7.1912 (SAKA) Written Answers 262 

.2 Qi Qi (i) Qi (i) (i) Qj (i) .... 
§- Q) 

..0 ..0 ..0 ..0 .0 ..0 .0 .0 ..0 
'1:l E E E E E E E E E 
.g Q) OJ Q) Q) OJ Q) Q) Q) Q) u u u u u u u u u 
~ 

Q) Q) Q) Q) Q) Q) Q) Q) Q) 

ct. Q Q Q Q Q Q Q Q Q 

'1:l (i)-

'0 ~ ~ 

~ 
..:c C\I C') l() c; l() I.!) 

~ ~ -S! 
'" ~ 01 l() l() <Xl <Xl 

~ 0 
~ .S C') u) ci ci " ,....: 0 

~ 0) c::: C') C\I 0 C\I C\I 

8 iii C\J '<:t 

~ 

<II '1:l - ~ 
0 c: 

.~ 0 CD to I.!) I.!) 0 ~ N 0 to C\I 
2 ~ c: C') 

Q.. 0 
U 

'1:l ..... (/) Q) 

0 c::: :s 0 u 01 C') C\I '<:t 01 '<:t Z ;g ~ Q) I'- I'- C\I I'- I.!) .q-
Q) (/) C\I C') .q- to 
Q.. e 

Q.. 

.... (/) "'0 
0 c: ~ CD l() <Xl I'- .q- C\I I.!) 0 Ul .q- C'? C\I C'? 

~ !.'2 Q) Cl) 'r""" 'r""" 

~ t: 'r""" ...-
Q.. ta 

.... 
~ 01 0 I.!) (") 0 0 ~ <Xl .q- C'? .q- I'- N OJ 01 0 C\I ;.g ~ 
ctI 01 I'- N N C') "<t 
E to "<t N .q-

"<t 

(i; 
.0 
0 (lj u 
Z > 

III ..c co 06 :::c U) 
:::l Q) 0'> C ..c Z c -0 -0 C -0 ro 

I- m III III Q) III 0'> 06 
~ ..c Z III a: CO E II) "6 m iii E "0 cil ::; ro iii III C c -0 :§ III ::i:: E Q. Q) "0 C1:l III °co oX III ~ 

:t:: 
~ 

c :Ii! ..c C1:l 
CI) a: U5 I- ::J <l: (.) 0 

~ 6 'r""" N M ~ u) <.0 " oj 
-.: N N N N N N N N N 
U) 



263 

I-

~ 
.5 
(/) 

~ 
Ci5 

Written AnSW9fS 

-

N co 
&ri 

o 

:c 
CD 
0 

en 
N 

AUGUST 29, 1990 

Q; 
.0 
E 
Q) 
o 
Q) o 

:;, 
C 
olJ 
c 
G:I 
E 
to 

0 

0 
C") 

CD 
.0 
E 
<V 
> a 

Z 

Q. 
Q) 
Q) 
3.: 
~ 
.s::::. 
VI 

.31: 
G:I 
~ 

M 

CD 
.0 
E 
Q) o 
Q) o 

C\J en o 

~ 
Q; 

.s::::. 

.~ 
"'C 
C 
0 

Q.. 

N 
C") 

CD o 
N 
C\J o 
C\J 

o 
co 
CD 

CD en 
o 
o;t 

o 
CD 
00 
CD 

en 
~ 
C\J 

n; 
~ 

Written Answers 264 



265 Written Answers BHADRA 7,1912 (SAKA) Written Answers 266 

.9 g. 
..r:: 

~ 
(J) >. (J) (J) (J) (J) >. (J) (.) co c III c c c c: III C iii c::- 1::: ::I ~ ::I ::I ::I ::J ~ ::J 

§. ~ -, ~ -, ~ ~ ~ "-
0 
0) a:: 
~ 
Q:) 
(() 

'"0 c;)' ..,._ - ~ ..c::: 
.9 0 

~ 
..laC (J:) 0 co q 

g- Q) ::s -S! "'- en "'<t co co ~ 
~ g o~ oS; M ,....: cO 0 

'"0 ~ 0:.1: 0 I'- I'- 0 
Q) 8 CI) 

00!: ~ Q) 
(.) 

~ 
c: ;g 

I/) '"0 rc .._ Q) 

E 0 c: 
o~ 0 

~ C") co 
Q ~ ~ ::.. 

Q) c: ..s; Cl... 0 
(.) 

0-
0) 
0) ,._ 
...: 
....: ""t:l .._ I/) (l, 
....: 0 c: :s Qi 0 (.) Ie) N co II) II) C\.I Z 3:: ci ~ Q) 0 C\.I if :z:: Q) <I) N "- Cl... e .... 0 Cl... Z 0) 
0) 

UJ ,_ 
:!E 0:. UJ o~ .... « -5 I/) ~ .... 

~ 
c c: Q) I'- co (\') N M en 0 iii "'l- I'- (") 

0) ~ I:::! Q) I'- N ,._ Q) t::: 
t; Cl... \\1 
'C( 
I/) 

02! 

~ 
E: C I/) ~ 0 co to II) II) to I'-E: ~ (Y) I'- I/) ,..._ en N C") 

<3 c:i C1:S ,...._ I/) N C") :z:: e E: q N 

~ c: 
Q) 
II) 
II) 

LLJ ..r:: ..r:: ..... 
Q) Q) (/) °E -£ .e (J) (J) 

~ ~ 
..r:: 

~ 
(/) U) Q) 

0: 1I3 

~ a.. :x: c: 
Cij n; oes !) a.. III l- .e ..r:: c: 

~ ~ ~ cu c: 
~ 

::I Q) 
~ iii iii III E 

~ C\I ...r:: c: 1I3 ~ E E -0 U) :::I ..r:: 05"' c3 III ~ c: U) < m (!) ::I: :E III c: (/) < <: -, 
.~ 
'C( 

~ ,....: C'\i M ~ u; cO ,....: ex) en 
Ci) 



267 Written Answers 

.E g-
'"l:J Q) 

<I> c:: 
't:: :::J 

~ 
~ 

a: 

'"l:J Cil ...... 5!! ..c::: 
Q {g ..lc: 0 m .!!! <I> (.) C\J 
~ Q 

~ ·s "- ex) Q 

~ t» c: 
8 vi. 
~ 

(/) '"l:J ...... <I> 
0 t: 

.~ Q 
\0 

~ ~ :s 
Q.) c: 
e.. 0 u 

"tJ 
(/) Q.) c c: :5 c u '¢ 

~ ~ 
Q) C') 

Q.) III 
e.. e e.. 

-. (/) '"l:J 
0 c: Q.) ,..... 

Q Vi 
~ ~ <b 

..... 
(I) ::: M 
e.. m 

I- ell 
.¥. 

~ ell 
(;S 

~ C\J c:: 
oS m (/) :::.::: 

~ 0 
(7j-

AUGUST 29, 1990 

>. co 
::'!: 

M 
C! 

(0 
C') 
C\J 

co 
~ 
Q.) 

:::.::: 

.....: 

>. co 
::'!: 

0 

C"') 
C\J 

'¢ 

m 
N 

C') 

0&:. en 
Q) 
-0 
~ a... 
co 
>. 
~ 
-0 co 
::::2: 

N 

Q) 
c:: 
:::J 
~ 

M 

a:i 
<D 

N 
co 

M 
'Q" 
0r-

It) 
It) 
N 

~ 
.E 
en co ro 

.&:. co 
::::2: 

M 

o&:. 
0 
jij 

::'!: 

Z 

..... 
:::J 

.9-
c:: co 

::::?; 

«i 

Written Answers 

o_ 
ct: 

,..... 
C\I 

co 
>. co 
Iii 
~ 
rn 
Q) 

::::2: 

U"i 

Q) 
c:: 
:::J -, 

E 
ell 
(5 
N 

~ 

c.ci 

>. co 
::E 

Z 

-0 c:: 
CI3 
Iii 
en co z 

,....: 

268 

>. :; -, 

I.{) 
"':: 
C") 

(0 
co 

C\J 

Ol 
o 
It) 

co 
VI 

.!!! a 

a5 



269 Written Answers BHADRA 7.1912 (SAKA) 

.9 
§-
~ 

Q) >. Q) Q) Q) 
00 c rn c c c 

't:: ;:l ::::2: ;:l ;:l ;:l 
0 ""':) ""':) ""':) ""':) 

~ 
Cl: 

--... 
1:::) tI) ._ 
~ ..c:: 

0 
~ 

.,:,c C") M I/) 
(]) rn ..m N ex> ..-U "-~ 0 

~ .S: oj ..,f d 0 
~ 01 c: ,..._ 0 

<Ii 8 £S. 

(f) 'l::l .._ (]) 
0 c: 

.~ 0 1;0 C") (J) (1) 

~ ~ co 
(]) c: 
0.. 8 

"tJ 

Q 
(f) ~ c: 
0 

~ 
,..._ .1 C\j N 0 ~ N 

~ (]) tI) 

0.. e 
Q. 

..._ (f) 1:::) 
0 c: ~ (Xl M l!) l!) 0 til N 0 ~ ~ ~ (]) 

0.. rn 

;:l 
c: "0 

I- m <IS 
;::> .D ..c 

E 
Z co 

<ii rn Vi -E :s "2 co :52 0.. !§ "ro- ..x. ;:l U5 ro ~ C/) 0- cr: t-

o <:: ci c) C\j N cr) 
-.: ('\J N N 
U) 

Written Answers 

>. 
<IS 

::::2: 

M 
d 
M 
M 

ex> 
(J) 

0 
01 ,..._ 

to 

..t: 
VI 
(\) 
"0 co 
ct 
5! 
:S 

..,f 
N 

Q) 
c 
;:l 

""':) 

,..._ 
(J) 

cO 

I/) 

l"-
I/) 
N 

N 
;;;: 

o 
to 
01 

ro 
0) 
c: 
Q) m 
U; 
(lJ 

3: 

ll) 
N 

Q. 
~ 

to 
I/) 

N . 

VI 
"0 c: co 
::§ 
z 
00 
« 

cD 
N 

270 

CD c 
;:l 

""':) 

Z 

..c 
(6 
Cl 

:.0 c: co ..c 
(.) 

r--: 
N 



271 

I-
~ 
Q) 

Jg 
(J) 

~ 
-.: 
(J) 

Written Answers 

Q) 
C 
::I 

""') 

Qi 
> ro :r::: 

Z 
oI!S 
C 

cO 
C\I 

AUGUST 29, 1990 

l"-e 
c:) 
e 

00 

co ....... 
C\l 

..c 
Qi 
C 

en 
C\I 

l 

::l 
is 
oI!S 
c ro 
E ro 
C 

0 
C') 

Q. 
Q) 
Q) := 

"'0 ro ..c 
f/) 
~ 

'" ....I 

.--
C') 

Q) 
C 
::I 

""') 

C\I 
"<t 
c:) 
o 

C\I 

o 
C') 

l.() 
C\.I 

~ 
Cii ..c 
.~ 
"'0 c 
0 a. 

N 
C') 

Written AnsW81S 272 

O'l ,.... 
C') 

m 
~ 



273 Written Answers BHADRA 7,1912 (SAKA) Written Answers 274 

{Translation] ~,3 

Financial Assistance For 'Nav Chetns' 
Organisation 

3368. SHRI HARI KEWAL PRASAD: 
Will the Minister of WELFARE be pleased to 
state: 

(a) whether financial aid has been 
granted to the Organisation formed in Var-
anasi, Uttar Pradesh by Union Government 
and United Nations Organisation; 

(b) if so, the details thereof; 

(c) whether any complaints have been 
received regarding irregularities prevailing 
in the Organisation; and 

(d) if so, the details thereof and action 
taken thereon? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) 'Nav Chetna' is a voluntary organisation 
registered under Societies' Registration Act, 
1860 which is located at Varanasi in U.P. It 
received grant in-aid from the Central Govt. 
for running 3 Counselling and 2 de-addiction 
centres. 

(b) Since 1987 under the scheme of 
Assistance to Voluntary Organisations for 
Prohibition and Drug Abuse Protection the 
following amounts have been released to 
the organisations; 

Year Counselling Centre De-addiction Centre Vehicle Purchase 

1 2 

1987-88 2,12,616 

1988-89 4,26,240 

1989-90 6,35,610 

(c) Yes, Sir. One complaints against the 
organisations has been received; and 

(d) An inspection team consisting of 
officials of the Ministry of Welfare and Inter-
nal Audit Wing very recently inspected all 
records and documents maintained by the 
organisations related to three counselling 
and two de-addiction centres The report is 
being examined. 

[En~"1 ~ 
Annual Growth Target of N.B.C.C. 

3369. SHRIMATI BASAVARAJES-

3 4 

4,00,000 

11,63,360 4,20,480 

12,33,750 

WARI: Will the Minister of URBAN DEVEL-
O'P'MENT be pleased to state: 

(a) whether National BUilding Construc-
tion Corporation has set a target of 12 per 
cent annual growth in tis corporate plan for 
the year 1990-95; 

(b) if so, whether any concrete plan has 
been prepared therefor; and 

(c) if so, the details thereof? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). In its corporate plan forthe period 190-
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95, the National Buildings Construction 
Corporation Ltd. has envisaged a target of 

Year Tumover 

2 

1990-91 135 

1991-92 150 

1992-93 HO 

1993-94 190 

1994-95 215 

This would invovled action on the fronts 
of diversification and new thrust areas, fi-
nancial restructuring, human resource de-
velopment and improving organisational and 
technical efficiency. 

--) S "'~ ( ___ ,0 
t Involvement of Voluntary Organisations 

in Child Development Programmes 

3370. SHRI NARSINGRAO 
SURYAWANSHI:Will the Minister of WEL-
FARE be pleasea to state: 

(a) whether Union Government have 
urged the voluntary agencies to playa cru-
cial role in supplementing Government's 
efforts for all-round development of children,-
especially those belonging to the poorer 
section as mentioned in the 'Dacan Herrald' 
dated 23 April, 1990; and 

(b) if so, the steps take in this regard so 
far? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 

an overall average growth of about 12% as 
per details below: 

Development of business 

(Rupees in crores) 

3 

210 

240 

270 

310 

350 

WELFARE (SHRIMATI USHA SINHA): (a) 
and (b). The involvement of voluntary agen-
cies to play a crucial role in suplementing 
Government's efforts for all round develop-
ment of children, especially those belonging 
to the poorer section as mentioned in the 
'De,~an Herald' of 23rd April 1990 has al-
ways been the endeavour of this Ministry. 
The following child development schemes 
are implemented through voluntary agen-
cies:-

1 . Creches/Day Care Centres Pro-
gramme for Children of Working 
and Ailing Mothers. 

2. Balwadi Nutrition Programme for 
the Pre-school Children in the 
age group of 3-5 years. 

3. Scheme of Assistance to Volun-
tary Agencies for Early Child-
hood Education for 3-6 years 

4. Financial Assistance from Na-
tional Children's Fund to the 
voluntary Organisations working 
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in the fields of Child Welfare and 
Development. 

5. Organisational Assistance to 
Voluntary Organisations working 
in the field of Women and Child 
Development to establish and 
continue Central co-ordinating 
office. 

6. General Grant in Aid to Volun-
tary Organisations. 

lease-hold basis to the authorised allottees; 
and 

(b) if so, the progress made so far in the 
implementation of the decision? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
Yes, Sir. 

(b) The process of implementing the 
decision has commenced. 

In addition, the anganwadi worker's [ Translation] 1E"'.f.' ( .... 
training is conducted through voluntary or- -.) c(, I ~ 
ganisations. Apart from the community par- '-- / 'J)rofitslLosses Incurred by the Hira 
ticipation as already in-built under the inte- Mills Ujjaln 
grated Child Development Service (ICDS) 
Scheme, the involvement of voluntary or-
ganisations has been emphasised from time 
to time and the State Governments have 
been directed to give entire projects of run-
ning of some anganwadis of such projects to 
voluntary organisations. 

In the annual conference of the State 
Social Welfare Secretaries and Directors, it 
was further stressed that more and more 
voluntary organisations should be involved 
in the child development activities at imple-
mentation level, in the States and Union 
Territories. 

1,11 
Ownership Rights to Allottees of 

Markets in New Delhi 

3371. DR. LAXMINARAYAN PAN-
DEY: -SHRI L.K. ADVANI: 

Will the Minister of URBAN DEVELOP-
M~NT be pleased to state: 

(a) whether government have exam-
ined various aspects of its decision taken in 
October, 1989 to confer ownership rights to 
Meherchand Khanna Market, Lodhi Colony 
dnd INA Market, among other markets, on 

3372. SHRISATYANARAYANJATIYA: 
Will the Minister of TEXTILES be pleaSedlO 
state: 

(a) the cost of production and profit and 
loss incurred by the Hira Mills at Ujjain during 
the last six months; 

(b) the number of labourers who have 
left Hira Mills during each month of the year 
1989-90 and the year 1990-91 and the 
amount deducted as donations from their 
provident fund payments; and 

(c) the steps being take to improve civic 
amenities in residential houses provided to 
the labourers in Hira Mills complex? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
During the period Feburary to July, 1990, the 
cost of production of Hira Mills, Ujjain was 
about Rs. 6.63 crores and the provisional net 
losses suffered by this mill during the same 
period was about Rs. 1.91 crores. 

(b) Number of labourers who left Hira 
mills during each month of 1989-90 and 
1990-91 (upto July, 1990) ;s given hereun-
der: 
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Month 

1 

April 

May 

June 

July 

August 

September 

Actober 

November 

December 

January 

February 

i March 

No. of workers who 
left in 1989-90 

2 

4 

3 

4 

4 

202 

4 

116 

8 

10 

4 

13 

3 

No amount has been deducted by NTC 
as donation from the Provident Fund accu-
mulations of labourers of Hira Mils. Ujjain. 

(c) The following steps have been taken 
to improve civic amenities in residential 
houses provided to the labourers in Hira 
Mills complex:-

(i) A school is run by the Education 
Department in the space pro-
vided by the mill; 

(ii) A dispensary duly attended by 
Doctor and Compunder; 

(iii) Electricity provided by the mill on 

No. of workers who left 
in 1990-91 (upto July '90) 

3 

3 

3 

2 

chargeable basis; 

(iv) Street lights are provided and 
maintained by the mills; 

(v) Water supply pipeline laid down 
by the mills for supply of water; 

(vi) Minor repair of houses and white 
washing occasionally done by 
the mill; 

(vii) Separate recreation clubs in the 
chall campus provided by the 
mill; 

(viii) Community latrine provided at 
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four different places are main-
tained by the mill. These latrines 
are serviced by the Municipality, 
on chargeable basis; and 

(ix) Further, there is a proposal to 
provide drainage in the chall by 
VNT type drainage system with 
the coordination of Municipal 
Corporation on chargeable ba-
sis. 

[English1 J..-{ \ 

Essential Commodities to Punjab 

3373. SHRI KAMAL CHAUDHRY: Will 
the Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) the quantity of levy sugar presently 
supplied to Punjab; 

(b) whether the supply of levy sugar to 
Punjab is based on 1986 population figures; 

(c) if so, whether Government propose 
to revise the same and if so, the details 
thereof; 

(d) whether there has been cut in the 
supply of sugar, edible oils and other essen-
tial commodities to Punjab during the last 
eight months; and 

Month 

1 

January, 1990 

February. 1990 

March,1990 

April,1990 

(e) if so, the details of present supplies 
of the items during the above period and the 
reasons tor short supply if any? 

THE MINISTER OF STATE IN THE 
MINISmy OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) The monthly 
levy sugar allotment for Punjab is 7945 MTs. 
In addition. 1196 tonnes of festival quota, 
each for the months of September and Octo-
ber, 1990. has been allotted. 

(b) Yes, Sir. 

(c) In view of the limited availability of 
levy sugar, it is not possible to revise the 
norms of levy sugar allocations at present. 

(d) and (e). There has been no cut inthe 
supply of wheat and levy sugar to Punjab 
during the last 8 months. As regards rice, the 
allotment was raised to 1500 MT in Febru-
ary, 1990 and it has continued to this level 
thereafter. In case of edible oils. the alloca-
tion was reduced only in February, 1990 and 
it was been increasing thereafter. 

The requirements of Kerosene oil of 
States/Union Territories, including Punjab, 
are assessed on historical basis by allowing 
a suitable growth rate over the allocations 
made for the corresponding period of the 
previous year and not on population basis. 
The allocation to Punjab forthe last 8 months 
has been as under:-

Regular allocation 
(Fig. in tannes) 

2 

26510 

26510 

25081 

25081 
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1 

May, 1990 

June, 1990 

July, 1990 

August, 1990 

[Translation] ') :-
J. : • 

Disparity between Demand and Supply 
of Cotton 

3374. SHRI MANJAY LAl,.: 
SHRI PHOOL CHAND VERMA: 

----__...--- -~--- -------
Will the MinisterofTEXTllES be pleased 

to state: 

2 

25081 

25081 

27258 

27258 

demand is estimated at 111.5 lakh bales, 
besides export quotas of about 15 bales. 

(c) and (d). Mainly as a result of im-
proved demand for textiles and easy availa-
bility & prices of cotton the number of closed 
cotton/man made fibres textile mills has come 
down from 138 in June 89 to 117 in June, 
1990. 

(e) Revival of a closed/sick mill da-
(a) whether disparity has arisen be- pends upon its viabifity, which in turn de-

tween demand and supply of cotton during pends upon several factors (of which raw 
1989-90 due to the bumper crop of cotton; material IS only one) affection its profitability 

and capacity to service to service debts. 
(b) if so, the details.of evaluation made l--~ ~ f I r~~ F I "M= ·0 I_;: ~~ P{" '"' 

by Government in regard to demand and Allocation under Special Compon"nt 
supply of cotton during the current year; Plan 

(c) whether a number of sick mills were 
revived as a result of increase in supply vis-
a-vis demand; 

(d) if so, the number of sick mills revived 
during this period; and 

(e) the reason for which all the sick mills 
could not be revived despite the availabifity 
of ample quantity of raw materials? 

THE MINISTER OF TEXTILES AND· 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRf SHARAO YAOAV): (a) 
and (b). As against an estimated production 
of about 130 lakh bales the totaf domestic 

3375. PROF. RASA SINGH RAWAT: 
Will the Minister of WELFARE be pleased to 
state: 

La} the target and purpose of the Spe-
cial &mponent Plan; 

(b) the amount allocated during last 
three years; State-wise; 

(c) the amount spent, yeti-wise and 
State-Wise; and 

(d) the amount allocated for this pur-
pose during the Eighth Five Year Plan, State-
wise? 
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THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) The purpose of the Special Component 
Plan is to bring about Social. educational 
and economic development of Scheduled 
Castes by drawing up suitable Schemes in 
the various Sectors ofthe Plans of the States 
and Central Ministries and quantifying ade-
quate funds for implementing the same. 

The Special Component Plans of the 
States are supplemented wit Special Central 
Assistance which is an additive to State 
Government efforts to enable them to take 
up the relevant economic development pro-
grammes for Scheduled Castes and to fill 
certain critical gaps in implementing such 
programmes. 

The number of Scheduled Caste fami-
lies targetted to be benefitted under various 

poverty alleviation programmes during VI 
and VII Plan periods was 96 lakh and 104 
lakh respectively. The target for the current 
financial year 1990-91 is to benefit about 21 
lakh Scheduled Castes families. . 

(b) and (c). The amounts allocated and 
the amounts spent under Special Compo-
nent Plan during the last three years State 
wise are shown in the enclosed 
Statement I 

The Special Central Assistance to 
Special Component Plan released during 
the last three years (State-wise) is shown in 
the enclosed Statement-II 

(d) While Eighth Five year Plan yet to be 
finalised. the amount allocated under Spe-
cial Component Plan during the current fi-
nancial year 1990-91, State wise is shown in 
the enclosed Statement III. 
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STATEMENT-III 

Outlays Under SCP during 1990-91 

(Rs. in crores) 

51. No. StateslUT SCP Outlay (Proposed) 

1 2 3 

1- Andhra Pradesh 210.85 

2. Assam 51.96 

3. Bihar 170.38 

4. Goa 0.82 

5. Gujarat 46.10 

6. Haryana 81.74 

7. Himachal Pradesh 41.25 

8. Jammu & Kashmir 32.77 

9. Karnataka 96.12 

10. Kerala 53.85 

11. Madhya Pradesh 158.93 

12. Maharashtra 87.46 

13. Manipur 7.74 

14. Orissa 193.86 

15. Punjab 54.05 

16. Rajasthan 172.53 

17. Sikkim 3.66 

18. Tripura 36.85 

19. Tamil Nadu 224.46 
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1 2 3 

20. Uttar Pradesh 342.20 
21. y.~st Bengal 128.71 

22. Delhi 34.00 

23. Pondicherry 15.27 

Total 2245.50 

In the following StatesIUTs., there is nC' Special Component Plan mechanism:-

1. Chandigarh 
2. Mizoram 
3. Arunachal Pradesh 
4. Meghalaya 
5. Nagaland 
6. Lakshdweep 
7. Dadra & Nagar Haveli 
8. A & N Islands 
9. Daman & Diu 

[English] j 
'/0\ 

Essential Commodities to Maharashtra 

3376. SHRI MANIKRAQ _.IjQQh,(~_ 
~ .. 

PROt.~>.~.~~ __ . .MAHADEO _ 
__.,. SHIWANKAR: 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) the monthly average requirement of 
rice, sugar, wheat and other essential items 
in the State of Maharashtra; 

(b) whether it is a fact that the require-
ment of the above commodities is n01 fully 
met; 

(i) Rice 

(ii) Wheat 

(iii) Levy sugar 

(iv) Imported edible oils 

(v) Kerosene 

Higher requirements have generally 
been indicated by Maharashtra. Allocations 

(c) if so, the reasons therefor; 

(d) the actual supply made and require-
ment during the years 1988, 1989 and month-
wise for 1990; and 

(e) the steps contemplated by Govern-
ment to fully meet the requirement of the 
State? 

THE MINISTER OF STATE IN THE 
MIN ISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) to (c). The 
monthly average allocation of rice, wheat, 
levy sugar, imported edible oils and kero-
sene to Maharashtra for Public Distribution 
System (PDS) for the year 1989 is as under: 

56,000 tonnes 

101,000 tonnes 

29,938 tonnes 

8,400 tonnes 

115,730 tonnes 

of these commodities to all States/UTs, in-
cluding Maharashtra, are made taking into 
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consideration various factors like demand, 
overall availability of stocks in the Central 
Poo!, market availabitity and other retated 
factors. 

(d) The demand and allocation of rice, 
wheat, levy sugar, imported edible oils and 
kerosene for Public Distribution System 
during 1988, 1989 and 1990 is as under: 
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(e) The allotments of PDS items are 
only suplementary in nature. 

, 
I' 

'-'\\ G"\rl";. 
') C.G.H.S. Facl ies In Bhubaneswar 

3377. SHRI ANADI CHARAN DAS: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether Government propose to 
extend C.G.H.S. facilities to Bhubaneswar; 

(b) whether there is any proposal to set 
up Central Hospital at Bhubaneswar; 

(c) if so, the details thereot; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) to (c). No, Sir. 

Cd) The criteria for setting up of CGHS 
facilities in a new city is basic concentration 
of 7500 or more Central Government em· 
ployees. At present, the the above criteria is 
not fulfilled in the case of Bhubaneswar. 

- ~ L.._ 
Showrooms of National Textiles Corpo-

ration In -Kashmar" Va lIey 
_..,_.~l"'" 

3378. SHRI PIYARE lAL HANDOO: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) the number of National Textile 
Corporation showrooms in Kashmiri Valley; 
and 

(b) since when these have been work-
ing? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
There are three showrooms of National 

Textile Corporation in Kashmir Valley. 

(b) Due to disturbed situation in the 
Kashmir Valley, these three showrooms are 
lying closed over last three months. 
~ ,'2--

Cholera and Gastroentritis in Delhi 
~ 

3379. PROF. VIJAY KUMAR 
MALHOTRA: vii'iithe Minister of HEAi::Ti=f 
AND FAMIL YWELFARE be pleased to state: 

(a) whether Government's attention 
has been drawn to the insanitary conditions 
prevailing in many conditions of Delhi, par-
ticularly the J.J. colonies in East and West 
Delhi leading the incidents in cholera and 
gastroentritis diseases which are water-borne 
diseases; 

(b) if so, the other causes for these 
diseases; 

(c) what effective measures have been 
taken or are proposed to be taken in this 
regard; 

(d) whether Government propose to 
press into the service more mobile dispen-
saries to provide quick medical treatment to 
the affected colonies; if so, the details of the 
action taken; 

(e) if not, the reason therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) Cholera and Gastroentritis are water 
borne daseases spread through faecal oral 
route due to contamination of drining water 
sources due to heavy rains, floods drought 
etc., lack of basic sanitation poor personal 
and food hygiene, lack of safe water supply, 
lack of safe disposal fo human excreta. 
garbage and refuse etc. 

According to the information received 
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from Delhi Administration, the most affected 
colonies are~ 

1. Shahdara 

2. Burari 

3. Smey Pur Badli 

4. Pooth Kurd 

5. Gobind Puri 

6. Mangolpuri 

7. Jehangirpuri 

8. Karawal Nagar 

9. New Seema Puri 

10. Jwala Nagar 

11. Jindal Bhatta. 

(c) to (e). The following specific steps 
are being taken by Delhi Administration to 
prevent the disease; 

(i) Reorientation of present Health 
Care delivery system. 

(ii) Setting of OAT c::crners in all 
major hospitals. 

(iii) Stocking of ORS packets and 
chlorine tablets in JJ Clusters/ 
resettlement colonies. 

(iv) Intensification of heatth educa-
tion through talks, posters, leaf-
lets and handouts. 

(v) Involving of Anganawadi work-
el'S for awareness campaign on 
sanitation. 

(vi) Provision of immunisation and 

distribution of ORS and chorine 
tablets through Mobile Heath 
Scheme. 

(vii) Provision of safe drinking water 
through 8~ water tankers in JJ 
Clusters where deep bore hand 
pumps are not available. 

(viii) Safe disposal of human-excreta, 
garbage refuse etc. and improve-
ment of personal hugiene. 

(ix) Mobile Health Scheme with a 
fleet of 40 mobile health clinics 
are visiting 240 JJ Clusters per 
week. }..,... 

~ !\...i J' ' (_ 
) 

Modernisation of N.T.C. Mills 

3380. SHRI KUSUMA KRISHNA 
MURTHY: WJmhe MinisterotTEXnL-ES be 
pleased to-state: 

(a) whether Government have approved 
the scheme evolved by National Textiles 
Corporation (N.T.C.) for the modernisation 
and restructuring of its mills; 

(b) if so, the details thereof; 

(c) whether as a result of modernisation 
scheme N.T.C. plans to retrench a large 
workforce of about seventy thousand work-
ers; and 

Cd) if so, the details of plans to the 
rehabilitation of the surplus workforce to be 
retrenched? 

THE MINISTER OF TEXTILES AND 
MIN1STER OF FOOD PROCESSING IN-
DUSTRIES (SHRJ SHARAD YADAV): (a) 
and (b). As a matter of policy and procedure 
Government do not approvethe modernisa-
tion and restruduri.ngproposals of NTC mills. 
For the purpose of avaUing assistance from 
the Financial Institutions, NTC submits its 
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miD specific proposals to the Financial Insti-
tutions and these are considered and ap-
proved by the Financial Institutions based on 
their viability and profitability. 

(c) and (d). NTC has a Special volun-
tary Retirement Scheme for Labour Ration-
alisation, which does not envisage retrench-
ment and is on voluntary basis. Therefore, 
the question of rehabilitation of retrenched 
workforce does not arise. 

[Translation] 
1\(, 
) Opening of New Employment Ex-

changea ---

3381. DR. SHAILENDRANATH SHRI-
VASTA VA: \NiII the MInister-of LABOUR be 
pieased t~ate: 

(a) whether Government propose to 
increase the number of employment ex-
changes in the country in view of the increas-
ing number of unemployed; and 

(b) if so, the number of employment 
exchanges proposed to be opened in the 
rural areas and urban areas separately, State-
wise? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). The guidelines for organisations 
of employment service in the states have 
been prescribed by the Central Government. 
The empiovment exchange are under the 
administrative and financial control of the 
respective State GovemmentslUnion Terri-
torY Administrations and depending upon 
the need, new exchanges are opened by 
them from time to time. The number of 
employment exchanges (including UEIGBs) 
which stood at 800 in 1985 has gone upto 
851 by the end of April 1990. 

[English] 

~16 
Sit •• for Petrol Pump. by D.D.A. 

3382. SHRIMATI VYJAYANTHI MALA 
BALI: Will the Minister of URBAN DEV~L
~NT be pleased to state: 

(a) whether Government have received 
any complaints. about delay in allotment of 
sites for petrol pumps by DDA to different Oil 
Companies who have sanctioned retail out-
lets in Delhi; 

(b) if so, the details thereof; and 

(c) the action taken by Government in 
this regard? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). Delhi Development Authority has 
reported that as per policy the sites are 
allotted to the Oil Companies and not to 
individuals who are allotted retail outlets. 
petrol pumps, LPG Godown etc. by such 
companies. The delay in handing over the 
land to the Oil Companies is due to non-
payment by the Oil Companies for the sites 
at the rates of ground rent fixed by the 
Government in 1986 and demanded by DDA. 
The Oil Companies have been asking for 
reduction in the rates. Lt. Governor, Delhi 
has decided that possession of petrol pump 
sites be given to Oil Companies subject to 
their furnishing an undertaking to pay the 
difference subsequently if necessary. 

_.., I ' 
~ !-~ 

Commercial and Domestic Looms In 
Handloom Sector 

3383. SHRI KS. RAO: Will the Minister 
of TEXTILES be pleased to state: 

(a) the present break-up of the number 
of commerciat and domestic looms in the 
handJoom sector in the country, State-
wise; 
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(b) whether the handloom sector is 
contributing significantly in the country's 
exports; and 

(c) if so, the details of export of hand-
loom products year-wise during the last three 
years? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
The State-wise number of commercial and 
domestic hand looms as revealed by the 
National Handloom Census (1987-88) is as 
under:-
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(b) Yes, Sir. 

(c) Th~ following table indicates the 

variety-wise exports of handtoom goods 
during the last three years:-
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"" ") U "" , u.. of Spurious Drugs In Deihl Hospi-

tala 

3384. SHRI KARIA MUNDA: Will the 
Minister of HEALTH AND FAMfL Y WEL-
FARE be pleased to state: 

(a) whether Government are awarethat 
a number of persons died in different hospi-
tals in Delhi due to use of spurious errated 
water and glucose and sue of spurious drugs 
during 1990; and 

(b) if so, 1he details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOO): 
(a) No, Sir. 

(b) Does not anse. 

r Translation] 
--, "\ l I ~ " , 

Irrigation Potential of Dams 

3385. SHRI RAMESHWAR PATIDAR: 
Will the Minister 7X WATER-RESOURCES 
be pleased to state: 

(a) the number of dams constructed for 
irrigation purposes in the country through 
which an area less than the targeted area is 
being irrigated; and 

(b) the measures being taken by Gov-
ernment for making such dams capable of 
irrigating land as per the targets fixed in this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRYOFWATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) and (b). infor-
mation is being collected and will be laid on 
the Table of the House. 

[English] 
-'-0 

j ~ Ayurvedic CGHS Dispensary 

3386. SHRI SARJU PRASAD SAROJ: 
Will the Minister of HEALTHAND FA MIL V 
WELFARE be pleased to state: 

(a) whether it is a fact that as per 
Government policy Ayurvedic System of 
Medicine is to be promoted; 

(b) whether Government are aware that 
there;s no CGHS dispensary in Kerala under 
Ayurvedic System of Medicine; 

(c) the details of such dispensaries 
State-wise; and 

(d) the steps Government propose to 
take to open Ayurvedic CGHS Dispensaries 
in all the States? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND F..I\MIL Y 
WELFARE (SHRI RASHEED MASOOD): 
(a) Yes, Sir. 

(b) Yes, Sir. 

(c) The requisite information is given in 
the enclosed statement. 

Cd) Ayurvedic dispensaries/units are 
already functioning in all cities where Central 
Government health Scheme is functioning. 
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[ Translation] 

:: Sugar MIll In Uttar Pradesh --
3387. ~.!Q?H Kl)~~RQ__ANG

WAR: Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to refer to reply given 
on 28 March, 1990 to Unstarred Question 
No. 2553 regarding new sugar mill in Bareilly 
and state: 

(a) whether Government propose to 
reconsider their decision in grants of Indus-
trial Ucencelletter of Intent for setting up 
sugar mill in Bareilly in the light of new sugar 
licensing policy; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) to (c). An 
application for setting up of a new sugar 
factory of 2500 TCD at Nawabganj in District 
Bareilly was received by the Central Govern-
ment, but as it did not fulfil the distance 
criterion of the then licensing policy guide-
lines, it was rejected. No representation has 
been received against the prima-facie rejec-
tion letter. However, another proposal for 
setting up of a new sugar factory of 2500 

TCD at the above location the Private Sector 
has been received which would now be 
considered in accordance with the policy 
guidelines announced vide Press Note dated 
23.7.90. 

[English] 
, ~G 
:'~ployment to m and ITC Certificate 

Holders 

3388. PROF. K-V. THOMAS: Will the 
Minister of LABOUR be preasecito state' 

(a) whether ITI and ITC certificate hold-
ers are self-employed or are getting regular 
employment; and 

(b) how many ITI and fTC certificate 
holders are unemployed at present, State-
wise? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRr RAM VILAS PASWAN): 
(a) While most of ITls and ITCs certificate 
holders prefer regular employment, efforts 
to motivate them for self-employment are 
made at various levels. 

(b) A statement showing State-wise 
job-seekers on live register of employment 
exchanges, not all of whom are necessarily 
unemployed, who are ITI/ITC certificate 
holders, at the end of '987 is enclosed. 

STATEMENT 

Number of fTl/fTC Certificate holder Job-seekers on live Register of Employment 
Exchange as on 31 st December, 1987. 

StatfislUnion T effitories 

States 

1 2 

1. Andhra Pradesh 

(In Thousand) 
Number of job-seekers on Live 

Register as on 31-12-1987 

3 

109.6 
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1 2 3 

2. Arunachal Pradesh 

3. Assam 10.6 

4. Bihar 75.0 

5. Goa 4.8 

6. Gujarat 17.8 

7. Haryana 24.1 

8. Himachal Pradesh 11.7 

9. Jammu & Kashmir 1.2 

10. Kamataka 14.5 

11. Kerala 66.9 

12. Madhya Pradesh 34.6 

13. Maharashtra 63.1 

14. Manipur 1.1 

15. Meghalaya 0.1 

16. Mizoram 0.1 

17. Nagaland 0.1 

18. Orissa 14.9 

19. Punjab 27.9 
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2 3 

20. Rajasthan 9.7 

21. Sikklm· 

22. Tamil Nadu 55.0 

23. Tripura 0.4 

24. Uttar Pradesh 129.0 

25. West Bengal 26.5 

Union Territories 

, . Andaman & Nicobar Islands N.A. 

2. Chandigarh 9.2 

3. Dadra & Nagar Haveli N.A. 

4. Delhi 10.9 

5. Daman & Diu" 

6. Lakshadweep N.A. 

7. Pondicherry 1.1 

Total 719.9 

Note: 1. • No Employment Exchange IS functioning 
2. ** Data included in State of Goa. 
3. - Nil 
4. N.A. Not available 



341 Writt9nAnsw9fS BHAORA 7,1912 (SAKA) Written Answers 342 
-) ~ \ 
~ National Science Day -----... --~-

3390. 12.R. C. SILVERA: Will the Minis-
ter of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether National Science Day was 
celebrated in 1990 by the Indian Council of 
Medical Research and its constituent insti-
tutes/centres all over the over country; 

(b) if so, the details thereof with back-
ground for such celebrations; 

(c) whether any strategy to combat with 
diseases of national relevance was drawn 
up; 

(d) if so, the details thereof; 

(e) whether any programme was also 
drawn up on this day to eradicate major 
commun~le diseases from the country; 
and 

(t) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) Yes, Sir. 

(b) A Statement is attached. 

(c) No, Sir. 

(d) The question does not arise. 

(e) No, Sir. 

(f) The question does not arise. 

STATEMENT 

The National Science Day is being cele-
brated by the Indian Council of Medical 
Research and its constituent Institutes for 
the last four years, in common with other 

Research and Development agencies like 
Council of Scientific and Industrial Research, 
Department of Science and Technology, etc. 
On this day, almost all the Science and 
Technology Departments/Agencies have 
been organising various program mes to 
popularise science and focus attention on 
scientific achievements. 

The celebration in February, 1990 in-
cluded display of Posters and Photopanels 
on major diseases of nationals relevance: 
screening of video films and slide-taps pro-
grammes on various bio-medical topics; 
organisations of health quiz competition as 
also display, distribution and sale of ICMR 
Publications on health topics at general inter-
est; such as nutrition, communicable dIS-

eases, medicinal plants etc. 

The display on major Communicable 
diseases was done through photopanels 
and posters on turberculosis, leprosy, dls-
arrhoeal diseases, kala-zar, AIDS, sexually 
transmitted diseases and immunization apart 
from two exhibitions on mosquito-borne 
diseases as well as control of mosquitoes 
through integrated vector control methods, 
involving community participation. Live 
demonstration of larvivorous fishes and wate r 
bugs as well as demonstration of mosquito 
nematedes (through microscope) was also 
organised. 

On Noncemmunicable diseases, there 
were posters and photoanels on cervical 
cancer (including its prevention and early 
detection). rheumatic fever and rheumatic 
heart disease, hearing impairment as also 
on the harmful eHects of tobacco including 
oral cancer respiratory diseases and Jow 
birth weight babies, etc. Preserved speci-
mens of various types of malignant tumours 
were also displayed, while cancer cells were 
shown through microscope. 

Information on Nturitional problems was 
displayed through photopanels on condi-
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tions like goiter, anaemia, vitamin A defi-
ciency malnutrition etc. Charts depicted the 
percentage distribution on non-users and 
user of family planning methods, prevalence 
of diabetes as well as standard height and 
weight of Indian children. Common house-
hold remedies, including spices and other 
herbs were displayed through specimens 
and photographs. INnaddition, posters on 
medicinal plants subjected to research stud-
Ies were also displayed. 

Short video films were screened on 
major health problems of national relevance, 
such as cervical cancer, hazards of tobacco 
and smoking, rheumatic fever, success sto-
ries of integrated vector control methods as 
also various nutritional problems. Slide-tape 
programme on leprosy and cardiac arrest 
were also scanned. 

Three sets of health quiz programmes 
were also featured in NSD celebration, one 
each for (i) general public on (a) all major 
health topics (communicable diseases, nu-
trition cancer etc. (b) malaria (cause, trans-
mission, prevention), and (ii) for school chil-
dren on bio-medical science topics. Besides 
thiS, computer graphics were featured on 
date related to bio-environmental control of 
malaria. 

"I \,j, 
/ " ,. 

Working of ~ Dispensaries on 
Sunday in B_angalore 

3391. SHRI JOSS FERNANDEZ: Will -----------..... ~ the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether C.G.H.S. Dispansaries are 
working on Sundays and other general holi-
days in Bangalore city; 

(b) if not, the reasons therefor; and 

(c) whether to facilitate the Central 
Government Empioyees to get medical treat-
ment, Government propose to take steps to 

open these dispensaries on Sundays and 
other general holidays in Bangalore city? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) and (b). C.G.H.S. Dispansaries in Ban-
galore are not working on Sundays and other 
Gazetted Holidays like other Government 
establishments. 

(c) To facilitate Central Government 
employees to get treatment on Sundays and 
holidays emergency service is available in 
two 'functional' dispensaries. 

,\.1 1...1 ! 1",,...,';"1 " -, ....., '-,_\,.y.... t'" 

Report of the High Power Committee on 
Nursing 

3392. SHRt A. CHARLES: Will the 
Minister of H~AL r H AND FAMILY WEL-
FARE be pleased to state: 

(a) whether a High Power Committee 
on Nursing and Nursing Profession was set 
up by Government some time in 1987; 

(b) if so, whether the Committee has 
submitted its report to the Government; 

(c) if so, when and what are the impor-
tant recommendations of the committee on 
major issues relating to the Nursing Profes-
sion; 

(d) whether these recommendations 
have been examined by Government; 

(e) if so, whether they have been ac-
cepted and implemented; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMIL Y 
WELFARE (SHRI RASHEED MASOOD) 
(a) Yes, Sir. 
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(b) Yes, Sir 

(c) The report was submitted In Sep-
tember, 1989 The Important recommenda-
tions of the High Power Committee are given 
In the attached statement 

(d) to (f) The report of the ComrTlIttee 
has been circulated to all the State Govern-
ments/Union Terntorles, all Ministries, India 
Nursing Council etc for comments Afterthe 
comments are received, the recommenda-
tion Will be examined by the Government for 
acceptance or otherwise 

STATEMENT 

Improvement In the workmg condI-
tIons of Nursmg Personnel 

(I) There should be no bond for 
nursing students to serve Govt 
as the states do not give them 
employment within the stipulated 
period 

(II) Job desCription of all categories 
of nursing personnel should be 
prepared 

(III) The working hours should b 
reduced to 48 hours per week 

(IV) The various allowances for n urs-
1n9 personnel should be uniform 
throughout the country 

(V) Allotment of accommodations 
should be given near the working 
place as far as pOSSible, Instead 
of hospital type accommodation, 
Apartment type accommodation 
should be bUilt 

(VI) Transport arrangement should 

(VII) Additional faCIlities like family 
accommodation at sub centres, 
vehicles for District Public Health 
Nurse, fixed travelling allowance, 
rural allowances etc should be 
granted for nurses working In 
rural areas 

II NurSing Education 

(I) NurSing Education should be fit-
ted Into national stream of edu-
cation to bring about urlformlty 

(II) There shoIJld be 2le"els of nurs-
Ing perso'1nel-professlonal 
nurse and Auxllftary nurse/voca 
tiona! nurse 

(III) All schools of nursing Imparting 
various courses should be up-
graded 

(IV) SpeCiality course at P G level be 
developed at AIIMS New Deihl 
and PGI Chandlgarh, All India 
Institute of Hygiene and PubliC 
Health Calcutta or clinical nurs-
Ing speCialities and community 
nursing 

(v) PrOVISion like staff college 
courses be made for nurses 
working In the Directorates 

(VI) Continuing Education and staff 
development programme have 
been recommended 

(VII) A national institute for NurSing 
education Research and Train-
Ing needs to be established 

III NurSing ServIces In Urban Areas 

be made for safety and security (I) Staff should be as per norms 
of nursing personnel recommended 
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(ii) students should not be contend 
for staffing in the hospitals. 

(iii) Adequate supplies and equip-
ments, drugs etc. by made avail-
able for practice of nurses. 

(iv) Nurses to be relieved from non-
nursing duties. 

IV Norms: 

1. Nursing Supdt. : 200 beds (hos-
pitals with 200 of more beds). 

2. Dy. Nursing Supdt. : 300 beds 
(wherever beds are over 200) 

3. Asstt. Nursing Supdt. 1 : 150 
beds (where ever beds are over 
50) (7: 1000 beds) 

4. Ward SisterlWard Supervisor 
1 :25 beds 10% leave reserve. 

5. Staff Nurses for wards-':3 (or 
':9 for each shift)+ 30% leave 
reserve. 

6. For Nurses OPD and Emergency 
etc. 100 patients (1 bed: 5 outpa-

tients) + 30% leave reserve. 

7. For intensive Cate units-1:1 (or 
16 for each shift + 30% leave 
reserve.) 

For specialised departments, such as 
Operation theater, Labour room, etc-
1.25+30% leave reserve. Community Nurs-
ing Service-

1 ANM for 2500 a population (2 
per sub centre). 

1 ANM for 1500 population for 
hilly areas. 

1 Health Supervisor for 7500 
population (for supervision of 3 
ANMs). 

1 Public Health Nurse for' PHC 
(3000 population to supervise 4 
Health Supervisors). 

1 Public Health Nursing Office 
for 100000 population (Commu-
nity Health Centre). 

Two District Public Health Nurs-
ing Officers for each district. 

Total Nursing Manpower Required 

Nurse Midwives Public health Nurses 

743114 34875 

ANM/LHV 

323882 

N.B: This Manpower does not include 
. teaching staff for schools for Nursing /CoI-

lege of Nursing/Nursing Staff for manage-
ment position. 

Health Supervisors 

107960 

Teaching Staff for Schoo/siCol/ege of 
Nursing as per norms of the Indian Nursing 
Council-

One Nurse Teacher to 10 students plus 
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teaching staff for postgraduate programmes. 

V. Nursing legislations 

(i) The Indian Nursing Council and 
State Nursing Council Acts 
should be amended to provide 
for control of the Indian Nursing 
Council on State Nursing Coun-
cils 

(ii) There should be more nurse 
members in the Council. 

(iii) Regulations of nursing educa-
tion standards by timely inspec-
tions and follow up. 

(IV) Regulations of nursing care stan-
dards In private nursing homes. 

(v) Provision of removal of registra-
tion every five years. 

(VI) Provision tor independent prac-
tice of nursing. 

VI. Organisations of Nursing Service 

The Committee has recommended the 
creation of posts of additional Deputy Direc-
tor General of Health Services, one post of 
DOG nursing, 3 posts of ADG Nursing, 3 
posts of DADG Nursing with other sup[porting 
officers in the Directorate General of Health 
Services in Central Government. In the State 
set upthe Committee has recommended the 
need for a post of Director of Nursing Serv-
ices. A JoinVOeputy Director Nursing Serv-
Ices, 3 Asstt. Directors of Nursing Services, 
and 3 Deputy Asstt. Directors of Nursing 
Services and other suporting staff. At the 
District level Director of Nursing Services 
with supporting staff have been recommnded. 

VII. National Nursing Po/icy 

The committee has recommnded a for-

mulation of National Nursing Policy within 
the framwork of Natonal Health Police and 
National Health Planning. It has also re-
commnded the constitution of Nursing Advi-
sory Commitee/Board to advise the Govern-
ment on nursing matters from time to time. 

[Translation] r; ,. ~( _! 
~""" \.r:-...e--r,- C,' • _.~~ 

>'-'" l 
Sharing of Mahl Water 

3393. SHRI SHEO SHARAN VERMA: 
~SHRi HARISH PAL: C 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether the water of Mahi dam in 
district Basbada in Rajasthan is also pro-
vided to other States; 

(b) it so. the names at States to which 
water of Mahi dam is provided and the quan-
tum thereof; State-wise 

(c) whether Gujarat is provided With 
more water than Rajasthan: and 

(d) it so, the reasons theretor? 

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) to (d). As per 
1966 Agreement between Rajasthan and 
Gujarat, out of Mahi waters at Baneswara 
Dam, Gujarat and Rajasthan are entitled to 
utilisation of water for Irrigation in the propor-
tion of 40 TMC (Thousand Million Cubic 
Feet) and 9 TMC of water respectively. 

Rajasthan is also entitled to additional 
storage of 7 TMC tor ensuring tirm power 
generation in lean years. 
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[English] 
\~ \ 

Central Assistance to Finance Ground 
Water Recharging Investigations 

3394. SHRIMATI SUMITRA MAHAJAN: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether Union Government pro-
pose to finance ground water recharging 
investigations by providing special Central 
assistance to various States; and 

(b) if so, the details of assistance likely 
to be provided to Madhya Pradesh in this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRYOFWATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) No, Sir. 

(b) Does not arise. 

[ Translation] 

National Silk Development Corporation 
Grant for Sericulture to Gujarat 

.--~-~~-

3395. SHRI C.D. GAM IT: Will the Min-
ister of TExtiLES bepre-asedto state: 

(a) the amount of grant given by Na-
tional Silk Development Corporation for 
sericulture to Government of Gujarat and 
Surat district Panchayat during the period 
from 1988 to March 1990; 

(b) the details of area of land in the 
district Surat and other districts in Gujarat 
where sericulture farmings is being done; 
and 

(c) the details of the total production of 
silk during the above mentioned period? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-

DUSTRIES (SHRI SHARAD YADAV): (a) 
Nil, Sir. There is no organisation of the name 
National Silk Development Corporation. 

(b) The area planted with mulberry in 
Surat district is 86 acres. The other districts 
of Gujarat where sericulture programme is 
being implemented are Mehsana, Kehda, 
Vadodara, Bharoch, Valsad, Sabrakantha, 
Panchamahla and Ahmedabad where a to-
tal area of 251 aces of land is planted with 
mulberry. 

(c) The total production of raw silk in 
Gujarat during 1989-90 was 21 B.OO Kilo-
grams. 

[English] 
...., .. ""2... 

1..,,, 
Distress Sale of Paddy in Orissa 

~---~ . 

3396. SHRIA.N. SINGH DEO: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) whether Government are aware of 
large scale distress sale of paddy in Orissa; 

(b) if so, steps taken to procure paddy 
from the cultivators at the minimum support 
price; and 

(c) the quantity of paddy purchased by 
different agencies in Orissa in different 
centres? 

THE MINISTER OF STATE IN THE 
MINISTRYOFFOODANDCIVILSUPPLIES 
(SHRI RAM PUJAN PATEL): (a)to (c). There 
are no reports of any distress sale of paddy 
in Orissa conforming to prescribed quality 
specifications. 

During 1989-90 kharif marketing sea-
son the Food Corporation of India have 
operated 23 purchase centres decided by 
the Orissa Govt. In addition to the 20 FCI's 
depots declared as purchase centres in the 
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six districts of Balasore, Ganjam, Koraput, 
Sambalpur, Kalahandi and Bloangir for the 
purchase of paddy. During the previous kharif 
marketing season 1988-89, only 36 pur-
chase centres were operated. In addition, 
two mobile procurement centres were also 
operated by FCI in Balasore District on pre-
determined days to cater to the interest of 
farmers in interior areas. 100 MT of paddy 
was procured by FCI in Orissa in 1989-90 as 
against 7 MT procured during 1988-89. No 
procurement was made by State agencies. 

The procurement operations are under-
taken by the FCI and the State Government 
and their agencies in the areas mutually 
agreed upon. The Government undertakes 
to pruchase all paddy of prescribed specifi-
cations offered for sale by farmers at the 
supper "::>;'" .:urement prices. The strategy 
for procurement of paddy/rice in Orissa during 
the forth-coming marketing season has been 
discussed with representative of the Gov-
ernment of Orissa in a meeting held on 
10.8.1990. 
») 

Coverage of Workers of Plywood 
Factories in North Eastern Region 

undef"EPF Scheme 

3397. SHRI SURYA NARAYAN 
'!.!:ill~_V: Will the- Minister of LABOUR be 
pleased to state: 

(a) whether the plywood factories in 
North Eastern Region are covered underthe 
Employees Provident Fund Scheme and if 
so, the details thereof viz. their name and 
date of coverage etc; 

(b) whether these factories are employ-
ing casual and daily wage labourers and by 
manipulation, such class of labours are being 
deliberately deprived of r.1embership and 
benefits underthe Employees Provident Fund 
Act, 1952; and 

(c) if so, the steps Government propose 

to take to safeguard their interests? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) to (c). The requisite information is being 
collected and will be laid on the Table of the 
Sabha. 

'1 {~~ 
Function of Housing Development 

Finance Corporatlon- . -"- -

3398. SHRI NAKUL NAYAK: Will the 
Minister of URBANDEV-r~ioP~MENT be 
pleased to state: 

(a) whether the Housing Development 
Finance Corporation (HDFC) has set up Its 
branches in different States; 

(b) if so, the details thereof; 

(c) how far those branches have been 
able to solve the housing problems in those 
States; and 

(d) the details of the loans given by 
HDFC to the applicants for constructing 
houses under different schemes in Orissa 
and other States in last three years? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
and (b). The Housing Development Finance 
Corporation Ltd (HDFC), established in 1977-
78 with its Registered Office at Bombay, has 
50 far set up 24 branches in 16 States and 
Union Territories. The list of the branches 
opened is given in the attached Statement-
I 

(c) Through its extensive network of 
branches HDFC has been able to extend 
loans for construction of houses in 1828 
cities, towns and newly emerging areas of 
economic growth and backward areas spread 
all over the country. 

(d) HDFC has, so far, extended loansto 
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nearby 4 lakhs borrowers. Since its incep-
tion, the cummulative loans -sanctioned by 
HDFC upto 31.3.90 is Rs. 2089.35 crores 
State-wise distribution oftha loans isgiven in 
the attached Statement-II 

During the last three years (1987-88, 

1989-90), HDFC ha sanctioned loans to 
borrowers in various states including Orissa 
amounting to Rs. 1241.28 crores. Number of 
units sanctioned during this period is 
2,00,.809. Loan disbursement during this 
period amounts to Rs. 979.78 crores 

STATEMENT ... 

Branches of HDFC in various StateslUTs 

State Branch 

1 2 

1. Maharashtra 1. Bombay 

2. Parel 

3. Pune 

4. Vashi (New Bombay) 

5. Nasik 

2. West Bengal 6. Calcutta 

3. Tamil Nadu 7. Madras 

8. Coimbatore 

4. Delhi 9. New Delhi 

5. Karnataka 10. Bangalore 

11. Hubli 

6. Gujarat 12. Ahmedabad 

13. Vodooara 

14. Cochin 

7. Kerala 15. Trivandrum 
(Thiruvananthapuram) 

8. Andhra Pradesh 16. Hyderabad 
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1 2 

17. Visakhapatnam 

9. Madhya Pradesh 18. Indore 

10. Uttar Pradesh 19. Lucknow 

11. Rajasthan 20. Jaipur 

12. Orissa 21. Bhubaneshwar 

13. Assam 22. Guwahati 

14. Haryana 23. Chandigarh 

15. Punjab -do-

16. Bihar 24. Jamshedpur 

STA TEMENT-II 

State Cumulative Sanctions 
(Rs. in crores) 

1 2 

Maharashtra 785.58 

Gujarat 162.34 

Goa 4.04 

Daman 0.03 

Andhra Pradesh 118.93 

Karnataka 210.02 

Kerala 77.96 

Pondicherry 1.32 

Tamil Nadu 197.66 

Delhi 138.38 
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Haryana 22.11 

Himachal Pradesh 12.27 

Jammu and Kashmir 0.04 

Madhya Pradesh 40.95 

Punjab 20.04 

Rajasthan 31.06 

Uttar Pradesh 173.06 

Assam 28.72 

Bihar 12.45 

Orissa 29.15 

West Bengal 72.27 

Others (Manipur, Nagaland, Arunachal Pradesh, etc.) 0.98 

Allotment of MIG Plots Under Rohinl 
Scheme 

3399. SHRI RAJ MANGAL MISHRA: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) whether in 1989 the Delhi Develop-
ment Authority prepared a priority list of 
applicants who had applied in 1981 for allot-
ment of MIG (60/90 metres) plots under 
Rohini Scheme but could not be covered 
earlier; and 

(b) the time by which the remainrng 
priority numbers are proposed to be covered 
for allotment of plots? 

THE MINISTER OF URBAN DEVEL-

OPMENT (SHRI MURASOU MARAN): (a) 
Yes, Sir. 

~~b)Juring next 4-5 years. 

Allotment of Plots In Institutional areas 
by D.D.A. 

3400. SHRI RAMJI LAL SUMAN: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to refer to the reply given on 5 
September, 1988 to Unstarred Question No. 
4975 regarding institutional areas developed 
by D.D.A., in South Delhi and state: 

(a) whether unallotted plots in the said 
institutional areas have been allotted; 

(b) if so, when and to whom these plots 
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have been allotted; and 

(c) if not, the particulars of plots which 
are yet to be allotted? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). The information is being collected and 
will be laid on the Table of the Sabha. 
~ 6 ~,tl • 
')' ',..?·c '''V-~ 

Allotment of Shops to SCs/STs 

3401. SHRI BAGUN SUMBRUI: Will 
the Minister of URBAN D~VE[(5PMENT t.~ 
pleased to state: 

(a) whether the Delhi Development 

Authority is allotting shops to SCs/STs as 
per the quota prescribed for them; 

(b) if so, the details thereof, shopping 
centre-wise; and 

(c) if not, the reasons therefor? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOU MARAN); (a) 
Yes, SIr. 

(b) 488 shops/stalls have been allotted 
to Scs/Sts during the last three years. Details 
are given in the attached statement. 

(c) Question does not arise. 

STATEMENT 

Details of shops/stalls shopping centre-wise allotted to SC/ST during the year 1987-88. 
88-89 & 89-90 

Name of Shopping Centre No. of shops allotted 

2 

C.S.C. at Yamuna Vihar Block-B 10 

C.S.C. at Defence Enclave 8 

C.S.C. at Bhatnagar CHBS 6 

L.S.C. at Preet Vihar 2 

C.S.C. at Dilshad Garden Pkt. H 2 

C.S.C. at Jhilmil Ph.1I 6 

L.S.C. at Trilokpuri Pkt. II Scheme No. 565 5 

C.S.C. at Timarpur (Nehru Vihar) 12 

C.S.C. at Rohini Sect. 8 Scheme No.2 11 

C.S.C. at Saraswati Vihar Block 'C' 5 



363 Written Answer:s AUGUST 29,1990 

1 

L.S.c. at Shalimar Bagh Block 'B' (Poorvi) 

c.s.c. at Lok Vihar Block 'B' (Pitampura) 

L.S.C. at Adarsh Bhawan Society Punjab Bagh (Extn) 

Mini Shopping Centre at K.G. 1 Badela 

C.S.C. at Boddela Block 'B' 

L.S.C. at Pachimpuri Block A-1 (GF) 

C.S.C. at Rewari Line 

R.B.C. at Nangal Raya 

Hog Market at Rajindra Place 

C.S.C. at Rajouri Garden Pkt. E.A. 

L.S.C. at Kirti Nagar 

C.S.C. at Avantika 

L.S.C. at Wazirpur Ph.1. Block 'F' (FF) 

C.S.C. at Friends coiony site No.5 

C.S.C. at R.K. Puram Sed. 6 

C.S.C. at Cattle Shelter Masoodpur 

C.S.C. at Sukhdev Vihar 

C.S.C. at Mandangir Opp. Khanpur 

C.S.C. at Madhuban 

C.S.C. at Swasthya Vihar 

C.S.C. at Mayur Vihar Pkt. III 

L.S.C. at Kalka~ near CC Schme No. 1124 
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1 2 

C.S.C. at EPDP Colony Kalkaji on Plot No. 82 Scheme No.1 078 2 

Shopping Centre At Mayapuri Ph. 1, Ground Floor 4 

CC at Rewari Line (Mayapuri Ph. I) 5 

C.S.C. at Niti Bagh 5 

LS.C. at Shalimar Bagh, Block BO 8 

L.S.C. at Yamun Vihar, Block B 4 

C.S.C. at Pachim Puri Extn. 

CC at Block-S, Janakpuri 

Two storey shops at Naraina. Community Centre Industiral area 
Phase-t Plot No. 15 & 16 3 

C.S.C. at Nirman Vinar 4 

CC at Friends Colony 8 

L.S.C. at Nariana 12 

Shopping-cum-community Facilities at KalkaJI 81.B 

L.S.C. at Masjid Moth 

L.S.C. at Shlekh Sana 2 

L.S.C. at Munirka. Ph. II 2 

C.S.C. at Yamun Vihar 5 

two storyed office-cum-shops at Azadpur 4 

C.S.C. at Shiekh Saria, Pkt. IV, Grade II 

C.S.C. at Vikas Puri (Central Govt. Coop. Land & Group Housing Society) 2 

C.S.C. at Mayur Vihar Pkt. IV 4 

C.S.C. at Planning Commission (CHBS) Yojana Vihar 6 
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LS.C. at Nand Nagari 

Facility Centre At Mayapuri, Ph.1I 

C.S.C. at Paschimpuri, near RBI Colony 

C.S.C. at Paschim Puri. Block A-3 

Commercial Coplex at Sidhartha Enclave 

C.S.C. at Sidhartha Extn. PKt. B 

C.S.C. at Sarita Vihar 

C.S.C. at Badar Pur 

C.S.C. at Saria Jullena (CHBS) 

C.S.C. at Alaknanda 

C.S.C. at Lado Saria 

L.S.C. at Vljay Mandai Enclave 

C.S.C. at East of Kailash near MS SFS flats 

C.S.C. at Sarasvati Vihar Block-A (GF) 

C.S.C. at Lawrence Road 

C.S.C. at Pitampouri R/U 

C.S.C. at Rohini 

1', \) ~.r (_j 
J ~ '1 'Jr')~' ."..-:; e.. ,,' 

c..., Urban Transportation in Cities 

3402. StiRJ NAN DIAl MEEN~: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the metropolitan transport 
team 01 the Planning Commission set up in 
1965 initiated comprehensive traffic and 
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transportation duties for the major metropoli-
tan cities and provided technical guidance to 
the traffic cells; 

(b) if so, the details thereof together 
with details of action taken thereof; and 

(c) the details of action taken to improve 
the urban transportation in tune with the 
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increasing population in metropolitan and 
large cities? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). The Metropolitan Transport Team 
(MIT) prepared an interim report recom-
mending mainly road development pro-
grammes in the metropolitan cities tor inclu-
siion in Fourth Five year Plan. The Team 
also recommended as a long term measure, 
preparation of a comprehensive feasibility 
survey for rail bClsed schemes for the four 
metropolitan cities of Delhi, Bombay, Cal-
cutta and Madras. The Team suggested 
setting up of tramc cells in the cities with 
population between five and ten lakhs. The 
specially reated l.Aetropolitan Transport· 
Project Divisions ot Railways in these four 
cities undertook and prepared comprehen-
sive rail basec schemes to meet the traffic 
demands. Certain techno-economic feasi-
bility studies in these four cities were also 
conducted by the Railways. Out of these !.WO 
projects n Bombay, one in Delhi, one in 
Madras and two in Calcutta were eventualy 
taken up by the Railways for implementa-
tion. 

Due to overall co~straint of resources, 
many of the proposed schemes could not be 
taken up for implementation by the Rail-
ways. Apart from Calcutta Metro Project and 
circular Railway of Calcutta, only part of the 
projects in Bombay, Madras and Delhi could 
be taken up so far. As a part of implementa-
tion of Master Plans, urban transportation 
plans are also implemented no an ongoing 
basis in the various metropolitans and large 
cities. T" ,,~\___r ' 

r 1 !.,/.,..I><..- ;,r-I :-> ~ 

ood Inspectors in Prevention of the 
Food Adulteration Department 

3403. SHRI KESHARI LAL: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether Delhi Administration is 
considering to make the post of Food In-
spector, P.F.A. Department, Delhi Admini-
stration transferable in public interest by 
clubbing it with grade II of DASS cadre; 

(b) if so, the steps taken to expedite the 
matter which is in public interest; and 

(c) the approximate period of time by 
which the decision will be implemented? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASCOD): 
(a) to (c). The information is being collected 
and will be laid on the table of the Sabha. 
;') ~. 

Additional Infrastructure for l.N.J.P.N. 
Nursing School 

3404. SHRI Y.S RAJA SEKHAR 
~~ ....... ~ T ~-.'"~ __ ... _____ ~ ~ -~ ~_ --... -

REDDY: Will the Minister of HEALTH AND 
F'AMi[Y WELFARE be pleased to refer to 
the reply given on 8 August, 1990 to Unstar-
red Question No. 345 regarding upgradaticn 
of school of nursing in L.N.J.P.N. Hospital 
and s1ate: 

(a) the details of additional infrastruc-
ture made available to the proposed new 
college of nursing; 

(b) whether teachers who do not pos-
sess the necessary qualifications at present 
will be given or have been given adequate 
notice to get the required qualiiications; and 

(c) if so, the details thereof, if not, why 
not? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) The Inspection Committee of Delhi Uni-
versity have visited the Institution in April. 
, 990. Further action will be take after the 
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receipt of the report of the Inspection Com-
mittee. 

(b) and (c). All the teachers will be 
adjusted in the College of Nursing subject to 
their qualifications, as per Recruitment Rules. 
However, details will be known only after the 
report of Inspection Committee is received. 

~ "1\ 
Maintenance of Fel Godowns 

3405. SHRI C.K KUPPUSAMY: Will 
the Minister of FOOD AND CIVILSUPPLIES 
be pleased to state: 

(a) whether Union Government have 
received complaints about improper mainte-
nance of FCI godowns, lack of proper supnr-
vision about the quality and quantity of the 
stocks kept there and lack of fumigation 
arrangements, leading to spoilage of stored 
foodgrains: and 

(b) if so, the stef.-~ taken in this regard? 

[ Translation] 
f">,(......_ 
e'tectrlclty and Water FacUlties In East 

Deihl Colonies 

3406. SHRI GOVINDA CHANDRA 
MUNDA;,.,.WiII the Minister of ORBAN DE-
VELOPMENT be pleased to state: 

(a) the number of colonies of East Delhi 
which are regularised and are under Munici-
pal Corporation of Delhi at present; 

(b) whether electricity and drinking water 
facilities have either not been provided in 
these colonies orwhereverthese have been 
provided, they are unsatisfactory; and 

(c) the time by which Government pro-
pose to provide these facilities in all such 
colonies? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
252 

(b) and (c). The Delhi Electric Supply 
Undertaking has reported that electricity has 
been provided in all these colonies. The 
Delhi Water Supply & Sewerage Dis.posal 
Undertaking (DWS&SDU) has reported that 
drinking water supply has been provided in 
246 colonies and it is satisfactory. In the 
remaining 6 colonies, drinking water has not 
been supplied because the residents have 
not yet paid the initial deposit of 25% of the 
estimated development charges The provi-
sion of this facility follows making of initial 
deposit by the residents of such colonies. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL)· (a) and (b). 
Complaints are occasionally voiced regard-
ing proper maintenance of foodgrains in the 
depots of the Food Corporation of India. In 
any system of storage and transport of bulk 
quantities of foodgrains, certain percentage 
of losses in storage as well as in transit are 
inevitable. All possible efforts are, however, 
being made by the corporation to reduce 
such losses. The storage losses which used 
to be in the range of 0.60% in the year 1984- [English] \..J.)Qt k- C ~~\.. 
85 have been brought down to 0.30% in the 'I '" ) - 0 
year 1988-89. This has been possible by '""\ v' Teesta Barrage Project 
laying stress on scientific management of 
foodgrain stocks a regular system of inspec-
tions. The Corporation is continuing its ef-
forts to maintain a high level of efficiency in 
storage of foodgrains. 

3407. SHAI PALAS BARMAN: Will the 
Minister of WATER RESOURCES be 
pleased to state: 
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(a) the details and objectives of the 
Teesta Barrage Project in West Bengal; 

(b) the details of the work done so far; 
and 

(c) the details of the amount earmarked 
forthat project and the amount already spent 
on that? 

THE MINISTER OF STATE OF THE 
MINISTRYOFWA TER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) TeestaBarrage 
Project-First sub-stage of Stage-I approved 
by the Planning commission 1975 envis-
ages annual irrigation to 3.8lakh hectares in 
the districts of West Dinajpur and Maida of 
West Bengal. 

(b) while the construction of three bar-
rages, Teesta Mahananda link Canal. 
Mahananda Main Canal have been nearly 
completed, the works in Dauk Nagar Main 
Canal and Distribution systems are in differ-
ent stages of completion. 

(c) Out of the revised estimated cost of 

MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YAOAV): (a) 
Scheme to waive of loans. inter alia, covers 
weavers in the rural sector. 

(b) A scheme entitled -The Agriculture 
and rural Debt Relief Scheme 1990" has 
been announced by the Government of India. 
The scheme provides debt relief to farmers. 
landless cultivators, artisans and weavers 
upto As. 10,0001-

(ii) The scheme is operated through 
public sector banks and regional 
rural banks. 

(iii) State Governments have been 
advised to frame similar scheme 
for the banks in cooperative 
sector. 

(iv) Central Government will bear full 
responsibility of debt relief in 
respect of loans taken from public 
sector banl.s and regional rural 
banks. 

Rs .. 510 crores (1987), Rs. 329 crores have (v) In respect of loans taken from 
been spent upto March, 1990. An outlay of cooperative sector, banks in the 
Rs. 20 era res has been provided for 1990- state sector, Central Government 
91. L \ \ .- ~ will bear 50% of the burden ofthe 

"'l. "\? ~ t'-\r-~ r C \.J~ -C - _ total reli~f assistance. _ . 
) I) Waiving Loans on Handloom and ~ '! ~ t' C~ ?..:_~ -~ r\, <; ~ \"\. ~t1 

Power looms De-licensing of Vanaspati Industry" 

3408. SHRI G.M. BANATWALLA: 
SHRI R. JEEVARATRINAM: 

Will the MinisterofTEXTILES be pleased 
to state: 

(a) whether there is any proposal to 
waive loans on handlooms and power/ooms 
sector; and 

(b) if so, the details thereof? 

THE MINISTER OF TEXTILES AND 

3409. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of FOOD AND CIVIL -SUPPLIES be pleased to state: 

(a) whether .... anaspati industry has been 
de-licensed; 

(b) if so, the details thereof; and 

(c) if not, what are the new guidelines 
issued to set up the new vanaspati units? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL) (a) No, Sir 

(b) QuestIon does not anse 

(c) the following gUidehnes have been 
laid down to set up vanaspatl unrts, 

(I) Cooperative of Oilseed Grow-
ers, Agro Industries, Ex-service-
men Cooperatives, Scheduled 
caste and Scheduled Tribe 
Cooperatives, 

(II) Public Sector/JoInt Sector and 

(III) Private Sector 
-) '}" 

) Export and Consumption of Sugar 

3410 SHRI SHANTI LAL PRUSHOT-
TAMDAS PATEL 

SHRI P M SAYEED 

Will the M,nister of FOOD AND CIVIL 
SUPPLIES be pleased to state 

(a) whether Government propose to 
export sugar If so, the quantity prosed to be 
exported, the estimated earnings In foreIgn 
exchange and to what extent the eanngs are 

Levy 

2 

March,1990 332 

Aprrl, 1990 332 

May, 1990 333 

June, 1990 333 

July,1990 333 

likely to neutralise the expenditure on Im-
ports of edible Oils and other commodities, 

(b) the estImated sugar consumptIon In 

the country dUring the current year as against 
the production and buffer stock position, 

(c) the quantity of sugar released for 
free-sale and through Public Distribution 
System since Marcn, 1990 month-WIse and 

(d) the extent to which the sugar prices 
have been contained as a resJlt thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL) (a) Export of 
52676 metnc tonnes of sugar IS envIsaged 
dUring the current sugar year 1989-90 (I e 
from 1st October, 89 to 30th September, 
1990) Likely ForeIgn Exchange earnmgs 
would be known only after the exports mate-
rrahse 

(b) The estimated sugar production and 
consumptIon (Including exports) durrng the 
sugar 1989-90 would be around 109 lakh 
tonnes and 104 75 lakh tonnes respectively 
The carry-over stocks at the end of the sugar 
year would be around 17 95 lakh tonnes 

(c) the information IS as under-

(m lakh tonnes) 

Freesale Total 

3 4 

550 882 

600 932 

620 953 

600 933 

600 933 
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1 2 

August, 1990 3.33 

September, 1990 3.83 

23.79 

(d) The price of sugar in various parts of 
the country have remainod fairly stable dur-
ing the past few months. r 

'""'"I :I ' ) I -z. I -, \.L-t,_,o')C'-- v '--C C'-
6pen University for Education and 

Training Of Sund and Physically Handi-
capped 

3411. SHRI S.B. THORAT: Will the 
Minister of WELFARE be pleased to state: 

(a) whether Government are consider-
ing a proposal for opening of an Open Uni-
versity for blind and physically handicapped 
during Eighth Plan to impart academic edu-
cation and vocational training; 

(b) if so, the details thereof; and 

(c) what other schemes/proposal are 
under consideration of Government for wel-
fare of blind and physically handicapped 
students? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) No, Please. 

(b) Does not arise. 

(c) Government is contemplating provi-
sions for reservation in vocational training 
instituti'lns and institutes of higher education 
to the extent of 1 % each to visually handi-
capped, speech and hearing handicapped 
and orthopaedicaJIy handicapped, and ac-

3 4 

6.00 9.33 

6.25 10.08 

41.95 65.74 

cedes facilities for the handicapped in public 
buildings and public transportation systems 
through Executive Instructions. 
'? --. '"" '"> ! 
Exodus of Indian Work,rs from Gulf 

Countries 

3412. SHRI T. BASHEER: Will the 
Minister ofUmrn.Jffbe "pj9a'Sed10 state: 

(a) whether Government are aware that 
some of the Gulf countries are going to 
enforce their labour laws strictly which affect 
India labour abroad; 

(b) if so, which are such countries and 
the estimated number of of workers to be 
affected in each country; 

(c) what steps are being taken to stop 
exodus of Indian workers from Gulf coun-
tries all of a sudden as it would .;ause social 
problems in the country, particularly in Ker-
ala; and 

(d) the steps being taken to rehabilitate 
these workers? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). Government of India have re-
ceived a report about strict enforcement of 
Labour laws in Yemen Arab Republic but 
India workers there are not affected. 

(c) and (d). Due to the present situation 
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in the Gulf region a number of migrant work-
ers have returned. Government of India as 
well as the State Governments are seized of 
the matter and are rendering all possible 
assistance. 

I) ~l') t_ 
~ 

.., HUDeO Assistance to Trlvandrum 
Development Authority 

3413. SHRI VAKKOM PURUSHOTHA-
MAN: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state: 

(a) whether a project report was submit-
ted by the Trivandrum Development Author-
ity of HUDCO for the implementation of the 
double pit latrines under Basic Sanitation 
Scheme; 

(b) whether the Trivandrum Develop-
ment Authority had requisite HUDCO to take 
a lenient view in this case and sanction loans 
for the full estimated cost of the successful 
implementation of the project; and 

(c) if so, the details thereof and action 
take thereof? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). A low cost sanitation scheme for the 
construction of 1750 law cost sanitation units, 
with a project cost of Rs. 38.24 lakhs was 
received by Housing & Urban Development 
Corporation (HUDCO) from the Trivandrum 
Development Authority in March, 1989, for 
loans assistance. The scheme was sanc-
tioned by HUDeO on 18-8-1989 for loan 
assistance to the ettent of Rs. 19.12 lakhs 
under its Basic Sanitatir'l Scheme guide-
lines providing for 50% financing of project 
cost at 6% net rate of interest and loan 
repayable in 12 years. In March, 1990, the 
Trivandrum Development Authority ap-
proached HUDCO for financing the full esti-
mated cost on the ground that the benefici-

aries were not in a position to contribute the 
balance cost and also because the State 
Government of Kerala and Trivandrum 
Development Authority were not in a posi-
tion to meet the financial requriement for the 
same. HUDCO considered the request of 
Trivandrum Development Authority and 
decided that such request would be outside 
the norms but could be considered at higher 
interest rate prescribed for House Improve-
ment Scheme. The decision of HUDCO has 
since been communicated to the Trivan-
drum Development Authority for further 
necessary action. 

~~ 0 
HUDeO funds for Urban Schemes In 

Tamil Nadu 

3414. SHRI C. SRINIVASAN: Will the 
Minister of "URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Government have included 
any projects in Tamil Nadu in the urban 
infrastructure schemes which will befinanced 
through HUDCO; 

(b) if so, the details thereof; and 

(c) the names of districtsltowns which 
included in the priority list of such scheme~ ? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). Yes Sir. Urban Infrastructures schemes 
of different state and local agencies are 
financed by HUDCO according to its lending 
norl'" It is for the state Government to 
inderhllY and then approve schemes in vari-
ous towns. The details of urban infrstructure 
schemes including the central scheme of 
low cost sanitation for the liberation of scav-
engers sanctioned by HUDCO in Tamil Nadu 
town/city-wise. are given below the State-
ment 'A' & 'B'. 
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'> o'o(gglng of Roads In Deihl 

3415. SHRIJAGANNATH SINGH: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Government are aware 
about digging of roads in Delhi in haphazard 
manner from time to time and keeping that 
strip of roads without repairs by M.T.N.L., 
C.P.W.D. and D.E.S.U; 

(b) whether there is no coordination 
between these agencies; if so, the reasons 
therefor; and 

(c) the steps Government propose to 
take to ensure that there is proper coordina-
tion between these three agencies in Delhi 
and the strips of roads are immediately re-
paired after laying the cables? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). The Municipal Corporation of Delhi 
and the New Delhi Municipal Committee 
have reported that digging of roads is done 
in accordance with the procedure laid down 
in the Inter-Utility Code of Conduct for Road 
Excavations evolved by the Delhi Admini-
stration which has set up a Coordination 
Committee in which various agencies deal-
ing with laying of services in Delhi are repre-
sented, to coordinate road-digging activity. 

[Translation] ,--,-

CCI Centres In Madhya Pradesh 

3416. SHRIAMRATLALVALLABHDAS 
TARWALA: Will the Minister of TEXTILES 
be pleased to state: 

(a) the number and details of new 
purchase centres to be opened by the Cot-
ton Corporation of India Limited in Madhya 
Pradesh; 

(b) the names of varieties of cotton 
being purchased by Cotton Corporation of 
India in Madhya Pradesh; 

(c) whether a proposal is under consid-
eration of Government to purchase JK H-I 
and Varalakshmi varieties from farmers of 
Bagli Tehsil of District Dewas; 

(d) if so, the name of purchase centre 
where these are proposed to be purchased; 
and 

(e) if not, how the farmers would be 
benefited by Government policies and Cot-
ton Corporation of India? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
The Conan Corporation of India proposes to 
open a new purchase centre at Rat!am in 
Madhya Pradesh for the commercial pur-
chase of cotton during the 1990-91 cotton 
season. However in the eventuality of ne-
cessity for undertaking price support opera-
tions, CGI-proposes to open eight purchase 
centres in Madhya Pradesh viz. Bistan, 
Badwani, Dawara, Maheswar and Segaon 
in Khargone District, Dharampur; in Dhar 
District, Timberni in Hosangabad District and 
Loharda in Dewas District. 

(b) CCI purchased H-4, 1007 M-1 
MECH-1 1 & DCH-32 varieties of Kapas from 
Madhya Pradesh during 1989-90 season. 

(c) CCI will purchase JKHY-1 and 
Varalaxmi varieties of Kapas from farmers of 
Bagli Tehsil of Dewas District if its quality is 
upto the mark and CCI receives indents for 
its commercial purchase or in the eventuality 
of support price operations. 

(d) CCI will purchase Kapas from farm-
ers of Dewas as from Kannod, in case of 
commercial purchases, and Loharda in case 
of support price operations. 
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(e) Does not '1ri~e. (' J')' ( 
t: (.~ \;,~ v I ~:_ t' Production of Vegetable 011 

3417. SHRI RADHA MOHAN SINGH: 
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a) the particulars of the vegetable oil 
factories, State-wise; the total production 
against the target fixed for the production of 
vegetable oil during 1989-90; and 

(b) the target fixed for the production of 
vegetable oil during 1990-91? 

THE MINISTER OF STATE IN THE 
MINISTRYOFFOODANDCIVILSUPPLIES 
(SHRI RAM PUJAN PATEL): (a) Regarding 
the particulars of the vegetable oil factories, 
a statement is given below 

No target for the production of vege-
table oil during 1989-90 was fixed. The pro-
duction of vegetable oils from all sourced 
during 1989-90 is estimated to be 54 lakh 
MT. 

(b) No target has been fixed. 

STATEMENT 

S. No. State Units licensed under I Solvent extraction units 
(D&R) Act licensed under SE~ (Control) Order 

2 3 4 

1. Andhra Pradesh 47 84 

2. Arunachal Pradesh 

3. Assam 5 

4. Bihar 8 

5. Goa 

6. Gujarat 69 77 

7. Haryana 5 26 

8. Himachal Pradesh 2 

9. Jammu & Kashmir 2 

10. Kamataka 33 46 

11. Kerala 7 

12. Madhya Pradesh 31 71 
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1 2 3 4 

13. Maharashtra 86 44 

14. Manipur 

15. Meghalaya 

16. Mizoram 

17. Nagaland 

18. Orissa 4 11 

19. Punjab 26 68 

20. Rajasthan 12 9 

21. Sikkim 

22. Tamil Nadu 24 43 

23. Tripura 

24. Uttar Pradesh 29 47 

25. West Bengal 10 19 

26. A & N Islands 

27. Chandigarh 

28. D & N Haveli 

29. Delhi 4 

30. Daman 

31. Diu 

32. Laskhadweep 

33. Pondicherry 2 1 
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[English] 

I/': \ 
')U\.. Androloglcal Department 

3418. SHRI ASHOK ANANDRAO 
DESHMUKH: Will the Minister of REAL TH 
AND FAMILYWELFARE be pleased to state: 

(a) the nur, 'Jer of hospitals in the coun-
try which have Andrological Departments; 
and 

(d) if so, the details thereof? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) to (d). The information with regard to de-
addiction facilities in the country is made 
available throug h newspaper advertisements 
in all Indian regional papers. In addition 
pamphlets giving addresses of the centres 
are also printed and distributed widely. 
Besides the above, the addicts and others 
provided treatment in the Centres also spread 

(b) whether Government propose to information about them. 
start these Departments in more hospitals; ~ I't "'I 

and ~,Vl ~Worklng of Fe. In West Bengal 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) to (c). Andrology is the scientific study of 
the masculien constitutions and of the dis-
eases of the male sex organs. There is no 
separate And ro log ical Department in the 
hospitals. However, male patients with sex 
problems are treated at every level by con-
cerned doctors and referred, if necessary, to 
Endrocrinology/STD Department which is 
meant for special investigation and advise 
for all harmonal and sex related problems. 

L..oJo~ 
De-Addiction Facilities 

3419. SHRI PRATAPRAO B_ 

BHOSALE: Wiliihe Minister of WELFARE 
~~o state: 

(a) whether a large r' 'mber of drug 
addicts in the country are not aware of de-
addiction facilities available :n the country; 

(b) whether efforts of highlight de-ad-
diction facilities available in the country to 
check drug menace are to be popularised; 

(c) whether Government propose to 
take action in this regard; and 

3420. SHRI HANNAN MOLLAH: Will 
the Ministerof FOOD AtQD CiV'[SO~PLlES 
be pleased to state: 

(a) whether Government of West Ben-
gal has drawn the attention of Union Govern-
ment towards problems by the Food Corpo-
ration of India regarding supplies of foods to 
the State; 

(b) if so, the details thereof; and 

(c) the measures taken by Government 
to improve the functioning of F.C.I. in West 
Bengal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PHJAN PATEL): (a) and (b). 
Yes, Sir. The problems regarding occas:onal 
shortage of foodgrain stocks, and its non-
availability in certain depots due to Industrial 
Relation problems despite over-all stock 
position being comfortable in the State, 
despatch of some stocks not conforming to 
specifications and quality of stocks av;:>ilable 
not conforming to the prference of the State, 
have been brought to the notice of the Gov-
ernment. 

(c) The problems brought to the notice 
of GovernmentIFCI from time to time have 
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been promptly considered and, to the extent 
possible, these have been resolved. Due to 
very good procurement this year both in 
respect of wheat and rice, the situation of 
availability of .stdcks has vastly improve. 
However, for resolving certain problems 
which could not be resolvad at FCl's level, 
the cooperation of the State Government 
has been sought, especially with regard to 
Industrial Relation problems so as to ensure 
regular supplies under PDS from all depots. 
Regarding quality of stocks, FCI has been 
asked to take measures to ensure 
despatches of stocks conforming to specifi-
cations and State Government has been 
allowed not to take over stocks which are 
found to be below the prescribed specifica-
tions. ..., ,"j ., 

') -, ';) 
Central Allocation on Irrigation 

3421. StiRI D. AMAT: Will the Minister _---' 

of WATER RESOURCES be pleased to 
state: 

(a) the total area of land brought under 
irrigation in Orissa during 1989-90; and 

(b) the details of the grants given by 
Union Government to the States for this 
purpose during 1989-90, State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRYOFWA TER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) Irrigation poten-
tial created in Orissa State during 1989-90 
both by surface and ground water resources 
is about 57.13 thousand hectares. 

(b) A statement showing the Plan outlay 
forthe States during 1989-90 is given below. 

STATEMENT 

S/. No. Name of State Plan Outlay on I"igation during 
1989-90 (Rs. in crores) 

1 2 3 

1. Andhra Pradesh 295.00 

2. Arunachal Pradesh 5.12 

3. Assam 67.32 

4. Bihar 389.12 

5. Goa 25.51 

6. Gujarat 363.00 

7. Haryana 80.95 

8. Himachal Pradesh 20.80 

9. Jammu & Kashmir 28.86 
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1 2 3 

10. Karnataka 214.84 

11. Kerala 214.84 

12. Madhya Pradesh 399.44 

13. Maharashtra 529.80 

14. Manipur 22.1!5 

15. Meghalaya 3.00 

16. Mizoram 1.93 

17. Nagaland 3.10 

18. Orissa 180.54 

19. Punjab 54.14 

20. Rajasthan 159.79 

21. Sikkim 2.00 

22. Tamil Nadu 71.47 

23. Tripura 11.05 

24. Uttar Pradesh 404.40 

25. West Bengal 83.03 

Union Territories 

1. Andaman & Nicobar Islands 1.20 

2. Chandigarh 0.00 

3. Dadra & Nagar Heveli 0.60 

4. Delhi 0.30 

5. Daman & Diu 1.12 
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1 2 

6. Lakshadweep 

7. Pondicherry 

~~ J 
Polovaram Multi-Purpose Project of 

Andhra Pradesh __ ---
3422. S H R I RAMA -KRlSHblA 

KONTHA~: 

SHRIMATI J. JAMUNA: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) the present state of execution of the 
Polavaram Project In Andhra Pradesh; 

(b) the estimated cost of this project and 
the expenditure incurred thereon so far; and 

(c) the details of coste scalation owing 
to the deiay in the execution fa this project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) to (c). The report 
on Polavaram Project estimated to cost Rs. 
3030 crores received at the Centre in 7190, 
has been returned to the State Government 
in 8190 as the State has not complied with the 
observations of the Central Apprising Agen-
cies as communicated in December, 1987. 

~ ()f), ~,_. __ ~ '_ ",--").;_~~~_, 
)<11 ~ 

Purification of Water 

3423. SHRI RAJVEER SINGH: 
SHRI VIDYADl"I1'\R GOKAALE: 

Will the Minister of WATER RE-
C;OURCES be pleased to state: 

3 

0.00 

1.40 

(a) whether Government have adopted 
any procedure of purifying water before 

the onset of monsoon this 
year to control the spread 

of diseases and to provide safe water to the 
people; 

(b) if so, the details thereof; 

(c) whether any directives have been 
Issues to State Governments in this regard; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRYOFWATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) and (c). No. Sir. 

(b) and (d). Do not arise. 

[ Translation] 

Food Items to Himachal Pradesh 

3424_ SHRI K.D. SUL TANPURI: Will 
the Minister OfFOODAND CIVIL SUPPliES 
be pleased to state: 

(a) ttua quantity of foodgrains demanded 
vis-vis allotment made to Himachal Pradesh 
during last four months, month-wise; 

(b) the directives issued regarding the 
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price at which these items are to be sold 
through fair price shops in the hilly areas; 

(c) whether the State Governments 
have lifted this quantity of food grains; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) The quan~ 
tity of rice and what demanded and the 
allotment made to Himachal Pradesh from 
May to August, 1990, monthwise. is as 
under:-
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(b) Rice and Wheat are issued to State 
Governments atthe Central issue Price fixed 
by the Union Government. The State Gov-
ernment in turn, fix the prices at which these 
commodities are sold through the fair price 
shops both in the plain and in the hilly areas. 
Directives have been issued for the end 

Month Rice 

2 

May, 1990 5,900 

June, 1990 5,600 

July, 1990 4,500 

[English] \...~, 0 

Taking over of closed Jute Mills In West 
Beng~ ----

3425. SHRI CHITTA BASU: Will the 
Minister of TEXTILES b-;pteasedto state: 

(a) whether Government propose to 
take overthe closed Jute Mills in West Bengal; 

(b) if so, the details thereof; and 

(c) if not, the reasons thereof? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
No Sir. 

(b) and (c). Do not arise. 

\..A 0 "'1 Price of Sugar -3426. SHRI HETRAM: Will the Minister 
of FOOD AND CIVIL SUPPLIES be pleased 
to state: 

retail price of rice and wheat, only for ITDP 
areas in the country. 

(c) and (d). As per figures available, the 
lifting of rice and wheat by Himachal Pradesh 
Government for the months of May, June 
and July 1990 are as follows: 

(in tonnes) 

Wheat 

3 

5,800 

5,400 

5,800 

(a) whether sugar prices continue to 
rise despite record output of sugar; 

(b) if so, the comparative rise in the 
prices of sugar since the beginning of 1990 
and how does it compares with the corre-
sponding period in 1989; 

(c) the sugar production realised as 
against the production in 1989; 

(d) by what percentage the sugar pro-
duction has risen due to the incentives given 
by Govern ment by raising the free sale quota 
and how does it help in controlling the prices 
of sugar; and 

(e) the steps Government propose to 
take the contain to rise in price of sugar? 

THE MINISTER OF STATE IN THE 
MINISTRYOFFOODANDCIVILSUPPLIES 
(SHRI RAM PUJAN PATEL): (a) and (b). 
The sugar prices have remained fairly stable 
during the past few months. Comparative 
prices for 1988-89 and 1989-90 sugar sea-
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sons are indicated in the Statement given 
below. 

(c) and (d). As a result of incentives 
given during the current season 1989-90, 
the sugar production as on 7.8.90 has been 
108.64 lakh tonnes as against 86.61 lakh 
tonnes on the corresponding date last sea-

sons, thereby registering an increase of 
25.44%. The increased level of production 
has h Iped in keeping the prices stable. 

(e) A total quantity of 1 0.881akh tonnes 
of levy and freesale sugar has been released 
for September, 1990 as against 8.82 lakh 
tonnes for September, 1989. 
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)..- '> Involvement of Private Sector In 
Housing 

3427. SHRI S. KRISHNA KUMAR: Will 
the Minister of URBAN DEVElOPMtNT be 
pleased to state: 

(a) whether Govt. propose to involve 
the private sector in building houses for the 
poor and the fixed income groups; and 

(b) if so, the details thereof? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
and (b). The draft National Housing Policy 
envisages effective participation of the 
community, cooperative and legitimate pri-
vate agencies in planning, financing, imple-
mentation and management of housing 
programmes in urban and rural areas and 
with provIsions to safeguard the interest of 
the poorer households and women in this 
process. As housing is a state subject, spe-
cific programmes in thiS regard are to be 
fo~mulated by state governments. 
•. i 

Purchase of damaged Paddy In Andhra 
Pradesh 

3428. SHRI RAJAMOHANA REDDY: 
~HRI .K.S 8 A.a.:. 
SHRI KU$UMA KRISH-

NAMURTHY: 

Name of the district Paddy 

1 2 

East Godavari 5,609 

West Godavari 34,708 

Krishna 22,377 

Guntur 2,160 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) Whether State Government of 
Andhra Pradesh has recently requested 
Union Government to direct the Food Corpo-
ration of India to purchase paddy damaged 
in recent cyclone hit areas of Andhra Pradesh; 

(b) if so, the reaction of the Government 
thereto; and 

(c) the details of procurement of such 
rice made from different districts of State 
during last three months? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) Yes, Sir. 

(b) To mitigate the sufferings of the 
farmers, the Govt. of India allowed Food 
Corporation of India to procure paddy af-
fected in the cyclone hit districts of Andhra 
Pradesh viz., East Godavari, West Godav-
ari, Krishna and Guntur as also the par 
boiled rice produced out of such paddy of 
these districts with certain relaxations in the 
specifications till 31.7.1990 

(c) The district-wise details of paddy 
and par boiled rice procured under relaxed 
specifications in Andhra Pradesh are tabu-
lated below: 

(figures in MTs-ProvisionaJ) 

Rice 

3 

26,379 

95,326 

2'.4' , 

1,856 
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2 

Khammam 

Nellore 

64,854 

~ ~ > "1--rc1~~ 
Rise in price of Foodgralns, Edible Oils, 

Cloth etc 

3429. SHRI YADVENDRA DATT: Will 
the Minister ~oCb A~D ciViL SUPf5UES 
be pleased to state: 

(a) the rise in prices of foodgrains, tea, 
soap, cooking oils, cloth, tooth paste, tooth 
brush, Vanaspati and Dalda, sugar after 
12th May, 1990. 

(b) the retail pnces of the articles in 
cities like Delhi, Bombay, Calcutta, Madras, 
Nagpur, Lucknow, Chandigarh; and 

(c) the steps Government have take to 
bring down the prices? 

THE MINISTER OF STATE IN THE 
MINISTRYOF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) A 
Staements showing the percentage vari-
ation in the Wholesale Price Indices of se-
lected commodities during the last 13 weeks 
ending 11.8.1990 (between weeks-ending 
12.5.1990 and 11.8.1990) is given in State-
ment I below. 

(b) A statement showing the retail prices 
of the articles at Delhi, Bombay, Calcutta, 

3 

1,307 

321 

1,46,600 

Madras, Nagpur, Lucknow and Chandigarh 
is given in Statement II below. 

(c) The Government accords highest 
priority to contain the rising trend in prices of 
essential commodities. Both long-term and 
short-term measures are being take for the 
purposes. Apart from the measures on the 
broad macro-economic front such as efforts 
to reduce the growth in money supply and 
fiscal discipline, specific measures have been 
taken by the Government in respect of par-
ticular essential commodities under pres-
sure such as edible oils, pulses, tea, sugar 
etc. The measures taken by the Government 
broadly include steps to increase the pro-
duction of essential commodities, effective 
procurement aAd buffer stocking operations 
of food grains, strengthening of Public Distri-
bution System, minitoring of prices and 
availability of essential commodities, strict 
enforcement of provisions of the Essential 
Commodities Act and other regulatory 
measures and augmenting domestic sup-
plies through imports wherever necessar 
subject to overall constraints of foreign ex-
change. As a result of these measures prices 
of rice, wheat sugar have remained at rea-
sonable levels; tea prices at the auctions 
have exhibited tendency of softening and 
run-away increase in the prices of edible oils 
has been restrained. 
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STATEMENT-I 

Percentage variation in the wholesale price Indices of selected commodities during the 
last 13 weeks ending 11.8.1990 (between weeks-ending 12.5. 1990 and 11.8. 199O). 

Commodity PelCentage VJiriation 

1 2 

Rice + 7.7 

Wheat + 6.0 

Gram +5.8 

Arhar + 10.8 

Sugar + 1.2 

Groundnut Oil + 16.8 

Mustard Oil + 30.7 

Vanaspati + 13.0 

Tea - 12.0 

Laundry Soap + 1.2 

Toilet Soap Steady 

Tooth Paste Steady 

Tooth Brush +4.7 

Cotton cloth (Mills) - 2.3 

Cotton cloth (Hand loom) Steady 

Cotton cloth (Powerloom) - 0.3 

Source: Office of the Economic Adviser MiniStry of Industry. 
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"" "" S Unauthorised Shops In Janak Purl, New 
Delltl 

3430. SHRISUKHENDRASINGH:WiII 
the Minister of URBANDEVElOPMENT be 
pleased to state: 

(a) whether authorised shops have 
been build in DDA residential flats in Janak 
Puri, New Delhi; 

(b) if so, the details thereof; and 

(c) the action take or proposed by 
Governmentto check unauthorised construc-
tion of such shops? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
and (b). Cases of 205 residential flats in 
Janakpuri, New Delhi being used unauthor-
Isedly for commercial purposes have come 
to the notice of the DDA. 

(c) Appropriate action under the Delhi 
Development Act, 1957 and terms and con-
dition of lease/allotment is taken by the DDA 
against the allottees of DDA flats as soon as 
such unauthorised use comes to the notice 
of the DDA. '-'\ '-\ s 

Growing Traffic in Delhi 

3431. SHRI§ANATKUMARMANDAL~ 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether the attention of Govern-
ment has been invited to the news item 
captioned "Traffic Chaos on Delhi roads" 
which appeared in the 'The Hindu' (New 
Delhi edition) dated 30 July, 1990; and 

(b) if so, what long-term or short-term 
plans has been or is being formulated to 
regulate the growing traffic on the busy capital 
roads and make travelling not only quick but 
also safe? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
Yes, Sir. 

(b) To evolve a long-term plan for mass 
transit in Delhi, the Delhi Administration had 
engaged M/s Rail India Technical and Eco-
nomic Services Ltd. (RITES) for preparing a 
detailed Feasibility Report. RITES have just 
completed the preparation of this detailed 
Feasibility Repot. Also, as a short-term 
measure, there are proposal for works of 
grade-separators, wideninglimprovementsof 
road intersections, construction of subways 
road under/over bridges at different roads 
and flyovers at road crossings bearing heavy 
traffic. 

Creche facilities for Working Women 

3432. SHRI KAILASH MEGHWAL: Will 
the Minister -of WEl""FJmE be pleased to 
state: 

(a) the number of centres in operation 
in the country where creche facilities are 
available for working women-both Govern-
ment run and privately managed; 

(b) the total number of women availing 
of such facilities; 

(c) the amount spent on the provision of 
such creche facilities during the last three 
years, year-wise; 

(d) whether these facilities are alas 
available in various areas which are pre-
dominantly inhabited by Scheduled Castes 
and Scheduled Tribes and whether these 
creches are also used by SC and ST working 
women; and 

(e) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
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WELFARE (SHRIMATI USHA SINHA): (a) 
The number of such centres is 12230. 

(b) About 2,98 lakh women are availing 
such facilities. 

(c) 1987-88 Rs. 11.95 crores 

1988-89 Rs. 12.03 crores 

1989-90 Rs. 13.72 crores 

(d) and (e). The centres facilities are 
available for the children of poor working and 
ailing women. These also include areas pre-
dominantly inhabitated by Scheduled Castes 
and Scheduled Tribes. Out of the total Plan 
allocation for creche programme, 15% are 
earmarked for the Scheduled Castes and 
7.5% are earmarked to Scheduled Tribes 
during 1990-91. 
\.) .. :~ -. 

Import of Homeopathic Medicines 

3433. SHRI RAVI NARAYAN PANI: 
sHRl BALGOPAl tiisRliA:-

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the various forms of homeopathic 
medicines that are manufactured in our 
country; 

(b) what is rts reliability and efficacy 
measured with; and 

(c) the reason for import of homeopa-
thic medicines? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) The various forms of Homeopathic 
medicines manufactured in our country are 
(a) Liquids (b) powders. (c) tabletsfpitls and 
Cd) ointments/external applications. 

(b) Reliability is tested as per standards 
in Second Schedule of Drugs and Cosmet-
ics Act, 1940 and efficacy is assessed by the 
survey of literature and minimum proving 
records. 

(c) Homeopathic medicines are im-
ported under the ITC Policy April. 1990 to 
March, 1993, under Open General Licence 
Appendix-G, Sr. No. 38 by all persons for 
actual use, stock and sale. 

[ Translation} 
u I,..f ~ 

I.. .. 

Call Letters to Registered Unemployed 
in Delhi 

3434. SHRI RAM SINGH SHAKY A: 
Will the Minister of lABOOF.'t be pleased to 
state: 

(a) the number of persons registered 
with employment exchanges in Delhi for the 
last two years and five years, separately but 
have not been provided with job so far; 

(b) whether Government propose to 
issue necessary instructions to the effect 
that persons registered with the employment 
eXChanges get the call letters atleast once or 
twice during the first year of registration and 
five or six times during the second and third 
year of registration; and 

(c) if not, the reasons therefor? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) Statistics of registered job-seekers by 
length of stay on Live Register are main-
tained only for SC/ST and not for all catego-
ries. 

(b) and (c). Due to wide gap between 
the number of vacancies notified and the job 
seekers on the Live Register of employment 
exchanges, it is not possible to sponsore 
every job-seeker within a time frame. 
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,-\~o. 
Recruitment In Public Undertakings 
and Armed Forces through Employ-

rnentExchanges -----

3435. SHRI RAM SINGH SHAKYA: 
Will the Minister of LABOUR be piease010 
state: 

(a) whether Government propose to 
make recruitment in Public Undertakings. 
Armed Forces. Border Security Force and 
Central Reserve Police Force from amongst 
the persons registered with Employment 
Exchanges; and 

(b) if not. the reason therefor? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). According to the existing instruc-
tions. all vacancies under Central Govern-
ment establishments. other than those filled 
through Union Public Service Commission 
or agencies like the Staff Selection Commis-
sion. should be notified and filled through 
Employment Exchanges. Similarly. posts in 
Central Public Sector Undertakings, carry-
'ng a pay scale. the maximum of which does 
not exceed Rs. 1250/- are also required to be 
filled through Employment Exchanges. 

As a regards recruitment in Armed 
Forces. Border Security Force. Central 
Reserve Police Force. which is made by 
their respective recruiting organisations. the 
Employment Exchanges are required to 
assist the recruiting teams and also spon-
sored suitable candidates registered with 
them for enrolment in these organisations. 

[English] 
~ 1,-,\ q 

Shifting of Vegetable Markets at 
Shahdara, Deihl -

3436. SHRI J.P. AGARWAL: Will the 
Minister of ORBAN DEVELOPMENT be 
pleased to state: 

(a) whether there is a proposal to shift 
the vegetable markets at Shahdara and Jhee\ 
Kuranja; 

(b) if so, the details thereof; 

(c) the places where the above vege-
table markets are proposed to be shifted; 
and 

(d) the time by which the markets will be 
shifted? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (d). There is a proposal to shift the 
vegetable market at Shahdara but no suit-
able site could be finalised so far. There is 
also a proposal to shift the vegetable sellers 
squatting on the road-berm at Jheei Kuranja 
to the vacant land opposite Police station, 
Geeta Colony. The local Ramlila Committee 
utilises this land for Ramlila purpose and has 
field a Writ Petition in the Delhi High Court 
challenging the shifting. The court has 
granted Stay Order to maintain the status 
quo. The matter is subjupice. 

,-\.~ ,J "~: ' _~ . 

Release of Security Deposit to Ministry 
of Works, Housing and Supply ~p

eratlve House Building Society 

3437. SHRI KAMAL NATH: Will the 
Minister of tmBAN~6EVEl6PMENT be 
pleased to state: 

(a) whetherthe security deposit pledged 
with the DDA by the Ministry of Works. 
Housing and Supply Cooperative House 
Building Society has not been released even 
after complete deve10pment of the colony 
and taking over of the services by the Munici-
pal Corporation of Delhi more than two years 
ago; 

(b) if so, the reasons therefor; and 

(c) when the security deposit is likely to 
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be released? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (C). The information is being collected 
and will be laid on the table of the Sabha 

\.\ . ~ J I P '; ~': : 
,,~ \ AIDS Diagnostic Kits 

3438. SHRI AMAL DATTA: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether AIDS diagnostic kits were 
supplied to India by West German pharma-
ceutical firm; 

(b) whether any defects were detected 
therein; 

(c) if so, the details thereof: and 

(d) the action taken by Union Govern-
ment thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) to (d). T!'le information is being collected 
and will be laid on the table of the Sabha. 

\_-\ (. " 
Allotment of land to a school in Shantl-

niketan, New Delhi 

3439. SHRI SANAT KUMAR MANDAL: 
Will the Min~URBAN DEVt(Oj5f.jjr;N1 
be pleased to reter to reply given on 16 May, 
1990 to Unstarred Question No. 8869 and 
state: 

(a) whether the 3.7 acres of land com-
prising of Children park/playground allotted 
to a Private Missionary School in Shantini-
ketan Colony, New Delhi was originally meant 
for the exclusive use of the residents of the 
colOny in the Zonal Master Plan of this area; 

(b) whether such an allotment to the 

above School constitutes a breach of the 
sanctioned Zonal Master Plan then in exis-
tence; 

(c) whether in view of the very strong 
resentment and representations from the 
Residents of the Colony, Government will 
reconsider to revert this land to the Delhi 
Development Authority to develop and main-
tain it as other parks and a Notice Board 
hung outside permitting its use to the above 
School for certain prescribed hours daily; 
and 

(d) if not. the reasons therefor? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (d). In the approve layout plan of Shanti-
niketan colony, the use of the land in ques-
tion is shown as a park. The use of this land 
by school children as a playground does not 
constitute a break of the Zonal Development 
Plan. Since the residents of the area have 
also access to the playground for stroll etc., 
when the same is not being actually used by 
the school as a playground, it is not consid-
ered necessary to restrain the students of 
Sadhu Vaswani Mission from using the site 
as a playground to restrict the same to the 
exclusive use of the residents of the colony. 

v. S'"l-- ~. ~ ~.tt ~ 
\ Dental Surgeons 

3440. SHRI SANATKUMAR M~L: 
Will 1he Minister of HEALTH AND FAMILY-
WELFARE be pleased to refer to the reply 
given on 16 May, 1990 to Unstarred Ques-
tion No. 9064 regarding stay of Dental Sur-
geons in the Central Government Hospitals 
in the capital and state: 

(a) whether necessary norms for the 
posting of Dental Surgeons have since been 
implemented; 

(b) if so, the outcome thereof; 
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(c) If not the reason therefor, 

(d) whether any action has been taken 
regarding rotation of those dental surgeons 
who have stayed In one Hosprtal for more 
than five years, and 

(e) If so, the details thereof and If not, 
the reason therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD) 
(a) to (e) A Committee has been set up on 
'6/8190 for constitutIon of Central Dental 
Service Cadre The Committee would,lnter-
alia, formulate Central Dental Rules The 
committee has been given three months 
time to give Its report RotatIon of dental 
surgeons from one hosprtal to another hos-
pital will be effected after flnallsatlon of the 
Dental Service Cadre , 1 

'1. s ~ ~ ) ~J) -'- t"\ 
Amounl Spent in Kerala for Welfare of 

HandiCa'j)j)ed 

3441 SHRI P C . .I!:!OMAS Will the 
MInister of WELFARE be pi;a~ to state 

(a) the amount spent dUring 1988-89 
and 1989-90 for welfare of mentally handl-

capped through voluntary organisations or 
otherwise and how much of such amount IS 
spent In Kerala, 

(b) the details of voluntary organisa-
tIons In Orissa who have been given aid by 
Union Government and the amount spent by 
each organisations, and 

(c) other steps Government propose to 
take to encourage voluntary organisations 
engaged In welfare of mentally handicapped? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN) 
(a) As given In Statement I below 

(b) As gIven In statement II below 

(c) (I) Union Government encourage 
voluntary OrganIsatIons In the 
uncovered areas to come up 
with proposa1s for release of 
assistance under the Central 
Schemes 

(II) NatIonal Awards are given every 
yearforthe organisations dOing 
outstanding work for handi-
capped persons including 
mentally handicapped 
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~~ \ Textiles lndustrles In Kerala 

3442. SHRI P.C. THOMAS: Will the 
Minister of TEXTrLEs be pleased to state: 

(a) the names of public undertaking 
Textile Industries in the country Statewise; 

(b) the number of industries functioning 
in profit; 

(c) the number of labourers employed in 
such industries; and 

(d) the foreign exchange received out of 
export from these units? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARADYADAV): (a) to 
(d). Information is being collected and will be 
laid on the Table of the House. 

It 6 I 
Losses to NTC 

3443. SHRISRIKANTADAITA_NARA-
SIMHARAJA WADIYAR: Will the MinTSterof 
TEXTILES be pTeaseato state: 

(a) the loss sustained by National Textile 
Corporation during last three years; 

(b) whether efforts were made by 
Government to reduce losses of N.T.C; 

(c) if so, the performance of National 
Corporation during last six months; 

(d) whether Government have gone into 
the various factors which are responsible for 
the losses of National Textile Corporation; 
and 

(e) if so, the details thereof? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 

The net losses suffered by NTC mills during 
the last three years are given below: 

Year Rs. in crores 

1 2 

1987-88 261.60 

1988-89 311.66 

1989-90 (Prov!.) 196.28 

(b) Yes, Sir. 

(c) During the period February to July, 
1990, the NTC mills suffered provisional net 
losses amounting to about Rs. 71 .03 crores 
as compared to net loses of Rs. 117.91 
crores during the same period last year. 

(d) and (e). An indepth study of working 
of NTC Mills showed various factors respon-
sible for high cost of production such as 
obsolete machinery, low productivity. sur-
plus labour, low capacity utilisation coupled 
with power cuts and absenteeism. The study 
also indited low unit sales realisation due to 
low value added products, higher percent-
age of grey sales and competion from pow-
erloom sedor. 

[ Translation} 
V, ~~-

Irrigation Projects of Rajasthan 

3444. SHRI KAILASH MEGHWAL: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) the present status of the Sukali 
irrigation project in district Sirohi, Dandi 
Sandra irrigation project in district Jalore and 
Mount Abu multipurpose project in district 
Sirohi of Rajasthan and the reasons for not 
according sanctioned to these projects; 

(b) the irrigation capacities of these 
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projects and the areas likely to be brought 
under irrigation by these projects; and 

(c) the expenditure likely to be incurred 
on these projects, project-wise? 

THE MINISTER OF STATE OF THE 
MINISTRYOFWA TERRESOURCES (SHRI 
MANUBHAI KOTADIA): (a) to (c). While on 
Sukii Irrigation Project estimated to cost Rs. 

sector functioning Madhya Pradesh. 

(b) It is estimated that annual require-
ment of 81.5% of the cotton yarn by hand-
looms and 58.2% of the requirement of 
poweriooms is being met in Madhya Pradesh. 

(c) Government does not set up such 
mills. 

11.40 crores and envisaging irrigation bene- [English] r ~ r l,~ -t-l--It-
frtsin3.21th,ha.,theStateGovernmentisto\J~U _"" (.,·0=- ... ,~t , I.i r-"" 
obtain forest clearance, on Bandi Sendra Shifting of Government Offices outside 
Project estimated to cost Rs. 7.13 crores and Deihl 
envisaging irrigation benefits in 1.8 tho h.a, --
State Government is to comply with the 3446. SHRI KAILASH MEGHWAL: 
observations of the Central Apprising Agen- SHRI PVARE[AL KHANbEL-
cies. Mt. Abu multi-purpose project estimated --WAL: ~ ---~---
to cost Rs. 15.45 crores and envisaging 
irrigation benefits in an area of 1.71 tho ha. 
has been returned to the State Government 
due to non-compliance of the observations 
and for sub-mission of modified report. 

\).., ~ .~ 
Cooperative CoHon Mills In Madhya 

Pradesh 
----~ ... 

3445. SHRt .S,C. VARMA: Will the 
Minister of TEXT"u::ES be pleasea to state: 

(a) The number of cooperative cotton 
mills functioning in Madhya Pradesh; 

(b) whether the requirement of hand-
loom and powerloom industry is being ful-
filled by these mils; and 

(c) whether Government propose to set 
up a new cotton mills in cooperative sector if 
so, the number of new miUs likely to be set up 
during the Eighth Five Year Pian? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): <a> 
There are two spinning mills in cooperative 

Will the Minister of URBAN DEVELOP-
ME NT be pleased to state: 

(a) whether Government have finalised 
the proposals to shift certain Central Gov-
ernment Offices from Delhi to reduce con-
gest\on~ 

(b) if so, the tentative list of stations, 
where it is proposed to shift these offices; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOU MARAN): (a) 
to (c). All MinistrieslDepartments were 
addressed to furnish the information about 
shifting of offices outside Delhi. 50 Minis-
tries/Departments have replied so far. Based 
on the information received from 50 Minis-
trieslOepartments as well as specific deci-
sions taken by the Cabinet Committee on 
Accommodation as available in the Director-
ate of Estates, the offices given in the State-
ment below are to be shifted outside Delhi to 
places indicated against them. 
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STATEMENT 

List of Offices to be Shifted Outside Delhi 

51. No. Name of the Office 

1 2 

1. Coast Guard (Hd. Qrs.) 

2. Research & Development Centre, Postal Deptt. 

3. Dte. of Inspection, Northern Inspection 
Circle, Deptt. of Supply. 

4. Publications Division, Films Division, Song and Drama 
Division and the Dte. of Field Publicity under the 
Ministry I &8 

5. National Crime Records Bureau under Ministry of Home 
Affairs 

6. Deptt. of Light Houses and light Ships 

7. Central Institute of Research and Training in Employment 
Service, Ministry of Labour. 

8. Commissioner of Payments of Deptt. of Industrial 
Development 

9. Department of Publications 

10. C.P.W.D. Training Institute 

11. National Academy of Customs, Excise and Narcotics 

A f,,( :"'O~\f'",(L_~ i\(cc"'-v r--~ !,.~: • ;,.--

Where to shift 

3 

Ghaziabad 

Ghaziabad 

Ghaziabad 

Ghaziabad 

Any DMAtown 

NOIDA 

NOIDA 

Any suitable 
location 
like Gurgaon. 

Faridabad 

Ghaziabad 

Faridabad 

\ i.alntenance of Government Quarters 
In Minto Road Complex 

3447. PROF. YADUNATH PANDEY: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

received from the Residents Welfare Asso-
ciations of Minto Road Complex, New Delhi 
regarding deterioration conditions of inner 
roads, street lights, sanitary conditions, white 
wash and paintings and maintenance/re-
pairs of the quarters; and 

(a) whether complaints have been (b) if so, the action taken by Govern-
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ment in this regard? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOU MARAN): (a) 
Yes, sir. 

(b) The work of pre-mix of roads with 
paver has been taken up by the CPWD 
departmentally. White-washing and paint-
ing, inside and outside the quarters, have 
been completed. Complaints relating to repair 
to sanitary installations are also attended to 
as and when receiVed~1 , 
~l Dr,· y -

Construction of S8maj Sadans in 
Govemment Colonies 

3448. SHRI RAM SAGAR (Saidpur): 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) wheth&r the Department of person-
nel & Training etc. had given sanction/clear-
ance of funds for the construction or Samaj 
Sadans in Government Colonies a few years 
ago, but the same have not been constructed 
so far; 

(b) if so, the details of such sanctions! 
clearance and reasons for not taking up the 
construction work thereof; and 

(c) the steps taken or now proposed to 
expedite the construction of Samaj Sadans 
on priority basis? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
Administrative approval and expenditure 
sanction for construction of Samaj Sadans in 
Sector VIII & XII, R.K. Puram; Sector-I, M.B. 
Road; Sadiq Nagar; and Cluster-V, Timar 
Pur; had been issued by the Department at 
personnel & Training (now Ministry of Per-

sonnel, Public Grievances and Pension) 
about 1 to 3 years back. 

(b) and (c). Informations is being col-
lected and will be laid on the Table of the 
Sabha. 

I Translation] 

'-t (;> ~ New Sugar Mill In Bihar 

3449. SHRI JANARDAN TIWARi: 
SHRiDASAf C"HOWDHARv: -. ~-___ 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether Government propose to 
issue Letters of IntenMndustrial Licences for 
setting upof new sugar mills in Bihar keeping 
in view the interests of farmers; 

(b) if so, the name of the district in which 
these are to be set up; 

(c) the details of proposals received by 
his Ministry fOT grant LOVIL for the purpose 
during the years, 1989 and 1990; and 

Cd) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) to (d). The 
Government of India only considers the 
proposals received by it for setting up of new 
sugar factories in various parts of the coun-
try. During 1989 and 1990 (upto 31.7.1990), 
11 proposals have been received for grant of 
LOI!IL for setting up of new sugar factories in 
the State of Bihar The details of these pro-
posals are given in the statement below 
which would be considered in accordance 
with the licensing policy guidelines an-
nounced vide Press Note date 23.7.90. 
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(English] 

,<; 
Indian Labourers Stranded In 

Iraq 

3450. SHRI JANARDAN TIWARI: 
DR. BENGALI SINQ.tt. 
strRI B~N.WABIl"A.J....e1!B0-

- -HIT: 
SHRr--SHEO SHARAN 

VERMA:·' 
SHRl HARISH PAL: 
SHRI B.N. R~QQ'f ~ 
SHRI K.S. RAO_,;_ 
SHRI MANJKBAQ_jj_ODL YA 
- GAVIT: -~-

SHRfR.N.RAKESH: 
SHRI· .. "-~MAHADEO 

SHIWA!'J~I3.:. 
SHRI K. IVIURALEEDHARAN: 

Will the Mlnlsterof LABOUR be pleased 
to state: 

(a) whether Government are aware of 
the reports that a large number of Indian 
labourers are stranded without employment 
in Iraq; 

(b) If so, whether Government have 
ascertained, the position and it so, the facts 
in this regard; and 

(c) the action, If any taken or contem-
plated In the maner? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). As per available reports, no 
Indian labourers are stranded without em-
ployment In Iraq. 

(c) Does not arise. 

[Translation] 
~I~ 

World Bank Assistance for Water 
Reservoir Schemes 

3451. SHRI DAULAT RAM SARAN: 
Will the Minister of WATER REsoDRCES 
be pleased to state: 

(a) whether World Bank has provided 
any assistance for implementing Water 
Reservoir Development Schemes in India; 

(b) if so, the details thereof; and 

(c) the amount out of the said amount 
earmarked for Rajasthan and the details of 
the scheme for which such amount has been 
sanctioned? 

THE MINISTER OF STATE OF THE 
MINISTRYOFWATERRESOURCES (SHRI 
MANUBHAI KOTADIA): (a) Yes, Sir. 

(b) A statement is given below. 

(c) Presently, no Irrigation project in 
Rajasthan is being implemented with World 
Bank assistance. 

STATEMENT 

The following irrigation projects are under Implementation in which construction/develop-
ment of water reservoirs/dams are being financed by World Bank: 

1. 

Name of the Project 

Gujarat Medium Irrigation II Project 
(Cr. 1496-IN) 

Amount of Assistance 
(in US$) 

172 Million 
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Name of the Project Amount of Assistance 
(in US$) 

2. Sardar Sarovar Dam & Power Project 300 Million 
(Credit No. 1552-IN/Loan No. 2497-IN) 

3. Upper Krishna Irrigation Project Phase-II 325 Million 
(Cr. 201 D-INILn. 305D-IN) 

4. M.P. Major Irrigation Project 
(Credit No. 1177-IN) 

5. Punjab Irrigation & Drainage Project 
(Cr. 2076-INlLn. 3144-IN) 

6. Periyar Vaigai Irrigation-II Project 
(Cr. 1468-IN/SF-16-IN) 

'-t li r--
Opening of Groundnut and Mustard 011 

Mill with EEC assistance 

3452. SHRI DAULAT RAM SARAN: 
Will the MinTster 01 FOOD AND Civil 
SUPPLIES be pleased to state: 

(a) the amount sanctioned for opening 
, of groundnut and mustard oil mills in the 

cooperative sector with the assistance of 
European Economic Community; and ------

(b) the number of mills proposed to be 
set up under the scheme in Rajastnan and 
the names of places where these mills are 
proposed to be located? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVil SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) An amount 
of Rs. 343.42 million has been sanctioned by 
the NCDC for the establishment of five 
mustard oil mills in Rajasthan with EEC 
assistance. 

220 Million 

165 Million 

35 Million 

(b) A total number of six mustard oil 
mills is proposed to be set up under the 
scheme in Rajasthan out of which five oil 
mills have been sanctioned at Gangapur 
city, Jalore, Jhunjhunu, Merta city and Sri-
ganganagar. The sixth oil mill is proposed to 
be set up at Kota. ..., 

_ - -- 1- '-' 1 . 
Inclusion of Nainltal Villages Under 

ICDS 

3453. SHRI M.S. PAL: Will the Minister 
of WElFAREbeple~~~ to state: 

(a) whether any proposal from Govern-
ment of lJ.ttar Pradesh has been received to 
include certain villages of Nainital district 
under the Integrated Child Development 
Services Project; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF WOMEN AND CHilD 
DEVELOPMENT IN THE MINISTRY OF 
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WELFARE (SHRIMATI USHA SINHA): (a) 
and (b). No proposal has been received for 
allocation of new centrally sponsored ICDS 
projects in the current financial year from 
Government of Uttar Pradesh. However, in 
July 1989, Kashipur and Thad of Nainital 
were proposed for allocation of ICDS proj-
ects during 1989-90. 

'"'t'" ~ Setting up of 'Mahila Vlkas Nigam' 
Units in Rural Areas of Maharashtra 

3454. SHRI HARI SHANKAR MAHALE: 
Will the Minister of WELFARE be pleased 
to state: 

(a) whether the Women Development 
Corporation (Mahila Vikas Nigam) propose 
to set up its units in rural areas of Maharash-
tra during 1990-91 ; 

(b) if so, the name of the places where 
such Units are ;:>roposed to be opened in 
Nasik district; and 

(c) the details of such units? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF Wr.MEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
WELFARE (SHRIMATI USHA SINHA): (a) 
to (c). Information is being collected from the 
State Government of Maharashtra and will 
be laid on the Table of the House. 

[English] 
'v- ."\(\ 

Implementation of Recommendation of 
Chattopadhyaya Commission 

Re: Jobs to Handicapped 

pleased to state: 

(a) the details of existing provisions for 
the education and offering jobs to the physi-
cally handicapped in the country; 

(b) wbether Chattopadhyaya Commis-
sion has also made recommendations in this 
regard; and 

(c) if so, the reaction of Government 
thereto? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) The requisite details are given in 
Statement-I below. at Annexure-I. 

(b) and (c). The information is given in 
Statement-II below. 

STATEMENT-I 

The details of existing major schemes/ 
programmes for education and providing 
jobs for physically handicapped persons are 
indicated below: 

1. 

2. 

SCHOLARSHIP FOR THE DIS-
ABLED PERSONS 

Government of India have a scheme 
for providing scholarships to physi-
cally handicapped students includ-
ing the blind for pursuing education 
from Class IX onwards. Scholar-
ships are also provided for techni-
cal and professional training, cor-
respondence courses of study and 
on the job training to the handi-
capped. In addition to the scholar-
ships. which vary depending upon 
the courses of study. for day scholar 
and hostellers. readers' allowance 
to the blind is also given. 

INTEGRA TED EDUCA TlON FOR 
THE DISABLED CHILDREN 

Integrated education for the Dis-
abled Children purport to provide 
educational opportunities to dis-
abled children in common schools. 
The Central Government provide 
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3 

1 00% assistance to the State 
Governments and Union Territo-
ries for Implementation of thiS 
scheme ThiS Scheme IS presently 
been Implemented In 17 States and 
2 Union TerritOries 

SCHEME OF ASSISTANCE TO 
ORGANISA TlONS FOR THE DIS-
ABLED 

Under thiS scheme grant-In-aid IS 
prOVided to Volu ntary Organisations 
working for disabled persons Upto 
90% financial assistance IS given 
to such voluntary organisations for 
prOViding education, vocational 
training, placement and rehablhta-
tlon faCilities to disabled persons 

4 EMPLOYMENT 

I) ReservatIon 3% vacancies an 
Central Government In Group C & 
D posts and comparable posts In 
Central Pubhc Undertakings have 

been reserved for phySICally handi-
capped -1% each for the blind, 
deaf and orthopaedlcally handi-
capped 

II) Special Employment Exchange for 
PhYSically Handicapped 22 Spe-
cial Employment Exchanges for 
phySically handicapped and 42 
Spat-Ial Cells rn normal employ-
ment exchanges for handicapped 
have been set up exclusively to 
help the handicapped In gainful 
employment BeSides, normal 
employment exchanges help the 
handicapped person In fandlng suit-
able employment 

III) VocatIonal RehablMatlon Centres 
17 Vocatronal Rehabilltatron 
Centres are at present set up 
through-out country The services 
offered by VocatIOnal Rehabllrta-
tlon Centres Include medical evalu-
ation, vocational evaluation, skill 
development and placement 
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tJ(JCt 
\. 'b - \ Wakf Act, 1984 -

3456. SHRI A.K.A. ABDUL SAMAD: 
Will the Minister ot W~[rXR~4'6e preased 
to state: 

(a) whether the Wakt Act, as amended 
in 1984, has been wholly or partially brought 
into force in the whole or a part of the country; 

(b) if so, the particulars of the notifica-
tions with the corresponding provisions and 
areas; 

(c) whether atthe instance of the Muslim 
Community, the Wakf Act is to oe amended 
further and detailed amendments have al-
ready been tina!ised by the Committee of 
MPs set up by Government; and 

(d) if so, the reason for the delay in 
introducing a bill for the purpose? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). Only two provisions ofthe Wakf 
(Amendment) Act, 1984, namely, those in-
serted by new Sections 66G (relating to 
extension in the period of limitation from 12 
to 30 years for filing recovery suits for Wakf 
properties) and 66H (relating to manage-
ment of evacuee Wakf properties by a Wakf 
Board) have been enforced in all the areas in 
which the Wakf Act, 1954 is in force. The 
aforesaid sections were enforced vide noti-
fications No. G.S.A. 89 (E) date 23.6.86 and 
corrigendum No. GSA. 942 dt. 10.7.1986. 

(c) and (d). The Committee of Wakf 
(Amendment) Act, 1984 has made certain 
recommendations with regard-to objections 
received by the Central Government against 
some of the provisions of the Amendment 
Act which are under consideration of the 
Government. 

[Translation J 
\.1\ C1 C Sugar Production -

3457. SHRI PHOOL CHAND 
---VERMA:-·-~--·-

SHAI MANJAI LAL: 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether the cost of sugar production 
in the country has increased as compared to 
last year; 

(b) ifso, the cost of sugar production per 
quintal last year as well as in the current 
year, separately; 

(c) thenamesofthecommoditieswhose 
prices have increased this year; 

(d) whether Government have sug-
gested measures to reduce production cost 
in view of the continuous increase in prices; 

(e) if not, the reasons therefor; 

(f) whether Government propose to 
provide relief in levies imposed on sugar: 
and 

(g) the extent of levies imposed per 
quintal on sugar this year? 

THE MINISTER OF STATE IN THE 
MINISTRYOF FOODANDCIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) and (b). 
Yes, Sir. The all India average estimated 
cost of production of sugar for levy purposes, 
Le., based on statutory minimum cane price, 
has been Rs. 436.09 and Rs. 494.16 per 
quintal of sugar during 1988-89 and 198~-90 
respectively. 

(c) During the past 31 weeks ending 
4.8.1990 (between weeks ending 30.12.89 
to 4.8.90), there has been price rise in re-
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spect of the following selected commodities, 
rice, wheat, baJra. gram, arhar. moong. urad. 
potatoes. onions, munon, tea, sugar, gur, 
petrol, high-speed diesel oil, vanaspati, rape 
and mustard oil, groundnut oil, gingelly oil, 
laundry soap, toilet soap and cement. 

(d) and (e). The following measures 
have been adopted by Government to re-
duce production cost:-

i) Prescrrptlon of minimum ecollomic 
capacity of 2500 TeD for new sugar 
factories. 

ii) Grant of incentives for expansion 
of capacity upto 2500 TCD. 

Basic 

Levy Sugar 17 

Free-sale sugar 24 

iii) Encouraging cane development 
programme for producing high 
sucrose content varieties and for 
ensuring fuller capacity utilisation. 

iv) Grant of Loans from Sugar Devel-
opment Fund on _soft terms for 
modernisation/expansion of sugar 
factories as well as for cane devel-
opment. 

(f) No, Sir. 

(g) The existing rates of Central Excise 
Duty on 'Levy' and 'Free-sale' sugar are as 
under: 

Additional Rs/Quintal Total 

21 38 

26 50 

In addition to the above. sugarcess @ Rs. 14 per quintal of sugar (both on le'vY and free) 
is also levied. "" \ • " 

1 H~ (''-'" ' nO _ .. _~_J~ ') c.a... \~ \' v"'\' ~ 
,-,\C4. \ ~.! 

Regular Tests of Medicines THE MINISTER OF STATE OF THE 

3458. SHRI BALESHWAR YADAV: 
Will the Minis~f HEALTH AND FAMILY 
~LFARE be pleased to state: 

(a) whether licences of pharmaceutical 
companies were cancelled or suspended on 
the basis of regular tests of medicines during 
the last few years; 

(b) if so, whether Government have 
now decided not to conduct regular tests; 
and 

(c) if so, the measures proposed to be 
adopted to check the supply of sub-standard 
medicines in the market? 

MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) to (c). The manufactura, sale and distri-
bution of drugs is being enforcad by the 
State Drugs Control Authorities appointed 
by the State Govern ments. Drugs inspectors 
of the States and the Centre regularly draw 
samples of drugs for testing under the provi-
sions of Drugs and Cosmetics Act and Rules 
thereunder. Whenever any sample of drug is 
found to be not of standard quality or spuri-
ous, actions like withdrawal of batch from the 
market, cancellation suspension of licences 
and prosecution etc. of firm depending upon 
nature of test reports are being taken by the 
State Drugs Controllers who are the licens-
ing authorities. There has been no change in 
these provisions. 
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[English] I \I~ '" \) ~ J. ~ t ~ .." v V-. ()..,----. ..;r~ {:,x..v ~ 
)ndustrial licences for Sugar Units In 

U.P. 

3459. SHRI KALP NATH RAI: Will the 
Minister of f2bOD AND CIVILSUPPLES be 
pleased to state: 

(a) the number of Industrial Licences 
issued for the manufacture of sugar granted 
to the State of Uttar Pradesh under the 
Industries Development and Regulation Act, 
1951 ; 

(b) the number of factories which got 
the licences for the expansion of the existing 
capacity In the State: and 

(c) the timE' sc~edule wlthm which the 
,ndustnes are expected to start crushing the 
sugarcanes? 

THE MINISTER OF STATE IN THE 
MINISTRYOFFOODANDCIVILSUPPLIES 
(SHRI RAM PUJAN PATEL): (a) and (b). 
After the announcer,'ent of the licensing 
policy gUidelines for the 7th Five Year Plan 
on 02.01.1987, the Centra. Government have 
Issued 12 LOis for establishment of new 
sugar factories and 69 LOis for expansion in 
~he existing sugar factories in the State of 
Uttar Pradesh (as on 31.7.90) 

(c) It generally takes about 3-4 years to 

set up a new sugar factory and about 2-3 
years for completion of an expansion proj-
ect. ~ 

~ J i.P'I ...... .......\ \ ' 

Sugar Factories in Tamil Nadu _-
3460. SHRI R.JEEVARATHII\IAM: Will 

the MinisterDf"" FOOD AND CIVIL ~SUP
PLIES be pleased to state: 

(a) whether Government propose to 
give new permits for setting up sugar facto-
ries in Tamil Nadu; 

(b) if so, how many applications have 
been received so far for setting up sugar 
units in Tamil Nadu during the current year: 

(c) whether Government are consider-
ing private sector for this purpose; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) to (d). 
Department of Food have received 12 appli-
cations till 31.7.90 during the current sugar 
year (i.e. from October 1989 onwards) for 
setting up of new sugar factories of 2500 
TCD each in the State of Tamil Nadu, The 
details of these applications are given in the 
Statement below. These pending applica-
tions would be considered in accordance 
with the policy guidelines announced vide 
Press Note dated 23.7.90. 
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Non-Payment of Salttrles to Central flats which are not yet ready for occupation 

Institute for Yoga in all respects; and 

3461. DR. ASIM BALA: Will the Minister 
of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether it is a fact that the Central 
Research Institute for Yoga is 100 per cent 
financed Institute since its inception in 1976; 

(b) whether the employees of this Insti-
tute have not been paid salaries since De-
cember, 1989; and 

(c) if so, what steps are taken by Gov-
ernment in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) Yes, Sir. 

(b) and (c). The employees have not 
been paid salaries since January, 1990 
because of shortage of funds, agitation of 
the employees, non cooperation of the Di-
rector and the resultant state of impasse in 
the Institute. The Yoga employees Associa-
tion have been demanding among other 
things removal of the Director of the Institute. 
They have written to the Government that 
the Director of the Institute may not pay their 
salaries in case more funds are released to 
the Institute. They have also filed a case in 
the High Court of Delhi demanding among 
other things, timely payment of salaries. The 
matter is subjudice. 

So \ 
Possession of SFS Flats by DDA --3462. DR. ASIM BALA:Wilithe Minister 

of URBAN DEVELOPMENT be pleased to 
state: 

(a) whether the Delhi Development 
Authority has been issuing possession let-
ters to allottees of Self-Financing Scheme 

(b) if so, the reasons therefor and the 
steps taken by Government to check incon-
veniences to the allottees on this account? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOll MARAN): (a) 
and (b). Possession letters are issued on 
receipt of completion report in respect of the 
flats, and of full payment and duly completed 
requisite documents from the allottees. 
However, in some exceptional cases of non-
availability of civic services, issue of posses-
sion letters is withheld. All efforts are made 
to coordinate in this regard with the authori-
ties responsible for provision of civic serv-
ices. <:0 ) 

Goitre Disease in Madhya Pradesh 

3463. SHRI RAMLAL RAHI: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) - whether Government have seen 
reports of Goitre problem threatening sev-
eral areas of Madhya Pradesh; 

(b) whether Government have con-
ducted any survey to assess the number of 
people affected, disabled or beyond cure 
and areas affected; 

(c) whether Government have ensured 
that only iodised salt is used in these areas; 
and 

(d) if not, the immediate measures 
taken to facilitate availability of iodised salt? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMIL Y 
WELFARE (SHRI RASHEED MASOOD): 
(a) and (b). Sample surveys conducted by 
the different agencies in 16 districts of Madhya 
Pradesh, have revealed the incidence of 
Goitre as follows: 
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SI. No. Name of District Prevalence of Goitre Agency which conducted survey 

1 2 3 

1. Damoh 19.3 

2. Tikamgarh 18.7 

3. Jabalpur 16.1 

4. Sagar 19.2 

5. Chhattarpur 25.1 

6. SarguJa 41.8 

7. Shahdol 55.6 

8. Raigarh 34.8 

9. Bilaspur 32.5 

10. Sidhi 37.8 

11. Mandla 34.4 

12. Khandwa 35.0 

13. Khargone 35.0 

14. Betul 35.0 

15. Hoshangabad 35.0 

16. Chhindwara 35.0-

(c) and (d). Notification banning the sale 
of salt other than iodised salt has been 
issued by the State Government of Madhya 
Pradesh on the 1 st April, 1990. As such only 
iodised salt is to be used in the entire State 

4 

Directorate General of 
Hea!th Services 

Indian Council of 
Medical Research 

State Government of 
Madhya Pradesh 

with effect from that date. No report of short-
age of iodised salt in Madhya Pradesh has 
been received by the Ministry of Health and 
Family Welfare. 
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J Translation lr <r' I I" Cl • ~---{ • ~ 
, 0 C; ( h ~) \ o.,.............-"'I",.L \J U. I' ,/" 

Enquiry Against Officers of Undertak· 
ings 

3464. SHRI HUKUMDEO NARAYAN 
YADAV: Will the Minister of TEXTf(tS"De 
pleased to state: 

(a) the number of officers of the under-
takings under control of his Ministry against 
whom departmental departmental enquiry 
and CBI enquiry is going on regarding 
embezzlement and other matters and out-
come thereof; 

(b) whether officers against whom 
enquiry was pending were promoted and 
have since retired from service; and 

(c) if so, the particulars of those offi-
cers? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to 
(c). The information is being collected and 
the same will be laid on the table of the 
H:>use. 
<;O~ 

Pending Empioyees Provident Fund 
elSM ---",--'- -_ --,--

3465. Sl:tRI HUKUMDEO NARt\~N_ 
YADAV: Will the Minister of LABOUR be 
pleased to state: 

(a) the number of cases pending in the 
offices of the Employees Provident Fund 
Organisation and the reasons therefor; and 

(b) the action proposed to be taken by 
Government for speedy disposal of all these 
cases? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(,) AccordingtoavaiJableinformation. 61.231 

claims for final settlement of provident fund 
dues were pending with different Regional 
Provident Fund Commissioners as on 
31 .12.89. The delay in settlement of claims 
is generally attributed to: 

(i) Submission of incomplete and 
defective claims; 

(ii) Non-attestation of claim forms by 
the authorised official; 

(iii) Non-submission of necessary re-
turns by the employers; 

(iv) Non-payment of P.F. contribution 
by the employer. 

(b) Inordertoensurespeedydisposalof 
claims. the following steps have been taken: 

(i) Forms and procedure hav& been 
simplified; 

(ii) List of authorised officials has been 
enlarged to enable the member to 
get their signature in application 
forms attested by them in case of 
their inability to get their application 
attested by the employer due to 
closure etc. 

(iii) Where to final settlement is not 
feasible. the Regional Provident 
Fund Commissioners have been 
instructed to make part settlement 
so as to mitigate the hardship to the 
members. 

Food ProcessiIlSl",~nit~ and Difference 
-,- - -" - In Prices 

3466. SHRI HUKUMDE~ N.A~ 
YADAV: Will the Minister of FOOD PROC-
ESSING-INDUSTRIES be pleased to state: 

(a) the number of industrial groups 
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whose subsidiaries are engaged in food 
processing; 

(b) the number of unit which have not 
started functioning even after getting the 
licence and those which are closed; 

(c) whether it is a fact that there is a 
great difference between the prices which 
are paid to farmers and the prices of prod-
ucts which are sold in the market after proc-
essing; and 

(d) whether Government propose to 
reduce this gap; if not the reasons thereof? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRJ SHARAD YADAV): (a) 
and (b). Information in this regard is not 
being maintained centrally as most of the 
food processing industries are delicensed 
subject to certain conditions. 

(c) No such analysis has been carried 
out by the Ministry of Food Processing In-
dustries. 

(d) There is no such proposal. 

[English] 
) 

~o Cash Window In AIIMS --
3467. SHRI RAM SAGAR .!Saide~rJ: 

Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether there is only one cash 
window in AIIMS where patients or their 
relatives have to make deposits leading to 
waiting of large number of people in scorch-
ing heat, rain, etc; and 

(b) if so, the steps taken to open more 
cash windows for the convenience of the 
public/patients? 

THE MfNfSTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRt RASHEED MASOOD): 
(a) No, Sir. The AIIMS have reported that 
there are 5 cash windows in AIlMS hospital 
including those in Centres as per details 
given below: 

1 . Central Admission Office (AIIMS 
Main). 

2. X-ray Counter (AIIMS Main) 

3. Cardio Thoracic & Neuro Sciences 
Centre. 

4. Dr. R.P. Centre for Opthalmic Sci-
ences. 

5. Institute Rotary Cancer Hospital. 

All the above Cash counters are in 
covered areas and patients and their rela-
tives do not have to wait in the scorching 
heat/rain etc. 

(b) Does not arise in view the reply to 
part (a) of the question above. 

!" .- ( ._, v " 
Additional Fan In Government Quarters 

3468. SHRI RAM SAGAR (Saidpur): 
Will the Minister oTlJFfSAf,rDEVELOP-
MENT be pleased to state: 

(a) whether there is a proposal to pro-
vide an additional ceiling fan in Government 
Quarters in Delhi; 

(b) if so, the details thereof; 

(c) whether any assessment of old and 
unserviceable ceiling fans in Government 
quarters has been made in the recent past; 

(d) if so, whether any phased pro-
gramme has been chalked out to replace the 
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ceiling fans which have outlived their life; 
and 

(e) if so, the details thereof? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (d). The ihformation is being collected and 
will be laid on the Table of the Sabha. 

~O ~ 
Training Scheme In Amravati District 

(Maharashtra) 

3469. SHRI SUDAM DESHMUKH: Will 
the MiOister of LABOUR be pleas~ate 
the total enrolment and finally trained figures 
under Craftsmen Training Scheme, Appren-
ticeship Training Scheme, Craft Instructor 
Training and Vocational Traimng Programme 
for women in the District of Amravati (Mahar-
ashtra)? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
Information is being collected and will be laid 
on the Table of the House. 

Soq G-\ ~~ 
Diversion of Ganga Flood Waters 

3470. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of WATER RE-
SoURCES be pleased to state: 

(a) whether Ganga Flood Control Board 
have conducted any study on the demand of 
Bihar Government for diverting flood waters 
of Ganga to Jehanabad district of Bihar; 

(b) if so, the details thereof; and 

(c) the time by which the demand of 
"Bihar is likely to be met? 

THE MINISTER OF STATE OF THE 
MINISTRYOFWA TER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) No such de-
mand has been received by Ganga Flood 
Control Board. 

(b) and (c). Do not arise. 
CIQ 

Re(axation In Delhi Cooperative Socie-
tleSFiUies, 1973 

3471. ~.L.p_ V~ Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether there is any provision in the 
Delhi Cooperative Societies Act, 1972 or 
any other Act or Rule to relax the provisions 
of rule 25 of Delhi Cooperative Societies 
Rules, 1973 as a whole or any part thereof; 

(b) if so, the authority notified in this 
regard; 

(c) if not, the reasons for not giving 
effect to the provisions of the said Rule from 
the date it is confirmed by the Registrar, 
Cooperative Societies that there has been 
violation of Rule 25 or any of its sub-clauses; 
and 

(d) the authority competent to imple-
ment the orders of cancellation of flats/plots, 
allotted by the Cooperative House Building 
Societies and Group Housing Societies in 
Delhi, for restoration of the vacant posses-
sion of such cancelled flats/plots to the 
Society concerned? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). The Lt. Governor of Delhi may relax or 
exempt any Cooperative Society from any of 
the provisions of the Delhi CooperatIve 
Societies Act, 1972, u/s 88 of this act and 
from any of the provIsions of the Delhi Coop-
erative Societies Rule, 1973 under rule 155 
of these rules. 

(d) Delhi Development Authority 
(Lesser) is the competent Authority for can-
cellation/restoration of flats/plots allotted by 
Cooperative House Building Societies and 
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Cooperative Group Housing Societies in 
Delhi. 

/' \ \ '-_" 

Affidavits for Membership of Coopera-
tive Housing Societies 

3472. SHRI R.L. P. VERMA: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether some of the members of 
CooperatIve House Building and Group 
Housing Societies have been found to have 
filed wrong affidavits for seeking member-
ship of the Cooperative House Buildingl 
Group HOUSing Societies forthe purposes of 
allotment of plotslflats; 

(b) if so, the details of such cases which 
have come to the notice of DDAlRegistrar, 
Cooperative Societies during the last three 
years; and 

(c) the action taken or proposed to be 
taken by Government under Section 181 of 
the Indian Penal Code against such individu-
als who have filed wrong affidaVits? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
Yes, Sir. 

(b) The names of persons who have 
filed wrong affidavits for seeking member-
ship of the cooperative house building/group 
housing societies are indicated as per state-
ment below. 

(c) As soon as such cases come to the 
notice of the Registrar of Cooperative Socie-
ties, appropriate action under section 25 of 
the Delhi Cooperative Societies Rules 1973 
is taken. Possibilities of initiating action under 
section 181 of Indian Penal Code are also 
examined for this purpose. 

51. No. 

1. 

1. 

2. 

3. 

4. 

5. 

6. 

STATEMENT 

Name of the persons who have 
filed wrong affidavit 

2 

Smt. Drapadi Mehta 

Smt. Vimla Rani 

Dr. LK. Bahal 

Shri Baldhar Gupta 

Shri V.K. Dhingra 

Shri N.S. Jain 

7. Shri Satish Jain 

8. 

9. 

10. 

Shri Pritam Kumar Jain 

Shri Deepak Malhotra 

Shri R.K. Gupta. & 
Smt. Shushila Gupta 
wlo Shri R.K. Gupta 

11. Smt. Nalini Sehgal 

12. Smt. Anuradha Soi 

13. Smt. Lakshmi Nagriti 

14. Shri Ram Kumar Kapur 

15. Shri C.L. Malhotra 

16. Shri Om. Prakash Bhushi 

17. Ms. Champa Rani 

18. Shri Daulat Ram 

19. Shri Mittar Sain 
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1. 2 

20. Shri Bhup Chand Bajan 

21. Shri Hari Singh Mongia 

22. Shri G. K. Shawney 

23. Smt. Bhag Malhotra 

24. Shri Vishnu Dan Nagar 

25. Shri Kishan Chand 

26. Smt. Sita Monga 

27. Shri Menu Mal 

28. Shri J.S. Kohli 

29. Shri C.P. Chaudhari 

30. Shri l.A. Nijhawan 

31. Shri Rai Gulbam 

32. Smt. Kamlesh Kumari Bahal 

33. Mrs. Prem Sethi. 

[Translation] 

Dispensaries in Maharashtra __.,-- -.... 

3473. SHRI HARI SHANKAR MAHALE: 

Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased t~ state: 

(a) the number of dispensaries/hospi-
tats of Central Government Health Scheme 
functioning in Maharashtra at present; 

(b) the names of districts in Maharash-
tra where there are not such dispensaries/ 
hospitals; 

(c) the details of facilities being pro-
vided to the Central Government employees 
in these areas; 

(d) whether Government propose to 
open more such dispensaries/hospitals in 
1990 in Maharashtra particularly those ar-
eas where there is no hospital under Central 
Government Health Scheme; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) to (e). In Maharashtra, C.G.H.S. is func-
tioning in Bombay, Pune and Nagpur only. 
The number of dispensaries functioning in 
Maharashtra may be seen in statement be-
low. Central Government employees resid-
ing in cities where C.G.H.S is not functioning 
are provided medical facilities under CS 
(MA), Rules. During the current financial 
year, one more .a/lopathic dispensary is 
proposed to be opened in Pune. 
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Amount Spent on Anti-Drug Campaign be allocated for this purpose? 

3474. SHRIHARISHANKAR.MAt-1.ALJ:: 
Will the Minister of WELFARE be pleased 
to state: 

<a) the total amount spent during 1989-
90 on anti-drugs campaign launched by 
Government; 

(b) the extent of success achieved as a 
result of the campaign; and 

(c) what preventive mechanism has 
been devised for the students and other 
youth to refrain from drug addiction? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
<a> Ail amount of Rs. 36,34,381/- was spent 
by the Ministry of Welfare during 1989-90 on 
anti-drugs campaign. 

(b) Since this is a preventive strategy, 
success cannot be gauged in terms of 
numbers. However, from the information 
available the general level of awareness has 
increased. 

(c) various formal and non-formal media 
formats are being used to warn the students 
and youth about the ill-effects of drug abuse 
to help them abstain from addiction. 

\1 I 
Modernisation of Irrigation Projects In 

Maharashtra 

3475. S.t:!B.!!:I~J::fAb_E__: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

<a) whether Government propose to 
modernise some irrigation projects in Ma-
harashtra; 

(b) if so, the details thereof; and 

(c) the amount allocated or proposed to 

THE MINISTER OF STATE OF THE 
MINISTRYOFWAlER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) to (c). The 
Government of Maharashtra had taken up 9 
schemes, namely, (1) Extension of Krishna 
Canal, (2) Strengthening of Bhatghar, (3) 
Strengthening of Ekrukh, (4) Strengthening 
of Radhanagri, (5) Strengthening of Darna, 
(6) Gated Weir at Khodshi, (7) 5angola 
Branch Canal, (8) Modernisation of old Major 
Projects, and (9) Modernisation of old Me-
dium Projects for extension, improvement 
and modernisation of irrigation in 7th Pian. 
An expenditure of about Rs. 14.70 crores 
was incurred during 7th Pian. Outlay recom-
mended by the State Government for 1990-
91 is As. 2.8 crores. • 
~' ( 

I:xploltatJon of Child Labour 

3476. SHRt TEJ NARAYAN SINGH: 
Will the Minister of LABOUR be plea'sed to 
state: 

(a) whether any concrete steps have 
been taken or are proposed to check the 
exploitation of child labour; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) to (c). The following measures have 
been taken to check the exploitation of child 
labour: 

(i) The Child Labour (Prohibition and 
Regulation) Act, 1986 has been 
enacted to prohibit the employment 
of children below fourteen years of 
age in certain specified occupa-
tions and processos. This Act also 
seeks to regulate conditions of work 
of children in employments in which 
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they are not prohibited from work-
ing. There are provisions in several 
other labour taws such as the Fac-
tories Ad, 1948, the Mines Act, 
1952, the Beedi and Cigar Workers 
(Conditions of Employment) Act, 
1966, the States' Shops and Com-
mercial Establishments Acts, etc. 
which either prohibit or regulate the 
employment of children in speci-
fied areas. Stringent penalties have 
been laid down for infringement of 
these legal provisions. 

(ii) The National Policy on Child la-
bour formulated in 1987 inter alia 
provides for effective implementa-
tion of the legal proviSions relating 
to child labour; focussing of gen-
eral welfare and development pro-
grammes for the benefit of child 
labour and theirfamilies and taking 
up of projects in areas of concen-
tration of child labour to provide 
weHare inputs like education, health 
care, vocational training, etc. to 
working children. 

(iii) Financial assistance is provided to 
voluntary organisations for taking 
up action-oriented projects for the 
benefit of child labour. 

[English J 

Promotions to Players In F.e.l. 

3477. PROF. PREM KUMAR DHU-
MAL: Will the Minister Of FOOD AND CIVil 

SUPPLIES be pleased to state: 

(a) whether a number of players re-
cruited in F.C.I. are given promotions and 
special increments on the basis of the record 
of their performance in their respective 
games; 

(b) if so, whether his Ministry has re-

ceived any representations from some 
employees whose claims for promotions have 
been ignored; and 

(c) if so, the action taken by the Govern-
ment thereon? 

THE MtNISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASooD): 
(a) Yes, Sir. 

(b) and (c). One employee of FCI rep-
resented for not promoting him based on his 
performance in sports. The FCI has been 
asked to take appropriate action on the 
representation. 

~ ~a~slation ] ~l 50 ) ~ T; I ," /;// 

Amount Spent of Scheduled Castes 
and Scheduled Tribes 

3478. SHRI GULAB CHAND 
KATARIA: --

SHRI NANDLAL MEENA: 

Will the Minister of LABOUR be pleased 
to state: 

(a) the amount spent on the welfare on 
Scheduled Castes and Scheduled Tribes 
during the last three years, State-wise; 

(b) whether these castes have not 
developed fully inspite of this expenditure; 
and 

(c) if so, the steps Government propose 
to take to ensure development of SCs and 
STs? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) The Statements I to '" are given below. 

(b) Although target fixed during VI and 
VII Five Year Plans in terms of number of 
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S·.C.tS.T. families to be assisted economi-
cally to enable them to cross the poverty line 
had over-reached, a large number of them 
could not actually cross the poverty line, 
mainly, due to inadequacy of economic 
assistance provided to them and would be 
needing further dose (s) of assistance during 
vm Five Year Plan to take them above the 
poverty line and to stay there. 

(c) The major strategies of Special 
Component Plan for S.Cs. and Tribal Sub 
Plan for S.T.s that have been adopted by 
Government to ensure overall development 
of S.Cs. and S.Ts. will be continued during 
VIlI Five Year Plan. In order to make these 
strategies more effective, Prime Minister 
wrote on 12.1.90 to all State Governments. 
U.T. Administrations and Union Ministers 
emphasising the need for quantifying ade-
quate outlays under S.C.P. for S.Cs. and 
T.S.P. for S.Ts. atleast in proportion to the 
percentages of people belonging to these 
communities in the total population, for 
making the programmes more selective and 
relevant to the requirements of these people, 
and correcting the deficiencies in implemen-
tation ofthe programmes during the VIII Five 
Year Ptan. He also stressed that develop-
ment needs of S.C. and S.T. people should 

be identified according to the order of priori-
ties and that among the immediate develop-
mental needs, top priority should go to mini-
mum needs programme like Drinking Water, 
electricity, school, health centres etc. in S. C. 
Basties and tribal areas; effective implemen-
tation of the land ceiling Acts; a substantially 
stepped-up educational programme for 
appropriate small, minor and medium irriga-
tion projects forthe ben~!!tof S~Cs and ~.Ts; 
preventing land alienation and restoration of 
alienated land belonging to S.T. people; 
appropriate income generating schemes 
such as dairying, animal husbandry, horti-
culture etc.; ensuring a remunerative price 
for surplus produce both agricultural as well 
as minor forest, of S.T. people; programmes 
for occupational diversification of these 
sections of S. Cs who are engaged in socal-
led "Unclean" occupations like scavenging, 
flaying and tanning of skins; a ban on dry 
latrines and expeditious rehabilitation of 
displaced scavengers; rehabilitation of S.T. 
people displaced due to installation of vari-
ous projects, etc. The above priorities have 
also been out lined in the Approach Paper to 
the VIII Five Year Plan entitled "Towards 
Social Transformation" which has already 
been accepted by the National Development 
Council. 
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[English] _. ,.... 
'- \~ .') 
~\' 

Housing Schemes funded by HUDCO 

3480, SHRI ANBARASU !;Fll': __ 
SHAI MANOAANJAN 
~~BHAKATA: - -

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether there are any housing 
schemes funded by HUDCO; and 

(b) if so, the details thereof? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
and (b). Housing and Urban Development 
Corporation has been financing housing 
schemes of various borrowing agencies in 
the States/UTs. As on 31.7.90 HUDCO had 
sanctioned a total number of 7003 housing 
protects worth As. 7043.99 crores with loan 
commitment of Rs. 4413.13 crores. The 
projects on completion will provide 38.64 
lakhs dwelling units, 0.21 lakh non-residen-
tial buildings and 3.25 lakh development 
plots in rural and urban areas of the country. 

[Transiation ] 

Setting up of Hospital in Uttar Pradesh 

3481. SHRI HARISH RAWAT: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether Government propose to 
open a well equipped hospital having all 
medical facilities in every district of every 
State; and 

(b) if so, the total number of such 
hospitals opened in Uttar Pradesh so far and 

the time by which these are likely to be set up 
in rest of the districts? 

THE MlNISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMIL Y 
WELFARE (SHRI RASHEED MASOOD): 
(a) and (b). Health being a State subject, the 
opening of new hospitals in the States is the 
responsibility of the respective State Gov-
ernment. There is no proposal for opening 
new hospitals in the districts by the Central 
Government. 

[English] ':.....A -l 

SUpply of Edible Oils to Madhya 
Pradesh - .. ----

3482. SHRI PYARELAl KHANDEl-
-'WAC:'-
SHfH PHOOL CHAND 

VERMA: 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) the quantity of edible oils supplied to 
Madhya Pradesh during the last one year; 

(b) the total requirement of edible oils of 
the State during t~e year 1990-91 ; 

(c) the quantity of edible oils proposed 
to be supplied to the State during the current 
year; and 

(d) the rate at which Union Government 
supply edible oils to the State? 

THE MINISTER OF STATE IN THE 
MIN ISTRY OF FOOD AND CIVil SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) The quan-
tity of imported edible oil allocated to and 
lifted by the Madhya Pradesh during last one 
year Le. August 1989 to July, 1990 is as 
under:-
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(Quantity of MTs) 

Allocation Lifting 

August, 1989 1600 

September. 1989 2000 

October, 1989 3000 

November, 1989 4000 

December, 1989 2000 

January, 1990 2000 

February, 1990 2000 

March,1990 200D 

April,199O 2000 

May, 1990 2000 

June, 1990 4000 

July, 1990 4000 

(b) The GovemmentofMadhya Pradesh 
had made ademand of 60,000 MTsofedible 
oils for PDS during the oil year 1989-90 i.e. 
from (November, 1989~ober, 1990). The 
average monthly demand worked out from 
the yearly demand is 5,000 MTs. The de-
mand for edible oils for the oil year 1990-91 
(Nov.-Oct) has not been received from the 
State. 

(c) Distribution of edible oils to the 
consumers through Public Distribution Sys-
tem is intended to supplement the availabil-
ity of edible oils and not to meet the entire 
edible oil requirements of all the consumers. 
Due to constraint of foreign exchange, a 
limited quantity of edible oil is available to be 
distributed through the PDS. Considering 
the increase in the prices of edible oils in the 
market and excalation in consumption due 
to festivals. the monthly allocation of edible 

229 

681 

1642 

3550 

1464 

1299 

1757 

1044 

1484 

'165 

1448 

1058 

oils for PDS in respect of Madhya Pradesh 
has been increased from 4,000 MTs in July, 
1990to 5,000 MTs in August, 1990 and this 
increased allocation is likely to continue for a 
couple of months to meet the requirements 
of festival months. 

(d) The imported edible oils is supplied 
@ As. 14,500 per MT is 15 kg. tins to 
Government of Madhya Pradesh. 

S '---\I~ia Population Project In Madhya 
Pradesh 

3483. ~IjB!'p'y'~RELAL K~~-
WAl: 

SHFH PHOOL CHAND 
VERMA: ----_ 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 
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(a) the name of districts selected for 
implementing the World Bank aided India 
Population Project in the State of Madhya 
Pradesh; 

(b) whether Government propose to 
Include more districts in the programme; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) to (c). The World Bank-aided Vlth Na-
tional Family Welfare Training and Service 
Delivery India Population Project is being 
implemented in the State of Madhya Pradesh 
on a State-wide basis and is not confined to 
specific districts. The question of including 
more districts under the Project, therefore, 
does not arise. 

S-'J -:. 
Vacation of Government Accommoda-

tion by Ex-MPs/Ex-GovernorslEx:. 
------- Ministers 

3484. S!:!B_L _. SHANKERSINH 
VAGHELA: 

DR. A.K. PATEL: 

Will the M,nister of URBAN DEVELOP-
MENT be pleased to state: 

(a) the names of the Ex-Ministers, Ex-
Governors and Ex-MPs who are occupying 
Government accommodation in Delhi and 
the outstanding dues against each one of 
them and towards those who have vacated 
but not cleared the dues; 

(b) whether some Ex-MPs and Ex-
Governors have been grantl;!d extensIon to 
continue to stay; and 

(c) if so, their names and reasons in 
each case? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
As per Statement I to V given below. 

(b) Yes, Sir. Some Ex-MPs have been 
granted extension to stay_ 

(c) As per Statement VI given below. 
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Accommodation to Office Bearers of maintained. However, the particulars of the 
Political Parties present allottees are given in Statement, II 

below. 
3485. SHRI SHANKE~NH 

YAG~A: 
DR. LAXMINARAYAN PAN-
---OEYA:-- - _.-_ 

Will the Mihls!e; of URBAN DEVELOP-
MENT be pleased to state: 

(a) the guidelines laid dowr, for the 
allotment of bungalowslflatslhouses to the 
office bearers of the various political parties 
in Parliament and outside and their affiliated 
wings and front organisations like Trade 
Unions, Mahila Voluntary Forces and oth-
ers; 

(b) the particulars of such accommoda-
tion allotted as yet by Government and the 
period for such allotment; 

(c) whether the accommodation still 
continues to be occupied by the allottees; if 
so, the rent and arrears payable by them and 
the reasons fortheircontinumg to occupy the 
accommodation; 

(d) whether there is any proposal to 
revise the policy/guide-lines in this regard; 
and 

(e) if so, the details thereof? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOll MARAN): (a) 
A copy of the guidelines for allotment of 
Political Parties/groups is given in statement 
below. 

(b) and (c). No separate statistics are 

(d) and (e). No review of the policy 
guidelines is contemplated. 

STATEMENT-I 

Guidelines for allotment of general pool 
accommodation to political parties were 
reviewed by the Cabinet Committee on 
Accommodation at its meeting held on 12th 
September, 1985 and the following propos-
als have been approved by the Committee: 

i) Only such of the political parties or 
groups as have bedn recognised 
as such by the Speaker need be 
given accommodation. A list of 
parties and groups as recognised 
by the Speaker, may be obtained 
from the Ministry of Parliamentary 
Affairs. Licence fee may be calcu-
lated in terms and of F.R.-45--A. 

ii) Allotment may be cancelled in ineli-
gible cases. 

iii) Only 1/3rd of the staff within overall 
ceiling of six units for party for resi-
dential purposes may be allotted. 

iv) As regards accommodation for 
office, residential buildings may be 
allotted, subject to availability, after 
screening the space requirements 
subject to the condition that licence 
fee at market rate is charged. 

v) Allotment should be made in the 
name of political parties and not in 
the name of any office bearer. 
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Central Asslsta>nce for Medium Irrlga-....._.._, 
~Projects of Rajasthan 

3486. SHRIMATI VASUNDHARA 
~: Will the-Ministe~r or WAfER FfE-
SOURCES be pleased to state: 

(a) whether Government of Rajasthan 
has forwarded some medium irrigation proj-
ects to Union Government for sanction dur-
ing the current financial year; 

(b) if so, the details thereof; and 

(c) the estimated cost of those projects, 
amount sought and actually sanctioned by 
Union Government for thosp. projects? 

THE MINISTER OF STATE OF THE 
MINISTRY OFWA TER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a). No new irriga-
tion proje~ has been received. 

(b) and (c). Do not arise. 
L,"'-
tJ(a~te~ Plan for Deihl 

3487. SHRIMATI VASUNDHARA 
~E:------

SHRJ SRIKANTA DATTA 
NARASTMHARAJA 
WADIYAR: 

SHRJ KALP.NATH RAJ: 
SHRJ KUSUMA KRISHNA - - - -

MURTHY: 
SHRIMA fI GE-ETA MUKHER-

. JEE.: - ---
KUMARI UMA BHARTI: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether the new Master Plan Delhi 
has recently beeR approved by Government; 

(b) if so, the salient features thereof; 
and 

(c) the other States involved in the new 
Master Plan? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
and (b). Modified Master Plan of Delhi 
(perspective 2001) which has been approved 
by the Government and published in the 
Gazette (Extraordinary) dated 1.8.1990, has 
the following salient features: 

i) It prOVides for the planned growth 
of the city and the areas to be 
developed for various urban activi-
ties such as housing, transport, 
employment centres, commercial 
centres, recreational areas etc. to 
cater to a population of 12.8 million 
by the year 2001. 

ii) The Plan introduces the concept of 
Incremental housing on small resi-
dential plots which would benefit 
the low income gtoup. 

iii) A multi model mass transport sys-
tem, including rail-based services 
and development of four directional 
metropolitan passenger terminals, 
four freight complexes and five in-
ter-state bus terminuses are pro-
posed. 

iv) The concept of 'Mixed Land Use' 
and 'Informal Sector' have been 
brought in for the first time. 

v) The Plan proposes Conservation of 
natural heritage and environment 
in the form of ridge and river and 
development of large areas for 
recreational and sports, at different 
levels. 

vi} Space standard'S; have been exten-
sively modified to suit requirements 
of the community and also to con-
selVe land as welt as to create 
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environment for better quality of 
life. 

vii) The Plan has identified 11 rural 
growth centres for provision of 
higher level education, health and 
other facilities and also for devel-
opment of rural industrial estates 
and commercial areas. 

viii) The Plan provides for (a) system-
atic development cads and (b) 
strong monitoring unit. 

(c) No other states are involved in the 
Master Plan of Delhi. However, Master Plan 
of Delhi advocates development of Delhi as 
on integral part of the National Capital Re-
gion which covers some areas of the States 
of Uttar Pradesh, Haryana anJ Rajasthan 
also. 

Meeting to Discuss Telugu·Ganga 
Issues 

3488. SHRI J. CHOKKA RAO: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether any meeting of the Chief 
Ministers of Andhra Pradesh, Karnataka and 
Tamil Nadu has been held recently to con-
sider the issues relating to the Telugu-Ganga 
Project; 

(b) if so, the details thereof; 

(c) the issues discussed in the meeting; 
and 

(d) the outcome thereof? 

THE MINISTER OF STATE OF THE 
MINISTRYOFWATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) to (d). Informa-
tion is being collected and will be laid on the 
Table of the House. 

InchampaIlyProjectof Andhra Pradeah 

3489. SHRI J. CHOKKA RAO: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether the detailed project report 
on Inchampally Project on the river Godavari 
has been received from Government of 
Andhra Pradesh in the Central Water Com-
mission for clearance; 

(b) if so, the present position of its 
appraisal and when it is likely to be cleared; 
and 

(c) if not, the steps being taken to get 
the project report expedited? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) to (c). Incham-
pally Project received at the Centre in Octo-
ber, 1988 has been returned to the State 
Government to get the report prepared by 
the Joint Inter-State Task Force of Andhra 
Pradesh, Madhya Pradesh and Maharash-
tra, as agreed to. 

Jurala Project of Andhra Pradesh 

3490. SHRI J. CHOKKA RAO: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) when the Jurala Project of Andhra 
Pradesh was receIved by Union Govern-
ment for clearance; 

(b) whetherclearancet01he project has 
been accorded; 

(c) if not, the reasons therefor; and 

(d) the steps taken by Union Govern-
ment to expedite the approval of the project 
meant for benefiting the drought prone areas 
of the State? 
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THE MINISTER OF STATE OF THE 
MINISTRYOFWATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) to (d). The Ju-
rata Project submitted by the State Govern-
ment in March, 1986 was considered by the 
Advisory Committee in April, 1988andfound 
techno-economically acceptable subject to 
environment and forest clearance to be 
obtained by the State Government. 

Implementation of Minimum Wages Act 
for Unorganised Labour 

3491. SHRI J. CHOKKA RAO: Will the 
Minister of LABOUR be pleased to state: 

(a) whether Union Government are 
aware that the Minimum Wages Act is not 
being implemented for unorganised labour 
like agriculture in many States due to paucity 
of funds; and 

(b) if so, whether Union Government 
propose to provide necessary fu nds to States 
for the purpose? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) The studies conducted by Labour Bu-
reau, Shimla in States have indicated the 
difficulties in the effective implementation of 
Minimum Wages Act due to, inter-alia, lack 
of facilities for enforcement staff and short-
age of inspecting staff arising out of paucity 
of funds. 

(b) The Union Government has not 
proposal at present to provide funds to states 
for the purpose. 

Forward Trading In Edible Oils 

3492. SHRI PRAKASH KOKO 
BRAHMBHATT: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to state: 

(a) whether Government have declined 
the permission to allow forward tradmg in 
edible oils; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRYOF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) and (b). 
Government does not intend to allow for-
ward trading in edible oils at present. There 
is a demand and supply gap in edible oils and 
permission afforward trading in them is likely 
to encourage speculative tendencies and 
add t~ rise in prices of edible oils. 

Jute Export Scheme 

3494. SHRI PRAKASH KOKO 
BRAHMBHA1T: Will the Minister of TEX-
TILES be pleased to state: 

(a) whether jute export scheme which 
was considered by Government earlier is not 
likely to be implemented; 

(b) if so, the main reasons therefore; 
and 

(c) whether Government propose to 
consider the decision? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to 
(c). Government has decided to export raw 
jute in ~ 990-91 keeping in viewthesizeofthe 
crop for maintaining price stability in the 
market for raw jute and for safeguarding the 
interests of the farmers. This decision has 
not been reversed and stands. 

[Translation 1 

Policy to Reduce Consumption of 
Liquor 

3495. SHRI R.N RAKESH: 
SHRI MANIKRAO HODL VA 

GAVIT: 

Will the Minister of WELFARE be 
pleased to state: 
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(a) whether consumption of liquor is 
Increasing day by day in the country; 

(b) if so, the details thereof, State-wise; 

(c) whether Government are formulat-
ing any policy to reduce the consumption of 
liquor; 

(d) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) to (e). The information is being collected 
and will be laid on the table of the House. 

[English] 

,_-! 
'J' ~ ~h(_, ~ , f t-

o;' , ~ ~\,. (-'(_. ( I 

Food Items to U.P. 

3496. SHRI R.N. RAKESH: 
SHRI C. f\i['l\It=G 1:- _-

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) the monthly average requirement of 
rice, sugar, wheat ar.d other essential items 
in the State of U.P.; 

(b) whether the reqUirement of the 
above commodities is not tully met; 

(c) if so, the reasons therefor; 

(d) the actual supply made and require-
ment during the year 1988, 1989 and month-
wise for 1990; and 

(e) what steps are contemplated by 
Government to fully meet the requirement of 

the State? 

THE MINISTER OF STATE IN THE 
MINISTRYOF FOOD ANDCIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) Based on 
the demand received from the Government 
of Uttar Pradesh from month to month the 
average monthly demand of rice and wheat 
for the period January-September, 1990 
works out to 40.22 thousand !onnes and 
63.33 thousand tonnes, respectively. The 
monthly average requirement of Uttar 
Pradesh Gcvernment for imported edible 
oils during 1990 is 9250 tonnes. As regards 
sugar and Kerosene oil no demands are 
entertained. 

(b). (c) and (e). The allocations of rice, 
wheat and imported edibleoilsforP.D.S. are 
supplemental to open market availability 
and are not meantto meet the entire demand 
of a State. The allocations are made on a 
month to month basis taking into account 
the overall availability of stocks, relative needs 
of various States, market availability and 
other related factors. The allotment of sugar 
is made on the baSIS of a uniform norm of 
425 gms. per capita per month for the pro-
jected population as on 1.10.1986. It is not 
possible to revise this norm considering the 
availability of levy sugar. The requirements 
of Kerosene Oil of various States and UTs. 
are assessed by allowing a suitable growth 
rate over the allocation made for the corre-
sponding period of the previous year. Be-
sides the regular allocations, additional ad-
hoc releases are also made on request of 
the State Governments to meet specific 
contingencies like flood, drought, cyclone, 
shortage of L.P.G. etc. 

(d) A statement giving the required 
information is given below. 
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Review of palmoleln quota to States 

3497. SHRI K. PRADHANI: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) whether there has been any revision 
of State-wise quota of allotment of palmolein 
oil; 

(b) if so, the details thereof; 

(c) the basis on which distribution of 
palmolein oil is to be made; and 

(d) the quota to Orissa forthe palmolein 
oil? 

THE MINISTER OF STATE IN THE 

MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) and (b). 
Yes, Sir. Allocation of palmolein under PDS 
has been increased from 70,000 MTs in July 
1990 to 90,000 MTs in August, 1990. The 
state-wise allocation made during July and 
August, 1990 is given in the statement be-
low. 

(c) The allocation of imported edible oils 
to State/Union Territories is made on month 
to month basis, keeping in view the reason-
able demand of the States, prices of indige-
nous edible oils in the open market, pace of 
lifting by States and other related factors. 

(d) The allocation of imported palmolein 
to Orissa has been fixed at 4000 MTs during 
September, 1990. 

STATEMENT 

SI. No. StatelUTs. July, 1990 August. 1990 
Allocation Allocation 

1 2 3 4 

1. Andhra Pradesh 6500 BOOO 

2. Arunachal Pradesh 150 150 

3. Assam 300 400 

4. Bihar 1000 1500 

5. Goa 650 800 

6. Gujarat 9500 12500 

7. Haryana BOO 1000 

B. Himachal Pradesh 1000 1200 

9. Jammu & Kashmir 700 700 

10. Karnataka 5000 6500 

11. Kerala 3500 5000 
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51. No. 5tatelUTs. July. 1990 August. 1990 
Allocation Allocation 

2 3 4 

12. Madhya Pradesh 4000 5000 

13. Maharashtra 14500 16500 

14. Manipur 300 400 

15. Meghalaya 200 300 

16. Mizoram 300 400 

17. Nagaland 300 400 

18. Orissa 3000 3000 

19. Punjab 400 600 

20. Rajasthan 750 1750 

21. Sikkim 150 200 

22. Tamil Nadu 6000 7500 

23. Tripura 300 350 

24. Uttar Pradesh 2100 2100 

25. West Bengal 6000 10000 

26. A & N Islands 200 250 

27. Chandigarh 50 90 

28. D & N Haveli 60 80 

29. Delhi 1600 2400 

30. Daman 80 100 

31. Diu 60 80 
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51. No. StatelUTs. 

1 2 

32. Lakshadweep 

33. Pondicherry 

Total 

('7 (', 
J 

Incentive to Employees Working in 
Tribal Areas 

3498. SHRI K. PRADHANI: Will the 
Minister of WELFARE-beplS'';-;ed to state: 

(a) whether Government have any 
proposal for allotment of funds under upgra-
dation of Administration in Sub-plan Areas to 
provide incentives to employees in tnbal 
areas like special allowance @ 1 0,20 and 30 
percent and staff quarters to encourage 
employees to work under difficult circum-
stances and unhealthy areas; 

(b) whether Ninth Finance Commission 
did provide any such provision; and 

(c) if not, what steps Government pro-
pose to take to provide these facilities to 
employees in tribal areas? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) to (c). Under the award of the Eighth 
Finance Co.,..rnission operative for the pe-
riod 1985-89, grants were given to 13 State 
Governments,. namely, Andhra Pradesh, 
Assam, Bihar, Himachal Pradesh. Kerala, 
Madhya Pradesh, Manipur, Orissa, Rajast-
han, Sikkim, Tripura. Uttar Pradesh and West 
Bengal for the under-mentioned three 

July. 1990 
Allocation 

3 

550 

70000 

August. 1990 
Allocation 

4 

750 

90000 

schemes of upgradation of tribal administra-
tion: 

i) Payment of special compensatory 
allowance to the State Government 
employees posted to serve in tribal 
areas; 

ii) Construction of housing units in 
tribal areas; and 

iii) Capital outlay for infra-structural 
development in selected tribal vil-
lages. 

The Ninth Finance Commission in its 
First Report for the year 1989-90 recom-
mended upgradation grant for the schemes 
of construction of housing units in tribal areas 
and capital outlay for infra-structural devel-
opment in selected tribal villages. For the 
continuance of payment of special compen-
satory allowance to the employees posted in 
tribal areas, the Commission took this liabil-
ity into account while recommending devolu-
tion of funds to the concerned States. 

The Ninth Finance Commission in its 
Second Report for the year 1990-95 has 
adopted "normative approach" in asseSSing 
the revenue receipts and expenditures. The 
Commission has not recommended ar.y 
specific grant-in-aid for upgradation of the 
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services because "the need for upgrading 
these services in States where they are 
below average has been taken care of in the 
norms· adopted by the Commission. The 
Ministry of WeHare has requested the con-
cerned State Governments that the scheme 
of payment of compensatory allowance to 
the employees in tribal areas be continued 
with the provision under tl'\& devolved funds. 
As regards the construction of housing units 
in tribal areas and infrastructural develop~ 
ment in tribal villages, since these schemes 
involve new investments, they would form 
part of the, ~lan p~~r~mmes. 

I I . I 

I E.nforce~~~rtie; Labelling ProvI-
sions 

3499. SHRISANATKUM~~!-: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to refer to the reply 
give on 23 May, 1 990 to Unstarred Question 
No. 10104 regarding enforcement of new 
labelling provisions and state: 

(a) what was the advice of the experts 
on the basis of which the proposal for reduc-
tion of quantum of artificial colours and fla-
vours in large number of food articles was 
deferred; 

(b) whether the use of all these artificial 
additives is very much on the rise presently; 

(c) whether recently some cases, 
wherein non-permitted colours and flavours 
had been used, have been detected in Delhi; 
and 

(d) if so, the action Government pro-
pose to take to drastically reduce the use of 
such synthetic colours and flavours? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) The experts expressed the view that the 
proposal for reduction of quantities of artifi~ 

cial cofour needs further consideration spe-
ciaHy in the light of technological needs of 
colouring of certain processed food items 
where original colour of fruits and vege-
tables is likely to be lost during processing. 

As regards use of artificial flavours the 
experts held the view that there is no need for 
laying down any limit for artificial flavours as 
use of such flavours is seH-limiting. 

(b) and (d). Use of artificial colour and 
flavours is permitted only in specified articles 
of food. 

(c) The Department of P.F.A. Delhi 
Administration has detected use of non-
permitted colours in 8 cases during the cur-
rent year 1990. Prevention of Food Adultera-
tion Act, 1 954 already provide for legal ac-
tion in such cases. 

('?, V 
Discontinuation of Special Anowance 

to Employees In Tribal Sub Plan Area of 
Orissa 

3500. SHRI ARVIND NETAM: Will the 
Minister of WELFARE be pleased to state: 

(a) whether Government of Orissa have 
stopped special allowance of the employees 
in tribal sub-plan areas; and 

(b) if so, the reason therefor? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). Information is being collected 
from the Government of Orissa and it will be 
laid on the Table of the House, when re-
ceived. 

[Trans/ation J 

Pos .... lon of D.D.A. Flats 
3501. SHRI ARVIND NETAM: Will the 

Minister of URBAN DEVELOPMENT be 
pleased to state: 



633 Written AnswelS BHADRA 7,1912 (SAKA) Written AnswelS 634 

(a) whether in most of the cases DDA 
does not give actual possession to allottees 
of flats for years together even after receiv-
ing full payment and the expiry of date for 
taking possession; 

(b) if so, whether any interest is paid by 
the DDA to the allottees in such cases forthe 
period after the expiry date for taking pos-
session; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (d). All effort is made to deliver possession 
of flats to allottees on time. However, in case 
handing over of physical possession has to 
be deferred on account of non-completion of 
construction work or non-availability of es-
sential civic services. allottees are paid inter-
est @ 7% per annum on the amount paid by 
them. 

[English] ./ 

Housing Shortage in the Country .---
3502. PROF. P.J. KURIEN: 

§!:tRI B.Ji._REDDY: 
SHRI ABDUL SAMAD: 

Will the Minister of URBAN DEVE.LOP-
MENT be pleasectto state: 

(a) the latest estimate of housing short-
age in the country. separately for the urban 
and the rural sector in terms of family-units 
as on 1 April, 1990; 

(b) the target fixed for the allotment of 
house-siteslhouses under various housing 
schemes during 1990-91, State-wise; and 

(c) the target fixed for grants of loan by 
HUDCO for private liousing in terms of units 
during 1990-91? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
The data on housing shortage in the country 
as on 1st April 1990 are not available as 
house listing is done only during census 
operation. The decadal census is due in 
1991 and correct data will be available only 
after the operation. The NBO, on the basis of 
1981 Census data, has projected the hous-
ing shortage as on 1 st March 1990to be 1 0.0 
million units in urban and 20.3. million units 
in rural areas of the country. 

(b) Housing is a State subject and all 
housing schemes are formulatedlimple-
mented by the State GovernmentlUT Ad-
ministrations according to their needs and 
priorities. However. under the 20 Point Pro-
gramme, targets are fixed and monitored by 
the Central Government in consultation with 
the State Governments. The targets of con-
struction of houses under the Indira Awas 
Yojna state-wise are given in the statement 
below. Targets for allotment of house-sites 
under the Minimum Needs Programme for 
different income groups are under finalisa-
tion in consultation with the StateslUTs. 

(c) No specific target isfixed by HUDCO 
forthe grant of loan for schemes taken up by, 
private agencies. Specific proposals are 
considered on merits in terms of the lending 
norms of HUDCO. 
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STATEMENT 

Statement of Physical targets under Indira Awas Yojana during 1990-91 

51. No. State Houses Ukely to be constructed 

1 2 3 

1. Andhra Pradesh 7913 

2. Arunachal Pradesh 289 

3. Assam 1119 

4. Bihar 16346 

5. Goa 10 

6. Gujarat 4661 

7. Haryana 941 

8. Himachal Pradesh 351 

9. Jammu & Kashmir 205 

10. Kamataka 5443 

11. Kerala 1733 

12. Madhya Pradesh 18266 

13. Maharashtra 7651 

14. Manipur 59 

15. Meghalaya 450 

16. Mizoram 226 

17. Nagaland 392 

18. Orissa 9110 

19. Punjab 1287 

20. Rajasthan 7347 
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51. No. State 

1 2 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

26. A & N Islands 

27. Chandigarh 

28. Dadra & Nagar Haveli 

29. Delhi 

30. Daman & Diu 

31. lakshadweep 

32. Pondicherry 

Total 

1'7 j!~~ 
- I ( 

Ceiling on Size of Houses 

3503. PROF. P.J. KURIEN: Will the 
Minister of ORBAN -DEVELOPMENT be 
pleased to state: 

(a) whether Government propose to put 
a ceiling on the size of residential houses to 
prevent wastage of scarce resources on 
palatial houses; and 

(b) if so, the details thereof? 

THE MINISTER OF URBAN DEVEl-

Houses Ukely to be constructed 

3 

52 

7222 

286 

18914 

11594 

16 

5 

61 

8 

79 

16 

48 

122100 

OPMENT (SHRI MURASOU MARAN): (a) 
and (b). With a view to reducing the quantum 
of investment of scarce financial resources 
in construction of luxury houses, the draft 
National Housing Policy provides that the 
size of the plots in Urban areas should not 
exceed 120 sq. mtrs. Appropriate maximum 
housing norms in terms of size of the plots 
and dwelling units, specifications, cost of 
construction, fixtures and internal facilities 
will be prescribed by the States and UTs 
having regard to the local conditions and the 
national norms. These norms will be incor-
porated in the lending norms of housing 
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finance institutions as well as local building 
regulations. 

tv ~C'\ 
Regularlsatlon of Power of Attorney 

System In Deihl -
3504. SHRI J.P. AGARWAL: Will the 

Minister of ORBAN DEV~NT be 
pleased to state: 

(a) whether Government propose to 
regularise the Power of Attorney system 
prevailing in Delhi; 

(b) whether a number of representa-
tions have been received by Government 
against the present system of regularisation 
of Power of Attorney with exhorbitantly high 
rates; and 

(c) if so, the reaction of Government 
thereto? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOll MARAN): (a) 
to (c). Information IS being collected and will 
be laid on the Table of the Sabha. 

rl' ~ 
I V' ~, 

Post Gracffiat~ Allowance to ISM 
Physicians 

3505. SHRI GANGA CHARAN LODHI: ----_ 

Allopathic doctors 

ISM and Homoeopathic doctors 

(d) The question of enhancement of the 
rate of P.G. Allowance to I.S.M. and Homoe-
opathy Physicians to make it at par with 

Will the Minister of HEALTH AND FAMIL Y 
WELFARE be pleased to state: 

(a) whether medical graduates ap-
pointed to the post of Medical Officer in 
CGHS for which possession of recognised 
post-graduate qualification is not essential, 
are given any post graduate allowance for 
possession of recognised post-graduate 
diploma or degree; 

(b) if so, whether similar allowance is 
also paid to physician and other medical 
officers in the Indian System of Medicines of 
CGHS for whom postgraduate qualification 
has been prescribed as an essential qualifI-
cation, but who are possessing a postgradu-
ate degree diploma; 

(c) if so, the details in this regard; and 

(d) if not, the reasons therefor and the 
steps Government propose to take to re-
move the anomaly? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) and (b). Yes, Sir. 

(c) The information is as under: 

Post Graduate 

Degree Diploma 

Rs.200 Rs. 100 

Rs. 100 Rs.SO 

Allopathic doctors is under active considera-
tion. 
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Assessment of Funds for Housing In 
Eighth Plan -~L __ 

3506. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of URBAN DEVEt.-
~ENT be pleased to state: 

(a) whether Government have made 
any assessment of funds needed for hous-
ing in the country during Eighth Five Year 
Plan Period; and 

(b) if so, the estimate made in this 
regard? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN); (a) 
and (b). Keeping in view the housing needs 
during the 8th Five Year Plan period, the 
"Sub-Group on Magnitude of Housing Prob-
lems, etc~ set up by the Planning Commis-
sion has estimated the total financial re-
quirement both in private and public sectors 
to be of the order of Rs. 77,500 crores during 
the period 1990-95. 

6 ~ \ 
Pension to Handloom Weavers -
3507. PROF. SAVITHRI LAKSH-_--- -.-~-- -- - , 

MANAN: Will the Minister of TEXTILES be --- ~ pleased to state: 

(a) whether there is any scheme for 
giving pension to hand loom weavers; 

(b) whether Government have received 
any petition In this regard: 

(c) if so, the steps taken In this regard; 
and 

(d) if not, whether Government would 
consider to raise the funds being given to 
Kerala Handloom Workers Welfare Fund 
Board to introduce such a scheme in the 
State? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-

DUSTRIES (SHRI SHARAD YADAV): (a) 
and (b). No, Sir. 

(c) Does not arise. 

(d) The Central Government does not 
currently have any scheme for providing 
assistance to State level like Kerala Hand-
loom Workers Welfare Fund Board. The 
question of funds being given to the Board to 
introduce such a Scheme in the State does 
not therefore arise. ! 

~ \..1 ").- 1.:: :} _) r;(,t -:; , 
Production of Vegetable Oil in HVOC 

3508. SHRI HARISH PAL; Will the 
Minlsterof FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) the production of vegetable oils 
during the last three years in Hindustan 
Vegetable Oils Corporation (HVOC) Year-
wise; 

(b) whether there has been any fall in 
production of vegetable oils during the above 
period and if so, to what extent and the 
reasons thereof; and 

(c) the details of the sale and purchase 
of vegetable oils since 5 June, 1990 till now? 

THE MINISTER OF STATE IN THE 
MINISTRYOFFOODANDCIVILSUPPLJES 
(SHRI RAM PUJAN PATEL): (a) Hlndustan 
Vegetable Oils Corporation (HVOC) is en-
gaged in manufacture of hydrogenated 
vegetable oils. The production of hydrogen-
ated vegetable oil by HVOC during last three 
financial years is as under: 

(in MTs.) 
Year Production 

1987-88 47,747 

1988-89 45,401 

1989-90 53,218 



643 Written Answers AUGUST 29. 1990 Written Answers 644 

(b) During 1988-89, the production of 
vanaspati was affected due to stoppage of 
concessional imported edible oils in the 
manufacture of vanaspati by Government. 

(c) The details of the sale of vanaspati 
(Hydrogenated Vegetable Oils) and purchase 
of vegetable oils since 5th June. 1990 by 
HVOC is given in the Statement below. 
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[ Trans/ation] 

F.P.I. in Bihar 

3509. SHRI BHOGENDRA JHA: Will 
the Minister -of FOOD PROCESSING IN-
DUSTRIES be pleased to refer to the reply 
given to Starred Question No. 22 on 8th 
August, 1990 antl state: 

(a) whether the Fruit processing units 
sat up in the CcQperahve Sector in 
Darbhanga. Madhubani and Oieny areas-of 
Bihar are lym9 idle 'tor a ,\ong 1ime; 

(b) if so, the requirements for making 
them operational again for production and 
by when; 

(c) the total investment made in the 
aforesaid units with regard to land, machines 
and buildings e1c_ and the amount required 
for making them operational; and 

(d) whether the aforesaid industries 
can be made operational again either in 
cooperative sector or under Government 
Control or on contract basis in the private 
sector for some years? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to 
(d). A Statement is given below. 

STATEMENT 

Fruit processing units were set up in 
Madhubani, Darbhanga and Wami in Bihar 
in the cooperative sector in the year 1966-
67. with the assistance of the National Coop-
erative Development Corporation (NCDC). 
According to available information, no coop-
erative fruit based unit has been set up in 
Dieny_ 

The three units are not under produc-
tion. The NCDC had sanctioned rehabilita-

tion assistance of Rs. 4.80 lakhs to the units 
at Darbhanga in 1976 and to the other ooop-
erative units at Madhubani and Waini in 
1982 amounting to Rs. 4.12 lakhs and Rs. 
4.20 lakhs respectively. However these 
cooperative societies did not avail of the 
amount sanctioned by the NCDC. 

Although information pertaining to in-
vestment is not maintained centrally, ac-
cording to available information, the project 
cost of all the1hree units was about Rs. 4.00 
lakh each. 

The present level of investment required 
for making the units operational would de-
pend on several "factors such as the condi-
tion of machinery. cost of replacement of 
machinery e1c_ 

The Central Government do not intent 
to take over these units_ The question of 
disposal of the units to private enterprises on 
contract etc_ is for the State Governmenttthe 
Cooperative SOCiety to decide. 

[English 1 

Costing of Industrial Commodities 

3510. PROF. RAM GANESH 
KAPSE: 

SHRI ANANTRAO 
DESHMUKH: 

Will the Minister of TEXTILES be 
pleased to state: 

(a) whether Government have received 
any decision from farmers of State of Mahar-
ashtra, through Maharashtra State Cotton 
growers Sangh, Akola, regarding costing of 
Industrial Commodities; and 

(b) if so, reaction of Governmentthereto? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-



~ 

651 Written Answers AUGUST 29.1990 Written Answers 652 

DUSTRJES (SHRI SHARAD YADAV): (a) 
No such representation appears to have 
been received in the Ministry of Textiles. 

(b) Does not arise. 

[Translation] 

< \ Sutlej-Yamuna Link canal 

3511. SHRI JAI PRAK~§_H..; Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) the time by which Sutlej-Yamuna 
Link Canal is likely to be completed; 

(b) whether the officers engaged in this 
work had made repeated requests for pro-
viding security there; 

(c) if so. the reasons for which security 
was not provided there. as a result of which 
several officers were killed; 

(d) the steps taken for their security in 
future; and 

(e) the loss being suffered by Haryana 
due to non-availability of water to the State 
as a result of these incidents? 

THE MINISTER OF STATE OF THE 
MINISTRYOFWATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) The scheduled 
date for completion was March. 1991. How-
ever. the Government of Punjab has re-
ported that in view of the recent events. 
some more time would be required by them 
to complete it. 

(b) to (d). The Government of Punjab 
have reported that, keeping in view the 
constraint of resources, need based security 
was provided at work sites. The only request 
for personal security was received by the 
State Government from late Shri M.L. Sekhri, 

Chief Engineer a few days before the inci· 
dent on 23rd July. 1990. The request was 
still under process when he and another 
Superintending Engineer were killed by some 
terrorists. Security has since been provided 
by the State Government at the residence of 
Chief Engineer (SYL Designs). Decision has 
been taken to provide security at the resi-
dence of Chief Engineer (SYL Construction) 
designate whenever he joins. Need based 
security is also being provided by the State 
Government at other offices. 

(e) According to the Ravi & Beas Wa-
ters Tribunal. Haryana already drew, during 
1980-85, 71 % of its' share of 2811 Mm3 
during that period through the existing canal 
system. r: ~ L 

~Employment Provided by TRIFED to-
ses and STs -_ 

3512. SHRIMATI JAYAWANTI NAV-
INCHANDRArvfEliiA:"WiTI the Minister of 

·WELFAREi)e pl~ased to state: 

(a) the number of Scheduled Castes 
and Scheduled Tribes to whom employment 
has been provided by the Indian Tribal Co-
operative Marketing Development Federa-
tion (TRIFED) since January, 1988; 

(b) whether said Federation has stopped 
purchasing wood gum from SCs and STs 
and if so, the reasons there-for; and 

(c) whether the Maharashtra Adivasi 
Development Federation has sold the gum 
through action and if so, the reasons there-
for? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) 49 Scheduled Caste and 60 Scheduled 
Tribe persons have been provided employ-
ment by the Tribal Cooperative Marketing 
Development Federation of India Limited 
(TRIFED) since January, 1988. 
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(b) and (c). No, Sir. 

[English] < - ~ -') .:> 
Report of Committee on Industrial 

Relations Act 

3513. SHRI LOKANATH CH-
OUDHURY: 

SHRI MADHAVRAO SCINDIA: 

Will the Minister of LABOUR be pleased 
to state: 

(a) whether the Committee appointed 
to suggest changes in the Industrial Rela-
tions Act has submitted its final report; and 

(b) if so, the main recommendations 
made therein? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) No, Sir. 

(b) Does not arise. 

[ Trans/ation] 
I " .. 
'"' '> '.", 

Recommendations of Textile Commit-
tee --... 

3514. SHRI R.N. RAKESH: 
SHRI MANJEY LAL 
SHRI NARSINGH SURYA-

WANSHI: 

Willthe MinisterofTEXTILES be pleased 
to state: 

(a) whether attention of Government 
has been drawn to the news appearing in 
daily "Financial Express" 28 July, 1990 under 
caption "plea to accept suggestions of Tex-
tile Committee"; 

(b) if so, whether Government have 
received the report of the Committee set up 

for textile industry; 

(c) if so, the main recommendations 
thereof; 

(d) whether Government have accepted 
certain recommendations of the Committee; 

(e) if so, the reasons for not implement-
ing the recommendations made in respect of 
labourers so far; and 

(f) the time by which these recommen-
dations are likely to be implemented in fu-
ture? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
Yes, Sir. 

(b) to (f). The Government had ap-
pointed a Committee under the Chairman-
ship of Shri Abid Hussain to review the 
progress of implementation of the Textile 
Policy, 1 985 to assess as to how it has 
affected the various sectors of the textile 
Industry. The committee has submitted its 
report to the Government which is under 
consideration. The main recommendations 
of the Abid Hussain Committee are in the 
enclosed statement. 

STATEMENT 

The fol/owing are the main recommenda-
tions of the Report submitted by the Abid 

Hussain Committee on Textile Policy, 
1985:-

(1) The 1985 Textile Policy was I 

anchored on the right principles. 

(2) The committee has adopted next 
10 years for time perspective. 

(3) An APEX Council with perma-
nent representative of non-offl-
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cials from all the different parts of 
the industry should be appointed 
for monitoring and implementing 
the action that result from the 
recommendations of the Com-
mittee. The Council to be ap-
pointed for a period of 2 years 
may later be appointed on a 
permanent basis. 

(4) Cotton growers should receive 
remunarative prices. The price 
policy for raw cotton should have 
competitive advantage. StabiUty 
of cotton prices should be 
achieved India should be astable 
exporter of cotton. An APEX level 
Cotton Development and T ech-
nolegy Authority should be 95-

tabtished. 

(5) Theimportdutyonsyntheticfibre 
and yam should be so designed 
as to make the landed prices of 
synthetIC fibre roughly equiva-
lent to phased schedule to do-
mestic prices to be determined 
and pre-announced by the B ICP. 

(6) A minimum economic size for 
spinning industry should be 
evolved. 

(7) The system of hank yarn vis-a-
vis reservation should be so 
made that adequate hank yarn to 
hand/oom weavers is effectively 
provided. To check the endency 
of diversion of hank yarn to 
powerlooms, hank yarn supplied 
by the mills to hand loom coop-
erative societies and other hand-
loom organisations recognised 
by the Development Commis-
sioner for HandJoams should be 
exempted from the Excise Duty 
and Excise Duty charged on hank 
yarn sold otherwise. The access 

ofthe handloom weavers to hank 
yarn should not diminish. The 
reservation items for handlooms 
should be placed in IXth Sched-
ule of the Constitution. For the 
welfare of the handloom weav-
ers the committee has recom-
mended establishment of a 
General WeHare Fund and a 
Weavers Rehabilitation Fund. 

(8) The Janata cloth Scheme should 
be redesigned and targetted 
more directly at the low earning 
weavers.. 

(9) The Committee recommended 
establishment of Area Based 
Handloom Promotion Agency in 
handloom concentration area 
and also an-apex agency called 
National Handloom Development 
Authority to bring together all the 
professional, technical, design 
managerial, marketing and fi-
nancing inputs needed to give a 
major inputs to the promotion of 
handlooms in the country. 

(10) The lot of powerloom weavers 
should be improved, further 
growth and dynamism induced 
and regularisation of powerloom 
activity ensured. For the amelio-
ration of power/com weavers, 
Health Insurance Funds and 
Social Security Funds should be 
established. The powerloom 
centres already established 
should. be strengthened. made 
more effective and their number 
increased. Powerloom Area 
Development Corporation should 
be established where there are 
mora than 25000 powerloom 
weavers. The Labour Enforce-
ment and Welfare Agency should 
be established to each power-
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loom concentration area as a 
subsidiary of PADC. 

(11) The mill industry should continue 
to be modernised rapidly. The 
institutional arrangements should 
be devised tor effectively imple-
menting industrial infrastructur-
ing required. Textile Restructur-
ing Asset. Trusts should be 
formed in identified metro-politon 
areas with a concentration of 
around 25000 textile workers or 
more. These Trusts should be 
endowed with legal and adminis-
trative powers. 

(12) The country should take full 
advantage of its international 
competitiveness in textiles and 
step up exports particularly gar-
ments. The handloom exports 
should be given greater atten-
tion in terms of design and mar-
keting support. 

(13) Levy of excise duty on textiles 
must be shifted from fabric proc-
essing, finishing stage to yarn 
stage. 

(14) The Committee has recom-
mended that the Department of 
Industrial Development jointly 
with the Ministry of Textiles' 
should appoint a Technical Group 
to go into medium and long-term 
requirements at the textile ma 
chinery industry. 

[Eng/ish] 

Textile Exports to U.S.S.R. 

3515. SHRI PRAKASH KOKO 
BRAHMBHATI: Will the Minister of TEX· 
TILES be pleased to state: 

(a) Whether USSR is becoming largest 
importer of India textiles in the world; 

(b) the details of exports made to USSR 
during 1989-90, year-wise; 

(c) whether the export to the USSR 
during April, 1990 has been doubled as 
compared with the corresponding period 
during the last year; and 

(d) if so, the steps being taken to 
improve the position further? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
Yes, Sir. USSR is one of the largest import-
ers of India Cotton textiles (Mill-made/pow-
erloomlknitted) in the world. 

(b) During 1989-90 export of Cotton 
textiles to USSR amounted to RS. 183.85 
crores. 

(c) Yes, Sir. 

(d) Since trade with USSR is governed 
by Trade Plans, every effort is made to 
persuade the USSR authorities to take more 
goods from India. Besides, the usual export 
promotion measures, such as organisation 
of Buyer-Seller- Meets, participation in exhi-
bitions and sending Trade Delegations etc. 
are also being taken for this purpose. 

Ceiling of Cotton Yarn Export 

3516. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of TEXTILES be I 

pleased to state: 

(a) the ceiling fixed on the ex~rt of 
cotton yarn during the current year; 

(b) whether there is a need to raise the 
present ceiling in view of the increase in tlie 
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cotton yarn export during the current year; 
and 

(c) if so, the steps taken or proposed to 
be taken by Government in this regard? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to 
(c). The Government had initially fixed a 
ceiling of 40 M.Kgs. of cotton yarn for export 
during the year 1990. However, in view of 
higher demand, and record production of 
raw cotton in the country, the ceiling has 
been increased to 70 M.Kgs. 

( Cc:""\ 
Fre~dical Aid to SCslSTs in Punjab 

3517. SHRI KAMAL CHAUDHRY: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether any comprehensive scheme 
of free medical aid to scheduled castes, 
backward classes and other weaker sec-
tions of the society has been or is being 
implemented in Punjab during 1989 and 
1990; 

(b) if so, the details thereof and the 
number of Scheduled Castes, backward 
classes and weaker section people which 
have been/are being benefited by the said 
scheme in Punjab; and 

(c) if not, the reasons therefore and 
whether Government propose to introduce 
such free medical aid comprehensive 
scheme in Punjab in future? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMIL Y 
WELFARE (SHRI RASHEED MASOOD). 
(a) to (c). Free medical aid is available at 
Primary H~alth Centres and Sub-Centres 
set up in the state to all including Scheduled 

Castes, Backward Classes and other weaker 
Sections of the society. The infrastructure 
norms fixed is 30,000 population for a Pri-
mary Health Centre and 5000 population for 
a Sub-Centres. I bv 0 

Flood Relief Assistance to Punjab 

3518. SHRI KAMAL CHAUDHARY: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) the steps taken or being taken by 
Union Government to check devastating 
floods in Punjab; 

(b) the total financial assistance granted 
to Punjab out ofthe Flood Relief Fund during 
the last three years; and 

(c) whether any concrete proposal is 
under consideration of Government to pro-
vide fiood relief to Punjab State? 

THE MINISTER OF STATE OF THE 
MINISTRYOFWA TER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) Schemes for 
management of floods are to be planned, 
designed and implemented by the States 
themselves. With the construction of Bhakra 
and Pong Dams on Sutlaj and Beas respec-
tively, the flood problems of these rivers 
have considerably mitigated. The Thein Dam 
on Ravi now being implemented by the 

. Government of Punjab will afford flood pro-
tection to areas in Ravi basin. Flood control 
and flood protection works, like, construction 
of embankments, spurs, raising of embank-
ments, etc., have also been taken up by 
Government of Punjab from time to time 
along the rivers below these Dams. 

(b) and (c). The Central Government 
has given the following financial assistance 
to Punjab in the last 3 years for flood relief 
measures:-
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Year 

1 

1987-88 

1988-89 

1989-90 

Ceiling sanctioned for 
flood relief measures 

2 

1.40 

150.30 

No calamity 

Non-Plan grant released 
for flood relief 

(Rs. in crores) 

3 

0.63 

81.09 

11.50" 

(* :- assistance on account of extension given) 

In addition, the Central Government 
provided an assistance of Rs. 1705 lakhs to 
the Government of Punjab since 1983 for 
counter-protective flood works in Sutlej and 
Ravi. A team from the Centre inspected 
some of the reaches of river Ravi in Febru-
ary, 1990, reviewed the field situation and 
made some recommendations to the Gov-

e,~~nt of Punjab. D.< : j__j 
fiews Item "Bhatti Mlnes-A Death 

TrapO;;---

3519. SHRI MADHAVRAO SCINDIA: 
Will the Minister of [)(BOOR be pleased to 
state: 

(a) whether attention of Government 
has been drawn to the news item captioned 
"Bhatti mines-a death trap", published in 
the Hindustan Times of 31 May, 1990; 

(b) if so, whether Government have 
since probed into the chain of events and 
accidents enumerated therein and the steps 
taken so far to operate and regulate the 
Bhatti Mines in Delhi; and 

(c) if so, the details thereof? 

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN): 
(a) Yes, Sir. 

(b) and (c). The required information is 
being collected from the Delhi Administra-
tion and will be laid on the Table of the 
House. 

Lc_b~9..'1 
Policy of Right to Work 

3520. SHRIMATI UMA GAJAPATHI 
~~ 

S_Hfl'l -'SHANKARSINH 
VAGHELA: - _. ~ 

DR. A.K. PATIL: 
DR. SHAILENDRANATH 

SHR"'VASTAvA: 

Will the Minister of LABOUR be pleased 
to state: 

(a) the time by which the Right to Work 
Policy is likely to be implemented; and 

(b) the estimated amount likely to be 
involved in implementing the policy? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). The various details regarding 
Right to Work are under consideration. 
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High-TeCh Medical College at Cochln MINISTRY OF HEALTH AND FAMIL Y 

3521. PROF. K.V. THOMAS: Will the 
Minister of REALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether there is a proposal to start 
a High-Tech Medical Centre in collaboration 
wit the Model Engineering College at Co-
chin; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) No. Sir. 

. 
(b) Does not arise. ... r!-' 1 

H Q~-..,J-r 
Promotion of Ayurveda 

3522. SHRIMATI SUBHASHrNI ALI: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether Government are keen to 
promote Ayurveda; and if so. the concrete 
steps taken/proposed towards this end; 

(b) whether Government are aware that 
a large number of herbal plants are seriously 
threatened and are on the verge of extinction 
due to vandalism and reckless exports by 
greedy exportel's and MNCs; 

(c) whether Government propose to put 
a total ban on exports of raw material as a 
first step and permit only processed value 
added herbal products for reta~ sale abroad; 
and 

(d) whether Government also propose 
to set up large herbal sanctuaries in different 
agro-dimatic regions of the country; if so, the 
details thereof? 

THE MINISTER OF STATE OF THE 

WELFARE (SHRI RASHEED MASOOD): 
(a) Yes, Sir. Plan allocations have increased. 
Some new initiatives are envisaged during 
the eight plan. 

(b) As per information received from 
Ministry of Environment and Forests. some 
herbal plants are threatened and facing 
extinction. Some of the reasons for this are 
vandalism and export. 

(c) The Ministry of Commerce have 
informed thatthere is no such proposal under 
consideration. 

(d) Many hElrbal gardens have been 
established in various parts of the country in 
different agro-climatic conditions for preser-
vation of actual herbs. 

12.00 hrs. 

[ Translation] 

SHRI RAM LAL RAHI (Misrikh): Mr. 
Speaker, Sir. my question is of great impor-
tance. 

MR. SPEAKER: You should give notice 
for it. Now all of you please take your seats. 

[English] 

SHRrP. CHIDAMBARAM (Sivaganga): 
S'lr. since this Government assumed office 
partictnar"ly from December 1989. we have 
been repeatedly demanding ttiat the Gov-
ernment shouJd place aU papers relating to 
Bofors on the Table of the House. Sir. from 
time to time. the Government has promised 
to place the papers but never placed them. I 
stitl remember one occasion when the Prime 
Minister came to the House and said that he 
will place alt the papers. And the next morn-
ing. he came and placed two papers on the 
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Table. Today, a newspaper in Bombay. The 
Independents, has published twodocuments. 
Perhaps, that newspaper will be available in 
Delhi shortly. The two documents which 
have been published represent the mes-
sage sent by the Swedish Ambassador in 
India to the foreign office in Sweden. Now 
the Government cannot be allowed to keep 
silent any more. The time has come for this 
Government to act. It cannot carry on this 
vendetta. We want to know as to whether or 
not this Government knows about these two 
documents, its comments on them and its 
reaction. It cannot remain silent. Let me say 
with fair notice on behalf of my party that we 
will not allow this Government to remain 
silent ... (Interruptions) . _. You must compel 
this Government to act and we must have a 
ruling from you Sir. Will they place these 
papers on the Table or not? It do not know as 
to who gave these papers, who ;s respon-
sible and all that. But obviously, something is 
wrong with this Government. This Govern-

nt is a Government full of Ministers resig-
nate. They resign in the morning and with-
draw it in the evening ... (Interruptions) ... Sir, 
most humbly, I would like to submit that we 
must have a ruling in this regard. Will this 
Government comment on these documents 
and will this Government says as to what is 
its position? Will they place all the docu-
ments relating to Bofors on the Table of the 
House, which they have been promising for 
the last eight months? .. (lnterruptions) ... 
This document also refers to the then Fi-
nance Minister, Mr. V.P. Singh's'proposalto 
the Swedish Government on Bofors. I quote: 
"Come to India to present the Swedish 
Governments' undertaking.": If the then 
Finance Minister has given such a proposal, 
then let that proposal come to this House, let 
the Prime Minister come and say as to what 
proposal he had made and also whether 
they followed or carried out that proposal or 
not. Every single thing must come to this 
House. We cannot brook any delay. Please 
do not find fault with us. We have raised this 
issue and we want to reach a solutiOn to this 

problem. (Interruptions) 

SHRI KAMAL NATH (Chhindwara): Sir, 
Bofors has been a myth and has been one of 
the major plans of this Government. The 
Prime Minister has said and as my colleague 
Mr. Chidambaram said, eight months ago 
that he would lay all the papers on the Table 
of the House. Now, these two documents 
which have been printed in the newspaper 
are vital documents. (Interruptions) 

[ Translation] 

MR. SPEAKER: You have already 
spoken, so you will not get time. Please take 
your seat. 

[English] 

SHRI KAMAL NATH: Sir, they establish 
a very major nexus. These two documents 
explode the myth of Bofors. So, Sir, the 
parliamentary Affairs State Minister is here. 
Would you direct him to react? Government 
must react to this and come out with a 
reaction. You must not let an assurance of 
the Prime Minister given on the floor of this 
House be by-passed like this. Will you direct 
him to react? (Interruptions) 

MR. SPEAKER: I have not called you, 
Mr. Akbar. 

I have called Shrimati Geeta Mukherjee 
and you should give some respectto the lady 
Member. 

SHRIMATI GEETA MUKHERJEE 
(Pan skura): I seek some cooperation from 
Akbar Sahib. Sir, 300 workers of National 
Projects Construction Corporation, NPCC, 
are sitting in dhamaon the footpath of Shram 
Shakti Bhavan since 28 of this month. They 
are demanding the reinstatement of more 
than thousand regular employees who were 
removed from the services in 1987. The 
concerned Minister, Le. the Ministe; of Wa-
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ter resources. of different Governments the 
present as well as the previous Govern-
ment-promised that they would be taken 
back. But. unfortunately the promise has not 
been kept. The present Minister of Water 
resources promised to the top leaders of 
various political parties. who are members of 
the trade union movement. that they will be 
taken back very soon. Now. nine months 
have passed and only 50 workers have been 
taken back and that too re-employed. This is 
the position. This in fact is to destroy the 
public sector organisation and to give it back 
in the hands of the constructors. Even the 
costly implements, machines are being sold. 
So. Sir. I want that they be taken back and 
the Minister should react on it. 

SHRI BASUDEB ACHARIA (Bankura): 
Sir. I support what Mrs. Geeta Mukherjee 
has said. More than one thousand workers 
are out of job for more than a year For more 
than three years they are out of job. Now. the 
Government is handing over the power to 
the private contractors. NPCC. the National 
Projects Construction Corporation's main 
purpose is to do the Government work but 
this work has been done by the private 
comractors. These workers were not being 
taken back although assurances were given 
to them. Assurances were also given to the 
trade union leaders and also to the Members 
of this House that these workers will be taken 
back. , request the Ministry of Water re-
sources to respond and make a statement. 
He should inform the House as to when 
these workers. who are in the streets. who 
are holding dhamaforthe last three days will 
be taken back. (Interruptions) 

( Interruptions) 

MR. SPEAKER: Lokanath Babu, do you 
want to speak on the same issue? 

( Interruptions) 

SHRl SOMNATH CHATTERJEE 

(Bolpur): A Statement should be made. 

SHRI BASUDEB ACHARIA: Sir, we are 
always against the privatisation of the Public 
Sector. (Interruptions) 

MR. SPEAKER: You are speaking on 
the some point, Nirmal Babu. The Govern-
ment is there. It is for them to respond. 

( Interruptions) 

SHRI BASUDEB ACHARIA: Sir, this 
was done by the Congress (I) Government. 
People wanted a change in the policy. We 
also want a change. 

SHRI CHITTA BASU (Barasat): Sir, you 
have rightly commented that the Govern-
ment should respond. (Interruptions) 

[ Translation] 

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, it is very essential to 
pay attention to the submission made by 
Shrimati Geeta Mukherjee. Workers have 
been agitating there for last three years. 
Their problems must be resolved. We would 
like a statement from the han. Minister in this 
regard. 

[English] 

SHRI BASUDEB ACHARIA: Sir, why 
can't you direct the Government to respond? 

MR. SPEAKER: The Government is 
there. 

( Interruptions) 

SHRI HARISH RAWAT (Almora): Sir, 
on the same subject, I want to make one 
point. Please call me. 

SHRI BASUpEB ACHARIA: Why don't 
you direct the Government to respond, to 



6ffiJ Writt9IT Answers EJHA'DJQ 7, 1 g_~_( SAHA) Written Answers 670 

SHRl NIRMA'L KANTI CHATTERJEE 
(O.umdum): We want the GbYernment to:. 
respond. 

MR. SPEAKER: You have made your 
point, Geetaji has made her point, ami Mr. 
Rawat has made his point. 

( Interruptions) 

SHfH LOKANA'TH CHOlIDHURV 
(Jagatsinghpur): Witrryourpermission i had 
raised thIs question in this House earlier 
also. (Interruptions) 

SHRI YADVENDRA DATT (Jaunpur): 
Mr. Speaker, Sir, I wish to bring to the notice 
of the House ......... (Interruptions) 

Mr. Speakar, Sir, I wish- to bring to the 
notice at the House and to you that the 
Minister of Information and Broadcasting 
had said that there war&. no censoring of 
Interviews in Doordarsharr. 

Two days back, the General Seeretary 
oftheBJP was askedbyOaordarshanpeople 
to'givs an interview. They camatahisoffice, 
took his intQJVi8WJand when itwas-teiacast, 
the entire irThJrvjew was, completely cen-
SIlTS and only four linaa.-wsre:-gjven. 

'would like the House to-decideoncemr 
all this thing. May I know whether editing 
means-only aGding a::rmmas. andco.rracting-
speflilllgs or editiag r1'THI'I& camplatal)t C8n'-
soring it. This is most disgracafuJ. 

Through you, I WQ\Ild requestthe-Minis-
ter and the House that the Govarnment 
should come before- the House and state- its 
position so that tn& sort at censoring is 
stepped. He should punish the officers con-
cerned who have indulged in this wrong way 
and who have insuI.ed the people. 

SHRlM . .J. AKBAR (Kishanganj): I have 
a-.questiorron-thjs-related issue--80fors. 

MR. SPEA1<ER: We are not talking about 
Bofors now, 

[ Translation] 

PROF. VIJAY KUMAR MALHOTRA 
(Delhi Sadar): Mr. Speaker, Sir, I would like 
to say two things on1his issue. The way the 
Television is being used highlights twothings. 
The Government is committed to grant of 
ri~t 10 information: Under this right, all the 
points. of view should be telecast on televi-
sion. I would like to refer the programme 
whicbtlas beel) telecast a day before yester-
day. An interview at Shri Kedar Nath Sahni 
on behalf of the Bhartiya Janata Party was 
telecast and its duration was only half a 
mlntrte while the total duration of this inter-
vIew was of 12minutes. Thus there was a cut 
of 1 1 -12 minutes. 

Sir, secondly, I would like to say that 
they have grossly violated the right to infor-
mation. It is immoral, unbecoming and totally 
undemocratic, to cut short an interview of a 
person without consulting him. Why the han. 
Minister wants to go back to the Congress 
regime during 1970 or 1975. Why is the 
teJevision being misused. On the one hand 
the statements of both1he Ministers appeal-
ing'far a.aast9>war have been telecasts but 
arrthe-a:therSahniji's call for peace, consen-
sus and ~otiations for resolving the issue 
and Sltri Vajpai'!L suggestIons for a round 
table. ccnferern:e of aU parties were deleted. 
It is not correct to- adapt a discriminatory 
attitude: IwouJd.llke>ttrsubmit that misuse of 
television will gra:at1y affect the credibility of 
the- Government. You yourself are talking 
abautgNingautonomyta:television by bring-
ing a Prasar Bhat11 9111, (Interruptions) 

SHAt MADAN: lAL KHURANA: Mr. 
Speaker, Sfr; thera ~ a declared censor-
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ship before emergency but now there is an 
undeclared censorship. There are 86 mem-
bers of Bhartiya Janata Party in this House. 
The General Secretary of the party has been 
told that the T.V. personnel had come to take 
his interview. The views of Bhartiya Janata 
Party in this connection has not been tele-
cast. As Shri Vijayji has pointed out that the 
propaganda preaching violence by T. V. and 
the discriminatory policy being adopted by it 
for the last few days, is not in the interest of 
the country. Provocative statements are 
being telecasts on T. V. which may lead the 
country to disintegration. This should be 
taken seriously and there should be some 
kind of discipline in Television ... (Interrup-
tions) 

[English] 

SHRI ANANTRAO DESHMUKH 
(Washim): Recently, there has been a dras-
tic deviation in the Governments' licensing 
policy regarding the issue of licences to new 
sugar mills. Earlier, there used to be a pre-
scribed policy laying down that such a pro-
posal has to come from the State Govern-
ment. There was also a Screening Commit-
tee which used to scrutinize that proposal. 
There was also the Food and Civil Supplies 
Ministry which used to approve the proposal. 
Now the Government has discontinued all 
these formalities. Virtually, it has become a 
new policy. (Interruptions) 

(Interruptions) , want to know whether 
Government has given licences to four pri-
vate parties, discarding all these norms. 
Therefore, I wanttothe hon. Minister and the 
Government to react to this. This is creating 
a confusion. Unless the Government comes 
out with a clear-cut policy, the situation is not 
going to be defused. (interruptions) 

MR. SPEAKER: Now Prof. Kurien. 

( Interruptions) 

SHRI M.J. AKBAR: I beg of you, Sir. 
please do not censor me. (Interruptions) 
Please allow me, after Mr. Kurien. 

PROF. P.J. KURIEN (Mavelikara): I am 
ready to yield to Mr. Akbar. 

Mr. SPEAKER: No, I am only calling 
upon you to speak. 

( Interruptions) 

PROF. P.J.1<URIEN: I am sure that all 
sections of this House will agree in con-
demning misuse of public funds or public 
transport, from wherever it comes, espe-
cially at this time of value-based 
politics-sc>--<:alled value-based politics. Here 
is a case of a Minister misusing ... (Interrup-
tions) public aircraft, and the complaint is not 
I, but the Cabinet Minister himself. The 
Cabinet Minister of Environment and For-
ests has complained that his own colleague. 
the Minister of State Mrs. Maneka Gandhi 
has misused the aircraft which is meant only 
for the project work. (interruptions) Please 
listen. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Have you given notice? 

PROF. P.J. KURIEN: I have. (Interrup-
tions) UNDP has given the Ministry of Envi-
ronment an aircraft, with a condition that this 
aircraft should not be used for any purpose 
other than project work. 

But the Cabinet Minister had written to 
the Prime Minister saying that this had been 
misused. I shall quote from his letter. It reads 
as follows: 

"I feel embarrassed to write to you that 
the aircraft has been extensively used by her 
(Mrs Maneka Gandhi) in the past to make 
trips to Bare illy , contrary to the conditions 
imposed by the UNDP under which the air· 
craft cannot be used for non-project work." 



673 Written AnswelS BHADRA 7,1912 (SAKA) Written Answers 674 

Not only that, on the 5th June, she 
wanted to go forthe Environment Day. (Inter-
ruptions) 

MR. SPEAKER: Don't elaborate it. 

( Inteffuptions) 

PROF. P.J. KURIEN: She took the air-
craft saying that it was a demonstration 
flight. She took the aircraft to the airport. 
Then, suddenly she wanted to go to Nepal. 
A new airfield was got ready and after the 
arrangements were made she did not go. 
The Nepal Government has complained to 
our External Affairs Secretary. This is affec-
tion our relations with Nepal. 

MR. SPEAKER: Don't elaborate it. 

(/nteffuptions) 

MR. SPEAKER: That is all. Please take 
your seat. 

( Interruptions) 

PROF P.J. KURIEN: I would like to 
know the reaction of the Government. I want 
that the Minister should come here and 
apologise before the Hose.(Interruptions) 

[ Translation1 

PROF. PREM KUMAR DHUMAL 
(Hamirpur): Mr. Speaker, Sir, thousands of 
employees who were working in Satluj-Vyas 
link Project in Himachal Pradesh have been 
retrenched and now new employees are 
being appointed by the Chairman of Bhakra 
Vyas Management Board. These employ-
ees had been given an assurance that they 
would definitely be appointed wherever new 
projects are started. It IS my submission that 
the employees, who have been retrenched 
from Satluj-Vyas Link Project, should be 
appointed in new projects on priority basis. 
The Government should issue directives to 

the Chairman of Bhakra Vyas Management 
Board in this regard. Besides this, the em-
ployees of National Project Construction 
Corporation, who are also jobless, should be 
provided with some jobs immediately. 

SHRI KANKAR MUNJARE (Balaghat): 
I would like to draw the attention of the House 
towards Nagpur and Bhandara districts in 
Vidarbha of Maharashtra and Balaghat dis-
trict of Madhya Pradesh. The lab9urers of 
Bhakhali, Ukwa and Chirodi mines -of Bal-
aghat district, Kandri Mantas, Baildongri 
Gumigaon mines of Nagpur district, Chikhla, 
Bujagdongri mines of Bhandara district 
working in the mines of Manganese Ore 
India Ltd. Observed one day strike demand-
ing cancellation of wage Agreement exe-
cuted on 21st April and implementation of 
the Wage Agreement with effect from 1 .4.87. 
All the labourers of all the mines staged a 
demonstration before the office of C.D.M. on 
13th July under a Joint Front and presented 
a memorandum demanding cancellation of 
wage agreement and implementation of the 
Wage Agreement with effect from 1.4.89 
and releasing second instalment of interim 
relief. On the 3rd of September, all the la-
bourers of these mines would stage a dharna 
at the Boat club. Therefore, I would like to 
urge upon the Government through you, 
consider their demands sympathetically. 
Earlier, the representatives of these labour-
ers and some Members of Parliament have 
already submitted a Memorandum in this 
regard urging a favourable decision on their 
demands in the interest 01 industrial 
peace. (Interruptions) 

MR. SPEAKER: Please take your seat. 
I have called Shri Janardhan Yadav. 

SHRIJANARDANYADAV(Godda}:The 
Management of the Times of India in Bihar 
has not paid its employees anG journalists 
according to the recommendations of the 
Bachawat Commission and labour laws 
whereas Nav Sharat Times anc Times of 
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India are &ar..in9 i!Ibm.rt Hs. 2-'1/2 amesfrom 
Bihar. 1be H"ilimiwl meas.LtFeS 1tre :being 
taken against etnp~ and :jmImalists. I 
would like 10 urge ~n tAe goYemmer1t 
through you. to iorce 1he Management to 
make payment to joumaHsts as ~ MCOOl-
mendations of the Bachawat Commission. 

[English] 

SHRI P.R KUUARAMANGAtAM (Sa-
lem): I have given a notice of anadjoumment 
motion I have received no reactiDn. 

MR. SPEAKER: Yes, Mr. Kamal Nath? 

SHRI ANIL BASU (Arambagh): How 
many times will he be allowed? 

SHRI KAMAL NATH (Chhindwara)' ) 
have given a notice. 

For the last two days the newspapers 
are carrying a report about a snap poll. This 
uncertainly which is prevailing in the country, 
in the Government offices, is causing a break-
down In the administration.(lnterruptions) I 
have given a notice. The Prime Minister has 
said ........ . 

MR. SPEAKER: Only two seconds more 
please. 

SHRI KAMAL NATH: Two months ago 
when asked whether there was likely to be a 
mId-term poll, he said that a poll can be there 
any time. Now the newspapers have carried 
a very specific story quoting an unnamed 
Cabinet Minister saying that there is gorng to 
be a mid-term poll or a snap poll. ThIs is not 
something to be taken lightly. We are not 
afraia of an election; we will welcome It. Our 
party wili welcome it because we will be 
moving from th;s side to ~hat Side The 
Government should take steps and the Prime 
MinIster should take steps to clarify this. 

MR. SPEAKER: Mr. Tarif Singh. 

( Interruptions) 

MR. SPEAKER: I have called Mr. Tarit 
Singh. 

[ Translation] 

SHRI TARIF SINGH (Outer Delhi): Mr. 
Speaker, Sir, few days back, some labour-

tB5 .are!b.ur.ied when El2n'fh caved in at ftle 
9hani 'Mmes near Mehrauli. Subsequentl¥, 
'the :miens ..were closed. Ten 1housand ta-
:bml.nBrs were rendered jobless as a restJlt 
tberaaf. No.w1hey are facing the problem of 
ti~ .. 1119quest the Government to re-
commission these mines to solve the prob-
lem of 'livelihood being iaced by these la-
bour9f'S.. Necessary instructions should also 
be issued to the Administration in this re-
gard. 

SHRJ MITRA SEN YADAV (Faizabad): 
Hon. Mr. Speaker, Sir, I hope the entire 
House would agree wit me that pressure is 
being mounted on the national Front Gov-
ernment to include 'Right to Work' as a 
Fundamental right, if1 the Constitution. It had 
been promised in tis manifesto that youths 
would be give right to work and it would also 
be inciuded in the constitution. We request 
the Government 10 brig forward a 8ill prcvld-
ing for constitutional status to the Right to 
work in this very session. So that promise 
made in the manifesto could be implemented. 
We shall conaratulate and thank this Gov-
ernment, if it brings forward this Bill in this 
very session. I thank the natIonal Front 
Government for bringing forward the other 
Bilis as promised by it in its manifesto. 

SHRI MAHESHWAR SINGH (Mandi): 
Mr. Speaker, Sir, in the late Seventies. the 
Central Government had completed two 
major hydel projects in Himachal Pradesh 
viz the Bhakra Dam and the Sutlej-Beas lInk 
project. On the one hand, these two hydel 
projects have contributed a lot in bringing 
prosperity to Himachal Pradesh, on the other, 
about twen!~/-flve thousand skilled workers 
have been retrenched aftei the completlo~ 
of these projects. The Bhakra-Beas Man· 
agement Board was constltut&d to solve thiS 
problem. but l~ IS a matter of deep regret that 
today the ChaJiman i~ making direct recruIt-
ment instead of providing jobs to the reo 
trenched employees on priority basis. 
Through you, I would like to request the Han. 
Minister of Energy and the hon. Minister of 
Labour to issue instructions to the Chairm a,-, 
of the Bhakra-Beas Management Boa,d to 
recruIt from among the retrenched workers 
only on priority baSIS. I would also like to 
submit that the Central Government should 
take up. the tasks of setting up of two more 
hydel projects in order to provide employ-
ment to about twenty one thousand reo 
trenched unemployed people. So far as the 
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question of N.P.C.C. is concerned, a deci-
sion was taken during the tenure of Shri 
Vasant Sathe as Minister of Energy, that 
these retrenched workers would be absorbed 
wherever the N.P .C.C. undertakes the con-
struction of power projects, but the present 
Chairman of the corporation is awarding 
contracts for all the jobs. That is why the 
retrenched workers are now staging a 
'Dharna'. Through you, I would like to re-
questthe hon. Minister to direct the N.P.C.C., 
Chairman to provide employment to the re-
trenched employees on a priority basis. 

SHRI BHOGENDRAJHA (Madhubani): 
Mr. Speaker, Sir, 1 have also seen some 
people sitting on a 'Dharna' to protest against 
the N.P.C.C. Chairman's action. The hon. 
Minister of labour is present in the House. 
You kindly ask him to assure the House of 
some action in this regard. (Interruptions) 

SHRI RAM KRISHNA YADAV 
(Azamgarh): Mr. Speaker, Sir, it is a matter 
of great concern that some feudalistic and 
reactionary forces are misleading the youths 
of our country. In the name of opposing 
reservations, they want to challenge the 
whole system. When some people join hands 
for some or the other cause, these forces 
mislead and exploit them for their vested 
interests. It has already been announced 
that the construction work on the temple 
would begin on 30th October. In the name of 
opposing reservations, these feudalistic and 
reactionary forces are misleading and incit-
ing the people by making provocative 
speeches. This is a serious challenge before 
the nation. I would like to say that those very 
people who are supporting the report of the 
Mandai Commission inside the House pro-
vide protection to the anti-social elements 
outside. Such situation is being created in 
the country in the name of opposing reserva-
tions. This poses a serious threat to the 
country. My submission is that action should 
be take to foil the evil designs of the feudal-
istic and reactionary forces. Those people 
who are encouraging anti-social elements 
and are making announcement about the 
construction of the temple, should be ex-
posed. 

MR. SPEAKER: Now, please take your 
seat. It's enough. 

SHRI RAM KRISHAN YADAV: They 
are raising the issue of Ram Janmabhooml 
which is vitiating the atmosphere in the 

country. 

MR. SPEAKER: Your time is over. You 
please sit down. 

SHRI K.D. SUL TANPURI (Shimla): I 
would like to draw your attention towards the 
situation prevailing in Himachal Pradesh. 
Roads have been damaged badly at many 
places, due to heavy rains in the last few 
days. The districts of Shimla Sirmaur and 
Solan experienced such a heavy rain that 
standing crops have destroyed there. The 
farmers living in remote areas are facing 
immense difficulties in brining their apples to 
the market due to bad condition of the roads. 
On the other hand the Himachal Pradesh 
Government has adopted a discriminatory 
policy towards the apple growers. It is treat-
ing them on communal lines. 

MR. SPEAKER: You please confine 
yourself to the subject of damage caused to 
crops, due to heavy rains. Please do not say 
anything about any Government. 

SHRI K. D. SUL TANPURI: I would like 
to say that most of the crops have been 
damaged due to heavy rains. The farmers 
have been ruined and their fruit crops have 
been destroyed. Roads have been dam-
aged at many places. I would like to draw 
your attention towards the situation in my 
area Rohru, where there are ten Panchayats, 
which are not in a position to take their 
apples to the market. I would like to submit 
that the previous Government used to give 
a support price of Rs. 2.75/-perkilogram, but 
the present Government has reduced it by 
half to Rs. 1.25 and Rs. 1.35 per kilo. At the 
moment, the hon. Minister is present in the 
House and I urge him to ensure that the 
apple-growers of the state get the same 
support price which they used to get earlier. 
Arrangements should be made to help the 
farmers take their appie crop from the re-
mote areas to the market and the support 
prices should be increased. 

MR. SPEAKER: Itisenough, now please 
take your seat. 

SHRI K.D. SULTANPURI: Three per-
sons have been murdered there people have 
died on Police firing. (Interruptions) 

MR. SPEAKER: M~. Sultanpuri, now be 
kind ef'Jough to take YOUl seat. 
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12.34 hrs. 

PAPERS LAID ON THE TABLE 

~_otlflcatlons under Employees State 
Insurance, Act, 1948 and Apprentices 
--Act, 1961 and Annual Report and 

Review on the workIng of the NatIonal 
Institute for orthopaedlcl!IIy Harufl,. -
capped, Calcutta for th.~.y.!~~~8-8a ~ 
and statement showiD9 reasons fo~ 
- delay In laying these _F~aper~ 

[ Trans/ation) 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN ): 
Mr_ Speaker, Sir, I beg to lay on the Table-

(1) A copy of the Employees' State 
Insurance Corporation (Staff and 
Conditions of 
Service)Amendment Regula-
tions, 1990 (Hindi and English 
versions) published in Notifica-
tion No. A-32(11 )-1/84-Estt. I{A) 
in Gazette of India dated the 16th 
June, 1990 under sub-section 
(4) of section 97 of the Employ-
ees' State Insurance Act, 1948. 
(Placed in Library See No. L T-
1350/90] 

(2) A copy of the Apprenticeship 
(Amendment) Rules, 1989 (Hindi 
and English versions) published 
in Notification No. G.S.R. 781 in 
Gazette of India dated the 21 st 
October, 1989 under sub-sec-
tion (3) of section 37 of the Ap-
prentices Act, 1961. [Placed in 
Library See No. L T -1351/90) 

(3) (i) A copy of the Annual 
Report (Hindi and Eng-
lisf-) versions) of the 
National Institute for the 
Orthopaedically Handi-
capped, Calcutta, for 
the year 1988-89 along 
with Audited Accounts. 

(4) 

(ii) A copy of the Review 
(Hindi and English ver-
Sions) by the Govern-
ment on the working of 
the National Institute for 
the Orthopaedically 
Handicapped, Calcutta, 
for the year 1988-89. 

A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (3) above [Placed in 
Library See No. L T -1352190) 

(5) A copy of the Twenty-Ninth 
Report (Hindi and English ver-
sions) of the Commissioner for 
Scheduled Castes and Sched-
uled Tribes forthe Year 1987-88 
under article 338(2) of the Con-
stitution [Placed in Library See 
No. L T -1353/90] 

Notifications under Food CorporatIon 
- Act, 1964 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): Mr. Speaker, 
Sir, I beg to lay on the Table a copy each of 
the following notifications (Hindi and English 
versions) under sub-section (5) of section 45 
of the Food Corporations Act, 1964:-

(1) The Food Corporation of India 
(Cuntributory Provident Fund) 
Second Amendment} Regula-
tions, 1990 published In Notifica-
tion No. EP. 41-2/89 in Gazette 
of India dated the 19th April, 1990. 

(2) 

(3) 

The Food Corporation of India 
(Death-cum-Retirement Gratuity) 
First Amendment) Regulations, 
1990 published in Notification No. 
EP. 39-3/83 in Gazette of India 
dated t!:le 19th April, 1990. 

The Food Corporation of India 
(Death-cum-Retirement Gratuity) 
(Second Amendment) Regula-
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tions, 1990 published in Notifica-
tion No. EP. 39(3)/83 in Gazette 
of India dated the 19th April, 1990. 
[Placed in Library See No L T-
1354/90] 

12.35 hrs. 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

-- Ninth Report -

[English] 

~l::UYRN._V. PATIL (Latur): I beg 
to present the Ninth Report (Hindi and Eng-
lish versions) of the Committee on Private 
Members' Bills and Resolutions. 

12.35 1/4 hrs. 

ESTIMATES COMMITTEE 

__ Seventh Report 

[English] 

SHRI HANNAN MOLLAH (Uluberia): I 
beg to pre'sent the Seventh Report (Hindi 
and English versions) of Estimates Commit-
tee on action taken by Government on the 
recommendations contained in the 78th 
Report of the Committee (Eighth LokSabha) 
on the Ministry of Labour Employees' Provi-
dent Fund Organisation. 

12.35 3/4 hrs. 

COMMITTEE ON PUBLIC UNDERTAK-
INGS 

Second Report 

[English] 

SHRI BASUDEB ACHARIA (Bankura): 
I bE!QlOPresent the Second Report (Hindi 

and English versions) of the Committee on 
public Undertakings on Action Taken by 
Government on the recommendations con-
tained in their fifty-first Report (Eighth Lok 
Sabha) on Air India-Fare aspect. 

[English] 

MR. SPEAKER: Now Calling Attention-
6hri Ajit Kumar Panja 

j 

12.36 hrs. 

(MR. DEPUTY SPEAKER in the Chair) 

( Interruptions) 

MR. DEPUTY SPEAKER: Now we have 
taken up two or three other items. It is not 
possible to go back. Tomorrow you can raise 
it. 

( Interruptions) 

MR. DEPUTY SPEAKER: Please coop-
erate. 

(/nte"uptions) 

SHRI KAMAL NATH (Chhindwara): 
am on a point of order. 

MR. DEPUTY SPEAKER: First you take 
your seats. When I am standing, there is no 
pcint of order. I will hear your point of order. 
Well, I can understand that the Member 
wants to make some point. I will hear his 
point of order if it is really a point of order. It 
is your Calling Attention. Your Member is 
going to speak. if you are not allowing him to 
speak it is upto you. Now Mr. Kamal Nath. 

( Interruptions) 

SHRI KAMAL NATH: While you were 
'"not here, the hon. Speaker had very rightly 

and graciously allowed me to make a sub-
mission. At that time, I had said that the 
Parliamentary Affairs Minister and the suc-
cessor Finance Minister were not present in 
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ISh. Kamal Nath) 

the House. Now they are present in the 
House. My submission was that the Speaker 
should direct them to give the Governmenfs 
reaction on the two documents on Bofors. 
Now they are in the House ... 

MR. DEPUTY SPEAKER: let them say. 

SHRI KAMAlNATH: Please give them 
an opportunity to say when the Government 
will give its reaction. 

MR. DEPUTY SPEAKER: I will not. The 
Minister is in the House. What you have said. 
he has heard that. It is not for me to say 
whether he should make any statement. 

( Interruptions) 

MR. DEPUTY SPEAKER: I cannot. 

( Interruptions) 

MR DEPUTY SPEAKER: You musttake 
your seat. Now the point which you wanted. 
to make in the guise of raising a point of 
order. you have presented to the House. It is 
no point of order. let me say that if you want 
to raise that point you can do it very well 
tomorrow. if you like. and with the permission 
of the Chair. But, you do not compel the 
Presiding Officer here to go back. Now, we 
have gone to the other item. Please, you 
must help us. This is not correct. Not this 
way. You will not be shut out. You can have 
an opportunity tomorrow, if you like, but not 
today. 

SHRI M. J. AKBAR (Kishanganj): Shri 
V. P. Singh has been telling"* in the House. 

MR. DEPUTY SPEAKER: That word 
will not go on record. 

MR. P. R. KUMARAMANGAlAM (Sa-
lem): Sir, I have given in the morning a notice 
for an Adjournment Motion. I have specifi-
cally stated the reasons about the closure of 

*"Expunged as ordered by the Chair. 
*Not recorded. 

the All India Institute of Medical Sciences. 
The strike is going on. There isnooommuni-
cation. Patients are suffering, people are 
suffering, workers are suffering. On this notice 
of Adjournment Motion I have received no 
information from the hon. Speaker or from 
the lok Sabha Secretariat saying that it is 
either refused or allowed. Sir, Rule 60 says: 
• Provided that where the Speaker has re-
fused his consenr' if he has refused consent 
I should know. Otherwise, he should com-
municate it on the floor of the House itself. 
The rule also says, "he may, if he thinks it 
necessary, read the notice of motion and 
state the reasons for refusing consent or 
holding the motion as qeing not in order.-
This is not done. If the proceedings of the 
House are allowed to continue on such an 
important matter without even the Member 
being communicated either outside or even 
in the House as to what is the decision of the 
Speaker, then what is the purpose of having 
this rule? (Interruptions) 

MR. DEPUTY SPEAKER: I do not have 
to hear every body on a point of order. I can 
decide it. 

( Interruptions) 

MR DEPUTY SPEAKER: You can't 
compel me. 

( Interruptions)· 

MR. DEPUTY SPEAKER: What Mr. 
Rawat has said will not form part of the 
record. Well, Mr. Kumaramangalam, your 
point of order is to get a ruling from the Chair. 

( Interrupt/ons) 

SHAI HAAISH AAWAT (Almora): 
Please hear and give a decision on the 
Adjournment Motion. 

MR. DEPUTY SPEAKER: No, No, I am 
not hearing him on the Adjournment Motion. 
I am considering his point of order. You have 
made your point. J can understand the con-
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'C8m of1he Memberabcwt1llthat.is happening 
DWlIrthere. If you wam-m discuss it, you eaR 
discuss it with the Vrnis1er. But, 1hen :in the 
guise of raising a potAt of ordef. you cannot 
have a full-scale disass1on. Then, justice 
wilt not be done to the SI«bjtrt Please. th1s is 
not a poin1 of order. Mr. Kurian. you don't 
have to stand every no. and them. 

IT tanslation] 

SHHlHARfSH RAWAT: Before you give 
your ruling, kindly listen to my submission in 
this regaro. 

[English] 

MR. DEPUTY SPEAKER: I am not giv-
ing any Nimay. 

( Interruptions) 

MR. DEPUTY SPEAKER: When I am 
standing, you are standing. 

[ Translation] 

I am saying that you are raising a matter 
on which you have given notice of an ad-
journment motion. That matter can be dis-
cussed only after permission to move the 
adjournment motion is granted. If you wish to 
have a dIscussion on that issue, you meet 
the Speaker and try to convince him to allow 
the adjournment motion. Then only that is-
sue can be discussed here. The adjourn-
ment motion is not before me, it is with the 
H.S. and it is he who is to take a decision. So 
you are advised to convince him. H he grants 
permission, you can easily raise it here and 
discuss it in the manner you like. But kindly 
meet him in this regard and don't press your 
point. Secondly, the discussion on an equally 
Important Issue ....... . 

SHRI BHAJAN LAL (FARIDABAD): HE 
WANTS A RULING FROM THE CHAIR. IT 
IS not the question of han. Speaker. whoso-
ever is occupying the Chair can give ruling. 
As you are in the Chair at present, you 
should give the ruling. 

MR. DEPUiY SPEAKER: 1 am giving 
:the ruling. The point of orQer raised by Shrj 
Kumaramangalam -is not a point of order. 

( Interruptions) 

MR. DEPUTY SPEAKER: But you see. 

( Interruptions) 

[English] 

MR. DEPUTY SPEAKER: Please. Mr. 
Kumaramangalam. this is not correct ....... . 

(Interruptions) 

MR. DEPUTY SPEAKER: Mr. Rawat, 
this is not correct. This does not add to your 
prestige. You are a very senior Member ..... . 

( Interruptions) 

SHRI HARISH RAWAT: I am not defy-
ing you, Sir, I am requesting you. 

MR. DEPUTY SPEAKER: I am talking 
about your prestige. Mr. Rawat, an equally 
important issue is being raised under Calling 
Attention Motion. In trying to press this issue, 
you are setting aside the discussion on a 
very important issue on which you are likely 
to be agitated and you are likely to wish a 
discussion. Now. if you are so agitated, 
please meetthe Speaker and then you decide 
about it. Don't press this. 

SHRI P. R. KUMARAMANGALAM: Sir. 
I want your ruling on my point of order. 

MR. DEPUTY SPEAKER: My ruling, 
Mr. Kumaramangalam, is that you cannot 

• have a decision on an Adjourn Motion by 
Speaker by raising a point of order. You shall 
have to convince the Presiding Officer that 
the subject is such that Adjournment Motion 
can be allowed. Yes, Jaswant Singh Ji. 

[ Trans/ation] 

SHRI GUMAN MAL LODHA (Pali): Mr. 
Deputy Speaker ..... 
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[Eng/ish] 

MR. DEPUTY SPEAKER: I am alloWing 
Jaswant Singh Ji. ........ . 

(lnterruptionst* 

MR. DEPUTY SPEAKER: This is not 
going on record ...... . 

( Interruptions,.-

MR. DEPUTY SPEAKER: You should 
know that thiS IS not gOing on record. Jaswant 
Singh Ji, are you on a point of order or any 
other issue? 

SHRI JASWANT SINGH (Jodhpur). Mr. 
Deputy Speaker, Sir, I am on a point of order, 
and through the point of order, I wish to make 
a plea ...... (InterruptIOns) 

MR. DEPUTY SPEAKER: Please don't 
raise any matter. 

SHRI JASWANT SINGH: I Will be very 
bnet, Sir. My POint of order is that the hon 
Member from KlshanganJ referred to the 
Pnme Minister and said 'he IS " ....... (Interrup-
tions) 

MR DEPUTY SPEAKER: It IS not part 
of the record. I have already said that. 

SHRI JASWANT SINGH: In the din that 
followed, perhaps we did not hear 11. And I do 
Wish to make a submiSSion that being Im-
proper and unparliamentary, that must also 
not constitute part of the record. 

MR. DEPUTY SPEAKER: That IS not 
gOing on record. I have already said It. 

(Interruptions) 

MR. DEPUTY SPEAKER' Only the 
statements by the Members who are speak-
Ing with my permiSSIOn, Will form part of the 
record ......... . 

(Interruptionsr· 

--Not recorded. 

MR. DEPUTY SPEAKER: Jaswant 
Smgh Ji, you have made the point. Please 
take your seat now ......... . 

MR. DEPUTY SPEAKER: Anything 
which IS stated by the Members without my 
permission, will not form part of the rec-
ord .......... . 

( Interruptions)" 

MR. DEPUTY SPEAKER: Mr. Kunen, 
Please don't cross the limit. 

SHRI JANARDHANA POOJARY 
(Mangalore): Sir, I have a POIOt of order 

MR. DEPUTY SPEAKER. Pleasequote 
the rule number. 

SHRI JANARDHANA POOJARY Sir, I 
am quoting Rule No 10 of Procedure and 
Conduct of the BUSiness In Lok Sabha It 
says: 

"'0 The Deputy Speaker or any other 
member competent to preside over a 
sitting of the House under the Constitu-
tion or these rules shall, when so presid-
Ing, have the same powers as the 
Speaker when so presiding a"d all ref-
erences to the Speaker In these rules 
shall In these circumstances be deemed 
to be references to any such person so 
presidmg.-

So, Sir, you have got the full right and 
you have got the full authority and you are In 
a position to give deCISion 

MR. DEPUTY SPEAKER DeCISion on 
what? 

SHRI JANARDHANA POOJARY We 
have given notices to the Speaker for raising 
certain pOints dunng zero Hour Is It not 
enc Ve are refernng to the Rule 10 so 
the 1 exerCise your power under that 
Rulb "",,0 gIve deciSion (/ntf,1ffUptlOns) 
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MR DEPUTY SPEAKER·' have under-
stood the POint Please allow me to give a 
decIsIOn The matter which has been admit-
ted by the Speaker IS before the House The 
matter which has not been admitted by the 
Speaker IS not before the House H the 
matter which IS admitted IS before the House, 
the PreSiding Officer whether It IS the Speaker 
or the Deputy Speaker or the Chairman 
sitting, Will deCide But If the matter IS not 
admitted on rf It IS under the consideratIOn of 
the Speaker, the Deputy Speaker or the 
Chairman has no power to decide 

( InterruptIons) 

SHRI CHIRANJI LAl SHARMA (Kar-
nal) Sir, I am on a POint of order (/nte"up 
tlons) 

[ Translation] 

SHRI HARISH RAWAT Mr Speaker 
Sir our problem IS that t"e Government IS 
adopting an Inhuman anltude towards the 
employees of the A I I M S Earlier too we 
used to clash with our Mlnlc;ters In thiS re-
gard (InterruptIons) 

[EnglIsh] 

MR DEPUTY SPEAKER Mr Rawat 
you have made your POint 

SHRI CHIRANJI LAl SHARMA Sir, I 
have a point of order 

MR DEPUTY SPEAKER you please 
quote the rule under which you want to raise 
your POint of order 

SHRI CHIRANJILAL SHARMA I want 
to raise the point under the same rule quoted 
by Shn Janardhana Poojary 

MR DEPUTY SPEAKER That cannot 
be raised again 

SHRI CHIRANJI LAL SHARMA Sir, my 
point IS that yesterday while I wanted to raise 
a privilege Issue, the Speaker observed that 
I cannot raise It unless I gave notice to the 

effect Today I have given a notICe of pnvl-
~ege against Shn Sharad Yadav But the 
hon Speaker was Silent on that notlC9 

MR DEPUTY SPEAKER Under whICh 
rule do you want to raise It? 

SHRI CHIRANJI LAL SHARMA I gave 
notice of priVilege under Rule 222 (Interrup-
tions) Kindly hear me I gave notlC9 of a 
priVilege under Rule 222 because yesterday 
I was speaking without gIVIng notice I gave 
notICe thiS morning I gave notice to the 
Speaker, It IS all right Now the Speaker has 
not given may Ruling and has said nothing 
about It (Interruptions) 

MR DEPUTY SPEAKER The Speaker 
has to admit your motion and then It can be 
discussed You find out the position 

( InterruptIOns) 

SHRI CHIRANJI LAL SHARMA I have 
gIVen It to the Speaker Whether It has been 
admitted or not he should have Informed 
me Now, you are In the Chair I must hear 
what has happened to my notice 

MR DEPUTY SPEAKER You have 
gIVen It today The office tells me that It IS 
under the conSideration of the Speaker I Will 
tell you that thiS IS '1ot a pOint order Yes, Mr 
Panja 

( InterruptIOns) 

MR DEPUTY SPEAKER It IS your own 
tOPIC :: IS equally Important,lt IS about the 011 
blockade Five Members are gOing to speak 
You are obstructmg your own Member You 
are obstructing Mr Panja 

SHRI CHIRANJI LAL SHARMA AI 
Members sitting on both Sides have equa 
opportunities and equal rights 

MR DEPUTY SPEAKER In the prog 
ress you are obstructIng Mr Panja 

SHRI CHIRANJI LAL SHARMA I art 
not obstructing (InterruptIOns) 
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12.57 hrs. 

CALLING ATTENTION TO MA TIER OF 
-~ENT PUBLIC IMPORTANCE 

[English] 

Closure of Ba18um, Guwahati ad 
Bon981gaon all retlnerles 8S a result of 

oil blockade agitation In Assam 

SHR1 AJITPANJA (Calcutta North East) 
I call the attention -of the MInister of Petro-
leum and Chemicals to the following matter 
of urgent public Importance and request that 
he may make a statement thereon -

'Situation arising out of the closure of 
Baraunl, Guwahatl and Bongalgaon 011 
refmenes as a result of 011 blockade 
agitation by the All Assam Students 
Union and steps taken by the Govern-
ment In regard thereto" 

~ THE MINISTEROF PETROLEUM AND 
CHEMICALS (SHRJ GURUPADASWAMY) 
Mr Deputy Speaker Sir, The All Assam 
Students Union (AASU) gave a call fOT an Or! 
Blockade In Assam faT 7 days from 15th 
August, '990 As a result of thiS the pumping 
of crudeoll In the pipeline of Oil India Ltd 
from DuliaJan to Baraunl came to a halt ThiS 
blockade was further extended by three days 
till 24th August, 1990 As a result of efforts 
made by the Central Government the Chief 
f"llnlster of Assam made an appeal to AASU 
to 11ft the blockade and AASU has lifted the 
blockade With effect from 27th August 1990 

The Sibsagar District Students Union 
(SDSU) which IS a unit of AASU had also 
called for a total ONGC Bundh from 7th 
August, 1990 whICh has been extended from 
time to time and IS stili contmUing ThiS has 
ed to the closure of most of the productton 
nstarlatlOns and dnlling operations of ONGC 
n Assam The agitators have not only been 
hreatemng and manhandling ONGC per-
,onnel but also preventing them from work-
ng and In some cases have been tampering 
vlth all and gas producing weils, posing a 
,afety hazard 

The total los5 of crude production In 
August due to these agrtations IS estimated 
to be about 200,000 tonnes The loss of 
pumplng In the pIpeline IS estimated to be 
210,000 tannes Th.s has resulted In crude 
processmg loss of about 140,000 tonnes In 
the Baraum RefInery, 60,000 tonnlJs In 

Bongatgaon Refinery and 10,000 tonnes In 

Guwahatl Refinery The DrgbOi Refinery has 
mercIfully escaped any major loss of proc 
esslng These losses are estimated to be 
valued at about Rs 70 to 80 crores at current 
international prices 

There has been no dislocation at mar 
ketrng operatIons by 011 companies In Assam 
though the supplies of kerosene and LPG 
have been adversely affec1ed 

In the background of the recent kidnap 
ping of the G€neral Manager of the Guwahatl 
Refinery, hiS son and driver and the current 
threats to personnel of oil companies Ir 
Assam, there IS considerable insecurity and 
demoralisation among ottlce's and person 
nel of the all companies working In Assam 

The Central Government has urged the 
Government of AssaM to Intercede to lift the 
011 Blockade and ONGC Bundh and ensure 
the safety and security of the all Installations 
as well as the personnel of the all campa 
nles I had emphaSised thiS personally to the 
Chief Minister dUring my recent VISit to As 
sam on 25th August 1990 I am happy t"at 
the 011 Blockade has been lifted and crude all 
has started flOWing to the reflnerres How-
ever rt IS essentIal that the ONGC Bundh 
also be called off Immediately andthe safety 
of ONGC personnel be ensured to normalise 
operations of the oil companies In the State 

MR DEPUTY SPEAKER I thmk we will 
adjOurn for Lunch now and meet at 2 a clock 
for the questions 

13.00 hrs. 

The Lok Sabha then adjOurned for Lunch 
tJll Fourteen of the cJocK 
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The LDk Sabha reassembled after Lunch 
at rlV6 minutes past Fourteen of the Clock 

CUR DEPUTY SPEAKER in the Chaitj 

CAlUNG ATTENTION TO MATTER 
OF URGENT PUBUC IMPORTANCE 
CONTD 

Closure of Baauni, Guwahati and 
Bongaigaon oU refiner'ies as a resutt of 
00 btockade agIIaIfon In Assam-Contd. 

(English] 

MR DEPU1Y SPEAKER: Shri Afjt 
Panja 

SHRI AJIT PANJA{Cak:utta North East): 
The statement that has been made by the 
han. Minister raises hundreds of questions. 
I will try to remain within the permissible 
limits allowed to me. H you see the State-
ment on the Calling Attention, you will find 
that the steps taken by the Government in 
regard there to have not been mentioned. 

My first question is that in the second 
paragraph, the hen. Minister has stated that: 

"The Sibsagar District Students Union 
which is a unit of AASU had also caRed 
for a total ONGC Bundh from 7th Au-
gust, 1990 which has been extended 
from time to time and is still continuing.-

Nothing has been mentioned about what 
action has been taken by the Government. 
Not a single thing. That is my first question. 

Secondly, is it only the oil problem which 
is now endangering the whole country? 

In the last paragraph of the Statement, 
it is stated that the Minister was pleased to 
visit and meet the Chief Minister on 25th 
August, 1990. 

The agitation was launched long ago 
and it is simmering for a long time. I fact, it 
started from 15th August, 1990. 

I have collected some news items. For 
the last three months, warnings have been 
given by the press and by whoever came 
from Assam and by aU the newspapers from 
allover India. I am sure, the han. Minister has 
net lost sight of them. He must have been 
informed. 

The Patriot' reported long time ago 
"Ominous Assam scene." 

'The Hindustan Time' reported "Assam 
Ordeal" in its editorial. 

Thirdly, The Statesmen' reported 
"Danger in Assam'. 

Fourthly, the Telegraph, Calcutta re-
ports "The price of idulgence." 

Frtthly. the 'Deccan Chronicle' reports 
"Dubious reprieve." 

Sjxthly. 'The Times of India' again re-
peatedly reported in clear terms in its edito-
rial "Time to act." 

If they do not hear us from the opposi-
tion, at least the media should be taken into 
consideration. 

'The Patriot' reports "Tyranny of Bundhs 
oppresses Assam" 

Then there is a report. "Assam heading 
for instability." 

Ali newspapers have reported in the 
same tenor. 

The agitation started on 15th August, 
1990. The hon. Minister and whoever went 
to Assam along with the hon. Minister could 
choose the time on 25th August, 1990 be-
cause by that time. the loss as indicated by 
the hon. Minister is Rs. 7, 280 crores at the 
current price. 

The point is not exactly whether it is oil 
or something else. My question is destabili-
sation factors are taking place. There is a 
Ministry although it is a minority government. 
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of Baraum, Guwahatl and 
BongBlgaon 0'/ Refmenes as a 

Ajlt PanJa] 

How could the agitation by the young stu-
dents be withdrawn Immediately? Will the 
hon Minister explain thiS position? How did 
the only Cabinet Minister from that State 
resign? Under what circumstances did he 
resign? There was not a single word stated 
In thiS regard That has created a temble 
destablhsatlon move again I want to know 
under what circumstances he resigned He 
./as present when the dialogue took place I 
think their POints were met They all came 
back as soon as the agitation was withdrawn 
and the people are now feeling a little bit 
rehef But the MinIster Shn Dlnesh Goswaml 
himself resIgned I do not know the correct 
position The hon MInister may reply to It Is 
there any MinIster In thiS Governm&nt in-
cluding the Prrme MinIster who has not re-
Signed and wIthdrawn agam? What IS hap-
pening now? Why does the Government add 
fuel to the fIre by creating destabllisatlon 
move? If the Cabinet MinIster resIgns keep-
Ing an eye on the December elections In 
Assam and wants to resIgn and create des-
tablhsatlon there who IS responsible for thIs? 
I want a clear answer for thiS because the 
MInister took part In the dialogue From the 
newspaper reports, we came to know that he 
took a moderate approach also and that very 
hon MinIster Shrr Dlnesh Goswaml has 
resigned and went away We find no reason, 
no statement made by him In thiS regard I 
find from the newspaper reports that he has 
gone bake to hIS 
constituency (Inte"uptlon:;) We find from 
the newspapers that the day he resigned, he 
went back to Guwahatl Ida not know whether 
he has come back or not 

AH HON MEMBER He has come back 

SHRI AJIT PANJA All nght, he has 
come back But what IS the reason? We 
always know when the MInister resigns he 
comes and makes a statement 

Sir, now I want to put some pointed 
questIOns to the hon Minister. It IS not only 
the question of Internal blockade but also 
outside blockade that add to the problem 

Our Calling Attention must not be hmlted to 
anyone particular place located In Assam It 
IS not only the whole of India IS sufferrng but 
also our entire economy suffers As I under-
stand, Initially It had been estimated that the 
country would require over 60 million tonnes 
of crude OIl and petroleum products dunng 
the current financIal year 1990-91 But gIven 
the extreme shortage of foreIgn exchange 
with whIch petroleum has to be brought, the 
Government decIded to clamp down on 
consumptIon and hiked the prrces of petro-
leum products by 15 per cent In thIS year's 
Budget But If the situatIon In the Gulf contIn-
ues to be as bad as It IS and, most Important, 
If the blockade of Iraq continues and the 
pnces of a barrel of OIl touches the dooms-
day level of IJS $ 40 a barrel, what are the 
steps already envIsaged by thIS Govern-
ment In thIS regard? What IS the Government 
gOing to do In thIS matter? As I fInd, the total 
amount of products whIch Include naptha, 
gas, diesel and petrol etc IS procured through 
a vanety of means I e through dIrect Imports 
and by refining crude 011 acquired both from 
domestIc sources and through Imports 
Matters are h .. rther complicated because 
IndIa cannot refine all the crude It produces 
There IS no use saying that sInce there IS thIS 
blockade, that IS why we are suffenng IndIa 
cannot refine all the crude that It produces I 
find from the records that It has to export thIS 
crude 011 I hope the hon MInister Will answer 
to thIS pOInt 

SHRI M S GURUPADASWAMY 
Please don't go on a dIfferent track We have 
not got enough crude We have got our 
refIning capacity to refine our available crude 
here, so al.::o the Imported cr~de It IS not 
correct to say that we are exporting our 
crude We are not exporting our crude Our 
capacity IS suffiCIent to refine the available 
crude produced In the country Also, we are 
ImportIng crude and that IS also being re-
fined 

SHRI AJIT PANJA I leave It to the 
Minister The MInister can answer to my 
point at the end I find that thiS year's total 
domestic production of crude all would touch 
35 9 mllhon tonnes and we stl" reqUire to 
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Import about 18 5 million tonnes of crude 
because there IS no sufficient capacity to 
refine rt I am giVing the actual data Apart 
from the crude OIl, India needs to Import an 
additional of 12 million tonnes of refined 
products The Minister may answer later on 

Traditionally, India secures about 80 
per cent of Its crude 011 supplies under con-
tractual terms from selected countries The 
remaining amount IS purchased from the 
spot market where pnces have generally 
been ruling below the OPEC prices The 
Minister would kindly know tl1at thiS year 
India has planned It IS true or not to Import 
about 14 5 million tonnes of crude from seven 
countries Soviet UnIO'1, 4 5 million tonnes, 
Saudi Arabia 3 million tonnes, Iraq 225 
million tonnes, Kuwait 1 5 million tO'1'1es 
United Arab Emirates 1 'TlIIlIOn tannes and 
MalaySIa 0 5 millton tonnes The barrel cost 
of Imported crude till the Iraq ensls was about 
US dollar 14 However ~l">e Governmel'1t S 

analysts had predicted a ~aroerlng In world 
all pr:ces and had suggested that the F, 
nance Ministry should be orepared to bl 'f 
cr Jde at an average of IJS dollar 18 d .... nng 
1990 It has gone up ThiS suggest on f1ad 
been accepted by your Depa'1nert and a 
total outlay of Rs 6440 CreiE'S In foreign 
exchange had been markec for thiS a 1m 
port We want to know whether It IS correct or 
not 

Of thiS 14 5 mllhon tonnes of crude 
contracted by you, more than 8 million ton-
nes mcludlng the supplies from the Soviet 
Union was to have come through Iraq and 
Kuwait which are disturbed ones Till the end 
of July, your own Department report would 
say that about 3 5 million tonnes of all was 
fortunately Irfted But what IS gomg ta-happer 
to the remaining five militon tonnes IS not 
known And all the experts of the Govern-
ment and the AdVisors to the Prime Minister 
seem to be completely In disarray to find out 
thiS and are only praying to God that trouble 
In the Kuwait area subSides as qUickly as 
poSSible 

The last point IS, the problem so far IS 

not the supply but the prtce For every US 

one dollar Increase In the per barrel pnce of 
crude, the Finance Ministry estimates that 
the country Will have to fork out an additIonal 
Rs 400 crores In foreign exchange There-
fore we want to know that are the steps 
taken by the Goverrment to these ques-
tions I have got the best regard tor Mr 
Gurupadaswamy for hiS long expenence 
We have asked for the answer from the 
Petroleum Department But It has passed on 
the buck partly to the Home Department and 
the Finance Ministry ThiS IS not the answer 
tor the calling attention 

Tnerefore at today's prices, which are 
about 11 dollars more than the anticipated 
price of US dollar 18, the tax-payer Will have 
to pay through hIS nose a total of Rs 4,400 
extra Is that correct or not, we want to know 
'rafT' The han Minister? ThiS clearly would be 
a'1 Impossible burden torthe country and the 
Go\/ernment had earmarked a total of Rs 
6 440 crores tor total petroleum Imports 
!-jaw co Jla t~e Department under the han 
MInister WOL..ld be able to contain rt? These 
are the Guestloj"ts I put to the han Mlntster 

SHRI TEJ NARAYAN SINGH (Buxar) 
Mr Depl.Jy Speaker Sir, rhave gone through 
the statement made by the han M'nlster In 
thiS statement on'y thiS much has been stated 
that tl-:e agitators have not only been threat-
ening and man"andltng ONGC personnel 
but also preventing them from working and In 
some cases have been tampenng with all 
and gas production wells However, It has 
nowhere been mentioned as to what action 
was taken against those people Involved In 
such actiVities and took law In their hands 
From the statement given by the Minister, It 
appears that the agnators attracted action 
urder the prOVISions of I P C It should have 
also been stateo In the reply given by the 
hen Minister about the cases reglsteroo 
against the agItators under vanous sections 
of I P C No mention has been made regard-
Ing thiS Although the Minister has made a 
mention of the fact that due to the blockade 
of supply of 011 government has suffered 
suostantlal losses However, It has been 
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mentioned in para four of the statement that 
Digboi refinery has mercifully escaped any 
major loss of processing and these losses 
are estimated to be valued at about Rs. 70 to 
80 crores at current international prices. This 
implies that the Government has suffered a 
loss of approximately As. 70 to 80 crares, but 
from the reply given by the han. Minister it 
does not seem that any action was taken 
against the agitators or any case was regis-
tered against them. In the concluding para of 
the statement, it has been mentioned that oil 
blockade has been lifted but it has nowhere 
been mentioned that the government is 
determined not to allow such oil blockade in 
future, come what may. Due to oil blockade 
the prices of oil shot up. In order to check 
reference of a situation like this, no mer.tion 
has been made about the steps to be taken 
by the Government. Therefore, I am not 
satisfied with this statement. I want the hon. 
Minister to give a written assurance in this 
House that supply of oil would not be allowed 
to be disrepute due to any such agitation in 
Assam.lfthe han. Ministerdoes notgivethis 
sort of an assurance in the Hose then it will 
be considered seme sort of weakness on the 
part of the Government in taking legal action 
against the agitators. This does not sound a 
happy note or; the part of the Government. It 
is the duty of the Government to enforce the 
laws of the land with the help of Government 
machinery at its disposal and people who 
violate those laws should be prosecuted 
under various sections of I.P.C. and Cr. P.C. 
and evidences should be gathered against 
them under the EVidence Act. Therefore, I 
would like to reiterate that steps should be 
taken to check recurrence of such incident 
that took place in Assam and legal actior, 
should been taken. Unless it is done, neither 

'we nor the people of this country can repose 
faith in the Government. It has been stated 
that one of the Union Cabinet Ministers be-
longing to that Party has resigned under 
pressure put by them. It is also understood 
that his resignation has not been accepted. 
It clearly indicates that the agitation is still 
continuing in Assam. Therefore, I want the 
Central Government to take stern action in 

the matter. The Government should take 
legal action against the agitators who are 
indulged in such activities which are harming 
the people of the country or which caused 
hike in prices of oils. As regards the prevail-
ing sense of in security among the employ-
ees, arrangements to provide them full secu-
rity should be made. As we deploy army to 
protect the borders of our country, on similar 
lines we should deploy army, if necessary, at 
such places from where we get oil so that the 
agitators could be death with firmly. With 
these words, i conclude. 

7 D ~RI RAMASHRAY PRASAD SINGH 
(Jahanabad): MR. Deputy Speaker, SIr, t~ 
hon. Members while expressing their appre-
hensions, have raised certain points with 
reference to han. Minister's statement made 
in regard to Calling Attention about the oil 
blockade agitation in Assam. The hon. Min-
ister is well aware of the country's concern 
over the gulfsituation which has taken a 
serious turn now. I would like to know the 
steps being taken by the Government to 
maintain the oil supply in the country. We 
shall have to pay attention towards increased 
supply of crude oils to our Refineries and 
thereby increasing the production of oil within 
tile country. If it is not done, the country s 
economic condition will be adversely af-
fected and thus, situation will go from bad to 
worse. So, the Government should clarify its 
pOSition about thiS in the House. Secondly, , 
~ould like to know the steps to be taken by 
the Government to check the agitational 
attitude developing among the country-men 
particularly blocking movement of goods from 
one state to other as it is posing a danger to 
the unity of the country. This attitude is very 
dangerous and it cannot be controlled by 
using Police and Army force alone. You 
should not overlook the fact that this attitude 
is gaining ground day by day. If this attitude 
continues, the industries in Jamshedpur and 
Bokaro in Bihar may also face closure one 
day. So, the Government should initiate 
dialogue with the agitators and solve their 
problems. 

Just now, an hon. Member who hap-
pened to be a Minister also, has rightly said 
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that the present Government is a minority 
Government. But at the same time, thE> 
question arises as to why this agitation was 
intensified during the tenure of Seventh Lok 
Sabha when there was a majority Govern-
ment in the country? What are the reasons 
for such agitation after all? The main reason, 
as I think, is that the agitators have been 
feeling themselves alienated from the na-
tion's main stream because they have all 
along been neglected due to wrong policy 
adopted for the last 40 years in the country 
by the Congress Government. It is tr~e that 
a danger is iooming large over the country 
which is facing scarcity of oil also. Even then 
the hon. Minister should let us know as to 
how the Government is going to check rise of 
such attitude in the country? He should not 
bg just happy overthe present withdrawal of 
agitation by the agitators. Rather, an effort 
should be made to step up the pace of the 
country's development after initiating dia-
logue with them. Let it be cleared now whether 
the Government still wishes to treat them 
animal like'? 

SHRI SURYA NARAYA.~~_SJNgli 
(Balia): Mr. Deputy Speaker, Sir, the hon. 
Minister in his reply has stated that the crude 
oil is being supplied now after lifting the 
blockade which resulted in colossal loss to 
the country. But he has not divulged this fact 
that the blockade has been lifted after the 
Prime Minister's assurance to agitators that 
the surplus crudeoil would not be supplied 
outside Assam. Sir, there will be a disastrous 
effect of it in the country. I am much con-
cerned about it because for the last 12 years 
from 1977-78to 1988-89, only 28.67 millions 
metric tonnes crude oil against its target of 
36 millions metric tonnes have been sup-
plied to the Refinery located in my state 
which is the second oldest Refinery under 
the public sector in the country. Recently, the 
han. Minister, while replying to a question 
about the Petro-chemicals complex to be 
setup there, said that it would not be set up 
due to the scarcity of the raw-materials. 

But this is a fact that without opening of 
the petro-chemicals complex the industries 
cannot develop in the area even the raw-

materials will not be supplied to the existing 
factories. As for example, all the 41 existing 
factories will be closed if additional crude oil 
is not supplied because slack wax will not be 
available to the units engaged in production 
of wax candles. These units are on the verge 
of closure and are likely to become sick. h is 
so because the 12 per cent of the total 
production, which is provided to those facto-
ries is too less to meet their demands and 
rest BB per cent of the production is sent 
outside. Likewise, only one out of the 5 
proposed factories of calcyning petroleum 
coak, could have so far been constructed. 
That factory has also been lying closed due 
to non-availability of raw-materials. Due to 
scarcity of raw materials capacities of re-
maining factories are also under utilized as 
they get only 12 per cent R.P.C. there. I 
regret to say that the capacity of Barauni 
Refinery has not been increased. Thousand 
acres of land was acqu4red for setting upthe 
refinery there. As many as 500 families were 
displaced. The capacity of the refineries set 
up after Barauni refinery, such as Gujarat 
Refinery increased from four millions tonnes 
to nine millions tonnes and that of Mathura 
Refinery from six to in millionstonnes and so 
IS the case with the Haldla Refinery whose 
capacity was also increased but not of the 
Barauni Refinery. So, I would like to know 
from the hon. Ministerwhether he is willing to 
expand the Barauni Refinery or not, if yes, 
what alternative arrangement for the crude-
supply he has made? Bihar would be the 
worst affected state from the closure of the 
additional crude supply from Assam. There 
wilr be immediate repercussion of it. Then 
you will say that there is 'goonda ' raj in Bihar. 

[English} 

PROF. K. V. THOMAS (Ernakulam): 
Mr. Deputy"'Spe-aKer Sir, the violence that 
arose by ULFA. the Bodo agitation and the 
Incitement in AASU and AGP have resulted 
in the resignation of one oHhe Union Cabinet 
Ministers. These are the distressing signals 
coming from the North-Eastern region of the 
country. A similar signal came in 1978 when 
the Janata Party was in power. This shows, 
i.e., all such distressing signals which take 
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place in different parts show that the Central 
Government is weak. Sir, the hon. Minister 
should take note to the recent developments 
in Assam. Our Home Minister, Shri Mufti 
Mohd. Sayeed was not allowed to speak at 
a public meeting in the capital of Assam. Mr. 
Dinesh Goswami was gheraoed by his own 
party men. There is a strong incitement in the 
AGP Government. This is the time for the 
Central Government to face a lot of political 
instability in Assam. IstheGovernmentdoing 
anything in this direction? Secondly, it has 
been clearly stated in the answer given by 
the hon. Minister that the present loss due to 
the oil blockade itself is Rs. 70 to Rs. 80 
crores. The ONGC bandh is going on and 
the Central Government institutions are not 
functioning properly because of the insecu-
rity created by the recent kidnapping of the 
General Manager of the Guwahati Refinery 
alongwith his son. 

So, the entire situation in Assam IS 

slightly going out of order. It has been re-
ported recently that there are discoveries of 
oil in different parts of Assam. One of clauses 
of the Assam Accord says that there will be 
a new oil refinery to refine whatever quantity 
of oil that can be available in Assam. I would 
like to know whether or not any steps have 
been taken in this direction. 

Then, Sir, coming to the political insta-
bility, one of the clauses in the Accord was 
that the Government will take appropriate 
measures for the economic development of 
Assam and in that it was also stated that in 
the short time something will be done by the 
Government of India to have an liT there. 
Something will be done to rehabilitate the 
Ashok Paper Mill. So, by this time, what 
concrete steps have been taken by the 
Government? 

These are some of the problems which 
ponder the minds of the Assamees. Simi-
larly, an important assurance was given and 
that was that the cultural integrity of Assam 
will be protected. But on this particular clause 
the AGP Government itsetf is asking a 

constitutional amendment for a special status 
to Assam. This is a very dangerous trend. 
We have a federal system and every State in 
our country is contributing its mite to the 
nation and in turn nation is giving its own 
contribution to the development of the State 
The trend which is developing in Assam is 
that we will blockade oil and we will not allow 
oil refinery to function if such and such things 
are not given to our State. H similar trend 
starts in other parts of the country, what will 
be the position of the country? All these 
things should be looked into. 

SHRI M. S. GURUPADASWAMY: Mr. 
Deputy Speaker, Sir, attheoutset,lthankall 
the hen. Members who participated in this 
brief discussion. Discussion may be brief but 
the matter was very vital, not only for a 
particular State of Assam but for the whole 
country. The initiator of this Caliing Atten-
tion, my friend Shri A. K. Panja has not only 
raised specific issued regarding oil blockade 
in Assam but also tried to traverse a wide 
ground and thereby raising many other vital 
Issues concerning the oil scenario as a whole. 

About the scenario, may I tell him and 
other friends here that this Government 
regards oil as a prime fuel and a very impor-
tant vital sector not only to the life of the 
people but to the economy of the country as 
a whole. I am approaching this problem hom 
this angle. 

Oil pervades all sector domestic, agri-
cultural, industrial, commercial and Govern-
ment sector. Anything that happens to oil 
sector affect the whole economy. More than 
40 per cent consist of oil in the commercial 
energy consumption. Therefore, it is very 
vital. Sir, he quoted certain figures and wanted 
me to tell whether they are true or not. Last 
year we spent about Rs. 6,440 crores for 
import of oil and oil products. 

Last year, the overall growth in payment 
for the whole range of oil products, including 
crude, was in the neighborhood of 8 percent. 
On petrol alone the growth in demand was 
14.2 percent which was more compared to 
previous year. 
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It is true that there is a wideni'lg gap 
between crude production in India and re-
quirement of crude for refining. We have 
touched about 33 million tonnes of crude 
production in India. We forecast that by the 
end of this year, the crude production in the 
country may reach 35 million tonnes, ap-
proximately. But, the requirement of crude 
oil has bee'1 increasing. Last year, the re-
quirement was in the neighborhood of 53 
million tonnes. I am speaking frolT' my 
memory, I am not giving fractions. By the end 
of this year, the demand for crude may be in 
the neighbourhood of 58 million tonnes. So, 
the demand and supply gap for crude oil has 
been increasing all the time. Even, if we 
improve our production here, we will not be 
self-sufficient. As on today, our self-suffi-
ciency in crude is about 58 per cent or so. In 
the Sixth Plan, it touched 70 per cent and 
now it has come down. It may come down 
further in course of time because the de-
mand for crude and petroleum products will 
be increasirg all the time. So, we are not self-
sufficient in crude production. It is not true 
that because we are importing it, we are not 
at all doing anything. We have built up the 
refining capacity to take care of not only of 
our own crude but also of imported crude. In 
the Eighth Plan, we are trying to expand our 
capacity and also build up new capacities. 
Therefore, let there not be any tear on that 
account. Our capacity is sufficient. We have 
enough capacity. But our crude is not ade-
quate to meet the growing demands at the 
nation and the people here. 

Then, he raised the issue regarding 
prices and said that we are paying more for 
the crude which is being imported. I must 
take the House into confidence and say that 
the Government has taken timely steps to 
import, to purchase crude in the spot market 
when the prevailing price was low. We have 
purchased crude at the rate of ~ 5 dollars or 
16 dollars per barrel when the price was low, 
as a result of that we have saved nearly Rs. 
340 crores. We have taken steps in this 
regard. We also tied up with various foreign 
Governments and agencies for crude sup-
ply. for the whole year. That is the part of our 
arrangement, that is being done. Therefore, 

let there not be an doubt or fear in the minds 
of our friends here that we have not done 
anything to tie-up our imports with foreign 
countries and agencies. He has raised the 
issue of disruption of crude supply from 
abroad, as a result of the Middle East con-
flict. That IS true. Nobody anticipated that 
there wouid be tension or conflict in the 
Middle Ea,;t as a roasult of which. supplies of 
:;rude and oil products would be disrupted. 
We had contracted nearly 8 million tonnes 
with KUW3 It, Iraq and Russia. We have got 
other contracts as well, with other countries: 
but these three countr,E:s, under the arrange-
ment, had committed to supply us 8 million 
tonnes, out of which fro""":1 the tow, more or 
less we have ImpO'1ed so far nearly 3.5 
million tonnes. 

WE: are n01 sure whether we can import 
the ~e~t of the qL.antities from these coun-
tries. E'Jen if we want 10, there is a bar, there 
isan economic sanction applied by the United 
Nations. Therefore, we may not be able to 
getthisqlJantityfromthesecou'ltries. So, we 
are trying 10 ge~ supply from elsewhere. I 
have already se;.' twc delegations to some 
countries. One delegation went to Malaysia 
and mdone5:a' it has returned. Anotherdele-
gation has left for Moscow, and the third 
delegation perhaps will be leaving today or 
tomorrow, to the Middle Eastern countries. 
Signals are positive. Maiaysia has come 
forward te heip us somewhat. Perhaps there 
are positive signs from Russia too. In the 
case of Russia, it has to supply us crude 
which RUSSia would get frcm Iraq. Russia, in 
other words, was supplying Iraqi crude to us. 
Now Russia would (1ot get Iraqi crude. There-
fore, we are trying to persuade Russia to see 
whether she can give us some other crude; 
and we are trying. Perhaps we may succeed 
there also. 

The third delegation has gone. Previ-
ously, two of our colleagues, Mr. I. K. Gujral. 
the Minister for External Affairs went to some 
countries. viz. to Rus~ia and other Middle 
East countries, Shri Ant Mohammad Khan 
had also gone there. They met their counter-
parts. There are positIve signals, but I must 
say that the picture is not very clear. It will be 
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our endeavour to see thatour people andthe 
country do not suffer for lack of oil. But there 
are other factors. 

SHRI BHOGENDRA JHA: May I just 
seek a minor clarification? 

SHRI M. S. GURUPADASWAMY: After 
I finis"'; otherwise, I will lose the trend. 

SHRI BHOGENDRAJHA: I am wonder-
ing whether we have begun direct trade 
relations with the Russian Federation; or we 
are still trading with the Soviet Union-be-
cause the Minister has repeatedly said, 
'Russia'. So, I want to know; or, is he speak-
ing of the future? 

MR. DEPUTY SPEAKER: The country 
is recognized as Soviet Union, and n01 as 
Russia. 

SHRI M. S. GURUPADASWAMY: 
Soviet Union; all right, , stand corrected, if 
you want that. I will use the word Soviet 
Union. 

I was on this point, viz. that we are trying 
our best to import crude from other sources. 
We are trying for alternative sources for that. 
Butthere are three factors which are compli-
cating the situation in the oil sector in the 
world. One is, as' said, the disruption caused 
by the Middle East conflict. 

The second pcint is, as I have stated, 
lack of availability of crude in India itself. Our 
production is not sufficient to meet our re-
qUIrements. (3) The international prices of 
crude are rising high. OPEC countries some 
time past fixed up 21 dollars per barrel; they 
are not sticking to that price also now; they 
are trying to raise this prise further. Today, in 
the international market, the crude prices 
are varying between 26-30 dollars per bar-
rel. It is very very volatile, fluctuating. So, this 
is another factor which complicates the situ-
ation. The fourth factor, a very big factor, so 
far as we are concerned, is that we are not 
having sufficient foreign exchange. Our for-

eign exchange resources are limited. The 
Finance Minister, my colleague, has asked 
me to limit myself to Rs. 6,440 crores. That 
was the figure of last year. If I have to adhere 
to that, then there will be no positive growth 
at all. I said, the growth in demand is about , 
8 per cent for all the petroleum products; and 
if Rs. 6, 440 crores is the amount given to 
me, then there would be a negative growth of 
1 per cent, not positive growth of 8 per cent. 
This has got to be appreciated by all of us. 
Therefore, I am persuading the Finance 
Minister to provide me with more resources. 
I am aware that he has got his own problems 
and he has to meet various competing 
demands for foreign exchange. But I am 
doing my best. It will be my effort: my en-
deavour to see that more foreign exchange 
is made available to me so that I keep the 
distribution network intact as far as possible; 
and this is a continuous exercise which is 
going on in the Central Government. But 
members have to appreciate how we are 
placed; and the country is going to face a 
serious situation in the field of oil. , do not 
want to create any panic any scare in the 
mind of the public; that is not my intention, 
because it will be my endeavour to see that 
oil and oilproducts are supplied in adequate 
quantities. I am only saying that all the super-
fluous consumption and wasteful consump-
tion should be avoided; and there should be 
a reasonable cut in every sector. I know the 
minds of the many hen. members. Govern-
ment and the government sectors consume 
a large quantity of petroleum products. 
Therefore, we apply curbs to all the govern-
ment sectors. We are also applying curb on 
the public. But care is being taken, asfar as 
possible, to see that the wheels of industry 
should move on smoothly without much 
hindrance, obstacles, difficulties because of 
lack of oil. It is a very difficult exercise. I do 
require the support of the House here in this 
regard. Perhaps we may have to think of 
certain more measures in this direction. It is 
a continuous exercise. 

Coming to the present moment, now at 
this juncture Assam gave a jolt to us. When 
the country is facing such an acute crisis in 
the field of oil, AASU and its organisations in 
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Sibsagar resorted to a bandh and blockade, 
as a result of which' have given the figures 
we have lost the production of oil and the 
supply of oil has been affected. I have given 
the money value of these products roughly, 
or approximately what we have lost. 

It is not true that we have not done much 
to persuade the students and youths in Assam 
to stop the agitation. And it is also not true 
that we are waking up rather late. We know 
the situation in Assam. We have also been 
reading papers as my friend also is reading. 
We also read the papers, we know the situ-
ation. We also, watch the situation, study the 
situation; officials are sent there frequently 
to assess the situation, to know the situation 
in Assam. But it is unfortunate, it is very sad 
that the youths have resorted to direct ac-
tion. As a result of it our productive appara-
tus is very much adversely affected. The 
supply has been disrupted. The refineries 
have been stopped. Barauni and Bongai-
gaon refineries were stopped. Guwahati 
Refinery was also stopped, not because of 
this but because it needed repairs and for 
maintenance. They were stopped. We have 
lost heavily when the country needed oil. 
When I was in Assam last time, I met the 
representatives of AASU. I met the Chief 
Minister all the Ministers and also the offi-
cials. I gave a presentation of the oil scene' 
convinced them. I thought that I convinced 
them. They said that the Minister was very 
very reasonable. There was no comment at 
all. But again, demands were raised, to my 
shock; My problem is how to make those 
people believe what we say, how to make 
the non-believers believe. They refuse to 
believe. How to make them believe? And I 
have used all my skill whatever limited skill I 
had to tell them, that the development of 
Assam is as dear to us as to them. 

Perhaps, the hon. Members are aware, 
in my sector alone, I have committed to an 
investment of Rs. 8,000 crores in the Eighth 
Five Year Plan in Assam. Eight thousand 
crares of rupees investment in Assam; I am 
committed to it. But there are other invest-
ments in Assam. We are fulfilling the condi-
tions of the Accord signed by the previous 

Government with Assam. We are taking all 
steps. But they refuse to co-operate. 

Recently, I was there and I attended the 
meeting of the North-Eastern Council. My 
colleagues also were there. Prof. Madhu 
Dandavate, Mufti Saheb, the Law Minister, 
all of them were there. 

15.00 hrs. 

I was very frank and very friendly with 
them. I had informed them our attitude and 
our approach to the problem. 'told them very 
firmly that the path chosen by the agitators is 
suicidal. 

Sir, they want more and more invest~ 
ment in Assam for development. When they 
want investmentfor development. when they 
want development of Assam, then the mini-
mum thing that is required is, there should be 
normalcy, law and order, peace, and a sense 
of security tor the people who work there. 
This is the minimum that is required. If that is 
not there, who will invest in Assam? I had 
asked this question there also. Who will 
invest in Assam when there is not sense of 
security? When there is no possibility of 
earning money. there. working the factories 
and installations, who will establish any 
undertaking there? It is the basic question. 
So. 1 appealed to the Chief Ministerof Assam 
and other Ministers that their primary re-
sponsibility is to see that the law and order is 
restored. Unless that is restored. unless the 
climate of security is created, development 
may not go on, It wi I! be jeopardised. There-
fore, I agree with the honourable member. 
We know the situation in Assam. It is a 
developing situation. It is not a situation, 
which has come up overnight. It has been 
there. We a" know it. J do not, as a citizen of 
India, agree to the concept that those pre-
cious materials or minerals which are found 
in a particular State should not be taken out 
of the State. I do not agree with that concept. 
Nobody would agree with that concept. But 
at the same time, all the local development 
should be taken care of. In the name of 
nationa! development, d9velopment of a 
State should not be sacrificed. Both have to 
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be balanced. We subscribe to that theory. I
think, this House support that theory.

Assam is as much important to us as
any other State in the country. I said openly,
'Assam lives in India, India lives in Assarn'.
That is the concept, to which everybody is
subscribing to.

Sir, I hope and trust that better sense
wil! prevail in Assam and AASU '.'liii cooper-
ate in their own interest. I appeal to them to
cooperate.

One or two things have been raised
here. I am saying about Barauni. Barauni
refinery has got the capacity of 3.3 million
tonnes. We are maintaining that capacity.
We are working that refinery. Assam oil is
comingto the refinery so long. There is no
question of shutting out that refinery. That
will be maintained. Other refineries will
be (/nterruptions)

[ Translation]

SHRI SURYA NARAYAN SINGH: Mr.
Deputy Sp-: ::.ker, Sir, the hon. Minister has
stated that the capaoity of 3.3 million tonnes
of Barauni Rch-9rj has iJ <:,:01;; been main-
tained. It is a totally wrong statement. During
the last 12 years, supply of crude oils to lts
optimum capacity was made twice only.
During the remaining ye2rs. supp'y has never
been to its optimum capacity. Iwant clarnica-
tion from the hen. Minister on this point.
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[Eng/ishj

SHRI M. S. GURUPADASWAMY: The
capacity is 3.3 million tonnes. We are work-
ing that capacity. therefore, our endeavour
has always been to supply crude for utilising
that capacity. There is no question of .

(Interruptions)

result of oil blockade
agitation in Assam

712

SHRI INDRAJIT, GUPTA (Midnapore):
Is whole of it from Assam?

SHRI M. S. GURUPADASWAMY:
Whole of it is from Assam.

We are getting from Assam only. As-
sam need not be worried that their crude will
be taken away. We have already decided to
set up a new refinery of three million tonne
capacity in the Eighth Plan. And the oil that
will be found in Assam will be sufficienHor all
the refineries including Barauni. It is not the
intention to starve refineries in Assam. 'vVe
want to develop Assam refineries. We are
expanding BRPL, Digboi and Gauhati refin-
eries. In addition, we are establishing a new
refinery of three million tonnes. Where is the
question of starving Assam?

(Translation]

SHRISURYANARAYAN SINGH:What
has the hon. Minister to say about the expos-
ing of Barauni Refinery?

[Engiish]

SHRIM.S.GURUPADASWAMY:B~
rauni refinery will not be closed at all. Its
capacity will remain the same. Barauni Re-
finery is as much dear to us as Assam
refineries.

About what steps we have taken to see
that normalcy and security is established.
We are taking all measures. We are in con-
stant touch with the State Government then;.
We have baen in touch with our officials
because they are most important to us. If any
demoralisation •comes in, everything will
collapse. Therefore, we are in touch with our
officials and giving them necessary support.
It is a difficuit situation. We are trying our best
to see that our installations, undertakings
and refineries work smoothly.
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15.08 hrs. 

MATTERS UNDER RULE 377 

[English] ---t 
~L~') 

Need to Provide more coaches 
in East Godavari Express from 
Bastar and Koraput / I .... j"~ ., __ 

r 1"-~ ~ j ; ) 

SHRI K. PRADHANI (Nowra'igpur): 
There is a passenger:Cum-goods train run-
ning from Waltair to Bailadila passing through 
important towns like Jaypore, Koraput and 
several small towns and villages. This train is 
a electric train and the only tram on this line 
for passengers for more than 200 kms. 
Previously there were coaches from Baila-
dila to Bhubaneswarto facilitate passengers 
from Koraput District to reach State head-
quarters at Bhubaneswar and vice versa 
which were attached to and detached from 
East Coast Express :';iJ and down at Waltalr. 
I understand that this has been discontin-
ued. The popula~ion of Bastar and Korapu! 
districts is about 55 iaKt>s covering the area 
of a small State. They car get reservation in 
these coaches if they are restored from the 
local railway stations to travel towards Bhu-
baneswar to avoid the trouble to go to Wal· 
tair for reservation much before the journey. 
Passengers going to Delhi from this area to 
take the troubie for reservation as there IS no 
coach onthis line. If two mixed coaches I and 
II class are attached to this train, one for 
Bhubaneswar and another for Delhi, the 
passengers of Bastar and Koraput districts 
can avail the faCility of reservation from the 
nearest important railway station. 

In request the hon. Railway Minister to 
arrange two bogies for this train, as early as 
possible, for the convenience for the pas-
sengers in this tribal belt. 

(Ii) Need do give clearance for the 
establishment of Vijayanagar 1 ( ! steel Plant near Hospet in 

,) Bellary district, Karnataka 
I MU rt-1"'1)) 

SHRIMATI .!=3~~_~V~_B.~.~~~ 
(Bellary): The Vijayanagar Steel Plant foun-

dation stone for an integrated steel plant 
near Hospet in Bellary district was laid by the 
late Prime Minister Mrs. Indira Gandhi 19 
years ago. Almost at the same time the 
implementation of Steel Plants in Daitari in 
Orissa and Visakhapatnarn in Andhra 
Pradesh was also taken up. The 
Visakhapatnam Steel Plant has since been 
commissioed. The site location for Vijay-
anagar was selected keeping in view (a) the 
very rich reserves for high grade iron ore in 
and around Bellary district and (b) the re-
quirement of Steel of the four Souther States 
of India which at prese"t have no major steel 
plants and whose requirements have to be 
moved over long distances from the North-
ern States. The site chosen for the plant in 
many ways is the most ideal in as much as It 
is located in a rich iron ore belt and is served 
both by meter guage and broad guage rail 
lines and the production would meet the 
steel requiremets of the entire SoU1h. It is 
understood that Daitari Steel Plant and the 
ViJayanagar Steel Plant are being consid-
ered, but Orissa has gone ahead with the 
implementation of the Daitari project in col-
laboration with Pohai Steel of South Korea 
as a 100 per cent export oriented unit. In 
terms of the time when these two projects 
were conceived, Vijayanagar is older, is also 
having many other advantages which Daitari 
is not having. 

Hence, I request the Government to 
clear the Vijayanagar Steel Plant. 

(iii) 
1 \ '\ 

Need for effective steps to al-
leviate the lot of coffee grow-

7 --ers l N IJ V ...... j,-, ) 
SHRI SRIKANTA DATTA NARASIMHA 

RAJAWADIYAlfWso;enaraw t11e aft en:'" 
lIon of the Government to the problems of 
Coffee growers of the country in general and 
Karnataka in particular. Though Karnataka 
alone accounts for approximately 70 per 
cent of the total coffee production in India. 
more than 35,000 coffee growers in the 
State are now facing serious crisis due to 
world-wide crash in coffee prices. The piti-
able condition of coffee growers is also due 
to several other domestic factors. 
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The Ministry of Commerce have not so 
far taken any concrete steps to consider the 
grievances of the coffee growers of th~ Sta~e 
despite their numerous fepresentatlOns In 
that regard. 

Steps should be taken to check the m al-
practices in the coffee industry. Steps should 
also be taken to rationalise the sales and 
purchase tax in the three Southern States in 
the light of the current condition in the indus-
try. I urge upon the Government to immedi-
ately tackle the problems of coffee 
growers. 

1\ I' (Iv) Need to carve out a separate 
\ \ '-, State comprising of Hilly dIs-

tricts of Uttar Pradesh ) 

l ~ ~+ ,/'" 
SHRI C.M. NEGI (Garhwal): For more 

than three decades tne people of U.P. hill 
areas are demanding creating of a separate 
hill State comprising of eight hill districts of 
Uttar Pradesh. The then Government of U.P 
responded to this call and created a Hill 
Development Department for speedy devel-
opment of this area. Unfortunately this ex-
periment also proved a failure due to lack ~f 
proper project formulation and proper mOnI-
toring of the schemes. The above eight hill 
districts are also getting special central 
assistance under Hill Areas Development 
Programme. But the State's share has al-
ways been much less than the Central assis-
tance while in the case of hill areas of Assam, 
Tamil Nadu, West Bengal, the State's share 
is much higher than the Central assistance. 
The cumulative effect of all these facts has 
created a great resentment amongst U.P. 
hill people and day by day the demand of hill 
State is getting more and more popular 
support. I would urge upon the Governme~t 
that in orderto bring about speedy economic 
development ofthese hill areas, a legislation 
should be enacted for the formation of a 
separate State for the hill districts of Uttar 
Pradesh before it is too late. 

(v) Need for ISSUing directives ~o 
public saetor undertakings for 

l \6 Implementation of Minimum 
Wages Act In ~ l"'_'\)~ -:1")"""':. ---SHRJ BALGOPAL MISHRA (80langir): 

Many public sector organisations (indus-
tries) particularly IDL Rourkela and Talcher 
Heavy Water Plants have refused to pay the 
minimum wages prescribed by Government 
of Orissa, i.e. Rs. 25 per day to their workers. 
The services of workers who are demanding 
implementation of Minimum Wages Act are 
being terminated by the respective organi-
sations. So, I request the Government of 
India to instruct all the public sector under-
takings to implement the Minimum Wages 
Act in Orissa. t ( r .+_ \ . J 

Nb..s..c~\ (f-X.£;.. ~/'"'J v 
(vi) ji,eed to take steps to check 1 ' b recurring floods In the coun-

. try (M u,2. ~Jl) 
[Translation] 

SHRI RAJVEER SINGH (Aonla): Mr. 
Deputy Speaker, Sir, under J'"iule 377, I would 
like to submit that every year, crores of 
people are affected by the devastating floods 
and a lot of Government funds are wasted in 
rehabilitating them. But even then, the same 
problem arises every year. I would like to 
requestthe Governmentthat dredging should 
be carried out on the rivers, which cause 
heavy floods and the soil which would ~e 
taken out after dredging, should be used In 
constructing dams on those rivers. This will 
save the financial expenditure of the Gov-
ernment, as well as, will provide relief to 
public from getting affected by floods. It is 
essential to do this work in order to save 
precious lives, as also, to reduce the expen-
diture and it will also provide employment to 
lakhs of people. 

(vii) Nead to set up a Development 

1 (I Council for speedy develop-
\,,) ment of Plateau regions of 

Utlar Pradesh and Madhya 
Pra_desh r t-'\ l) ~ ., J ~""\ 

SHRr RAJENDRA AGNIHOTRA 
(Jhansl): Mr. Oeputy Speaker, Sir, under 
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Rule 377, I would like to submit that Lalitpur, 
Jhansi, Hamirpur, Banda and Jalaun dis-
tricts of Uttar Pradesh and Datia, Morena, 
Bhind, Shivpuri, Guna, Sagar, Tikamgarh, 
Chhatarpur and Satna districts of Madhya 
Pradesh are all plateau areas. The ACO-
nomic conditions, agriculture, Irrigation and 
drinking water problems these areas are the 
same. These areas also have common 
sources of water. 

The level of irrigatIOn in all these areas 
is very low, due to which the farmers of these 
areas are unable to produce good crop and 
hence, are very poor. Except for the four 
months. of a year the 80 percent population 
of those areas face acute shortage of drink-
ing water and there are extreme drought 
conditions. as there is even fodder shortage 
for cattle. 

Uttar Pradesh and Madhya Pradesh 
have common sources of water and water is 
available in plenty. Unless both the Govern-
ments agree, neither water sources can be 
tamed nor dams can be constructed there 
on. Due to this reason. the States are still 
lacking in means of irrigation and there is 
acute shortage of drinking water. A Develop-
ment Council should be set up under the 
Chairmanship of Union Minister of Irrigation 
with the consent of both the Governments. 
Both the Governments should make avail-
able the financial resources, so that the 
backwardness of these 15 districts of this 
plateau region can be removed and devel-
opment of means of irrigation and industries 
could take place and shortage of drinking 
water could be overcome. 

7(1 
(viii) 

[English] 

Need to develop Dadr@_a~EI_ 
Nagar Haveli as tourist resort 

---r;:=\ J i.2 -j)") 
S..!::I.BI MOttANBHAI S~~AI 

DELKAR (Dadra and Nagar Haveli): Sir, 
Dadra and Nagar Haveli is situated very near 
to Bombay which is a centre of business. 
Every year large number of foreign tourists 

visit Bombay. Dadra and Nagar Haveli cov-
ers vast area of forest. ThiS place can be 
developed Into a tourist resort, without dis-
turbing forest environment, which will fetch 
more income to the Dadra and Nagar Haveli. 

I request the Central Government to 
develop this areas as tourist resort. 

ti. ({f~ 
15.18 hrs. A I (_ ... 1 ~ \ I 

,I?_q~ t.,..rV= 
l:sRASAR BHARA TI (BROADCASTING 

CORPORATION OF INDIA) BILL-
"[l5 (~-t'd 

[English) 

MR. DEPUTY SPEAKER: Now we take 
up the Prasar Bharati Bill motion for consid-
eration of which was moved by Shri P. 
Upendra on 21.8.90. Before I call upon Shri 
Shrivastavaji, I would like to bring to the 
notice of this House that the time allotted to 
this Bill was eight hours. We have already 
taken eight hours and fifty-nine minutes. I 
would like to know from the House for how 
much time you would like to discuss it. 

SOME HON. MEMBERS: One hour 
more. 

MR. DEPUTY SPEAKER: Well, in one 
hour's time it should be over. 

SOME HON. MEMBERS: No, it should 
be two·hours. 

MR. DEPUTY SPEAKER: O.K., in two 
hours' time it should be over. 

PROF. P.J. KURIEN (Mavelikara); No, 
Sir. This is a very very important Bill and our 
members have moved a number of amend-
ments. On most of the amendments, there is 
some settlement also. But, in spite of that, 
our Members have to express their views. 
This is a very important Bill. So, please do 
not restrict it to one hour. When everything is 
being done with unanimity, why not we take 
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more time and discuss it? So, let us say two 
hours, Sir. 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): Sir, I have to make one sub-
mission. This is not the only important Bill, 
several Bills are pending before the House, 
including the Finance Bill. Already we have 
extended the time. The time originally allot-
ted by the Business AdviSOry Committee 
was six hours and subseq uently we increased 
it to eight hours. Now we have already taken 
nine hours. We can take one more hour 
because at 5.30, Half-an-Hour discussion is 
scheduled. Before that I have to reply and 
then vote has to be taken. You kindly regu-
late the business accordingly so that this 
business is over by 5.30 and we can take up 
the next business. 

SHRI P. CHIDAMBARAM (Sivaganga): 
If the han. Minister is going to be so techni-
cal, then we can also be technical. There are 
64 Government amendments which have 
been moved. Wherearetheseamendments? 
Have they been circulated to the Members? 
We do not have these amendments. We can 
always say let these 64 amendments be 
circulated to the Members a~d then we will 
discuss them. So, let us not be technical. 
Half an hour this way or that way does not 
matter. We are agreeing to cooperate with 
the Government. Otherwise, let them give us 
all the 64 amendments. (Interruptions) 

SHRI P. UPENDRA: Unlimited time 
cannot be allowed. 

(Translation] 

MR. DEPUTY SPEAKER: There are a 
number of Members to speak on this issue 
and as this is a very important Bill, it will not 
be proper to pass it quickly. This does not 
mean that we should go on extending the 
time. We cannot extend it too many times. 
One side has asked for one hour time and 
the other side has asked for two hours time. 

I am fixing a time of one hour and thirty 
minutes. Even then, if some members do n01 
get time to speak, I will suggest them to solve 
this issue by discussing it in his office outside 
this House. 

SHRI INDER JIT (Darjeeling): Sir, we 
should be given copies of these 64 amend-
ments which have been moved. They have 
not been circulated. 

[Translation] 7 "1- 0 
DR. SHAILENDRANATH SHRIVAS-

TAVA (patna): Mr. Deputy Speaker, Sir, I 
rise fa support this historic Prasar Bharti Bill. 
This is an historic Bill from country, point of 
view Parliaments point of view personally 
myself. I will later discuss my point of view. 
On 15th of August, 1947, this country 
achieved independence. Today, on 29th of 
August, 1990, the Akashwani is getting au-
tonomy. So, this is historic day. Besides this, 
this is a historic Bill from the point of view of 
Parliament also. On 1 st of May, 1979, for the 
first time, this Bill was introduced in the 
House by Shri Advani. As he stated, the Bill 
lapsed at that time due to political upheaval. 
This time, this Bill has been introduced in the 
House on the 29th of December, ~ 989 by the 
han. Minister Shri Upendra. Today that is, on 
29th of August, 1990, we are discussing the 
Bill after nine months, a new Bill 'Prasar 
Bharti' has been introduced in the House. 
While saying that this is a historic Bill from 
the point of view of Parliament also, I would 
like to remind my friends that while introduc-
ing this Bill in the House. Shri Upendra gave 
a long speech also. I read somewhere that it 
was the longest ever introductory speech 
made by anyone while introducing a Bill and 
it might be included in the Guiness Book of 
World Records. Perhaps it is for the first time 
that such a comprehensive Bill with so many 
good provisions has been introduced in this 
House. Yesterday, when I stood upto speak 
on this Bill suddenly one of my friends .... 
(Interruptions) .... 

MR. DEPUTY SPEAKER: You are 
wasting the time. Please speak on the 
Bill. 
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DR SHAILENDRANATH SHRIVAS-
TAVA One of our friends raised the ques-
tion of quorum The bell was rung and the 
Hon Pnme Minister and other Ministers came 
In the House But Since, very few Congress 
Members were present In the House, the 
diSCUSSion on the Bill could not proceed due 
to lack of quorum Today, I have been again 
allowed to speak Therefore, In my opinion, 
thiS hlstonc Bill IS the need of the time There 
IS hardly any cIvIlised country In the world, 
where radio and televIsion do not enJoy 
autonomy Even the media In Soviet Union 
has been given autonomy Mr Gorbachev 
should be praised for thiS After a", he has 
also accepted the concept of autonomy 
ThiS BI" was needed In our country for long 
Media has been mIsused most by the Gov-
ernment machinery It was 'Prachhar Bhartl' 
of the Government I find thiS the biggest 
accident of Indian democrasv that when 
Shnmatl Indira Gandhi became the Informa-
tion and Broadcasting M!nlster she adopted 
the theory of "Information IS power" she 
created such a situation that when she be-
came the Pnme Minister, she opposed the 
move to provide autonomy to media and the 
freedom of Doordarshan and Akashwanl 
became a casualty We all remember as to 
how dUring emergency, the credibility of 
radio and doordarshan received a Jott It was 
known to the entire country that wha1ever 
was shown on the doordarshan was totally 
false and It tned to keep the public In the 
dark ThiS Situation prompted Shn Dushyant 
to wnte 

'Yah an darakhton ke saye me bhl 
dhoop lagtl hal, 
chalo kahln aur chalen umra bhar ke 
lIye n 

But even then she did not realise the gravrty 
of the Situation, she beheved In dictatorship 
and was against autonomy So, she op-
posed It In her own way There was much 
more gimmick, when Shn RaJlvGandhl came 
to power Shnmatl Indira Gandhi had re-
duced D D (doordarshan) to Just I D (Indira 
darshan) But Shn RaJlv Gandhi converted It 
Into 1.8 that IS IdiOt box Doordarshan was 
called idIOt box by the entire country and the 

credibility of Doordarshan and Akashwanl 
started gOing down Sir, I say that It IS a 
hlstonc bl", because today the same Idiot 
box IS now winning confidence of the public 
as a spokesman of truth So we should 
definitely welcome It I see that there IS a 
general agreement on thiS Sill except that 
some of our friends from the Congress Party 
have moved some amendments on the B!II 
ThiS IS their right, I don't want to challenge 
their nghtto put amendments But I'pray' C,d 
that good sense may prevail upon them so 
that they may not stop passage of thiS Bill by 
way of their amendments Information and 
Broadcasting are as Important as the loan 
waiver scheme for the farmers and prOVISion 
of reservation for backward classes and 
Tight to work Right to Information IS also an 
Important rrght and thiS bill has been brought 
for the purpose of ensurrng thiS rrght You 
know that I have Just now made a mention of 
misuse of Doordarshan 

MR SPEAKER You speak on the Bill 

DR SHAILENDRANATH SHRIVAS-
TAVA You have reminded me of time but I 
know that I am coming to the Bill 

Mr Deputy Speaker, Sir, Without under-
standing the background and necessity of 
bringing thiS BIH, If one goes through the 
prOVISions of the Bill, one WIll form the same 
Op''110n of the electronic media that we used 
to have earlier when the Doordarshan and 
A I R were called the mouth-pIece of some-
one I know that most of our friends might be 
remembering those days, but they are not 
able to muster enough courage to speak the 
truth The problem wrth them IS that they are 
being asked to swallow the truth whIch IS a 
brtter one But how can we forget when only 
a few months back none else but the then 
Government brazenly misused the electrontc 
media dUring Bharat Bandh on 30th August. 
1989 The bandh was observed throughout 
the country but on Doordarshan, It was shown 
that there was no effect of the Bandh In 
order to check the mIsuse of Doordarshan In 
the manner It was misused by them, thiS 
Government has brought thiS histone 8111 
Mr Upendra has brought thiS Bill Unlike 
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mythological Indira whose throne used to 
sbake whenever somebody tned to dethrone 
him, Mr Upendra has broughtthls Bill to part 
with his powers, for which he definitely de-
serves congratulations I can qUite Visualise 
as to why you don't want to listen to the 
manner In which the broadcasting media 
was misused The poet Dhoomll has said, In 
one of hiS works 

"lohe kaswad Ioharse nahln, usghode 
se poochho, 
JI5 ke munh me In lagaam hal" 

They had been plaYing the role of black-
smith, so they did not feel the pinch but In 
whose mouth the bridle was put are being 
freed now They should not come In the way 
of this freedom 

I would hke to say a few words on the 

MR DEPUTY SPEAKER You did not 
say anythmg so far 

DR SHAllENDRANATH SHRIVAS-
T AVA The first thing I want to submit IS t"at 
the proposed corporation Will be governed 
by a Board of Governors I strongly object to 
the use of word 'Shasak' forthe word GOller-
nor In the Hindi version of tne Bill The word 
Governor or for that matter Its Hindi transla-
tion 'Shasak' does not convey the spirit of 
democracy rhetelor~. the word 'Governor' 
may be substituted by some other SUitable 
name such as Board of Management or 
Trustees, etc, as suggested by Shn IndraJIt 
yesterday I do not have any reservatIon for 
any particular word, but I certainly would not 
like the word Governor which IS against the 
Spirit of the Bill But I would also suggest that 
the steps should be taken to omit the word 
Governor In case of Reserve Bank of India 
by the Government There should not be 
Governor anywhere In the country as thiS 
word IS against the splnt of democracy 

Secondly the budget prOVIsIon whICh 
you have madeforthls corporation IS only for 

one year If you really want to do something 
better, fl\e year plan should be made You 
can't bring a far-reaching transformation by 
making annual plan The system of 5-year 
Plan IS In vogue In the country for a long time 
There should be such a provIsion for Door-
darshan also 

There should definitely be some sort of 
restnctlon on telecast of advertisements 
Through advertisements, Doordarshan has 
tned to Imbibe In our youth elements of a 
culture ahen to our SOil In the name of culture 
you only exhibit the pop musIc played In flve-
star hotels If you do not pay due attention to 
the folk songs of the Villages, folk dances of 
Rajasthan and Orissa and folk songs of 
Bihar, you cannot give Indian youth any new 
direction only through songs like "Oye Oye" 
and pop musIc There should be propaga-
tion of Indian culture Indian art, literature 
and values of life by the Prasar Bharatl, to 
stand true to ItS name I would like to make 
yet another submiSSion regarding stoppage 
Of telecast of vulgar advertisements over 
Doordars()an I '<now you Will take pretence 
of loss oi revenue The Government should 
bearfull burden of ~oordarsran and Ali l'1dla 
RadiO If the Government can bear the full 
burden of education, health, publiC transport 
and other public utility serVices, why not of 
Dooraarshan a'1d A I R which are the most 
effective media of publiC welfare The budget 
which you have prepared In thiS regard Rs 
509 crores only as compared to last year's 
budget of Rs 455 crores You can't bring a 
slgnrflcant change WIth th,s p'3.ltry amount If 
restriction IS not Imposed on telecast of 
advertISing and adequate budgetary provI-
sIon IS not made for Doordarshan and All 
IndIa RadiO, It Will certainly become a puppet 
In the hands of multinational companies and 
capitalists and thiS country won t forgive you 
for thiS BeSides, I would like to submit that 
the Government IS gOing to Increase the 
number of channels In thIS connectIon, I 
have a suggestIon that at least one channel 
should be kept free from government con-
trol Now-a-days, It IS conSidered that the 
Doordarshan and the A" India radiO are the 
mouthpiece of the Government In order to 
wipe out thiS ImpreSSion, there should be at 



725 Prasar Bharatl Sill BHADRA 7, 1912 (SAKA) Prasar Bharatl SII/ 726 

least a channel free from Government con-
trol so that other people could also have their 
say It has been said that a council will be set 
up for redressal of gnevances but there 
should be no Government officers II' It and Its 
decIsions also should not be kept conftden-
tlal Such a provIsion was there In the Bill of 
1979 and I would request the honourable 
Minister that such a provIsion be added to 
this Bill also. In the Board of Management, 
there should be a person wrth englneenng 
back-ground Similarly, Directors-General, 
All India RadiO and the Doordarshan should 
also be Included In the Board of Governors 
otherwise In the name of men of eminence. 
inexperienced persons Will be Included and 
persons who have devoted their wnOle life In 
the service of All India RadiO and Door-
darshan Will be left out and It Will be Injustice 
If such people are deprived of opportunity to 
be In the board The term 'men ot eminence 
requires to be preCisely defmed, otherwise I 
have ev9i'Y apprehenslo .... th,at people hw..e 
Shah, Imam and Hall Mastan Will take POSI 
tlon In your Board of Governors I would 
suggest that an eOucatlonlst ana a JUrist 
should also be mcluded In thiS Boa"d 

In section 12 of the Bill, a mention has 
been made about the powers of the Corpo-
ration but the list IS Ircomplete No mention 
has been made In It as to hour cOMmunalism 
will be opposed ThiS should also be men-
tIOned here, there IS moretobe addedtoth,s 
Either sOlT'a more things should be added !~ 
the list with the consent of all orthe list should 
be scrapped cOrTlpleteiy I don'tthlOk there IS 
any relevance of an nex Ing that Itst to the BIll 

Lastly, I would like to say that autonomy 
IS not the ultimate goal, It IS a way to achieve 
complete freedom Today, you are opposing 
autonomy, but I also know what IS autonomy 
I was associated With the University, whICh IS 
supposed to be an autonomous body, as a 
Teacher for 32 years, we all know how much 
autonomous are the Indian Universities and 
how autonomy granted to them IS misused 
Shn V N Gadgll while giVing a statement In 
June, 1985 had sald-

[English] 

H I want to Interfere, I can Interfere In an 
autonomous corporatIon 

[TranslatIon] 

Such an apprehenSion should be re-
moved If you are giVing autonomy, It should 
be a way to achieve complete freedom ThiS 
autonomy IS a way to achieve total auton-
omy But thiS autonomy should not be taken 
as Itcence or autocracy, and because of thiS, 
many honourable members have suggested 
that there should necessarrly be a Commit-
tee of Parliament to exercise control over the 
workIng of the corporation, otherwise auton-
omy cannot be granted to anyone Law can 
grant protectlor to autonomy but rt can't 
create autonomy We sl'lOuld give guara"tee 
to the people tha' tne autonor"lY Will not be 
misused by the Government People have 
alleged that Governmert misused Its power 
In the programme 'KHULA MANCH" It has 
also been alleged that 'he speech of Shn 
Kedar Nath Sahn was teiecast after edltmg 
It, but all these ,r"Ista'1ces oC'currf'd pnor to 
tl->e passing of Pras.ar Bharatl Sill 

! suggest you that from today onwards, 
there should be no sucl1 arortrary ed'tlng 
which offend th6 person whose speecn or 
views are arbltrar'ly ed ted I would also like 
to Submit that the Government IS earning a 
lot of revenue from Doordarshan and A I R 
8 ... t t'Ia a"tls!s a~d w'''e~,:- ;:a .... I:::;'p"t+,'C '''1 tt-e> 
programmes and whose works are telecast! 
broadcast do not get adequate reward for 
their works What do they receive as broad-
casting fee? The Writers, whose works are 
dramatlsed for telecastAxoancast, do not 
get Justice rn terms of morll::ltary benefit 
Therefore, thiS Prasar Bhartl should not be a 
medium of exploitation of writers, artists and 
mUSICians 

Mr Deputy Speaker, Sir, lastly, I con-
gratulate the I",formatlon and Broadcastmg 
Minister for bringing such a historic bill I 
would like to request all the honourable 
Members of the House Irrespective of their 
party affIliations that they may table amend-
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ments as rt IS theIr right, but amendments 
should not come In the way of passing of thIs 
BIll In that case, the countrymen .vIII beheve 
that these members do not want to give 
freedom of expression 10 common people 
and you are In favour of th,s autocracy 

So I appeal to all of you not to get such 
an Impression created that anyone of us IS 

opposed to granting autonomy 

15.43 hrs. 

[SHRI NIRMAL KANTI CHATTERJEE m 
the Chall:1 

[Engltsh] r ) 2 /1 
SHRI P CHIDAMBARAM Mr Deputy 

Speaker,ldo notwlsh to make along speech 
on the Blil Many Members from my Party 
have already spoken on the Bill and Shn 
V N Gadgll WIll follow 

I Wish to focus on certain things which 
we could put forward and after great effort 
we could persuade the Government to agree 
for examination (Interruptions) 

Desprte our offer of cooperatIon, de-
spite the serious diSCUSSIOns which we have 
engaged In, speaker after speaker, more or 
less speaking from memory, stood up and 
charged the Congress party for taking an 
obstructIOnist attitude 

SHRI SAIFUDDIN CHOWDHURY 
(Katwa) They are now cooperating 

SHRI P CHIDAMBARAM They are 
encouraging me to speak Yesterday, for 
example, the hon Member who IS now In the 
ChaIr said that we Invented the expressIOn 
"genuIne autonomy" I am sorry to dIsap-
poInt you and other Members The c!uthor of 
the phrase "Genuine autonomy" IS Mr Upsn-
dra and It occurred In the Statement of Ob-
Jects and reasons We believe In autonomy 
and th,s IS what the Congress manIfesto 
saId 

''To thIS end, the electronIC media Will 
be continued to be owned by Govern-
ment However, With a view to ensur-
Ing functional autonomy, higher pro-
feSSionalism and a rrght mix of enter-
talnment,lnformatlon, news and views 
Akashvanl and Doordarshan Will be 
converted Into Corporation n 

What th,s BIll mIssed before the Gov-
ernment chose to Interact with us was faith In 
the profeSSionals who are In Akashvam and 
Doordarshan What Mr Upendra and hiS 
Government sought to create was literally 
the FrankensteIn's monster, a dIsembodied 
Prasar Bharatl Corporation and the other 
disembodied Broadcasting Council which 
would have no organrc link, no adminIstra-
t,ve lInk, no structural link, WIth all those 
38 noo employees who would • eventually 
ha to carry out the task In Akashvanl al"'fd 
Doordarshan It took us several hours 10 
bring home thiS truth I must thank the CPM 
and the CPI which saw the pomt of argument 
and said "You ca"not have the d,sembod,eo 
orgamsatlon or entity wi"Ich Will lay dow!" 
policy, an headless and direction less body 
of 38,000 employees who Will carry out that 
policy Modern management today requires 
that those who make the policy must also be 
charted With Implementing the policy Those 
who are charged With Implementing the policy 
must have a hand, must have a share In the 
making of that policy Today, after several 
rounds of diSCUSSIon, our amendment that 
the Board of Prasar Sharatl Corporation 
should have the DIrector-General, Door 
darshan and the Director-General of AII-
India RadiO and two employees representa 
tlves, has been accepted by the Govern-
ment Now thiS Bill makes sense Now thiS 
BIll advances the policy Now thiS Bill ad-
vances the objectives whIch we hold dear 
VIZ autonomy cannot be delrnked from pro-
feSSIonalism So, the second amendment on 
whIch we are very InSistent was that th,s 
body cannot be spun-off from Government 
It has to remain accountable to Parliament 
and to the people. What the Government has 
trted to do to set UP IS-In the IIgllter vein I am 
saymg but I mean what I say-that Instead of 
one Mr Upendra they were trymg to set up 
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10 Mr Upendras The only difference was 
the one Mr Upendra IS made answerable to 
Parliament and the 10 Mr. UpencCras, whom 
they wish to set up, who rule by proxy would 
not be answerable to Parliament We said 
that that IS unacceptable Whoever IS In the 
Prasar Sharatl Corporation, whoever IS In 
the Broadcasting COl)ncll, whatever be the 
structure, he and It must be answerable, 
must be accountable to Parliament What-
ever Mr Ram Vilas Paswan may say about 
the 540 Members of Parliament, thiS Parlia-
ment represents the people 540 Members 
represent the Will of the people and the 
sovereignty of the people Therefore, the 
Prasar Bharatl Corporation and the Broad-
casting Council must be accountable to 
Parliament To thiS end, our amendment that 
there should be a JOint Parllame'ltary Com 
mlttee has now been accepted by the Gov-
ernment Here again, I must offer my thanks 
to the CPI, the CPM and the BJP which 
accepted our suggestion that there should 
be a JOint ParlIamentary Committee 

SHRI P UPENDRA To the Govern-
ment also 

SHRI P CH IDAMBARAM I thank you 
finally Much was made about the amend-
ment which I have proposed Unfortunately, 
to some of our colleagues, we are Ignorant of 
legal language as well as technology To-
day, you cannot stop your transistor picking 
up a BBC relay 40 years or 50 years ago, 
somebody said "You listen to the BBC 
VOice Will not be clear Transmission will be 
lost" Technology knows no boundary, tech-
nology knows no barners What IS happen-
Ing In India today? My dear friends In the 
CPM and the CPI should not remain trapped 
In the Ideological fortress They should try to 
understand what IS happening In the country 
today In Jamshedpur today, you have got 
the cable televIsion You are not able to stop 
It In every hotel today, there IS a private 
broadcasting system, they use cassettes 
and show It In every room There IS the 
pTlvate broadcasting system by which Ooor-
darshan can be blacked out By haVing a 
certain number of cassettes, you can have 
your own practical 24 hours channel What IS 

happenrng tOday In Bombay? Bombay has 
got the cable televIsion Every hl9h-nse 
building which IS coming up today with 50 
flats or 100 flats or a reSidential complex 
today has got the cable televIsion. What is 
gOing to happen by the year 1991 IS that 
there are countries whICh are now well on the 
way to put an overhead satellite That satel-
lite Will be hovenng over not only India but all 
of our ASian Continent The Signals and the 
beam directly of the satellite and the Indian 
teleVISion receiver with an appropriate dish 
antenna Will be able to pick up that signal 
You cannot bury your head In the sand and 
say we WIll only watch Ooordarshan and only 
proVide Doordarshan Your people are gOing 
to shut off Doordarshan Already, people of 
Assam are listening to the Bangladesh T ele-
VISion Shrt Sontosh Mohan Dev made thiS 
POint yesterday People In West Punjab are 
listening to the Lahore TeleVISion What IS 
gOing to happen IS all over the country In a 
year or two or three years when the pnce of 
thiS dish antenna comes to Rs 1000 or Rs 
1500/ people are gOing to pick up the BBC 
or VOA or every other station In the world 
What we are saying IS you just go back to 
your Indian Telegraph Act of 1855 I did not 
Invent thiS Section ThiS SectIOn says that 
Government may grant a hcence on such 
conditions and In conSideration of such 
payment as It thinks fit to any person to 
establish, maintain a work of telegraph within 
any part of India My dear friend Shrr Salfud-
dm thought that telegraph IS only a Morse 
code Telegraph Includes teleVISion, tele-
graph Includes radiO. telegraph mcludes 
anything else sCience Will bnng us The point 
IS, thiS IS an Act of 1855 and all that we said 
was cnce you make the Prasar Bharatl 
CorporatIon and give It all what It appears to 
be a monopoly under Section 12, then what 
IS the meaning of Section 3, where does It 
stand? Therefore, we said, notwithstanding 
anything In thiS law, the Government Will 
retain to ItseH the powers to grant hcence 
And I heard all of you standing up and 
screaming up that I am pleading for prrvatl-
satlon Of course, not I am pleading thatthe 
Government should retain In hiS hands the 
power wh,c'" It has To make It abundantly 
clear and put It beyond the pale of ambiguity 
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that Government must retain the power to 
grant licence to any person or authority-in 
legal language to grant a licence if neces-
sary in specialised areas, if necessary to 
compete with Doordarshan so that an Indian 
viewing public by competition gets good 
programme, we can withstand the competi-
tion which is going to come from BBC and 
VOA. What is privatisation? It is only keeping 
march with technology, keeping march with 
science, keeping march with what is hap-
pening in the world. I would humbly appeal to 
my friends not to bury their heads in sand 
and make an ostrich's like attitude. The 
Government has not accepted our amend-
ment. But fortunately. he has agreed to have 
a formulation. There again, Mr. Upendra will 
bear with me. The formulation that you have 
included in your special amendment is not 
the formulation. What you have circulated is 
a wrong formulation. 

SHAI P. UPENDAA: I have sent an-
other. 

SHAI P. CHIDAMBAAAM: Very well. 
Thank you. We will accept the right formula-
tion so that the power under Section 12 is 
without prejudice to and in addition to and 
not a derrogation to the powers under the 
Indian Telegraph Act. If a time comes per S8 
the Sports Authority of India or the Indian 
Olympics Council to be given a licence to 
major broadcasting on sports events, if the 
time comes that UGC is to be given a licence' 
to do a major broadcasting on distance 
education, why should not-the Government 
give them licence? I see no harm in that. If 
Doordarshan cannot produce good sports 
programme, if Doordarshan cannot produce 
good education programme, there is no harm 
if UGC or the Sports Authority of India the 
Indian Olympics Association is given a li-
cence to do that. That may coma five years 
later or ten years later. But the point is we 
must keep our eyes and ears open to what is 
happening in the world. W. cannot get our-
selves trapped in ideological fortresses. 

We also insisted that the whole-time 

members must be the employees of the 
Corporation. We could not reach an agree-
ment until yesterday morning. Finally, the 
Minister was convinced that they must be 
employees of the Corporation. He has said 
that they shall be employees of the Corpora-
tion. But unfortunately, he has made their. 
age of retirement 62. 'think, this is wrong. I 
think, he is being advised by 'on the verge of 
retirement' bureaucrats who are looking for 
sinacures after retirement. Please do not go 
by that advice. If every employee in the 
Corporation retires at 58, I do not see why a 
whole-time director who is also an employee 
of the corporation should not retire' at 58. 
Please do not provide two classification. I 
would urge him still that while he has ac-
cepted the amendment, the age 62 must be 
changed to 58. I am quite sure how the 
bureaucrats advice the Minister. They will 
tell him: This is very important. This is a very 
important post and only people with experi-
ence can do it. And they will find for them-
selves four years sinacures after they retire 
at 58. Otherwise. you promise that you will 
not appoint a Single retired bureaucrat. I am 
sure you are being advised by the people 
who are on the verge of retirement. Other-
wise you make it 62 for everybody. After all, 
Haryana Government has raised the age of 
entry to 35. (Inteffuptions) This is wrong. All 
employees should have the same age of 
retirement. There is no reason why three or 
four employees who become the directors 
should now retire at the age of 62. This is one 
other suggestion. 

Nowthere is a very high sounding name 
of Governor. I think, what we are doing is we 
are unnecessarily raising the expactatiolls 
by calling people by high sounding names. In 
England, the Had of the Police in a district is 
known as Chief Constable. Here, we create 
Inspector-Generals and Director-Generals. 
I do not know what will happen when there 
are seven or eight Director-Generals in each 
State. We may probably invent something. 
Mr. Sathe said, if everybody is a Governor, 
then make the Chairman, Governor Gen-
eral. These words I think have no meaning. 
I am glad that he has accepted the amend-
ment; he is now calling it a member. I think 



733 Prasar Bharat; Bill BHADRA 7,1912 (SAKA) Prasar Bharati Bill 734 

we should keep people on earth. Their feet 
must be firm;)' planted on the ground. Don't 
make them walk in the sky. 

SHRI P. UPENDRA: At the same time 
you are not telling anything on points which 
I have not agreed to. 

SHRI P. CHIDAMBARAM: I am talking 
about matters on which we have reached an 
agreement. There are still one or two points 
on which there is no agreement. I am quite 
sure that by the time this debate is over and 
bythetime Mr. Gadgiland some other people 
speak, the Minister will come around to 
accepting our suggestions. 

The first thing is about the ownership of 
the assets. Who should own the assets of 
Prasar Sharati? In the BBC model the assets 
are owned by the Government. It is made 
available to the BSC on lease or licence 
basis. This is our information. When we put 
it to the Minister he said that he will look into 
it. If he has looked into it, he should share it 
with the House. We believe that these assets 
must remain with the Government. But ar-
rangements can be worked out by which 
they can be placed with the Corporation on 
lease or licence basis and the assets must 
remain with the Government, so that the 
corporation does not fritter away the assets 
or misapply the assets or add to the assets 
In a manner which is impolitic. Afterall who 
will decide where a transmitter will be set up, 
who will decide what areas will be covered? 
These are very valuabte assets and I see no 
point at all in comparing it with the MTNL 
estates. As Mr. Advani himself has said, this 
is a unique experience. When we launch 
upon a unique experience let us not go 
overboard. We are quite wiHing to give 
complete functional autonomy and profes-
sional control to the people who wilt be in 
Prasar Sharati. But the assets must belong 
to the State; it must belong to the Govern-

r· ment and I am sure an arrangement will be 
worked out by which these assets must be 
made avaHabte to the corporation either on 
lease or licence basis or nominal licence or 
nominal lease basis. I think now that you 
have introduced Clause 22 (b) taking power 

to supersede the corporation, you must also 
concede the validity of our arguements that 
these assets will remain with the Govern-
ment and they should be placed either on 
lease or licence basis with the corporation. 

The other amendment is about the 
Broadcasting Council. There again we said 
it is a kind of Ambudsman which will listen to 
the complaints and therefore Members of 
Parliament must be represented. There also 
we have the support of the CPM, CPI and the 
BJP. The Minister has agreed to include 4 
MPs on Broadcasting Council. The Broad-
casting Council's recommendations will be 
broadcast over Doordarshan and All India 
Radio whenever they find that a complaint is 
justified. I think now for the first time Parlia-
ment and the Broadcasting Council need not 
stand in-to use Mr. Sathe's colourful ex-
pression-impotent rage. Now I would like to 
really have some teeth to this Broadcasting 
Council so that the Broadcasting Council will 
genuinely de justice to those who come 
forward with complaints against the way 
Prasar Bharati Corporation is functioning. 

AN HON. MEMBER: And not permit 
censoring. 

SHRI P. CHIDAMSARAM: Sir, I think I 
have dealt with most of the amendments. 

MR. CHAIRMAN: Now please con-
clude. 

SHRI P. CHIOAMBARAM: The point 
that I wish to make is, if only this spirit of 
accommodation which the Government has 
shown in the last three or four days had been 
shown earlier, perhaps we could have 
reached an agreement earlier. The point I 
am trying to make, is, we have a point of 
view, we have a policy which is spett out 
Today the Bill approximates to our policy and 
therefore we are willing to support it to the 
extent our amendments are accepted. But 
there are sUN one or two amendments and if 
they are not accepted we would have to 
press for those amendments and we would 
have to make our points. Maybe our amend-
ments will be defeated here, maybe we will 
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receive support or maybe you will see rea-
son by the time the amendments come up for 
vote. But the point is, if you had shown the 
same spirit of accommodation, spirit of 
understanding. with the cooperation that we 
have extended we could have had this Bill 
several months ago. 

This is an experiment. But this experi-
ment must be carefully watched. If we find 
that this experiment is not going all right, if we 
find that this experiment is not achieving its 
objective, certainly it is within the power of 
the Parliament to make further amendments 
to this Act. Let me, on behalf of my party, 
make it abundantly clear that if this experi-
ment is not carried on in the spirit with which 
this law is being passed, despite this experi-
ment that Mr. Upendra has set himself up as 
the Editor of the year, the National Editor 
who will edit everything that goes in Prasar 
Bharati, certainly my party in Parliament 
would raise its voice and ask for further 
amendments to the Act. But for the present 
we accept the amendments on which there 
has been an agreement. On the two amend~ 
ments on which there is no agreement, I 
would still urge Mr. Upendra to try to reach an 
agreement before we vote. 

With this, this approximates to our pol-
icy, we extend our constructive support to 
the Bill with the amendments on which we 
have agreed upon. 

16.00 hrs. 

SHR! KHEMCtiAN0.6HAI SOMABH6L 
CHAVDA (Patan): Mr. Chairman, Sir, I rise 
to support the Prasar Bharati Bill, 1989. 
While doing so, I would like to make some 
observations. At the outset, I would say that 
hon. Minister for Information and Broadcast-
ing, Shri Upendra, has tried his level best to 
make this Bill as good as it can be. He has 
consulted the supporting parties. He has 
consulted the Opposition. And he has ac-
cepted several amendments. Therefore, no 
useful purpose will be served by sending this 
Bill to a joint select committee or for circula-

tion as some Members have demanded by 
amendments. 

Yesterday, hon. Member, Shri Sontosh 
Mohan Dev put this question to Shri Upen-
dra: "How many times the Prime Minister has 
been projected in Doordarshan?" Through 
you, may I remind him to remember those ~ 
days when people used to call 'Indira radio' 
instead of All India Radio? At the time of 
Rajiv Government, people used to call 
Doordarshan as 'Rajiv Darshan'. Akashvani 
and Doordarshan were misused by the then 
Government. (Interruptions) I mean, the 
Congress (I) Government. Therefore, during 
the general elections, the National Front, in 
its manifesto, declared to the people that 
Akashvani and Doordarshan. will be free 
from the stranglehold of the Government. 
That promise has now been fulfilled. What-
ever commitments or promises were given 
by the National Front, many of them have 
been implemented and the remaining will be 
implemented in the very near future. 

There is a widespread talk about cor-
ruption, misuse of power, and undue favour 
in the Doordarshan and Akashvani. But there 
is no provision in this Bill to root out corrup-
tion and undue favour in the Doordarshan 
and Akashvani. My suggestion is that an 
independent vigilance board should be set 
up to curb the corruption in Doordarshan and 
Akashvani. The Chairman and four Mem-
bers should be appointed by the President ot 
India. And the Chairman should be a retired 
Chief Justice of Supreme Court or High 
Court. One Member should be nominated by 
the Lokpal, one Member should be nomi-
nated by the Comptroller and Auditor-Gen-
erat; one Member should be nominated by 
the Government itself and one Member 
should be nominated by the Bar Council of 
India. I believe that an independent Vig-
ilance Board is a necessity to remove cor-
ruption in this autonomous framework ... 
(Interruptions)... There is a widespread' 
feeling among the people in the viJIages-1 
know this since I live in a small village-that 
obscene scenes are shown in Chitrahar, 
feature films and advertisements also. Such 
scenes cannot be seen with one's daugh-
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ters. sisters or mothers. My request is that 
action should be taken to see that such type 
of scenes are not televised. And if it is not 
done Sir. I have got my own fear that we are 
heading towards blue films and you know 
what is a blue film. (Interruptions) 

MR. CHAIRMAN: I have never seen. 

SHRI KHEMCHANDBHAI SOMABHAI 
CHAVDA: My other suggestion is that under 
Clause 9, one or two more Recruitment 
Boards should be set up. Regional Recruit-
ment Boards should be set up for Groups 'C' 
and '0', i.e., Class III and Class IV. For these 
groups, persons should be taken from that 
particular region only. The knowledge of 
culture and language must be a qualification 
exclusively for such type of appointment. 
This is my humble suggestion. (/nterrup-
tions) 

SHRIMATI VIDYA CHENNUPATI 
(Vijayawada): I would like to give one more 
suggestion. One lady Governor is necessary 
in the Board. A Governor from farmers 
community is also necessary. (Interruptions) 

SHRI KHEMCHANDBHAI SOMABHAI 
CHAVDA: I am going to say something 
regarding Scheduled Castes and Sched-
uled Tribes. It is very good that she has 
reminded me of one more point. SCs and 
STs should be represented in the Board of 
Governors, Broadcasting Council and Re-
cruitment Board also. At least one Member 
from Scheduled Castes and one Member 
from Scheduled Tribe should be represented 
in this Board ... (Interruptions) ... Ours is the 
biggest democracy in the world and in a 
participatory democracy, right to information 
is a must for the people. I have no time to go 
into details. But I can say that there is some 
restriction in our country. I am referring tothe 
Official Secrets Act. May I request honour-
able Upendraji, our Minister in the National 
Front Government, to suitably amend the 
Official Secrets Act? Repealing the Act will 
not do. There are certain other things also. 
That is why I am sa)/ing that I have no time to 

go into the details ... (Interruptions) ... I am 
referring and telling all these points through 
the Chairman and not directly. 

Sir, I think the Corporation must always 
keep in mind the solemn resort of the people 
of India while adopting the Constitution, i.e. 
to secure justice, liberty, equality and frater-
nity to all its citizens. 

Thank you, Sir. 

[Translation) ~ '"') ~ 
/ ~ ~ 

PROF. RASA SINGH RAWAT (Ajmer): 
H~n~nlan>,-STr, lTrias 6een said in our 
Vedas 

"Bhadram Karnebhi Shrinuyam De-
vaha Bhadram Pa-
shyamakshibhiryajatra." 

It means that we should always listen good 
with our ears and see good and auspicious 
with our eyes. This is a matter of great 
appreciation that with a view to give auton-
omy to All India Radio and Doordarshan 
according to its promises with the people, 
the National Front Government has brought 
about the Prasar Bharati (Broadcasting 
Corporation of India) Bill to bring correct 
news to the people through All India Radio 
and Doordarshan.1 extend my wholehearted 
support to this Bill on behalf of the Bhartiya 
Janta Party. Besides this, I would like to 
subm it that the previous Government having 
declared the state of emergency had given 
autonomy to the A.I.A. and Doordarshan in 
the country and in this way they had estab-
lished tneir monopoly alongwith the initiation 
of the process of brainwashing of the people. 
In that situation it was but natural and essen-
tial a Bill would have been brought in the 
House according to the wishes of the people 
to protect them from all these things. It is a 
matter of great pleasure that the Janta 
Government has fulfilled its commitments 
made to the people of this country. I would 
urge that this Bill should be passed unani-
mously and all the amendments proposed in 
it in the public interest should be accepted in 
their original form for giving full autonomy to 
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it. We switch on to the B.B.C. or the A.B.C. 
Le. American Broadcasting Corporation for 
correct and impartial reporting of news, 
similarly we want that our Prasar Bharati 
may also get the sam e credibility in the world 
and not only the people of this country take 
pride in listening and watching the pro-
grammes of Akashwani and Doordarshan 
but it should also be the choice of the people 
of other countries for it's free and fair report-
ing. and they may develop a feeling that in 
fact our Akashwani and Ooordarshan can 
presentthe correct news to the world. As has 
been said right now whether it is a matter of 
justice or indepe"dence, socialism or de-
mocracy, I would like to urge that our great 
cultural heritage should be presented before 
the world through Radio and Doordarshan 
Today the position IS that the status of our 
Doordarshan has reduced to an organisa-
tion presenting the features of western cUl-
ture only, songs and music played on Radio 
and Doordarshan are based on western 
culture, wester!" tr.usic is played and imi-
tated which is in contrast with the Indian 
culture. Hence there is an urgent need to 
save Radio and Doordarshan from this cUl-
ture. Ooorc!aishan should present the pic-
ture of great Indian culture, whatever has 
been preached In Vedas on humanity, moral 
upliftment should be presented in their pro-
grammes and also the sciertlfic approach 
adopted therein shOuld be expressed. 
Humanitarian approach presElr.ted in the 
Vedas "Sangachhdhvam Samvadadhvam" 
or Sarvaasham mitrabhavantu i.e. treat the 
world as you~fnend whIch is the very ba:::.9 of 
our culture. Radio and Doordarshan shculd 
present all thei:- ~rogrammes to It·e world 
having in mind the principle of 'SaNe 
Bhavantu Sukhinah, Sarve Santu N,rama-
yah' and 'Vasudhave Kutumbakam'. 

I would like to conclude by drawing the 
attention of the House towards one more 
point There is a need to save Radio and 
Doordarshan which is in the grip of capital-
ists lobby, from the temptation of income 
from advertisements. There is a need to 
ensure that this Corporation may not be-

come the puppet of this capitalist lobby. To 
make the Corporation answerable to the 
Parliament in the real sense, it is essentIal 
that the Members of Parliament are repl e-
sented in it. It is in the interest of all of us. WIth 
these words, I strongly support the Prasar 
8harat; Bill brought forward by the new 
Government and Han. Upendraji. 

[English] 

SHRIMATI UMA GAJAPATHI RAJU 
(Visakhapatnam): Sir, at the very outset, I 
would like to protest, because the MinIster 
for Information and Broadcasting-I think 
the Minister tor Disinformation and Broad-
casting-has abdicated his moral right to 
pilot the Bil! and be present during the d;s-
cussion because of the accusations made 
by his own senior cabinet colleagues. More-
over. he is the Minister for Parliamentary 
Affairs, a Ministerwho should uphold Parlia-
mentary Procedures and' think he really has 
abdicated his moral rightto pilotthis Bill. And 
this Bill is being discussed today. 

I would like to say that the Government 
is following a scorch earth policy. They are 
destroying even while retreating. So, while 
we debate autonomy and the so-<:alled free-
dom from the shackles of Ministerial interfer-
ence, the present Government is systemati-
cally destroying autonomy, systematically 
destroying the very institutions it wants to 
bes!owfreedom.lntentionallyorwilly nilly, in 
the last eight months, we have seen a farci-
cal display of how petty men with pygmy 
vision can demolish national institutions. Now, 
the mandate given to this Government has 
time and again been belied. for if the inten-
tions of the Right hon. Minister and his Prime 
Minister always mouthing pious cliches were 
really noble, then right from the word go they 
could have embarked on re-structuring 
Doordarshan and AIR. But instead, in the 
last eight months and even in the recent 
Khula Manch. we had seen a khulafraud-
fraud farmers, fraud people who were con-
ducting the whole show. Now, we have been 
promised an Interim Board to oversee Door-
darshan and AIR even before the Bill be-
came a reality. But for the past eight months. 
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the Board has not been constituted Be-
cause,-rn the words of the hon Mlnlster,-
"the Prime Minister's Office did not clear the 
names" What kind of Autonomy IS this? As 
I said In my speech dunng the course of the 
debate on National CommissIon for Women's 
Bill, what this country needs IS, Independent 
minded people, not Independent bodies It IS 
more Independent minded people who can 
do the Jobs My objection IS not on the 
Intentions but on the fraud that this Govern-
ment IS trying to legitimise They appear to 
be committed and they are committed to 
appear It to be committed They are con-
cerned with appearrng to be concerned They 
are full of gestures There IS no substance In 
any of the things t~ey say 

I WIll only dwell on a few absurd ana 
contradictory Clauses 01 the B,II While Im-
posing financial control the Bill ties the 
Corporation to the Government s apron-
strrngs We all know that he who pays the 
plper,callsthetune Ithlnk,now wewIl\have 
the part tIme Chairman pacing the COrridors 
of Shastn Bhavan full time, With a begging 
bowl and If he dIspleases our hon MInIster 
Shn Upendra, then hiS pocket money WI'I be 
slashed By including Clauses 22A a'ld 22B 
the Government can demand lnfOrrnatlO'l or 
sources of information The Blll1nghtens tl-,e 
proposed Corporation Into meek submls 
sian as IS happentng every day 

One mere Important thing that I would 
Irke to say IS thIs It IS a shame 0" th S 
Government which can be so dangerously 
blase to manipulate news and views on the 
even of Prasar Bharatl Bill diSCUSSIon, shame 
on rt for beIng so deaf and ur'l-responslve to 
the observatIons of the Members of thiS 
august House Even when I am speaking, 
the MInister IS busy talking to hiS colleague 
over there He has turned deaf ears to us 
now How hell, you will expect any autonomy 
from thiS Government? As a sop, the Bill has 
provIsIOns for a BroadcastIng CouncIl LIke 
many other CouncIls, It IS a toothless won-
der It neither has mandatory powers to 
penalise defaulters, nor the sanctity to allow 
rt to become a moral force, at best, It Will be 
a group of arm-chalr manipulators and 

admInIstrators who Will be clutchrng at re-
ports to be presented to Parliament 

I oppose the Blliln rts present form, not 
because I disagree wrth ItS rntent,ons, but 
because of three major reasons (1) be-
cause I suspect the motives I beheve the 
Government's intentions are SpUriOUS, dan-
gerous and mala fide, (2) because I beheve 
the Bllils a hotchpotch-a dangerous amal-
gamation of clauses which spells out free-
dom 2J'1d bondage at the same tIme-which 
can create a seemingly Independent body 
WIth remote control If the hands of Shrr 
Upend"a, the ruthless manIpulator (Inter-
ruptIons) 

The MInister IS so busy he has no tIme 
to hsten to me (Inter, uptlonS) The MinIster IS 
not OnlY rv thless, he IS also indifferent (Inter-
ruptions) My third reaso'1'S I beheve that the 
state to which Doordarshan and AIR have 
been reduced In the last eight months, they 
need nurt .. mng caring, re-structurlng and 
rehabIlitation and the Bill does not make any 
prOVISion for any of tr,ese 

What IS reqUired, Instead, IS an elec-
trorolc media manl"ed by profeSSionals of 
Integrity and VISion, of talent and independ-
ence wno can help us fight tne many SOCIO-
economic and political problems that we 
face today Doordarshan and AIR can 
achieve all thIS through a functIonal auton-
omy wlth0ut the charade and the panto-
mime tt"lat thiS Government IS endctlng to-
day 

MIchael Gorbachev has taught us from 
RUSSia that there can be no glasnost wrthout 
perest""OIka ThIS Sill has nerther glasnost, 
nor perestrOika, as far as I can see I thInk 
thIS BIll m.Jst be defeated 

[Translation] .. \ J ~~ 

.J ---
SHRI C M NEGI (Garh~al) It IS a 

matter ofgreat~f9 and satisfactIon for 
us that at last an atmosphere of unanimity IS 
being created In the House In connection 
wrth the Prasar Bharatl BI" But J would like 
to POint out that I was very much surpnsed 
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when it was opposed by the Congress in the 
beginning because one of the reasons for 
the defeat of Congress was doordarshan. It 
contributed a lot for its defeat. Sut I am 
astonished to see that even now the attach-
ment of Congress with Doordarshan has not 
decreased. May be that they have realised it 
and now they are in favour of the oontinu-
ance of Government's oontrol over it so that 
the National Front Government may meet its 
waterloo as they met their's on th~t 3.ccount. 
It has been said that this Bill has not been 
brought in haste. Xou are here for complete 
5 years, you should have shown some pa-
:lence. It perhaps reflects ttJe thinking that in 
the previous lok Sabha i.e. Eighth lok Sabha 
Congress had brought forward Panchayati 
Raj Bill 6 months before the elections after 
withholding it for 4 years and six months 
which proved to be counter-productive. I 
would like to make some suggestions. I want 
that like Vividh Sharati which is a commercial 
channel in Akashwani a separate com mer-
cialchannel should be started in Doordarshan 
and objectionable advertisements must not 
be telecast on it. Although advertisements 
are very important but sometimes advertise-
ments are very interesting and they supply 
information to the oommon man about the 
new products. Consumers are also bene-
fited by it as they get knowledge about the 
new products ooming in the market. But if a 
separate commercial channel is created, it 
should include oommercial programmes only, 
including News bulletins, national and cur-
rent events. I also want that although auton-
omy is proPosed to be given, there should be 
some Government control over it. For future 
expansion of Doordarshan in border and 
hilly areas of the country where one trans-
meter is not sufficientto ooverthe entire area 
due to topographical conditions. low power 
transmitter should be installed so that Door-
darshan facilities can be expanded on prior-
ity basis in these border and hilly areas. I am 
very happy that our Government is taking 
time bound. well-oonsidered and planned 
steps in accordance with the declaration 
made by the National Front Government in 
their manifesto. It is a step taken in the same 

direction and I welcome it and would like to 
congratulate Shri Upendraji for that. Shri 
Krishan Kumar had said that it has ·-been 
prepared, on the model of B.B.C. but in that 
country the Home Minister enjoys extensive 
power. Here the Hon. Minister while giving 
autonomy has given more powers and I feel 
that it is a new experiment in this country. We 
should not see it with doubt and this work 
should be entrusted with a proper planning. 
If any shortfalls and drawbacks are found. 
they can be oorrected any time by bringing 
amendments to that effect in the House but 
today when we are going to give autonomy 
through this Bill, it should be passed unani-
mously and there should be no doubt in our 
hearts about it. It should be entrusted with 
the responsibility with full faith so as to main-
tain the credibility of this media even in 
future. 

With these words I conclude. 

[English] 
)~ \v\ 

SHRI V.N. GADGIl (Pune): The text of 
the Bill must be read in 1lie context of certain 
basic issues. The basic issue is autonomy 
for what, autonomy for whom and autonomy 
in what manner. In my submission autonomy 
is merely a form; its substance is something, 
else; and if that substance is lacking, the 
autonomy will be meaningless. 

One of the greatest disservices the Bri-
tishers had done to this country is that a myth 
is created particularly in the mind of the 
middle class that BBC is wonderfully inde-
pendent and autonomous. I have collected 
enough material for somebody to write a 
thesis on how things happen in BBC. There 
is a Manchester University study which shows 
how the news is biased on BBC. There is a 
book called Abuse of Power by James Mor-
gath, who was a London Times Correspon-
dent covering the House of Commons for 50 
years. This is a well documented book. 
Quotations from various documents show 
that from lloyd George to James Callaghan 
except Attlee, every Prime Minister inter-
fered in BBC. Historian Prof. A.J.P. Taylor-
created a controversy and the BBC stopped 
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gIvIng news about hIm Last week I read 
memoIrs of a retIred DG He gave one in-
stance about It In 1956, after the Suez 
inVaSIOn, a programme was arranged A 
General was called He went to a studIo 
LIghts were on and the camera was ready At 
that tIme, a telephone came from 10, Down-
Ing Street to stop It, and It was stopped So, 
autonomy by Itself does not assure non-
Interference by the government Therefore, 
there IS no magic In the word, "autonomy" I 
can gIve some more examples Not neces-
sary, only one example IS enough 

Shrl JagJlt Singh Chauhan uttered some 
non-sense about Shnmatl Indira Gandhi on 
BBC, and we complained about It They said 
"Oh Sorry, old boy, BBC IS Independent We 
cannot Interfere" But when Saudi Arabia 
told that a film' Death of a Princes" must not 
be shown, the BBC stopped shOWing It 

DR BIPLAB DASGUPTA (Calcutta 
South) It dId show 

SHRI V N GADGIL No, It was stopped 

DR BIPLAB DASGUPTA It dId show, 
I saw It 

SHRI V N GADGIL It was stopped 
May be, It was shown later 

DR BIPLAB DASGUPTA I have seen 
It 

SHRI V N GADGIL You are a lucky 
one (InterruptIons) 

Therefore, my point IS autonomy does 
not assure or guarantee non-Interference 
Ultimately rt IS the attItude and approach of 
the powers that be, that matters 

Lot of thrngs have been said about what 
happened In the past I do not want to rake up 
hIstory But I have got a publicatIon, "What 
happenedbetween1977and197~,onhow 
the Janata Government misused the power 
It IS not my own I have collected from varrous 
newspapers. edItorials, speeches and Lead-

ers' Columns All that you can see (Interrup-
tIons) 

All right, forget the past What hap-
pened now? 

16.32 hrs. 

[MR DEPUTY-SPEAKER In the Chall'j 

( Interruptions) 

SHRI P CHIDAMBARAM You are 
Intolerant of Criticism (InterruptIons) Gadg-
IIJI, please tell us what happened now 

SHRI V N GADGIL In December thiS 
Government came Into power (InterruptIons) 
Mr Devi Lal while being sworn In he said, 
"Deputy Prrme MInister" That was shown In 
the 7 30 news Later It was not shown 

A note went from the Ministry of Infor-
mation and BroadcastIng that a particular 
Editor should be associated With "Issues 
Before the Parflamenf A note from the I&B 
Ministry goes and that IS decided 

On 30th January a particular person 
flied a petition In the High Court He had 
nothing to do With the Congress It was 
announced that he was a Congress (I) 
Member 

In February elections, what happened, 
you know The Chief MInister of Maharash-
tra refused to go on TV You know how It was 
dealt With 

In March after the Budget was pre-
sented, Mr A G Kulkarni and Mr C P 
Thakur, both Members of RaJYa Sabha were 
called to gIve their views on the Budget 
When they went there they were told, "We 
are not recording your views" That IS the 
treatment given to Members of Parliament 
( InterruptIons) 

Then what happened to PM's ViSit to 
Namibia? The News Editor was transferred 

In another programme, dunngthe Prime 
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Minister S VISit to Vlsakhapatnam, the Prime 
Mtnlsterwas shown, but the Chief Mlnlsterof 
Andhra Pradesh was not shown 

In May even newspapers hkethe States-
man and the Tribune wrote that It IS "V P 
Darshan~ (InterruptIons) The Punjab Unl-
verslty's Department of Journalism prepared 
a paper indicating how many times Shn V P 
Singh was shown on the TV and that paper 
called It "V P Darshan" (InterruptIOns) ThiS 
IS what had happened I am not saying It 

Then on the 26th May what happened? 
There are a number of Instances (Interrup-
tIons) 

SHRI P UPENDRA Sir, so far the 
diSCUSSion has been gomg on a very high 
plane relating to the Bill I thought my learned 
fnends Will discuss the prOVISions relating to 
the Bill (interruptIons) If we have to list out 
those things, I can list out thousands which 
were committed (InterruptIOns) 

SHRI V N GADGIL You have the 
pleasure You do It You talk about the SPirit 
of autonomy Therefore, I am mentioning 
them (Interruptions) With functional auton-
amy, what can happen Please listen (Inter-
ruptIOns) 

SHRI P CHIDAMBARAM You have 
no patience to listen 

SHRI V N GADGIL Have you forgot-
ten about Jana Vam where Ministers were 
put on mat by cross-examination by people? 
One Minister got the feeling that he lost the 
Ministry because of the Jana Vam pro-
gramme, two MlnJsters were reluctant to 
gaon Jana Vam That was the opening that 
was made (InterruptIons) Have you forgotten 
Rajanl1 

SHRI SOMNATH CHATTERJEE 
(Bolpur) Prime Mmlster was to come on 
Jana Vam (InterruptIOns) 

SHRI P CHIDAMBARAM You know 

that Dua IS black-listed today (InterruptIons) 

SHRIV N GADGIL Haveyouforgotten 
RaJamwhere corruption In Government was 
exposed? Sach kl Purchalan (Interrup 
1I0n5) There was a programme called 'News 
Time' where the failings of Congress Minis-
ters In various States were shown Last eight 
months, I have not seen anything of that kind 
although a Spirit of autonomy IS supposed to 
prevail In a public meetmg In Bombay the 
Prime Minister had said 'If you do not like my 
coming too much on TV, write a postcard' 
When I asked hIm, he saId 'I have not 
receIVed any postcard' But I know from 
Pune Itself, at least hundred had been sent 
I do not blame the Pnme Minister because 
the Post and Telegraph Department under 
thiS Government IS functiOning In such a 
fashIon that postcard do not reach the PTlme 
MinIster 

SIT, I do not want to make a partisan 
speech I want to say somethIng which af 
fects the Bill What we are dealing with IS a 
very powerful media It IS capable of Im-
mense good It IS capable of ternble harm In 
the Joshi Committee Report, Ntkhal Chakra-
vorty's VISIon for IndIan teleVISIOn, you see 
the SOCiological aspect What has happened? 
TV has affected the art of conversatIon It 
has affected the habit of readmg It has 
affected SOCial Intercourse Somebody in-
vites me for dInner thlnk'ng that there Will be 
some diSCUSSion about literature, poetry and 
soon Igothere What do I find? People say, 
let us watch TV Then, the dinner IS ready 
Somebody says, 'bring the dinner here' So, 
SOCial Intercourse IS lost 

What harms TV can do? The Influence 
of TV IS like dropping of water on a stone, 
drops of water failing on a stone, persIs-
tently, apparently Imperceptible but In the 
end very effectIve and endurrng That IS the 
Influence 

SIr, only one thing IS suffiCient There IS 
one report, which says 

"By the tJme, the average American 
student graduates from High School, 
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he has spent 15,000 hours watchmg 
televIsion compared with a mere 1 a 000 
hours ,r ''"Ie cla~sroom Only sleeOlng 
time suroasses televISion as a toptlme 
conSu"ler ~ 

Th,s IS the Impact of TV This IS the 
sociological aspect of TV Therefore, Sir, we 
must be very cautious In any expenment we 
do with Doordarshan That IS the pOint I am 
canvassing Wrat happens to politics? BBC 
IS supposed to be Independent Whi?t has 
happened? Recently there was a Seminar 
on 'Future of 8roadrastmg' The best speech 
was made by Mrs Shirley Williams, who was 
a Mmlste" ,n Labour Government She has 
said, 'TV has tnvlallsed politiCS TV has ppr-
sonaltsed politics, TV has aitected the pubLc 
life Trrvlal sed OOllilCS personahsed poll 
tICS, confrontationist p::>litlcs If the purpose 
or role 01 electronic media IS to Inform, to 
er .. ertam and to educate, see what has 
happened to SBC s political programmes If 
there IS a serIOus diSCUSSion, nobody sees It 
Tney want some fighting So, political edu-
cation has been reduced to political enter-
tall"lment That IS the danger Then, Sir, she 
has mentioned, she went to a Labour Party 
meeting, conducted In a big hall accommo-
dating about 800 people T hey waited tor 
halt an hour Nobody came Then, the senror 
leader said, I come to tl-; s very hall In the last 
eleciion In 195" It was overcrowd"'9 Ar-
rangementof loudsoeaKers had been made' 
In 1984 elections, onl~ fOur ladles were tnere 
Thf'y were told, 'you are a very loyal sup-
porter of Labour Party At least you have 
come We must thank you' They said, 'wl-tat 
Labour Party? We were told that there IS 

gOing to be a plaYing card, bridge fame and 
therefore, we have come So, public meet-
Ing, as a weapon of oolltlcal education, has 
been destroyed by TV ThiS IS the danger of 
Tv ThiS IS the danger Inherent In the media 
Therefore, we haveto watch My leftlstfrrends 
may POint out that If multinationals come 
what Will happen? 

In the Non-Aligned Conference, about 
informatIon, thiS IS what was said 

"The western media are too power-

ful-they penetrate too WIdely and 
effectIvely They represent an ahen 
Viewpoint, which they Impress on na-
tions trying to bUild an Independent, 
modern Identity And they lack the at-
tnbutes-of acx:uracy and obJectiVity, 
for example-on whICh they have 
based theIr ctalms to pre-emInence." 

There IS an InformatIOn InvaSion I do 
not k'1oW what Will happen A few years back 
there was a programme on Amerrcan TV I 
am making a POint what these multi-natIon-
als, who are all for profIt and nothing else, 
can do The programme was Shakespeare's 
Julius Caesar which was to be staged And 
1ne best actors and actresses were hired by 
a sponsor on one condItion that hiS products 
should oe advertised That company was a 
company dealing In funerals undertakers. 
And you know the famous scene In Julius 
Caesar Antony has come and says. "I have 
come to bury Casesar, not to praIse him" 
Stop T nls programme IS sponsored by John 
Dlcken~ n Undertaken Company 

All your sense of aesthetiCS, all your feel 
for poetry, all your concern for lIterature Will 
go away I hope In Upendra's regime It may 
not happen tl-rat we Will have Kahdasa s 
famous Shakuntala The scene comes where 
Du~hayanta c;ays "How beaLltlful you look In 
thiS dress. Shakuntala" Stop ThiS pro-
gramme IS sponsored by V,mal Dresses. 
ThiS IS what IS gOing to happen Therefore, 
there IS a danger that thiS powerful media 
can be very qUickly and effectively misused 
and abused by private companies, multi-
nationals and so on Therefore, we must 
guard against ,II-affects of Doordarshan which 
have been mf'ntloned Leave aSide foreign-
ers, there IS ot.r own Nlkhll Chakravorty's 
report or Joshi Committee's report 

There IS already a large numberof young 
men with new aspirations In rural areas 
When they watch on TV It IS gOing to have a 
certain effect on them It IS e potentially 
powerful media, potentially explOSive me-
dIa Therefore, all caution was necessary In 
bringing thiS Bill so that there Will be Inbullt 
safeguards against these dangers of what 
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might happen to Doordarshan with the influ-
ence of outsiders or even private enterprises 
within the country. Therefore, it was very 
necessary that Parliament should have cer-
tain amount of control. Even the political 
executive must have certain amount of 
control. 

Today the situation of BBC is that in the 
month of July, 100 British MPs have given a 
notice for a motion in the next session for 
controlling BBC because they have realised 
what kind of autonomy BBC has and what iIl-
effects it has on the British population. It has 
affected the quality of public life. 

Now if the object ot TV or Radio is to 
entertain, inform and to educate. is that the 
kind of education we want? That is the prob-
lem. Therefore, I said at the outset that the 
text must be read in the context of certain 
basic issues. And these are the basic issues. 

DR. BIPLAB DASGUPTA (Calcutta 
South): Are you asking for control? 

SHRI V.N. GADGIL: I am asking for 
Parliamentary control. 

After a complaint is made, certain pro-
cedure will follow. It will go again to the Board 
of Governors. After that, nothing. What hap-
pens we do not knC9w. Parliament does not 
sit in January, June and October. For an-
other three months, it is partly in session. 
Supposing, something happens In Decem-
ber. I make a complaint. The enquiry may go 
on. And the Parliament session may not be 
very soon. By the time it comes before Par-
liament it will be totally irrelevant. 

Therefore, it is necessary to make it 
obligatory on Doordarshan that any such 
decision must be annou nced by Doordarshan 
and radio whatever the findings are. Sir, 
there is a particul~r clause which, to my 
mind. is obnoxious and which makes a 
mockery of autonomy. Clause 22 (2) says, 
apart from directions, 

.. Where the Corporation makes a 
broadcast in pursuance of the direc-
tion issued under sub-section (1, the 
fact th at such broadcast has been made 
in pursuance of direction may also be 
announced along with such broadcast." 

Sofar it is very good. But, the next words 
are important. .. If the Corporation so de-
sires." If the Corporation does not desire, we 
will never know what kind of direction was 
given by the Government and this is sup-
posed to be a concept of autonomy. 

Then. Sir, amendment has been given 
just now. The said amendment is: 

2 (A) " The term of office of an elected 
Member shall be two years." 

In thecaseofothers. it is six years; in the 
case of elected Members it is 2 years. Is this 
consistent with over-seeing by Parliament, 
that elected represented get only two years, 
where as the other gets six years. 

Then a point has already been made 
abou~ the assets. I need not repeat it and 
where they should be, in whom they should 
vest. That also is a provision inconsistent 
with the concept of autonomy if it is a genuine 
autonomy. 

The last point I want to make is about 
Parliament. All these prOVisions make it clear 
that Parliament will not have sufficient super-
vision from the point of peoples' right over 
the media. (Interruptions) 

[ Translation] 

SHRI KESHARI LAL (Ghatampur): Mr. 
Deputy Speaker, Sir, I have a point of order. 
Sir, we have just now received amendments 
to the Prasar Sharati Bill, which are all in 
English. We want that these should be sup-
plied us in Hindi also. (Interruptions) 

[EnglishJ 

MA. DEPUTY SPEAKER: This is very 
improper for the Member to do so. 
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( Interruptions) 

SHRI V N GADGIL Sir, I am making 
the final pOint This proposed Corporation 
must not be treated like any other public 
undertakmg This has a special place In the 
polity, In the social life of thiS country. and. 
therefore, Parliamentary exercise of control 
or supervIsion or whatever word you want to 
use, must be If not a dally affair, It must be a 
frequent affair DIscussing Annual Report 
once In a year Will not suffice because It IS 
said. A people which holds ItS freely elected 
representatives In contempt has taken the 
first steptowards rejecting free Institutions I 
Will paraphrase and say It IS one thing to look 
at lok Sabha with a cool, comprehending 
and sometimes cynical eye It IS qUite an-
other to behttle lok Sabha ThiS Bill IS seek-
Ing to behttle Lok Sabha and vest powers In 
some people, chosen by the Government 
and what happens to such people, we all 
know Therefore, Parhament IS and must 
remain the centre of political gratlty of the 
nation and thiS Bill lacks that provIsion 
Tneretore, I am opposing It 

:~HRI P NARSA REDDy" (Adllabad) 
Mr Deputy Speaker, Sir, much of the POints 
that I wanted to raise have been covered by 
the hon Members I wish to Invrte the atten-
tion of thiS hon House to the fact that most 
of the hon Members of the OppoSition have 
been very keen to see that Akashwanl and 
Doordarshan would not be under the Gov-
ernment's control The reason IS they think 
that the present Opposition Party, while In 

power, had tried to mIsuse It I would like to 
ask the hon Mlnrster for Information and 
Broadcasting that In what manner he has 
conferred autonomy on thiS media through 
the Bill which he has brought before the 
Parliament Sir, I would like to Invite your 
attention to two baSIC facts One baSIC tact IS 
that the appointment of the Chairman and 
the Governors of Prasar Bharatl Will be by 
nomination by a Commrttee that IS to be 
apPOinted In our Parliamentary democracy, 
we know how the President makes nomma-
tlons Yesterday my fnend Mr Oeshmukh 
had elaborated thiS POint that the nomina-
tion, which has been anvlsaged In clause 4. 

cannot be Independent The Government 
cannot say that It IS conferring autonomy and 
that It has no cor.cern whatsoever, with the 
members when the nominations are made, 
because rt IS only the PreSident who will 
nominate as per the recommendations of a 
commrttee In which two members are those 
who have allegiance to the Government 
The second ba'3lc fact IS that another most 
Important body proposed In the Bill IS the 
Council. which has been said to be all pow-
erful to oversee what all the media does If 
Clause 13 IS looked Into, It IS said that the 
PreSident shall nominate the members In 
consultation With the Chairman, and that 
Chairman Will be a person who would be 
nominated by him As our colleague and 
senior Member, Shn Gadgll has said. what 
are the powers of thiS CounCil? ThiS CounCil 
has no teeth at all 

Clause 14 says that the persons who 
feel that they have certain gnevances against 
a certain programme Will submit their gnev-
ance to a Council, which has practically no 
powers at all to deal With theil', except that It 
would be conSidered and the Chairman would 
respond ana give reply to ,hose who have 
submitted the grievances So, here It would 
be seen tnat the Governors also Will not be 
able to help the media So, the Government 
Will be actually controlling not only the body 
consisting of the Chairman and the Gover-
nors but also the members of the Council, In 

order to see that the media IS misused I 
would respectfully submit that these two 
baSIC facts would shows that the Govern-
ment Will still have a stranglehold on the 
formation of the Important bodies The 
CounCil. which IS said to be a bod) which IS 
gOing to oversee the programmes. IS practl 
cally Without any powers and. therefore, It 
would be a misnomer for the Government to 
say that It IS conferring autonomy It IS only 
trying to seek an alibi by creating a body 
which would always try to see that the Gov-
ernment program mes are always put on T V 
and RadiO Congress at least had the cour-
age to say that they were running the T V 
and the RadiO But here IS a Government 
which Will only try to seek an altbl and try to 
have their praIse on the TV and the RadIO 
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and say that it is an autonomous body which 
is saying about our programmes and we 
have g01 no hand in it. It is only a ploy this 
Government to see that they would not only 
get their programmes in this powerful media 
but they will also use it for any purpose 
whatever they like_ Yesterday, Mr. Yadav 
was very rightly pointing out that it does not 
show the basic tenets of the Preamble of our 
Constitution, that is, secular, socialist and 
democratic nation_ An atmosphere hasto be 
created by this powerful media_ Those as-
pects have not been brought under Clause 
12_ Those are very important facets which 
they will have to consider_ Apart from this, if 
there is misbehaviors on the part of the 
Chairman orthe Governor, the President will 
further refer it to the Supreme Court, and on 
the advice of the Supreme Court, he will take 
action_ At least I would suggest that it would 
be the duty of the Parliament, a Parliament 
which has 2!3rd majority can sit in judgement 
over the action of the Chairman who would 
misuse the power rather than we say that it 
is only the judge who could look into this 
matter. 

Sir, about the financial matters, I nave 
two suggestions to make_ One is that under 
Clause 2 of the Bill it is said that the Govern-
ment wifl provide equity or loans and give 
some licence fee_ That is not sufficient I 
want to add two paragraphs here_ I would 
suggest that whatever excise duty the Gov-
ernment gets from the TV and Radio pro-
grammes, it should be given to the Prasar 
Bharati, if at all it is to be autonomous_ It must 
be made self-sufficient and it should have 
sufficient money to run the organisation rather 
than look forthe doles from the Government 

I would lastly submit that the Govern-
ment only intends, feels and hopes that it 
should be genuinely autonomous. My sub-
mission is that this Government had always, 
during the last 8 months. tried to utilise the 
media for their own benefits_ One concrete 
example I would like to give in this connec-
tion. The film afthe National Front Chairman, 
Shri N.T_ Rama Rao, was screened on TV, 

out of turn without sub-titles_ This only shows 
how they are partial. Another example is that 
there was a musical performance here to 
collect funds to the tune of one crore of 
rupees for the welfare of the cyclone hit 
people in Andhra Pradesh recently. There 
the TV people covered the programme but 
they had shown only the President of India 
but did not show. the picture of Andhra Chief 
Minister who was also with the President of 
India in the same programme. Sir. yesterday 
Shri Kusuma Krishnamurthy, the hon_ 
Member of Parliament, belonging to the 
Scheduled Caste prosided over a function in 
which Shri P_ Upendra, Minister of Parlia-
mentary Affairs was present The hon_ Min-
ister's picture was shown in the TV but the 
picture of Shri Kusuma Krishnamurthy was 
not shown in the TV. Sir, it clearly shown their 
partiality and they always claim that they are 
for the weaker sections_ Therefore, the hope 
of genuine autonomy which this Govern-
ment is contemplating in the Object and 
Reasons car,not be fulfilled Without a deter-
mined effort of the Government. The Gov-
ernment must come forward with a deter-
mined effort towards that end. In the last 
eight months they have not been able to 
control the TV and had never shown the 
determination of impartiality. Thank you_ 

l Trans/ationl 

SHRl QASAI CHOWpHARY (Rosera): 
Mr. Deputy, Speaker. Sir, in regard to the 
Prasar Bharati Bill I would like to submit that 
the Government has not only done a com-
mendable job in introducing this Bill in the 
House but also fulfilled the promises made 
by the National Frc:..nt in its election mani-
festo_ Even earlier autonomy of media has 
been frequently discussed_ 

17.00 hrs. 

and at an earlier occasion before the begin-
ning of this session when the Minister of 
Information and Broadcasting Shri P. Upen-
drs introduced this Bill, it had invited a lot of 
criticism_ In view of this, our Government 
decided to hold meetings and have a country 
wide discussion and invite suggestions from 
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the general public before a Bill to that effect 
is passed. Therefore, in regard to the so 
called possible misuses, I do not want 10 
level charges against anybody. However. I 
would like to remind you that at the time 
when general elections of lok Sabha were 
being held in the country, one TV set was 
placed in every district head-q uarteron which 
the speech of the then Prime Minister was 
telecast day and night and that speech was 
nothing more than a request to the public to 
cast vote in favour of the Congress Party. 
Radio and television have been constantly 
misused in this country, so it has caused 
anxiety in the minds of the people. Keeping 
this fact in view the National Front govern-
ment has come out with this Prasar Bharati 
Bill in the house to give autonomy to Aka-
shvani and Doordarshan. 

It has been the major lapse of radio and 
television that no programme is telecast or 
broadcast for the upliftment and develop-
ment of the 80 percent of our people living in 
the rural areas. That is why the people of 
rural areas, no maner how much talented 
they are, have been neglected. So the tal-
ented persons, brilliant students and similar 
other persons should be given opportunities 
to show their capability on the electronic 
media. 

The Parliament is still in session. People 
of our country are very eager to listen and 
watch Parliament News. At places where 
news-perer are not available, they listen and 
watch verious programmes and Parliament 
News on radio and television. The time allo-
cated for Parliament News is merely ten 
minutes. I would, therefore, like to make a 
submission that as soon as the time of Hindi 
News bulletin is over, Parliament News 
should start and the time allocated for it 
should be at least half an hour. 

I would also like to submit that clause 1 4 
of the Bill provides for the establishment of a 
Broadcasting council. A number of hon. 
Members have referred to it. Now, I would 
like to make a submission to the hon. Minis-
ter and the Government that this Bill seeks to 
make a provision that the Broadcasting 

council shall receive and consider all the 
complaints in regard to the radio and Door-
darshan. In regard to the corrupt practices in 
Doordarshan I would like to draw the atten-
tion of the han. Minister to the tact that the 
serials being telecast on Doordarshan these 
days ... 

MR. DEPUTY SPEAKER: Don't do like 
that. We are already very short of time. 

SHRI DASAI CHOWDHARY: Whenever 
I speak you, interrupt me and don't let me 
speak. I am speaking only within the time 
allocated to my party. 

MR. DEPUTY SPEAKER: I won't let 
you speak even In this manner. Whenever 
you make good points, I permit you. 

[English] 

Please don't discuss like that. Come to 
the Bill. 

f Translation] 

SHRI DASAI CHOWDHARY: I would 
like to bring it to your notice that now-a-days 
T.V. serials are being approved for an amount 
of five lakh rupees. For this purpose there 
should be a committee comprising the 
Members of the House to keep a strict watch 
on the corrupt practices prevalent in radio 
and Doordarshan. 

Lastly, I would like to submit that even in 
provisions made under clause 18 of the Bill 
in respect of the funds and receipts and 
expenditure of the corporation are quite 
unambiguous. It has not been clarified therein 
as to v/ho will keep the account of expendi-
ture and who will be responsible for the 
Irregularities, if any, committed in this re-
gard. All these things should be clearly pro-
vided in the Bill. 

Mr. Deputy Speaker, Sir, in the end, 
keeping your wish in mind I would like to 
submit to the Member of opposition that for 
all these years they have exploited the people 
of this country through the media of radio 
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and Doordarshan and have thus treated 
them with inJustice. But now they should 
support the Bill so as to be absolved of their 
SinS they have committed by way of such 
excesses. With these words I support the 
Bill. 

AN HON. MEMBER' I would urge the 
hon. Minister that before he speaks, he may 
kindly provide a Hindi copy of the Bill. 

MR. DEPUTY SPEAtr'=R: Has the Hindi 
versIOn at the Bill been provided? 

SHRI HARI KEWAL PRASAD (Salem-
pur). We have received the English Version 
of It and not the Hindi Version 

MR DEPUTY SPEAKER What are you 
talking about? You are referrrng to the 
Amendment or the Bill? 

AN HON. MEMBER To the Amend-
ment 

MANY HON MEMBERS First the 
copies of Hindi Version should be made 
aVailable to us and only then the hon. MiniS-
ter should speak. (Interruptions) 

SHRI VASANTSATHE (Wardha): I have 
a point of order It IS absolutely correct that 
from the very beginning we have been as-
Sisting and cooperating With the Govern-
ment. I am glad to see that most of the 
amendments moved by our party members 
and Members from the other Side have been 
accepted Therefore. we want that If some 
other amendments alongwlth these amend-
ments are accepted. then th,s 8111 can be 
passed unanimously but there are as many 
as 64 amendments 

1'~RI P UPENDRA: Which are those. :<re they consequential amendments or other 
than those? 

SHRI VASANT SATHE: To some ex-
tent they are new. If you yourself want that 
the Members of your party may nerther get 

the Hindi copies nor read nor understand it. 
then I ha'le no obJection. You may ask the 
Members of your party. On our side. maJority 
of the Members know and understand Eng-
lish. Of course, they do not understand Hindi 
However. I agree that Hindi copies should be 
made available.... (Interruptions) As a 
rule. Hindi copes should be prOVided I fuUy 
agree that priority should have been given to 
the availability of Hindi copies. 

( Interruptions) 

[Eng/rsh] 

SHRI P UPENDRA Sir, I apollglse to 
the han Members for the delay In supplying 
Hindi caples As the Members know, nego-
tiations have been gOing on continuously till 
the last minute and we have arrived at a 
consensus Hindi translation has been done, 
but the copies are being made Most of them 
are consequential amendments The change 
of name Itself comes In 30 or 32 amend-
ments Therefore, I do not think these are 
new amendments 

[ Translation] 

SHRI KAPIL DEV SHASTRI (Sonlpat) 
Mr Deputy Speaker. Sir great Injustice has 
been done to us I exerCise restraint In speech 
It IS deliberate that we are deprrved of the 
opportunity to speak. In regard to the Hindi 
caples, I would like to submit that not a Single 
HindI paper IS kept In the library Not a Single 
copy of all those documents, which are laid 
on the table of the House, IS kept In the 
library To find them we have to face a lot of 
Inconvonlece on that account Same IS the 
SItuation In respect of thE< papers which are 
distributed here We are not gOing to bear 
thiS injustice any more 

MR DEPUTY SPE= AKER I would like to 
Inform all the hon Members of the House 
that Hindi al"'d English caples of all the pa-
pers, documents or books laid on the table of 
the House are also kept In the library. H at all 
any book has not been prOVIded In the library 
It Will be provided there. Both Hindi and 
English caples of the Prasar Bharatl BIU have 
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been provided here. However. it may be 
possible that H indi Translation of the amend-
ments and other suggestions is not ready. 
Separate copy of each is prepared. I am 
confident that by the time the hon. Minister 
delivers his speech, Hindi copies of amend-
ments etc. will be supplied to the Members. 
If they are not available even by that time, I 
will look into it as to why it happened. 

( Interruptions) 

[English] 

SOME HON. MEMBER: What about 
regional languages? 

SHRI NIRMAL KANTI CHATTERJEE 
(Dum Dum): It is true tha11here are Members 
who do not understand English but under-
stand Hindi only. Diglot is there to take care 
of this. But is also true that there are Mem-
bers who do not understand ei1her Hindi or 
English. I, therefore, request that Parliament 
should look into this kind of problem and will 
see that such complaints do not arise in 
future and translation of documents and 
papers in all the regional languages should 
be made available to the Members. 

[ Translation] 

·SHRI R. JEEVARATHINAM (Ar-
akkonam): In the Lok Sabha Library, there 
are no important Tamil magazines and Jour-
nals available. The Tamil Newspapers pub-
lished from Tamil Nadu are not available 
daily. Regarding Budget papers, we are not 
able to understand anything. There should 
be some arrangement for bringing out the 
Budget papers in Tamil language also. 
Moreover, when we speak in Parliament, in 
Tamil, there should be a full-fledged Inter-
preter to interpret our speeches simultane-
ously in English and Hindi. At the sametime, 
when English speech is going on in the 
House, it should be interpreted in Tamil also, 
simultaneously. 

"'SHRI A. CHARLES (Trivandrum): Mr. 
Deputy Speaker, Sir, we had demanded in 
this House that a rule should be made for 
translating all the proceedings into Regional 
Langues. Now that the question about Re-
gional Languages has been raised. I de-
mand that arrangements may be made for 
translating the proceedings of the House as 
well as the papers, documents etc. into 
Malayalam also. 

[English] 

MR. DEPUTY SPEAKER: The Mem-
bers in the House are rest assured that 
whatever is required to be done according to 
the Constitution will be done. 

SHRI P. UPENDRA: Mr. Deputy 
Speaker, Sir, at the outset, I would like to 
thank all the hon. Members who participated 
in this debate and offered their valuable 
suggestions. I particularly thank my illustri-
ous predecessprs, Mr. LK. Advani, Mr. 
Vasant Sathe, Mr. Krishna Kumar, Mr. Gadgil 
and other friends who with their wide expe-
rience offered valuable suggestions on the 
Bill. 

During the last two or three days, we 
have had extensive discussion among the 
Parties to arrive at a consensus on this 
historic Bill. It is such a Bill which requires 
maximum amount of consensus and under-
standing among the Parties. This is not a Bill 
whose concept will remain only for today. It 
is for ever, for the future so that every Party 
should be committed to the concept of au-
tonomy. 

MR. DEPUTY SPEAKER: Lest you are 
disturbed, if I do not suggest this. There is 
half-an-hour discussion today at 5.30 p.m. I 
propose to postpone it to tomorrow so that 
we can continue this discussion. 

SHRI P. UPENDRA: Though the Gov-
ernment proposed the Bill in December, 

"'Translation of the Speech Originally delivered in Tamil. 
.... Translation of the speech originally delvered in Malayalam. 
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1989 and brought some amendments in the 
Budget Session and again introduced some 
more amendments in this Session, we did 
not want to stand on prestige or be particular 
that all the Government's proposals should 
be accepted. We tried our best to arrive at a 
consensus and I am happy I am able to 
convince even Shri Vasant Sathe who started 
his speech with an observation that he 
prposed the Bill and that is really a happy 
augury. 

PROF. P.J. KURIEN (Mavelikara): He 
opposed the BilL 

SHRI P. UPENDRA: It is a happy au-
gury for the concept of autonomy and for the 
Prasar Bharati. You know the role of the 
media in our nation's life and I need not 
elaborate on that. We started with just six 
radio staticns at the time of independence 
and today there are more than 100 radio 
stations in the country and the number is 
going tc become 200 very shortly and though 
the Doordarshan started ·.!ery late, today we 
have about 540 transmitters at various 
centres and some more are going to be 
opened in the 8ft> Plan and a large number of 
studios and other production generating 
facilities are being created. There are a large 
number of demands every day from all parts 
of the country, form Members of Parliament, 
and others for opening more and more radio 
stations and relay centres in their respective 
areas. Today the radio covers 97% of the 
popUlation and the Doordarshan about 80% 
and this is a remarkable progress for any 
media. 

SHRI P. CH IDAMBARAM: That includes 
the progress made during the Congress 
regime. 

SHRI P. UPENDRA: I am not denying 
that. We should not be satisfied with the 
expansion of this media. The credibility of 
the media is the lite for any organisation and 
we have to see that this credibility is main-
tained and it is only in this context of the 

demand for restoring the credibility of the 
media ... 

SHRI INDER JIT: Not maintained, cre-
ated. 

SHRI P. UPENDRA: O. K. Created and 
maintained. I accept the amendment. It is in 
the interest of this important Body that this 
demand for autonomous corporation has 
come. 

A number of committees had gone into 
this, as Shri l.K. Advani has rightly pointed 
out. Shri l.K. Advani had introduced this Bill 
inthe same name during the last Janata rule. 
It could have been passed at that time. In the 
manifestoofthe National Front, we made the 
pledge that as soon as we come to power, 
one of the first acts of this Government would 
be to free the media from the controi of t~e 
Government and I am very happy that I have 
got the good fortune of fulfilling that pledge 
through piloting the Bill in this session. 

There has been extensive discussion 
on this Bill throughout the country. I am really 
flattered by that. Hundreds of seminars were 
organised allcverthecountry. A large number 
of people participated in them, intellectuals, 
people with legal acumen, media men ard 
also other people have participated in these 
discussions and I have received thousands 
of letters with valuable suggestiol'ls. These 
have been processed and have been incor-
porated as for as possible through amend-
ments in the Bill. 

Therefore, I do not think there is any 
need for referring this Bill to a Select Com-
mittee. I do not agree with my han. friend Mr. 
Inder jit that the Bill should be referred to 
select committee. That will only delay the 
matter. I would request him to withdraw his 
request. If he has tabled an amendment, that 
should be withdrawn also. 

Sir, now there is a consensus on most of the 
amendments. The Congress Party also has 
agreed to a number of things. We have 
agreed to a number of things. The other 
parties, the Left Parties, the BJP also have 
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given notices of so many amendments and 
most of them have been incorporated in the 
amendments circulated today. 

The main principles of this Bill are to 
create a organisation well equipped in terms 
of material and human resources and also 
equip it in such a manner as it can function 
independently and free from any pressure. It 
should also function in an environment which 
encourages prof essionalism and objectivity. 
As. Mr. Chitta Basu has rightly pointed out, 
the autonomy has to be exercised with re-
sponsibility. This Corporation has to be 
accountable to the parliament and to the 
people of India. What we are envisaging is 
only freeing it from the control of the Govern-
ment. That does not mean that will be free 
from any accountability. Therefore, we have 
taken care to see that his Prasar Sharati will 
be accountable to the Parliament of India. 
and to the people ot India ... (Interruptions) I 
would like to emphasise here one more point 
that this Sill is not a copy of any system any 
were in the world-whether it is the BBC or 
the Australian Service or the systems in the 
United States and all that. We have evolved 
a model of our own suited to the Indian 
conditions. Really, it should be like that and 
that has been attempted. 

I would like to come, one by one, to the 
points raised by the hon. Members here. 
First, it is regarding the Board of Governors, 
as it was originaiiy provided. Now there was 
a suggestion that this term of Governor is not 
appropriate and it should be changed be-
cause there is a constitutional functionary of 
Governor in the States; there is the Governor 
of the Reserve Bank. Therefore, they said 
that this term 'Governor' should be changed. 
We have agreed to that. The amendment 
now says that it should be called the Prasar 
Sharati Board and the Members are to be 
called Members of the Prasar Sharati Board 
and the Executive Governor will be called 
the Executive Member of the Prasar Sharati 
Board. 

SHRI VASANT SATHE: Very good. 
( Interruptions) 

SHRI P. UPENDRA: The Soard will 
consist of different types of Members. There 
will be the fUll-time Members ... three of them, 
including the Executive Member. There is a 
Member in-charge of Finance, a Member in-
charge of Personnel. So, these three will be 
the full time Members and once they are 
selected and join the Corporation, they will 
form part of the Corporation; they will be-
come employees of the Corporation. That 
also, we have provided for. 

Then, another amendment says that 
the Director-General of Doordarshan and 
the Director-General of All-India Radio should 
also be the ex-officio Members of the Prasar 
Bharati Board. That is a justifiable sugges-
tion because those who run the organisation 
should also take part in the policy-making 
matters also. Therefore, we have agreed to 
that suggestion. This was there earlier also. 
But at that time our thinking was to have a 
two-tier system there-a completely policy 
making body, a Board and a Managing Body. 
We did not want to mix it. But now 1 see the 
reason that those who run this organisation, 
gain experience in this organisation should 
also be the part of the management. There-
fore, we have incorporated the suggestion 
that the two Directors-General-Doordarshan 
and All-India Radio-should also be Mem-
bers. An epoch-making beginning we are 
making in this regard. We have introduced in 
the Parliament a Bill for the workers partici-
pation in the management. That Bill is yet to 
be passed by the Parliament. But we are 
committed to the concept. I compliance with 
that and the suggestions received from the 
hon. Members particularly from the Left 
Parties and supported by others, we have 
given an amendment providing tor two work-
ers 'representatives to be elected to the 
Board. There are two distinct categories of 
employees there those who belong to engi-
neering cadre and those to non-engineering 
cadre. We thought that there will be equi-
table distribution of the two posts between 
the two categories of employees-one will be 
from the engineering staff and another will 
be non-engineering and other staff. With 
this, the number of the Members on the 
Soard w\\\ go up to iifteen instead of eleven. 
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Out of these 15, there will be seven part time 
people including the Chairman and six part 
time Members. We had originally provided in 
the Bill that the Chairman will also be a full 
time Chairman. That was the original pro-
posal. But now. afterre--thinking, we thought 
that between the full time Chairman and full 
time Members, there may be clash of inter-
est and work might suffer. Moreover, the 
eminent publicman who we thought should 
head the Corporation as Chairman may not 
be able to devote full time in sitting there 
everyday as Chairman. Now the amend-
ment says that the Chairman will be a part 
time Chairman. Also there are six part time 
Members. One third of them will retire two 
years. Two of them will retire after two years 
and another two after four years and like 
that. New people will come in their place. 
The idea of putting these six part-time 
Members is to enlist the services of eminent 
people from different walks of life particularly 
relating to those subjects dealt with by the 
media like education, agriculture and rural 
development, women and child welfare, films, 
fine arts etc, etc. Whatever subjects are 
being dealt with by the media, I think, at least 
one Member should represent that particular 
faculty. That is why, we provided for six 
Members. One-third of them will retire every 
two years. There is no age limit for these 
people. We have put 62 years as the retire-
ment age to three fUll-time people. Hon. 
Members have differed on that point. The 
reason for providing this is that we can take 
people not only from the service but we can 
also take people from other fields. For ex-
ample, for executive Members for Member 
(Finance), or Member (Personnel), any of 
them can be from any private sector or he 
can be a publicman and experienced in that 
particular field. We thought the higher age 
limit will give us a scope to attract better 
people. Otherwise, if you restrict it to 58 
years, probably the tendency will be 10 take 
somebody from the service or one of the 
organised services. That is not our intention. 
Therefore, I would request the Members to 
consider this also, to keep it that way so that 
we can have a wide choice to select these 

three people also from various fields. 

SHRI VASANT SATHE: I would say we 
will agree provided you give the same facility 
to the employees. All employees must be on 
par. Do not discriminate. When DG and all 
other employees will retire at 58 ... (Interrup-
tions) 

SHRI P. UPENDRA: We aretaking these 
three people for a fixed period of six years. 
They will not be permanent employees. Once 
they cease to be the Members, they will go 
away. We cannot equate them with employ-
ees of the Corporation. There must be some 
difference between the people who are-
recruited from outside and those who go 
away after their six yearterm. Therefore, I do 
not think, there is anything wrong in provid-
ing that. 

SHRI SOMNATH CHATTERJEE: Oth-
erwise you will not get good people. 

SHRIP.UPENDRA:Evennow,~you 

are to take a man who will retire at the age of 
58, you will have to take him at the age of 56. 
We have to consider that. Therefore, I ap-
peal to the han. Members not to insist on any 
change in this thing. 

As regards the removal of the Members 
of the Board, we have made it very difficult. 
The Members of the Board cannot be re-
moved by anybody, including the Govern-
ment. 1n case of misbehaviors or misde-
meanour, a report was to be sent to the 
Supreme Court and only on the advice of the 
Chief Justice of the Supreme Cou1, a 
Member or the Chairman can be removed. 
We have made it so difficult, so that an 
executive cannot interfere in this matter. 

There are many charges and many 
suggestions also that it should be insulated 
from the control of the Govt. for ever. There 
is no reason for this apprehension because 
all precautions have been taken to see that 
the Prasar Bharati is fully insulated from any 
day-to-day interference from the Govern-
ment, except that it is under the control of the 
Parliament. Beyond that we have not pro-



769 Prasar Bharatl B,II BHADRA 7,1912 (SAKA) Prasar Bharat, Bill 770 

vlded for anything for any day-to-day control 
of the Government 

Clause 12 which gives the Charter of 
the Prasar Bharatl mentions all the obJec-
tives of the Corporatlor It will have to func-
t[on In thl" national Interest. Its programmes 
will have to be relevant socially, economi-
cally and In the national Interest Therefore 
there Ie; '10 apprehension One of the hon 
Member has suggested, particularly Mr 
Krishna Kumar mentioned that they may 
dilute the SOClo-economlC programmes and 
go commercial I Will come to that later to say 
how we are trying to restnct that also The 
objectives clearly specify on wl-tat subjects 
they have to deal and what programmes 
they nave to deal With I don t think there IS 

any SCOpfl for them to go beyond thesE' 
things 

('1J,.Jse 22 has received a lot of attentlor 
II") the diScussions and seminars Clause 22 
provides for directions to be Issued by the 
Government Ir exceptional circumstances 
In the Interest of the nation s unity. security 
and maintenance of public order This IS very 
essential because circumstances might anse 
when some restraint has to be shown by the 
corporation In the Interest of the nation s 
unity and security Therefore we have pro-
Vided for that That IS very rare Also every 
directive Issued under this clause has to be 
In wTltlng No oral directives can be given 
Copies of all those directives Will be placed 
before the Parliament-If It IS In sessIon 
Immediately and If It IS not In session on the 
first day of the next session Therefore that 
also IS kept In mmd against any arbitrary 
directives bemg Issued by the Government 

We have also Introduced one amend-
ment making It obligatory on the part of the 
Corporation to supply information as asked 
by the Government not for ItS own sake, but 
for passing on to the Parlrament because 
there may be questions tomorrow on the 
Prasar Bharatl's general functioning and 
there Will be dlscus!¥lns In thIs and the other 
House on the Annual Report to be submitted 
by the Prasar Bharatl Corporation There IS 
a Parliamentary Commrttee also which I Will 

referto later Forthat purpose some informa-
tion Will have to be supplied Therefore we 
made rt obligatory on the part of the Corpo-
ratIon to supply Information as asked for by 
the Government We have provided for that 
When a dIrectIon IS IssUed tothe CorporatIon 
to broadcast a particular programme. or not 
to broadcast either way, they are free to 
mention while broadcasting that thIs broad-
cast IS beIng made on the directIons of the 
Government of India They can say that If 
they want That chOice has been left to the 
Corporation 

A question has been raised on the two 
obligations put on the CorporatIon, one IS to 
follow the directIves given by the Govern 
me'" under Clause 22 and the other to 
suppl~ 11110rmation as prOVided under Clause 
22 (a) Suppose at any future date some 
recale trant Board refuses to heed these 
things and follow these directIons or refuses 
to supply InformatIon. the Parlrament of India 
cannot be helpless Therefore we have pro-
Vided for that, that In such case a report Will 
be placed before the two Houses of Parlia-
ment that we asked for thiS mformatlon or we 
have Issued these dIrectIons which have not 
been heeded thiS IS the SituatIon and we 
have lett the matterto the Parliament of India 
to deCide as to what further course of actIon 
they hava to take. including If necessary. the 
supersession of the Board by the PreSident 
on t~e recommendations of the Parliament 
We have also eliminated the role of the 
executive there Of course. the action Will 
have to be taken by the executive after all, 
afterthe Paritamentconslders and discusses 
the matt£>r Therefore, thiS IS another safe-
guard we have prOVided against any arbl 
trary supersession of the board by the ex-
ecutIve 

I had a very mterestlng dISCUSSion With 
Mr Vasant Sath£> and oti"ers Al')d we could 
not arrive at a consensus on thiS pOint He 
has also tabled an amendment WhiCh, I 
hope. he would Withdraw at the end That IS 
In relation to the assets of the Corporation 
HIS suggestion IS that the assets should 
remarn With the Government and should be 
given to the CorporatIon on lease Sir, you 
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are creating an autonomous organisation for 
performing an important public, duty. To-
morrow, if they feel that the chairs, they sit 
on, belong to the Government, and if every-
thing has to come from the Government, and 
if the maintenance also has to be done by the 
Government, I do not know what type of 
autonomy they will enjoy then. I do not think 
it will be appreciated by the people. You 
have to trust. The suggestion IS, you give 
them on one-rupee licence fee. Even then, 
you are handing over all the assets. When 
you are giving them one rupee, the assets 
will be under their physical control. It is not 
that you are keeping them with you. 

There is also a problem. Once you keep 
all the assets with you, you cannot transfer 
the thousands of engineering employees 
and the maintenance employees to the 
Corporation as their employees keeping the 
assets with you. How can it be? When the 
assets are with them, the employees cannot 
be elsewhere to maintain them. That is an 
incongruous situation. It will lead to an un-
necessary complication. We have to trust 
them. After all, you have to put so many 
safeguards. We are going to have a parlia-
mentary committee to oversee its function-
ing. We are putting the Doordarshan Direc-
tor-General there in the board of manage-
ment. We are having all sorts of remotest 
controls from the Parliament and all that. 
Why can't you trust them? Why do you 
imagine that the Prasar Bharati Board will 
sell away these assets? I do not think so. It 
has no basis for this apprehension. I think, 
we should give this Corporation the dignity 
which it requires. Do not take away the 
dignity of the Corporation and make it a 
lifeless thing there. I do not think this is done. 
(Interruptions) Whom are we giving? There 
is no precedent in this country that when a 
corporation has been created, the assets 
have been kept by the Government and the 
corporation created whether it is the Ma-
hanagar Telephone Nigam or the Steel 
Authority of India, whatever it is. In all cases, 
the assets have been transferred and we will 
not agree. This amendment is not proper. 

SHRI A.K. ROY (Dhanbad): Even in the 
public sector corporations, 99 percent of the 
ownership is held by the President and one 
percent by the Secretary. Even there, the 
assets belong to the Government. How does 
the question of assets belonging to some 
corporation come? 

SHRI P. UPENDRA: We have exactly 
followed the procedure as was adopted when 
we created the Mahanagar Telephone Ni-
gam and other public sector corporations. 
There is no reason to go beyond that. 

A reference was made to the BBC. In 
the BBC also, all the assets are owned by the 
BBC except those outside their country. 
( Interruptions) 

[ Translation] 

SHRIVASANTSATHE:Wouldyouhand 
over the entire country to the capitalists. 
( Interruptions) 

[English] 

SHRI P. UPENDRA: The external serv-
ices and external assets only are owned by 
the Government and not otherwise. More-
over, I have aonther appeal to Mr. Sathe 
also. We are making a beginning today. 
(Interruptions) This is not the end of the 
legislation. If the Parliament feels that cer-
tain restrictions have been placed or some-
thing has to be done and if you are to amend 
the Act, you can also do that. 

SHRI A.K. ROY: The President repre-
sents the whole Nation. That is why, in every 
public undertaking, there is one memoran-
dum of association, and one article of asso-
ciation. Two things are there. There it is said 
that 99 percent of the assets will belong to 
the President and one percent to the Secre-
tary. That means, whatever may be the 
Board, they can use it but they cannot sell it 
or destroy it or cannot manipulate on that. 
Therefore, what is yeur reaction en this 
point? .. (Interruptions) ... After all, he can~ 
not impose duty. That is one thing. I would 
like to say that the entire Bill as if they have 
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got from the BBC including the 12 Govern-
ment part. And you have said that you are 
independent on everything. Line by line is 
nothing but a ooPY of the BBC and you say 
that you are independent. There is no origi-
nal thinking in your Bill. But that is apart. 
What is your answer to this point of owner-
ship? I propose that the assets of this Corpo-
ration should belong to the President by 99 
percent and one percent should go to the 
Secretary. But the Broad will handle it and 
use it. 

SHRI P. UPENDRA: As regards the 
funds from the Government, we have al-
ready provided the system under Clause 9 
as to how the funds will be given to the 
Corporation. The Corporation will give an 
annual estimate of its expected income and 
expenditure and whatever be the deficit will 
be given by the Government minus the 
advertisements revenue they get. The money 
required by the Corporation will be voted by 
the Parliament. Some friends have suggested 
that there may be a tendency to earn more 
through commercial advertisements and that 
commercialisation has entered there. The 
temptation to earn more through advertise-
ments may be there. Therefore, we have 
placed an amendment today authorising the 
Government to prescribe the maximum 
percentage of advertisements in the total 
time used by the Corporation. So, that 
amendment is also there ... (/nteffuptions) 
... The provision, both in therms of money 
and time to be taken for advertisements, has 
been provided. Sir, there is one Parliamen-
tary Committee for which we have brought 
out an amendment. 

SHRI S. KRISHNA KUMAR (OuiJan): 
Sir, I would like to make a query about the 
ownership. while saying that the assets will 
be owned by the Corporation itself, what is 
the Minister's reaction to the question as to 
whether the Government will be owning the 
shares' or the Corporation will own, as in 
other public sector undertakings? (/nteffup-
tions) 

SEVERAL HON. MEMBERS: There are 
no shares. 

SHRI S. KRISHNA KUMAR; What is the 
safeguard then? 

MR. DEPUTY SPEAKER: I suggest that 
many Members have raised this point. This 
is a legal point involved. The Minister may 
discuss the legal aspect when the amend-
ments will be moved. The Minister can re-
spond to it at ~hat time. It is not necessary to 
respond now. 

SHRI P. UPENDRA: Sir, we have con-
sulted the legal authorities. There is no 
concept of equity participation in this Bill. 
There is nothing like that. 

MR. DEPUTY SPEAKER: Mr. Upen-
dra, I am giving scope at the time of moving 
the amendments. 

SHRI P. UPENDRA: O.K.. Sir. 

( Interruptions) 

[ Translation] 

SHRI VASANT SATHE: Mr. Deputy 
Speaker, Sir, I would like to say through you 
that a small point has been left out. I am 
requesting you, it is good that consensus on 
all the important and basic issues has been 
achieved, but an important fact is that the 
Government is transforming all the assists to 
the oorporation and it will also keep the 
commercial revenue with it. You should dis-
cuss this point with your party members. I 
don't want to bring party politics in this issue, 
but Government will be cheated as every-
thing will go into the hands of capitalists. No 
such thing is done in any public sector. You 
should first think what you are doing. This 
way it will amount to it will privatisation of the 
corporation. 

[English] 

SHRI DEPUTY SPEAKER: This can be 
raised at the time of moving the amend~ 
ments. 
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SHRI P. UPENDRA: I have brought one 
more important amendment. I have provided 
for a Parliamentary Committee in the name 
of the Committee of Parliament on the Broad-
casting Media to oversee the working of the 
Corporation with 15 Members from Lok 
Sabha and 7 Members from Rajya Sabha. 
That also is a very special committee in the 
sense that ordinarily if this is not provided the 
Corporation would have come under the 
purview of the Public Undertakings Commit-
tee or some other Committee as Parliament 
is also existing. But while providing a special 
committee to oversee the functioning we 
have given a special status to this Corpora-
tion and we have attached a lot of impor-
tance to this also. In the Broadcasting Coun-
cil, which is a conscience keeper of the 
Corporation, complaints will be received by 
the Broadcasting Council. If they violate the 
objectives of the Corporation or the com-
plaInt':' received from the individuals who are 
aggneved by any unfair treatment from the 
media the BroadcastIng Council will go into 
aH these complaints. g: .. e its findings and 
those findings will go to the Prasar Bharati 
Board. If at allthey do not accept it, they have 
to give in writing, record in writing that these 
are not being axeptecL Broadcasting Coun-
cil will submit an annual independent report 
to t!"le Parliament spe!hrig out what advice or 
what find:nG3 it has grve1 on a particular 
complaint and what If.as the action taken 
thereon by the Corporaten. 

SHRI INDER JIT What is the difficulty 
of providi1g that any stricture passed by the 
Broadcasting Cou ncil will have to be telecast 
or broadcast by the Prasar Bharati? 

SHRI P. UPENDRA: We have already 
moved an amendment to that effect saying 
that these findings will be broadcast or tele-
cast by the media. 

SHAI NIRMAL KANTI CHATIERJEE: 
Sir, who will provide for the rules of the 
functioning of this Joint Committee? If it is 
mentioned as it is then a Subordinate Legis-
lation would be required and not by the 

Speaker. There was some discussion about 
it as to whether or not the rules should be 
framed by the Speaker. 

SHRI P. UPENDRA: Lok Sabha will 
provide the rules. We have also provided 
Regional Broadcasting Council attached to 
the Regional Kendras so that the complaints 
relating to the regional kendras also will be 
dealt with them. About the composition at 
these Kendras we will provide for the rules; 
Whether the StatQ Government representa-
tives or the MLAs will be represented, we 
have not decided so far. We leave it to the 
Broadcasting Council to lay down its won 
rules. 

Many Members have mentioned about 
the role of the employees. I am very happy to 
say that we have very competent people to 
handle this media. We have got qualified 
people and given the opportunity they can do 
a good work. Many times we have seen 
whenever jobs are assigned to them they 
have done very excellently. In fact, we are 
also recognising their services. Recently we 
have created a new service; India Broad-
casting Programme service. That is also 
being notified very shortly. 

Before the Corporation Act will come 
into being, we are trying to sort out all out-
standing staff problems so that we can hand 
over the institution on a clean slate to the 
Corporation without any outstanding staff 
problems there. 

I halle also mentioned earlier that a 
remedial clause has been put. 

DR. ASIM BALA (Nabadwip): You as-
sure that the persons who are already work-
ing there should not be retrenched by the 
introduction of Prasar Bharati. 

SHRI P. UPENDRA: Rules are very 
clear. They cannot retrench anybody. Who-
ever want to come they will betaken. That is 
the rule we have spelt out in the Bill. 

MR. DEPUTY SPEAKER: It is there in 
the Bill. 
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SHRI P. UPENDRA: There was an 
amendment by Mr. Chidambaram earlier, 
which he has now agreed to replace it by 
another which we have given, i.e. giving the 
power to the Central Government to give 
licences to private individuals or organisa-
tions to start the Broadcasting services. Sir, 
I don't think in the present context of the 
country, whether it is desirable to go in for 
such licenses to private individuals. These 
are competitive channels, completive serv-
ices, completive organisations. Prospects 
may be good but who can afford today? The 
big industrialists, the multi-nationals can 
invest thousands of crores of rupees to start 
this thing and not the ordinary people or 
small organisations. Therefore, the protest 
he is making against the multi-nationals ar.d 
the big mdustriaiists will again come through 
this Amendment. TI-;e'efore, we doto accept 
that. 

Another reason is also there. In the 
Telegraph Act of 1885, there is already a 
provision. It the Government wants. they can 
given permission to any recognised organi·· 
sation. So, I am happy that he has withdrawn 
that Amendment also. 

SHRI P. CHIDAMBARAM: I have not 
withdrawn it. 

SHRI P. UPENDRA: Okay. He has 
agreed to replace it by another Amendment. 
Sir, as I meni"ioned earlier, this may not be 
the final shape of the Bill. This has come as 
a result of the consensus. It may not conform 
exactl\' to our thinking, i. e. what we originally 
thought. As I explained earlier, we wanted 
maximum consensus on important meas-
ures and some of our Clauses and some of 
our provisions are to be voted down. We are 
making a beginning and a good beginning. 
Probably, this Parliament may have to deal 
with this Act, may bemany times in future. 
We cannot foresee all contingencies. There-
fore, Parliament is supreme. We are provid-
ing a Parliamentary Committee. Whenever 
you find any difficulty in regard to any provi-
sion. the Parliament is free to amend it. 
Therefore, I will only appeal today, that we 
should pass this Bill unanimously without 

pressing for any amendment, without any 
Division, so that a message can go down to 
the country that we are all unanimous in this 
concept of Autonomy. 

Some hon. Members have mentioned 
about other matters also. I do no1 want to 
spoil the atmosphere of this House by reply-
ing to the minor points raised. I do not want 
to go into that. They mentioned about Prime 
Minister's coverage and all that. I do not want 
10 reply to all those things. I will take another 
opportunity to reply it. 

Before I conclude, I would once again 
thank all the Committees which had gone 
into this aspect of autonomy and which had 
submitted wonderful Reports, including Shri 
B.G. Verghese Committee and others. I am 
grateful to my senior friend, my illustrious 
predecessor Mr. Advani, who had been 
helping me in drafting the Bill and most of the 
provisions were taken from his original Bill. I 
am grateful to him for the advise he has 
given. I agree with Mr. Krishna Kumar when 
he said that we can only create organisa-
tions and structures butthe ultimate success 
will depend upon the people who will man 
this organisation. I agree with him, 100 per-
cent. The Parliament or anybody else can 
only create an organisation. Now. what they 
will do hereafter will depend on the employ-
ees and officers of that organisation. I hope 
that they will come up to the expectations of 
the Parliament and the nation by using this 
autonomy. f"'edom, responsibility and keep-
ing the interest of the country in view. 

Today is a red letter day in the history of 
the Indian democracy. Here. everybody 
knows how difficult for any ruling party to part 
with any authority. This authority is a valu-
able asset and a vital authority which the 
Government is prepared to forgo in the inter-
est of the country and in the interest of the 
democratic traditions. By doing so, we are 
fulfilling one of our most important pledges, 
the National Front Government had given. 
The Government and the supporting Par-
ties, all deserve credits for this and also I 
thank the main Opposition, the Congress 
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Party for coming around and supporting this 
Bill. 

I again appeal to them, not to press any 
more Amendments atthis stage, except only 
the Amendments which are officially moved 
on the basis of consensus and leave the rest 
to be decided in tuture and the Parliament 
again can discuss it at an appropriate day. 

Thank you very much. 

SHRI VASANT SATHE: Sir. one clarifi-
cation I want to ask from the hon. Minister. 

Before, you abdicate your functions as 
Minister of this important Ministry, will you 
correct one thing. Today, itself I saw a pro-
gramme prepared by Akshaya people on the 
conditions of people living in your beggers' 
home in which Shri Pasw~n himself had 
appeared and stated many things very clearly. 
I do not understand this. You are talking of 
autonomy. Why are you not accepting even 
such a good programme, and allowing it to 
be shown on Doordarshan? Before you give 
your charge up, will you have this programme 
shown? That is one good gesture C?f auton-
omy that you can perform. You have edited 
Mr. Paswan totally. You have edited the 
entire programme. (interruptions) 

SHRIINDER JIT: I would like to seek a 
clarification, on one point. He has not men-
tioned specifically the term for the members 
of the Board. Are we still going to have a 6-
year term when normally the tenure every-
where, even for the Chief of the Army Staff 
and others is three years? As most Members 
have argrued, if you land yourself with bad 
Governors or bad managerfor six years, you 
are done. Why don't we go in for three years? 
I want your reaction. 

PROF SAIF-UO-OIN SOZ (Baramulla): 
It is good that the hon. Minister has re-
sponded to our suggestion. It has been an 
advantage to him, but as for the term of offiGe 
'or the permanent members, it is six years. 

Suppose somebody whom we do not 
want. .. (Interruptions) 

MR. DEPUTY SPEAKER: We do not 
have to go into details. 

PROF. SAIF-UO-OIN SOZ: This 6-years 
term will be boring.(lterruption) We-Mr. In-
derJit and others-have suggested a 3-year 
term. So, the Minister must respond to this. 
This is very important. (Interruptions) 

MR. DEPUTY SPEAKER: Mr. Soz, you 
cannot raise all the points at one time. You 
have made that point. We understand that 
language. Please sit down. (Interruptions) 

PROF. SAIF-UD-OIN SOl: He has not 
heard it. 

SHRI P. CHIDAMBARAM: While I ap-
preciate Mr. Upendra's appeal not to press 
the amendments, that is really not possible 
because there are amendments to his own 
amendments; e.g. regarding his amendments 
No. 371, 373 and now 396. In a rare display 
of unity, Mr. Nirmal Chatterjee and I have 
jointly given amendment to his amendment 
No. 396. So, he cannot say that we should 
not press our amendments. These amend-
ments have to be discussed. For example, 
When Parliament passes a law containing a 
clause which says that there shall be a Joint 
Committee of Parliament. somebody has to 
frame the rules. This is a lacuna. Your Law 
Ministry will tell you all these things. We 
cannot pass a law knowing that this is wrong. 
We have to have a clause, viz. 12 A saying 
that rules shall be framed by the han. Speaker. 

Mr. Nirmal Chatterjee and I have given 
an amendment. It is not right for him to say 
that we should not press our 41lmendments. 
We are going to ask for some discussion on 
some of the amendments. There are amend-
ments to his amendments. 

Sir, I would request you not to be hussled 
by him to hussle the Bill through.( Interruption) 

MR. DEPUTY SPEAKER: That is 
pointed towards me, not towards him. 
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[Translation) 

SHRI KIRPAL SINGH (Amritsar): Mr. 
Deputy Speaker, Sir, I would like to submit 
that a number of Members have asked for a 
separate channel for promoting regional 
languages and culture. No such provision 
has been made in this Bill in this regard 
whether the Government will decide the issue 
or the board, which will be formed. 

[English] 

SHRIMATI GEETA MUKHERJEE 
(Panskura): I gave notice for an amendment 
which reads as follows: 

"Provided that at least one of the 
Governors ... now members 

... shall be a woman." 

(/terruptions) That does not mean only 
one. Let it be clear. I do not know where the 
Minister is. (Interruptions) 

I appreciate the great friendship and 
solidarity shown towards women. I appreci-
ate the great solidarity by my male col-
leagues to women. 

18.00 hrs. 

I want to submit it again because the 
Minister was not listening to me; he was not 
there. 

MR. DEPUTY SPEAKER: You had 
made your point. 

SHRIMATI GEETA MUKHERJEE: I 
gave a notice for my amendment. I want that 
there should be at least one member from 
women. (Interruptions) 

SHRI P. UPENDRA: We will provide it 
in the rules. (Interruptions) 

MR. DEPUTY SPEAKER: I am sure, 
there are many amendments given by the 
members. I think you would have a better 
response to your amendments. Most proba-
bly all the members are trying to raise the 
issues which are mentioned in the amend-

ments. So, I would stop here; and if the 
Minister is interested in responding to your 
suggestions, I will give him an opportunity to 
do so. Otherwise, we can proceed further. 

SHRI VASANT SATHE: Let us adjourn 
the House now. We will pass the Bill tomor-
row. We do not agree to sit late today. We 
don't want voting today.l(nterruf'tions) 

SHRI P. CHIDAMBARAM:We wantthat 
the voting should take place tomorrow. 

SHRI VASANT SATHE: We have to 
speak on our amendments. Many members 
want to speak on their amendments. 

SHRI P. CHIDAMBARAM: We will pass 
the Bill tomorrow. 

SHRI VASANT SATHE: You cannot 
take away the rights of the members by not 
allowing them to speak on their amend-
ments. That is a fundamental right. It is an 
indiVidual right of the members to speak on 
his amendments. How can that be taken 
away? Even if you want, you cannot do it. 

SHRI P. CHIDAMBARAM: We are ex-
tending our full cooperation. What is the 
problem? [Interruption] 

SHRI VASANT SATHE: Please do it 
tomorrow. I(nterruptions) 

[Translation] 

SHRI L.K. ADVANI (New Delhi): Mr. 
Deputy Speaker, Sir, Ithink that our speeches 
are based on the amendments which we 
moved. It is true, as Shri Sathe Sathe has 
said that those who have given notices of 
amendments have right to speak on them. 
We had held formal and informal discus-
sions on this issue and also on the rules. My 
submission to Shri Sathe and other han. 
Members is that we decided a few days back 
that voting would be held on this Bill today. 
Yesterday also, I had made a request in this 
regard. 

SHRI VASANTSATHE: We have never 
said. 
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SHAI L.K. ADVANI: I made a request 
yesterday also. Mr. Deputy-Speaker, Sir, I 
would like to appeal that if you don't want, 
voting will not be taken up. But even then I 
would like to say that this Bill should be 
passed in view of the cordial atmosphere 
maintained by all of us during the discussion 
on this Bill. We can sit for two hours more, if 
we want ta have more discussion on this Bill 
and then pass it. This is my request to you. 

SHAI VASANT SATHE: Advaniji, I would 
also like to appeal to you. We are also 
(Interruptions) Mr. Deputy Speaker Sir, I 
would like to appeal to all the hon. Members 
and to the hon. Minister that(/nterruptions) 
morethan 400amendments had been moved 
on this Prasar Bharati Bill. But all those 
Memberof our party, who have moved these 
amendments, haven't got the opportunity to 
speak on their amendments. (Interruptions) I 
don't want to hide anything from anyone. We 
have told them that they will get the opportu-
nity to speak on their amendments as it is 
their cons1itutional right. 

[English] 

So, you save your right to speak on your 
amendments. 

[Trans/ation) 

Now, if we tell them to rush the bill and 
pass it. without giving them the opportunity 
to speak it will create a lot of problems for us 
and it will be injustice to them. This is my 
appeal to you. (Interruptions) 

Secondly. I have another problem also. 
Members of my party have mentioned it in 
the Aajya Sabha and I don't want to hide 
anything here also A very important meet-
ing of our working committee is going to be 
held today at 5.00 p.m. But I have told them 
that it will be impossible for us to attend the 
meeting before 6.00 p.m. as the House sits 
upto 6 O'clock. Now, I have to attend the 
meeting. The issue of Mandai Commission 
will be discussed in that meeting, so, please 
understand my problem and let me leave 
after 6.00 p.m. Take up this Bill tomorrow 

and we have no objection to that 
(Interruptions) It cannot be done. 

[English} 

Piease, we are willing to co-operate 
now. Do not put us in an embarrassing 
position. [Interruption) 

SHRI NIRMAL KANTI CHATTERJEE: 
Mr. Deputy Speaker, Sir, would you kindly 
look to this side? We have been able to arrive 
at a good deal of common understanding on 
this Bill. Now, the most important amend-
ment according 10 their point of view, I be-
lieve, is the formation of the Joint Parliamen-
tary Commitee. 

SHRI SOMNATH CHATTERJEE: We 
also wanted; not olny they. 

SHRI SONTOSH MOHAN DEV (Tripura 
West); All right; all wanted. 

SHRI NIRMAL KANTI CHATTERJEE: 
Of the amendments which they desired, one 
of the most important was this and that was 
conceded. It has been indicated by the 
Minister also that since this is a completely 
new venture in our country, it is necessary 
that we take it as if we are taking our first 
step, with the Parliamentary Committee in 
hand. Further modifications whatever are 
necessary, or whatever changes would be 
called for. through our experience they can 
be introduced via the Parliamentary Com-
mittee and via the Parliament. Therefore. my 
request to them is, not to worry too much at 
this hour of the day. And if you want, we will 
have a 15-minute discussion with the 
Minister(/nterruptions) What I request is, let 
this Bill be passed today. I tell you why. We 
were to have this crucial debate on Monday, 
then it was shifted to Wednesday, and we 
have been able to come close on all the 
points. Therefore, I appeal to you all and to 
the Deputy-Speaker also, that let us decide 
today. H necessary. let us have a discussion 
and pass it. 

DR. THAMBI DURAl (Karur): Mr. Dep-
uty-Speaker, you have to listen to different 
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parties also. You please listen to what we are 
saying also. Regarding the first point made 
by Mr. Ray, the Minister has not yet re-
sponded. You cannot also take away the 
right of a Member to speak on the amend-
ments. You have to give sufficient time to 
Members. You have to give time to all the 
hon. members. Therefore, I request you to 
give more time and if you are willing to give 
sufficient time, we will carry on. Otherwise, 
the Members are wanting to speak on their 
amendments and you cannot carry on the 
business like this. (Interruptions) 

SHRIINDER JIT: Mr. Deputy-Speaker, 
this is indeed a historic occasion in our 
country. But in accordance with the conven-
tions established by Pandit Jawaharlal Nehru, 
every legislation which is important and his-
toric should have been referred to a Select 
Committee. We have tried to rush the Bill 
and I think we will have to discuss it further 
before very long. In any healthy democracy, 
every important legislation must be referred 
to a Select Committee. So, let us not rush will 
it. 

SHRI SAMARENDRA KUNDU 
(Balasore): Mr. Deputy Speaker, Sir why I 
am claiming one minute from you is this. 
Certain things must be said here by way of 
clarifications so that it would help those who 
make the rules. That is why, a system of 
clarification is there. So, I seek some time 
from you. At least five to ten minutes should 
be given to those who want to seek 
clarifications ... (Interruptions) 

MR. DEPUTY-SPEAKER: I have given 
you the time. 

SHRI SAMARENDRA KUNDU: Sir, it is 
no doubt a great day, a red-letter day, a 
historic day. As Upendraji said, no Govern-
ment will share power of information and 
power of publicity-the least, the former 
Government. This is a step in the right direc-
tion to safeguard democracy. I would just like 
to seek two clarifications. h is very good that 
the han. Minister has kept a provision for two 
workers in the Board. I would like to know, 
whether those workers would be elected 

from the membership of the workers of the 
Registered Trade Unions or from among the 
general workers. If he cannot say, then he 
can say that this will be provided in the rules 
because there will be Registered Trade 
Unions and workers who do not belong to the 
registered unions may not be member of the 
Trade Union. I want to know whether those 
two representatives will be elected from the 
members of the Trade Union or from among 
the general workers. 

My second point, which was made by 
Mr. Sathe, is about the ownership of the 
property. I would just like to know whether it 
is a profit oriented corporation, whether you 
are going 10 make any profit out of it. Sir, all 
the publicsectorcompanies registered under 
Company Law are meant to make profit. But 
here, I think, no profit is there. It is just like 
Adivasi Corporation, District Rural Develop-
ment Corporation, where no profit is there. If 
profit is not there, then there should not be 
any fear that somebody will sell the property 
and go away. I would like the Minister to 
throw some light on these two points. 

SHRI P. UPENDRA: Sir, it is not fair to 
say that the Bill is being rushed through. I 
introduced this Bill first on December 
29 ... (Interruptions) for eight months, it has 
been discussed thoroughly by 
everyoody ... (Interruptions) In the Parliament 
itself, we have been discussing for the last 
four or five days. We had allotted eight 
hours. We had spent 12 hours so far and we 
are prepared to sit for another two hours if 
necessary. I will satisfy every point they have 
raised and let them speak on the amend-
ments. I request them to pass this Bill today. 
Letthem not give an impression thatthey are 
grudgingly cooperating in passing this Bill. 
That will be the impression ultimately. 1 though 
that I had convinced Mr. Sathe. H he is again 
adopting this ... (Interruptions) 

SHRI VASANT SATHE: Please do not 
make that allegation ... (Interruptions) 

SHRI P. UPENDRA: I am telling you, do 
not give an impression that you are grudg-
ingly cooperating in passing this Bill and you 
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[Sh. P Upendra] 

are compelled to do so. This Bill must be 
passed today. Sir, you can take the consen-
sus of the House .... (Interruptions) 

MR. DEPUTY-SPEAKER: I extended 
the time of the House by one and a half hours 
and the matter was discussed here. Now it is 
for the House to decide whether you want to 
work for any more time or you want to dis-
cuss ittomorrow.1 would leave the Members 
to adopt the rules in this respect and pro-
ceed. 

SHRI P. UPENDRA: I move that the 
sitting of the House be extended today till the 
Bill is passed. (1nterruptions) 

PROF. P.J. KURIEN (Mavelikara): 
would like to make it very clear that we are 
not grudgingly supporting this Bill. We are 
supporting this Bill because a number of 
point of view which we "'ave raised have 
been accommodated in the Bill. After having 
compromised so much, we are only asking 
for one amendment. We are not even asking 
for division. When we cooperate, let there be 
same cooperation from their side also. We 
are cooperating and we are requesting their 
cooperation also. It is our party's request that 
this may be passed tomorrow. 

[ Translation] 
SHRI L.K. ADVANI: It is not proper that 

such situation is created in which adivision 
is to be ordered at the last stage of this Bill, 
particularly when Shri Upendra, took the 
initiative the day before yesterday and have 
cordial discussion with the Members of other 
parties ior giving final shape to the amend-
ments. So, I talked to Shri Sathe. Shri chi-
dambaram and other important leaders of 
the Congress Party. They said that they 
should be given the opportunity to seek 
some clarifications between 2 O'clock to 1 
O'clock tomorrow. There will be no speeches. 
They don't want any division on any amend-
ment. I would like to appeal to Shri Upendra 
that we should not insist on this issue after 
the above understanding with the Congress 
leaders. tt will be proper that this Bill should 

be passed unanimously after 1 O'clock 
tomorrow. So onthe basis ofthe assurances 
given by the COngress Party, I would like to 
appeal him not to insist on the issue. 

[English] 

SHRI NIRMAL KNATI CHATTERJEE: 
It is a very impractical proposition. What will 
happen to zero hour? 

SHRI SONTOSH MOHAN DEV: Zero 
hour will be there but there will no lunch hour. 

[ Translation} 

SHRI L.K. ADVANI: I am appealing on 
the basis of assurance given by them. I think 
that there will no zero hour tomorrow. 

[English] 

SHRI SOMNATH CHATTERJEE: They 
are bound to raise their points during Zero 
Hour. They have no control pover their 
Members. 

SHRI KADAMBUR M. R. JANARDHA-
NAN (Tirunelveli): When they were in the 
Opposition in the Eighth Lok Sabha, did they 
give such a cooperation even once? 

SlIRI SOMNATH CHATTERJEE: Sir, 
now whatever has been the consensus after 
deliberations between different parties have 
now been expressed in the from of amend-
ments, latest amendments, suggested by 
Mr. Upendra. There may be one ortwo minor 
things. But, all the consensus amendments 
are now standing in the name of Mr. Upen-
dra. Therefore. I do not know how on those 
amendments others can claim a right to 
speak. Therefore, these are accspted 
amendments and we have only togo through 
the formality of adopting them. Therefore, it 
will not take long. It is a question of one's 
commitment to passing of this Bill. Let this be 
the red letter day, historic day. We are eve-
ryday extending the date for discussion and 
voting. Other important legislations also are 
there to be passed. Therefore, let this Bill be 
passed today. 
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SHRI S. KRISHNA KUMAR: We are 
happy that many of the amendments moved 
by us have been accepted. But, a few ques-
tions and clarifications remain. For instance, 
I want a clarification on external broadcast· 
ing. the direction, monitoring and control. of 
which should remam with Government. 
Similarly, some other clariflcations may be 
as!(ed by hon. Members. Having reached 
the consensus, let us retain the spirit, ali ow 
these clarifications and pass the Bill. We are 
not non-Cooperating. We ?re cooperating. 

SHRI P.C THOMAS (Muvattupuzha): 
Sir, we are hearing so much about consen-
sus which is said to have been arrived it. 
There are about 64 amendments which have 
been circulated just now. I do not understand 
what is the consensus arrived it. My party 
has not been conSulted for any consensus. 
We have our views or. amendments, and I 
have moved several amendments. For the 
past three-four days, I understa"d, talks of 
consensus was going on between Govern-
ment and some parties. It would have been 
better if all parties were consulted to arrive at 
unanimity. It is because my party is too small 
as compared to Mr. Upendra's party which 
has just two members In thls House, that' 
have not been consulted? I have a humble 
submission that either I may be allowed to 
speak on all important amendements or , 
may be consulted. I suggest that for such 
important Bills and matters even the small· 
est groups should be consulted in future. 

DR. THAMBI DURAl: This IS a historic 
Bill. We want to give our full cooperation and 
also we want to pass it unanimously. Our 
party is one of the bigger parties in the Lok 
Sabha and you have to give sufficient time to 
us also. The time extension beyond 6.00 
P.M. cannot be done with majority. There 
must be consensus. When some parties like 
the Congress object to extension, then there 
is no consensus. Therefore. Mr. Upendra's 
proposal to extend the time beyond 6 00 
P.M. cannot be just passed on the basis of 
majority. 

·-Expunged as ordered by the Chair. 

SHRI SOMNATH CHATTERJEE: Con-
sensus does not mean unanimity. 

SHRI P. UPENDRA: Sir, I really cannot 
understand the arguments of the Congress 
Party. Sir. we have thoroughly discussed 
every point three-four times and there is 
complete agreement on all the points. I can 
understand the grievances of the small par-
ties whom, unfortunately, I could not consult. 
If they have given the amendment, they have 
a nght to speak. But, I cannot understand the 
Congress Party telling 340 amendments are 
there, and they have to be discussed and all 
that. Then what was the consensus? Only 
from 340 amendments we arrived at the 
consensus. 

Secondly,.! should not say that as a 
Minister of Parliamentary Affairs-I have a 
bitter experience with the Congress Party. 
Whatever agreement they make they do not 
stick to it... (Interruptions) Sir, yesterday, 
you are a witness that there was an agree-
ment that they will sit late and finish it. But 
they raised the question of quorum through 
somebody. Today everyone of them as· 
sured me that whatever the time rt may be, 
we will Sit and pass the Bill. .. (Interruptions) 

SHRI VASANT SATHE: Sir, he is ... 
You are telling". We did not give any such 
assurance that we will pass it today. You are 
** ... (Interruptions) 

PROF. P.J. KURIEN: Sir. we agreed to 
sit up to 7 p. m. We did not agree to sit beyond 
7 p.m. He is **. Yesterday there was no 
agreement. We accepted extension only up 
to 7p.m. After 7 p.m. it was extended without 
our knowledge and consent. There was no 
agreement whatsoever. He is not telling the 
truth ... (Interruptions) 

MR. DEPUTY SPEAKER: Please, Mr. 
Kumaramanglam ... 

( Interruptions) 
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SHRI VASANT SATHE: You are talking 
of the expenence about the Congress. What 
do you talk? What do you know of the 
Congress? .. (interruptIOns) 

SHRI P. UPENDRA: Sir, he should be 
asked to wrthdraw unparliamentary 
words . (InterruptIOns) 

SHRI VASANT SATHE: I Will not with-
draw You do what you like ... (Interruptions) 

MR DEPUTY SPEAKER: Please take 
your seats. Please, Mr. Sathe ... 

( Interruptions) 

MR DEPUTY SPEAKER' Mr KUrlen, 
you are the whip of the party. I am standmg 
on my legs and you are all the time getting 
up You have made your point 

(InterruptIons) 

PROF P J. KURIEN. ExtenSion IS always 
by consensus There IS no consensus now .. 
( InterruptIons) 

PROF. SAIF-UD-DIN SOZ: Sir, I am on a 
point of order under rule 376 Normally, Sir, 
the House Will be adjourned at 6 O' Clock. 
Now. Mr Upendra made a suggestion that 
we should Sit for a longer 
time .. (/nterruptlons). The Congress Party 
wants some more time 
tomorrow .. (Interruptions). Kindly listen to 
me We want your ruling but kindly listen to 
me ThiS on the agenda thiS time. Sir, nor-
mally the House would be adjourned at SIX. 
Mr Upendra made a suggestion that we 
should Sit for longer time, but the Congress's 
response was that they want more tIme. Mr 
Advam, asthe Leaderofthe BharatlyaJanata 
Party, has said something He appealed to 
Mr. Upendra Therefore, the sense of the 
House IS that we must adjourn now and 
tomorrow those who have not moved the 
amendments, may move the amendments 
ThiS IS the sense of the House. We have not 
moved amendments, so, we shall move the 
amendments at that time. Mr. Upendra should 

not Impair the atmosphere of the 
House ... (InterruptIOns) 

MR. DEPUTY SPEAKER. Please, I am 
on my legs. I hope you Will pay attention to 
what I am saying here Mr. KUrlen, you are a 
Whip, you will maintain silence please 

( InterruptIOns) 

MR. DEPUTY SPEAKER: Well, what-
ever unparliamentary words have been ut-
tered, they Will be removed from the record 
That IS one point The second pomt IS that I 
would congratulate all the Members In the 
House for shOWing so much of Interest In the 
Bill I think the Government has done a good 
job Because of the pressure under which 
the Parliamentary Affairs MInister and the 
Information and Broadcasting Minister has 
worked, he has to see that the work IS done 
At the same time, I have said that the 
Members also should get time to express 
their views and we have to stnke a balance 
between the two A very senior han Mem-
ber, Mr Advamjl has said that let us arrive at 
a compromIse and let us to maintain t"e 
goodWill that has been created I hope Mr 
Upendra Will conSider thiS point and Will 
respond In a very appropnate manner 

( Interruptions) 

SRI SOMNATH CHATTERJEE Does 
Mr Advanl stili maintain It? 

SOME HON MEMBERS' Yes, yes 

( InterruptIons) 

SHRI P UPENDRA No Zero Hour 

( InterruptIons) 

[ TranslatIon} 

SHRI L.K. ADVANI In thiS regard, I had 
appealed to the Government and also to Shn 
Vas ant Sathe and Shrl Chidambaram. At 
that time it was agreed that there would not 
be any Zero Hour etc. next day and we would 
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complete it on priority basis between 12 and 
1.00 p.m. 

Whatever I have told is correct in all 
respect and that is why I was a bit worried, 
when Shri Sontosh Mohan Dev extended 
the time from 1.00 O'clock to 2 O'clock. 
(Interruptions) Please let me complete 
because I attach been asked to put my stand 
once again and therefore I am reiterating my 
earlier point. I have much importance to the 
Prasar Bharati Bill and I believe if this Bill is 
passed unanimously, it would be a signifi-
cant event and if there is a division on it, that 
too would be a significant event. Perhaps, 
someone would have thoughtthat they could 
get benefits only from the latter course, but I 
do not think that it would be in the larger 
interest of the country. Rather, if it is unani-
mously passed, it would be a positive indica-
tion that the country is doing something new 
which is acceptable to all. I would like to 
submit once again that even the C.P.\. (M) is 
not opposed to our stand that the Bill should 
be passed today itself. That is their view-
point. Similarly, the ruling party may have 
some other views in this regard. I would like 
to emphasise that now it is the responsibility 
of the Congress to ensure that it may not be 
postponed further under some or the other 
pretext and that this Prasar Bharati Bill is 
passed unanimously. (Interruptions) 

SHRI HARISH RAWAT: Mr. Deputy 
Speaker, Sir, whatever atmosphere has been 
created in regard to this Bill, the ruling party 
and the concerned Minister are mainly re-
sponsible for creating such an 
atmosphere.(/nterruptions) Do they expect 
our co-operation in this way? (Interruptions) 

By and lurge an atmosphere of consen-
sus has been created and in creating such 
an atmosphere the opposition and the hon. 
Minister gave their equal cooperation. None 
of us wants to vitiate this atmosphere. We 
have agreed to extend our co-operation in 
view of the hurdles before the Minister. We 
share his eagerness to get the Bill passed 
and it can very will be passed tomorrow ... 

(Interruptions). In this way you cannot si-
lence us and if you think that you are helping 
the Government or the House, then you are 
sadlymistaken. You cann't suppress our voice 
like this. 

Mr. Deputy Speaker, Sir, Shri Advani has 
put forward a very judicious proposal. 
Through you, I would like to assure the 
House that we are prepared to discuss it as 
the first item after the Question Hour tomor-
row. 

SHRI P. UPENDRA: It is a daily 
exercise ...... (Interruptions) .. . 

(Fnglish] 

MR. DEPUTY SPEAKER: Please sit 
down. 

( Interruptions) 

MR. DEPUTY SPEAKER: Now, nobody 
will speak. Please leave it to me. 

( Interruptions) 

MR. DEPUTY SPEAKER: Mr. Satheji, I 
want cooperationirom you. Please leave itto 
me. 

Mr. Satheji, may I take it from you that 
immediately after the Question Hour we are 
going to take up thIS thing? 

SHRI VASANT SATHE: Yes. 

MR. DEPUTY SPEAKER: Right. 

( Interruptions) 

MR. DEPUTY SPEAKER: Now please 
leave it to me. Now, nobody will raise his 
hand. Please allow me to conduct now. 

SHRI SOMNA TIt CHATTERJEE: I would 
like to say something. 

MR. DEPUTY SPEAKER: Please leave 
it to me. 
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[ Translation]

I am of the opinion that a very cordial
atmosphere has been created and I would
like to extend my heartiest congratulations to
each 'and every Member for his contribution
in this regard. Iwould also like to suggest that
this Bm should be passed in a cordial atmos-
phere no problem on the points where there
is consensus and wherever you differ, I will
provide you every opportunity to speak.

[English]

Now this is a Ruling from the Chair that

796

this matter will be taken up tomorrow imme-
diately after the Question Hour. There will
not be Zero Hour or something at that time
and we will sit in this House and we will
forego the Lunch Hour, but I will allow minor
discussions on the points that may be raised.

Now the House stands adjourned to re-
assemble tomorrow at 11.00 a.m.

1838 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Thursday, August 30,
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